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which is being set up in Pune compatible 
with all that and w ill one centre be enough 
because there is only one approved centre 
posting about R s. 37 crores-take into con-
sideration :ill the aspect ~ of do-wnctrcam 
ancillarisat ion prngran1mc '' h1ch arc very 
important t o get full mileage from the 
super computer and other \Cr\ large main-
frame computers ? '\ 011 v.ant to get full 
mileage from them So wi II t "c Cent re a l 
Pune be enough ? 

SHRJ K.R. NARAYANAN One 
centre will not he enough. Actuo lly \1c arc 
setting up one 11wrc crnlrc. There is a 
very acti\e proposal fr\'111 the Tnta Ins ti-
tute of Fundnmcntnl Rc~c:m·h a nd C·DOT 
to develop another super comrrnter t>ased 
on parallel proce· ' q!. 

J also think th< re i" 'c< re 101 :i number 
of other centres dt rcndi11t- uron groups of 
experts \\e can as,emi'll, a untrc for 
development C• 11 h: c1c:i1cd, a1011nd '>Uth 
groups. 

As regard~ the dm1ns1rc11m de\efop-
ment we arc or cou1 'c c 11gared in the 
absorption, f:.imili;iri~a 11on and develop-
ment of computrr tl'l'hnology nl C\'C l'Y 

level. Our major p1ohlcm is rn 1hc frontier 
areas. Jn 01 her dm1 n'>I I l'am a rens v. e are 
engaged in a Jar!?~ effort wrrh 1cgard to 
components. :ind 1hc 111a11c1 of ah~orbing 
as well as den loprng kchnolog1c' of our 
own. 

SllRI KA MJ\l "Al li : The Gmern-
ment is also selling ur a 1111\\orJ.. of com-
puter centres at the Start: t·.1p11;ils and :11 
the dis trict l1've1. I• i~ \•' I ) t'ood. The 
question i•,. \\h;t! ~i nd of' rnfonna lio n 
would lhe~c di , lricr et•ntrcs cli,scminate 
and what rs the ut illl) of them. Linking 
up of satellite • ~ :111 1c1y \\ell. !lot hm~ 
will this help rn the grm\lh and de\clop· 
ment , l•y \\hen will thew c.J1,trn.:1 C(;ntrcs be 
set up. is t'ierc an~ l'•<'rramme 01 clislriet-
wise timc-1abk or '.:hcdulc or is it just 
wishful thinking ? 

SHRI K.R. NARAYANAN : It is not 
wishful think ing. ri1st of all, ii is 001 j u s t a 
question of dis trict centres ; it is a question 
of computer centre ncwwork in Delhi, in 
certain regions and in the State Capirnls 
and in the districts being linked together 
by satellite communication. 

[ Translatio11] 

SllRI IJHAGWAT JHA AZAD He 
has come, Sir. 

AN HON. MEMBER 
douh1 h ns l cen removed. 

MR SPI AKl-R : 
you that 

I £111:lis1t I 

Now your 

had alieady rold 

SIIRJ K .R . NARAYANAN : J don't 
I.now whnl is 1he matrer. is ii n laughter 
on a qucs rion ? U11trrruptio11s). 

As regards the utili ty, 1he informatic 
system is collee1ing a \1 1dc varie ty of infor-
ma11on for '>oc10-cconomic planning. I am 
sure you arc a\HllC that though v.c have a 
lo t of darn in c.u1 Planning Commission 
and in other Ministries and D ecpr1ments. 
Dn1a '' q 111 'er) rncomplc1e par I 1culnlly 
darn ftom the d1\111c1 and rural n1cas 
whether i1 is ahou t ngricul1ural produc11on, 
1vorl. ing of •he lrl'asur)' health s 1a1is tics, 
perforni:inec of lROP, NREP, CIC. Of all 
these ba~ic important p1ogrammcs Iha! we 
ha\C launched v.c hU\ c imp,·r fccr info1ma-
tion Jf this inforrna1ion is a\ailable in 
a sys tcma1 1c manner is available ii will 
help us rn our lariie1 planning from 1hc 
Plann mg ( omm 1· ~ion as \~ell as in 
mon1hlri11g 

SllRI KAMA I NATH : Even di s tricts 
h:l\c no J..nm~kdfe <'I the Ccn11c. 

S llRI KR . NARAYANAN : Thnt is 
why w.: arc co111rm111icating both wnys. 
Th i' i<. 1101 :1 one v.ay channel II i\ n 
llHHvay c hannel b.:t·au~c dis1ric1s cur; a~J.. 

quc\lions 1hrou11h 1h ... computer \\l11th can 
Ir <lll"wn·d Iron lhl' State le\CJ :ind l'l'rr 
I C'l.\{1 , 

~llR l KAMAL NATH : B) \1hcn ? 

SHR I KR . NA RAYANAN : We have 
estnbli~hcd this in 12 dis1ric1 s. namely, 
Udaipur, C'uttack . Q ui lnon, Thane, Be1ual 
Kanpur, Calcutra, Chitto0t" Pn1iala and' 
H azarihngh. They are already operational. 

SHRl RAM SING H YADAT Jn 
some or \he block headquarters· computer 
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sy3tem has be;n introducd .is in my cons· 
titucncy Kishangarh lhs l>ut at the district 
J:vel ZJIJ Pari~had hl\ no! b.!en provided 
with thi~ ~y.tcm So 1h: feed bJd which 
shou ld b; given to the blo;k development 
a1cJ 1s not b:111g givcn by the Ztla 
P.irhh.id. M.iy I know whether he \\-ill 
enwrc that ZJl.i Pari,h.1d 'hould be pro-
vided these f,1cilitics of computer \ystem ? 
I w<>Lild also like to thank the hon. Prime 
Minister for inducting the super-computer 
into the Indian technology by linking w11h 
the US XMP-JVX. Will the ben<..fit of this 
be given to the rur.11 area\ ? What 1s the 
programme of the Mm1s1ry 111 1h1~ 1e\peet ? 

SHIU K.R. NARAYANAN: As regards 
extending it further to the \\-hole of di\trict 
we cJn ceriamly loo!.. into 11. Du1 let us 
make it opcraiional at the dist11c1 level 
and we can h.JVc terminal~ for collcciing 
the inform;ition. Actually the job of the 
di~trict computer ... ) -;tem 1\ 10 collect infor-
mation from ;ill O\er th.: di\l11ct including 
the ~illagcs, With regard to the utility of 
the super-computer that \\e have C\tablished 
whether it will haw any hcndit to the 
ordinary people, as you know, the ~upcr­
compuler we :uc gelling i\ for a ~p1.:cific 
p11rpo\C for \\CJt her forcc:i,11ng, for medium 
term whether forecasting and agncultural 
and mc1corological purposes. This will 
actually help farmers in gc11 111g right infor-
mation abo..it rainfall and other imporiant 
matters afTcc1111g agiiculturc. 

SHRIM AT I VYJAYANTHIMALA 
BAL f : I \\OUld lil..c W J..11ow from the hon. 
MinibtCr whether the U.S. tiu~111C\smen 

dealing with ' upcr-computer equipments 
arc bhv of in\c,1mcn1 in India with regard 
to m.ti;ufa;:turc of compullf\ bccau'c they 
do not want ,1nct rcgulat1on' with rcrard 
to policy of foreign in~cst1mcnt in India 
being impo,cd 011 !hem. I f so, \\hc1hLg 
Gove1 nmcnt would con,idcr libc1-.h ~1ng 
the policy rcg.ird1ng the foreign 111\c,1men 
regulations so that computer technology 
in the country could gain al fa\tCr raic 
and our country could J.eep place \\ i1h 
other advanced counll ie' in the field of 
computer tcChnology? Al'>O whether the 
Government would consider funding for 
computer oriented re~earch projects in the 
private sector so that indigenous produc· 
tion of computer equipment is encouraged ? 

SHRI K.R. NARAYA"IAN : Sir, our 
111vcs1mcn1 policy ha' been considerably 
libcrJIJsed. w~ ha\c a :.eriCMc of eollabora-
t1011s with the US and other computer 
manufaclLrcmg fourtrie) for producina 
'ophist1catcd computers in India. For 
example, in EUL in H}dcrabad, "'e arc 
co-opcrat111g \\1th Nor:.!.. D.ita and also 
with the Control Data Corpo1 at ion of the 
United State~ for r ·oducing some\\ohat 
'ophbucatcd c lrnputcr' I ha"e not come 
,tCrOSS rcal,y an; '>hynCl>\ Oil the part Of the 
computer compa1111:s from <.ibruad in invest· 
ing in lndP. Some of them may be shy at 
higher leH,b of tcd1milo{!). But as regardi 
hclpmg the pri\atc 'cctor, \\( have libera-
li\ed our polic1e\ \o much, so tha t the 
c;1.pans1011 of computn manufaclurina in 
the pnv:i1e \Cdor Ila'> rncrca~cd trcmcn· 
dously. In f,1ct, 150 pa cent increase 10 
the last one year in 1crrm of phy1.1cal pro-
duction of compull'" hJ~ ta I.en place in the 
country a~ a "holl \\ ... arc prepared to 
help the pn\atc Cl 11p•lll1C~ 1f they come to 
m with ~pccific. prc1p0 al.. I think they 
have enough capital to do this I.ind of 
1h1ng. We a1c cnn,ur.11-'. nc th<'rn to iadulac 
1n actual R & D \\N~. 1101 onl) in manu-
fac1ur1ng hut in 11;\ca1ch and dc .. elopment 
rn the private 'CCIOT "hrn they imPorl 
comp111cr~ 'o that \\C \\111 Jcquirc indi-
genous knowledge. 

Ta~t f'orcc to ReHc" th( l'rogrus 
of Major Projech 

*J68 SHRI SOMNAlH CHAIT· 
I RJI l 
SHRI \ Ak.KOM Pl-RUSH0-
·1 HAMAN 

\\'ill the "'.1 111\tlf l'f l'IH>GRAMME 
IM PLI "'.11 Nl A TIO!\ Ix- pka,cd to state : 

(al \\hCther lin11•n Go,..:1r:mcat ha\c 
) 111.:c SC'I up a Ta\l. I orcc to undcrtal..c an 
i ndcpt h 1c\11,;\\ ol tlic r• ogre'' of carryina 
out major prOJCCt~ 111 all ~ector~ and to 
a~~e'~ the u1Jli~a11011 of fund , 

(b) if ,o, \\-hcthcr the force has 5tarted 
rune11oning ; and 

(c) \\Ill it be able to produce the 
desired rcsu Its ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PLANN£NG AND 
MlNJSTER OF STATE IN THE MINISTRY 
OF PROGRAM ME IMPLEMrNTATIO ' 
(SHRY SUKH RAM ) : la) to (c) Ye'>, 
Sir. The Task Force has completed :in 
iodepth review of the progress of mejar 
projects and furn ished its finding~ to th.: 
concerned administrative Mm istric!> and tbe 
Planni ng Commi~sion. 

SHH! SOM NA TH CHAT ff:.RJEE . Sir, 
may I know what has been the composilion 
of this Task Force. when was it consti tuted, 
when did it submit ib 1cpor1, which arc 
the major projccls and '~ha t ::11c the salient 
features of these finding s ? If' tho>e findings 
have been accepted . wha t '>lep' h ave hccn 
taken for their implcmenta1ion '! 

SHRI SUKH RAM : Sir as f:lr as the 
constitution o f this T asl. 1'orcc h Cl1ncerned 
this is under the Chairman'>hip of the 
Additional Secretary 111 \\htch the r<.pre5t.n-
tative of the Planning Minh1ry, Min1s1ry 
of Finance, Minl\try of Programme 
Jmplementat 1on and concerned admini~trati\e 
Ministries in charge of t he project~ arc 
included. This Tasl. I orcc 11a> 1..:qu1red 
to rn 1. w all the majur project' c:ich 
constig n'orc than Rs. I 00 crou.s. This 
Task Fo 1ce ~as required to re\ 1cw all 
the 120 prOjl·ets l:et\\CCn :23rd September 
and .l8th October and 1he findings ha~c 
already been sen t to the concerned 
Minis tries. The Min ister in charge of the 
Programme Implementation ha~ already 
written to all the concerned Minis1ers 10 
take necessary s 1cps where,cr the weak 
points have been high lighted so tha1 the 
cost over-runs aml time over-run~ arc-
avoided. 

SHRI SOMNATH C HATTERJEE: Sir, 
I would like tu I.now whelhcr thi!> 
Minist ry only acts as postoflice or despatch 
office in different department' in different 
Ministries. What i, the ro le of this 
M inistry, what does JI implement and how 
does it implement, since the name itself 
is programme implementation ? What 
co-ordination is there ? I would abo like 
to know whether these project reports arc 
scot to d ifferent M inistries and Planning 
Commission for their considerations and 
then acceptance. 

What is the role of th1~ M ini~t ry? 
What is the coord111at1on that they do ? 
r wou ld also like to I.no~ what is the job 
of this Ministry and \lhether 1he Task 
Force has considered the fact of frequent 
changes of Minister~ and their port folios in 
the contl'Xt of 1mplementatk'n of difTcrcnt 
imponan 1 project\. 

THL MINJSTtR 01-' PLANNING, 
MINISTER OJ. PROGRAMME 
IMPLcMLNTATION AND MINI STER 
OF LAW AND JUSTICL (SHRI I'. SHIV 
SHANKER) : I unfor1unatcl) presumed 
1he question to he a \Cry l•iil liant lav.ycr, 
bu1 n~y presum plion hu' rrovc'd oi hcn1ise. 
T he po in 1 1' Iha t ~o f.11 as programme 
impknKnl al ion '' con~.:11;~u. I he business 
of the Programme l mplo.:men1J1ion Minis1ry 
1s \>Cry clear uudcr the Uu~ 1nc'' Rules that 
ha\e been framed by the Prc.:"dcnt having 
r~gard to Article 77 of 1hc Conqitu11on. 

So fa1 as \\C arc concc1111.:d, from 11me 
to 11me, \IC appoint 1hc T •• ~I. I orce, \\.hose 
composlliun l!J' :ll1ead} been made clear. 
[."cry nnmh, c\..:1} quarterly, v.e ~o into 
the rc\lc\\ of c;ich anu c\er> pl"OJCCl. 
There a c ::'.!10 p1 orc1s v. Jth more 1han 
R s. :!O cru1ls ;ind there ;1 t. J ~IJ p10Jects 
v.ith more lhan lb 100 CICJC'> I ach 
project I' gone rn10 Jlld J 'eparatc report 
1~ prepared ILl\ 1nr rcg<11d to the 
d1fic1encics, with reference 10 the cost 
over-run, timc-O\~r-run, the whole a~pec1 

is brought to the noti<.:e of the concerned 
J)cpMlmcnt, ~o 1hat <II J la1er .. tage, next 
quarter or next mon1h, 1hJt can be gone 
into. We go on gelling lla\h reports , 
which a rc made av11ilable to the !'rime 
Minister's oflice a nd the concerned 
Ministers \O thal they can luoJ.. into 1hem 
and reel ify 1he defects. We find that we 
do not have thal m.Jch of material, so that 
we can go into the 1ec1ilica1ion part of ii. 
Rectification is to be dea l! v.ith by the 
Minislrie~ concerned. We point out the 
defccb and we discuss 1hose with the 
concerned Mini.,tcrs quite of1en. I ha\>e 
my~.:if d1:.cussing this \l1lh the concerned 
Ministers, so that they can tak e more 
interest, call mce1ings m their Minis tries 
and sort out the matter. T his 1s how the 
picture emerges. I am sure, the hon. 
Member is satisfied. 

SHRI VAKKOM PURUSHOTHAMAN: 
I would like to know whether the Task 
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Force has identified the reasons for the 
cummulative losses being made hy ~ome of 
the rublic sector units and hUggcstcd 
mca,urc~ to revive them. There arc ~omc 
public ~ector undertaking whose 101al los~e., 
i11 a year come much more than the total 
wa)!cs bill during that period. I would 
lilo.c 10 lo.now whet her the Ta!>k Force ha~ 

examined those unit~ and suggested 
measures to malo.c them viable. Also. 
'~hethcr the findings of the Ta~I.. Force arc 
binding on the Administrative Minis11ies, 
0 1 these are only of rccommc-ndatory 
nature. 

SllRI SUKH RAM : The Task 1-orcc, 
as already slated. has reviewed 1:!4 
project'> and ha~ made cc1tain recommendat-
ion~. The main job of the 1'1 ogrammc 
lnipleme11101it'n :'\tinislry 1~ 10 highlight the 
week an·a~ and the reason:. causes which 
lead to time O\Cr-run, cost Oh'r-run etc. 

A' far a,, the 1mplcmcn1:111on 1s 
concerned, that is the job of the adminisl· 
r:lll\c Ministries. That is not the job 
uf tin: l'rogremme implementation Ministry. 
For instam:c, the Ta~k Force which ha, 
gone into the 124 projects, hus pointed 
out that against the original cs~ima1cd 
amolull of Rs. 42852 crorc~. the anticipated 
c>.penditurc would re R~. 65848 crorcs 
.ind the reaoono; leading to the~e delays 
h.1vi; been pointed out to the :idmrn1~tratl\C 
I\ 11 nt\ t ric~ 

And I am sure that 1be con11nuous 
1 cmind111g has created a con,ciousnc~s 

amongst the Administrative minbtries and 
the implemcntattC>n Ministry as a result of 
which the mi Jes tones fixed for the 
inrplem..:ntation of the projects arc being 
achieved on account of the recommendat-
ion~ of the Ministry of Progr:imme 
Jmplcmentation. 

SHRI K. RAMAMURTHY: Mr 
Speaker, Sir, I am pleased to hear the 
an\w~r given by the Hon. Mtnr~ter regard· 
lllg the steps taken by the Ministry 
concerned in toning up the 1mplemcnt:it1on 
and the co-operation with different 
ministries. Out of the on-going projects 
co~ting more than t 00 crores ~r about ?O 
crores, there arc certain prOJCCts which 
arc pending behind the schedule, even J 0 
years. I would like to know from the Hon. 

Minister that ros tcad of lellina the cost 
go up, he will take into account tbciC 
projects on the priority basis? They have 
even exceeded their own estimates. Suppose 
it would have been an investment of JO 
crorcs, the implemcntatioo cost now wouJd 
come to about I 00 crorcs So, J would 
lilo.e to know from the Hoo. Minister whe-
ther the Mior~try Y.111 take into account 
all the prOJCCts Y.htch arc behind schedule 
for more than 5 years and rmplement them 
w11hi11 the umc ~chcdule to a\Oid the 
further escalation 1n the cost of the 
estimates. 

SHRI SUK H RA M : Sir , the quescion 
pertains to the Task Force. As a matter 
of foct the Programme Implementation 
Ministry rc,iews or monitor~ the projects 
costing OH'r R,. :w crorcs. So, in all 
there arc 2!10 prOJCCts and our job is to 
monitor the prOJt."CI~ and communicate 
the shortcoming' to 1he Administrathe 
Ministry. 

!>HRI P.K.0. I ANDAIVLI U: Str, 1hcrc 
is wide gap hetwccn the pronouncement or 
policy and itb rmplcmcntation. So maoy 
projects nrc hcing dcla:rcd for more than 
JO years. The TJsk Force has coodJCted an 
indcp1h review of the programmes and 
major projects. I would 111..e to l.now 
Y.htch are tho~ projects 1h:it have been 
re' ie\\-ed by the T:islo. Force ? When 
actually they ~tarred the Y.ork and the 
time of their complc11on ? And whether it 
includes the Tamil Nadu Project, 1.e. the 
Serbu Samudram ProJeCt and the East 
Coast Road ProJCCI, which rs being delayed 
for more than 30 years 1 

SHR I SUKH RAM : The Task Force 
completed their job y, 11hm a month or so. 
The li>t 1~ quite Jong and if the boo. 
Member i~ interested to know the names, 
that list cao be ~ent to him. 

SHRJ P. KOLANDAIVELU : Sir, tn 
an ans"'cr the Hon. Minister stated th1t the 
Task Force ha& already completed its 
rcrvrew. So, "hJt arc those projccu which 
have been rc'icY.ed by the Task Force, Am 
r not entitled to know 1 

SHRl SUKH RAM Out of 120 
projects which have been reviewed by the 
Task Force, about 7 projects are on 
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schedule and the re>t are delayed. Tbe 
reasons for the delay have also been 
identified and communic1tcd to the 
Administrative Ministry and it is for the 
Administrative Ministry to taJ..c action on 
them. There arc about I 20 projects and 
tho list is with me. I f you \\ant me to 
read it out, I can read. 

MR. SPEAKER : You can ~end him 
the list. 

SHRI HANNAN MOLLAH : The reply 
of the hon. Minister 1cm1nd' me of the 
story of two me:-i one blind tmd the other 
old. While the old man can see hut not 
\\-Ork, the blind man can work but cannot 
sec. Anyway, this quc~tion is with regard 
to implcmentntion of the project~ and as 
you know all the p1ojccts arc raking 
longer time than scheduled and the cost 
escalation is also severe. No"'· my question 
is whether the Gmcrnment ha\c any 
proposal to fix som: responsibility on the 
implementing authortty-offi:ials and other~. 
for a given .ime. I say this becau~e with 
in the period vf implementation, pocplc, 
arc cha;igcd sev.:r ll time\. rhen.:fore. I 
would lil..e to know whether the Government 
have decided about fixing somc rcsponsihility 
on the person who i' respon,iblc for 
implementation. \\'i II they consider it ? 

SHR I P. SHI V SHANKER . On the 
question of rcspons1bilrty, "'ith reference 
to time overrun and cost O\.errun, "-hat has 
been actually happening 1s that we are 
going into a review, case by ca.~e . In fnct, I 
should explain that in the review that bas 
taken place between 23 September 1987 
and 28 October 198 7, we have covered 120 
projects in l 3 sectors, for example, four in 
atomic energy, two i11 civil aviation, etc. 
I do not have the detai Is of each and every 
:>rojcct at this s1age. That i~ slightly 
;Jigres~ional from the quest ion it~elf. But 
JS my colleague has already made it 
::lear ... 

SHRI G.G. SWELL : On wh:>m should 
NC fi x the responsibility ? 

SHRJ P. SHIV SHANK EK: K indly listan 
o me. Let me explain. I am explaining the 
>ackground a little so that the matter can 
>CCome clear. My colleague has already 
~iven an undertaking that we will gi ve the 

list of all the projects and place them on 
the Table of the House. Then, there is 
the point with reference to responsibi lity. 
Jn many a ca~c. we arc finding that whete· 
vc, delays occurred, those who were in 
charge of the projects hau already retired. 
That is \\-hy, a new approach has now be 
adopted with reference to new projects. 
Thasc projects should be entrusted to the 
officers ~ho ~ill la~t at least till the period 
of the project, so that responsiOiluy could 
be fa~tened on thlm. A new arp c:;cb ii. 
adopted "'ith reference to project manage-
ment and this, \\C arc sure, will be a 
great succe~s and in furture it shall be 
easier for ui. 10 know where the lapse~ 

have taken place and who exactly is 
responsible for both the cost overrun as 
also the time overrun . 

l Tranrlarion I 

Cut in Plan Targets 

* J 69. SHRI OJLC:.CP SINGH 
BHURTA : Will the Minister cf PLANN· 
ING be pleased to state : 

(a) whether in view of the huge expen· 
diture due t ~' drought and flood s in the 
country, it has hecomc necessary to cut the 
plan targets ; and 

(b) the fields in which this cut will be 
effected? 

[E11gli51t] 

THE MINIST.l:R OF STATE JN THE 
MINISTRY OF PLANNI NG AND MINIS· 
TER OF STATL IN Tl-\E MINISTRY OF 
PROGRAMME I l'l\PLEMENTATJON 
(SHRY SUK H RAM): (a) and (b) The 
preliminary a~sessment of the Planning 
Commission is that despite the financilll 
burden 1mpo~ed by drought and floods on 
the country, the Seventh Plan targets wiU 
not be ~everely affected. A clear pie ture 
in this regard would , however, be available 
only after the current discussions for 
finalising the Annual Plan 1988-89 arc 
completed. 

[ Tra11sla1io11] 

SHRT DILEEP SING H BHURTA : Mr. 
Speaker, Sir, the hon. Minister has said 
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ijiat despite severe drought and flood m 
the cour:try, our Seventh Five Year rlan 
would not be adversely affected. As a 
matter of fact, the entire country has been 
affected by drought and floods. I would 
like to ask the hon. Minister as to how 
much money would be required and hO\\ 
resources would be mobilised i.o 1ha1 our 
Seventh Five Year Plan is not adver'>cly 
affected '/ 

SHRJ SUKH RAM : Mr, Speaker. Sir, 
so far as the question of resources 1s con· 
cerncd, the Go-.emmen1 of India has tried 
to keep the plan intacl. For this purpose 
a provision of Rs. 622 crores has been 
made in the current financial year for nalu· 
ral calami1ies. l n addition 10 it, additional 
taxes to the tune ol about Rs. 500 crores 
have been levied. Jn this way, resources 
are being created. Aid from some foreign 
countries 10 the tune of about Rs. 600 10 
700 crores is likely to be received. We 
have effected a sa,mg of about R' '> OO· 
600 crores in non-drought expenditure. The 
funds which a1e being made a\aalablc to 
the Siale Governments for meeting cxpcn· 
ditu1e on drought and floods nae being 
raised through additional resources. Th:it 
is why we have said that the plan targets 
which have been set ~ould not be affected. 
T he Planning Commission has made an 
assessment of the agricultural sector and 
they have assessed the Kharif production 
to the tune of approx 70-73 ma lhon 
tonnes as against 86 million tonm•, last 
year. There is a decline m this field m 
comparison to that of the last year. So far 
as the State Governments are concerned, 11 

· is a facr that the State Government~ would 
have to incur addlrionul expenditure. At 
present, discussion on plan is gotng on 
and this discussion with 1hc State Govern· 
ment~ would be completed by the end of 
January. Only then we would be able t.o 
know us to . how much resource {WP as 
there and what would be its impact on the 
economy. What \\OUld be the cffcc1 on 
the State Go"ernmcnts, \\Ould be 1.no~n 
by the end of January only. 

SHRI DJLEEP SINGH BHURIA : Mr. 
Speaker. Sir, the hon. Minister has nd· 
milled that tbe State G o,crnmcnts \.\OUld 
have to incur additional expenditure and 
in addition to that they have to complete 

a larac number of 1rrisa1ion projects durina 
the Seventh Fi'e Year Piao. Moocy has 
been 11ncsted in tho~c projects as a relief 
measure. I want that all the projects of 
the Seventh Fhc Year Plan should be com-
pleted wathin the chcdulcd time and 5cpa-
ra1c funds should be allocated for the relief 
~ork~. Have an> such guidelines been 
issued by the GO\crnmcnt ? 

SHRI SUKH RAM : Mr. Speaker, Sir, 
clear gu1dclin~ ha\c been issued by the 
Centtc The Central Government IS aivma 
the relief assistance to the State Go\cm-
ment s and in addition, the State Go\ern· 
ments would have to n.ect the expenditure ! 
f1cim their O\.\n rc~ource~. The Plannina I 
C'omm1~~1on ha~ (li\<cn the pcrmi~ ion to 
the State Go\Crnmcnts that funds from 
other sectors may be appropriated for in-
\est i ng them in drought relief \.\orks, irri· 
garion scheme~ and other such progr11mmes. 
We h:i"e :isked the Stnte Governments to 
create cmplo)n cnt c rrC1rtun1t1cs for the 
small farmer\ and the labourer1> \.\ho do 
not ha\e :in) \.\Ori. d1; to drouaht and to 
create wrh 11ssc1~ \.\h1ch may be helpful 10 
fight drought in futu1e. 

SHRI \I. TULSI RAM : Mr. Speaker, 
Sir, ~o far as the que\tion of cuna1lmcnt 
of C°(pcnditurc due to drought is concerned, 
there is severe drought in Roja'ithan, 
Bihar . AndllTa Prodrsh and many other 
State\, There 'hould not be any cuna1l-
mcnt of lunds and on the contrary, more 
fund'i 'ihould be pro\ 1dcd to 'ucb States. 
The people arc m ireat difficulty there The 1 
c:ittle arc pcrt\h111g The people do not 
i;ct drinl. ing watrr and water for irri&a· 1 
tion:il purp<'<cs 1'i al'i<l not a~a1lable. Kecp-
1ng 1n \ic" the 'icrrou'i 'ittuation of drouaht 
there. rhe Prime \1 in i, tcr should adopt a 
\CT} hbcr:il attitude and sanction ufficacnt 
funch so th:u the rt'ople could get \\ater 
c:is ily and farmer~ could undertake aari· 
cult urn I operation~ thereby 1c1tin1 relief .• 
All the States should be treated equal and . 
11 \ hould not be taken into oon idcration' 
as to ~h1ch Pany as ruling 1 panicular' 
State. I \\OUld hke 10 su\Jmit to the bon.l 
Minister 1h11t Andhro Prade h is hi t by 
drought C\.'Cry }car and the State i hit by 
frequent floods al o. Mn1mum funds 
' hould be given 10 Andhra Pradesh dunQ& 
the Seventh Fi\c Year Piao. 1 WQllld hlc 
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to know how much runds arc being allo-
cated to Andhra Pradesh ? ... ... /nturup-
tlons) ? 

THE MINISTER OF PLANNING , 
PROGRAMME IMPLEMf.NTATION AND 
LAW AND J USTICE (SH R I P . SHIV 
SHANKER) : So rar as variou s States 
affected by drought or floods are concerned, 
a high level commi11ee from 1he Centre 
is sent 1here. The comm iltec makes an 
assessment about the damage caused by the 
drought or the flood s in a particular state. 
It is a foci 1hot while submitting 1heir 
memorandum, many States put up demands 
for excessive fund s, which are difficult to 
meet. Therefore, h igh level committee is 
sent there, which submits its report. These 
commiuees have no1hing 10 do with the 
politics. The Secrc1ary of the Planning 
Commission Chairs that Committee and 
that committee gives its decision. 

So for as the ques1ion of reduction i n 
the allocation of funds i~ concerned, no 
such reduction has bttn made. I t has 
generally been ~een that the amount v.hich 
is recommended by this committee is sanc-
tioned by the Ministry of Finance. There 
is no quest ion of reducing it. 

But very of1en we sec that 1he de1ailed 
account s of expenditure made hy Sia1es 
ruled by opposition parties do not at all 
reach the Cen1re. The Govcrnmen1 of 
Andbra Pradesh, in par ticular, has not 
furnished any account of the expendi1ure 
incurred by ii si nce J 986 till date. 

(Interruptions) 

Just listen, please, let me complete. 

SllRI V. TULSIRAM : Since when th e 
account has not been furnished ? 

(Interruptions) 

SHRI P. SHIV SHANKER : I am tell-
iag the same thing. The Government of 
Andhra Pradesh has not furnished the 
account as to how the mo ney has been 
spent s ince 1986 ... ... ( /nurruptions) 

MR. SPEAKER : Shri P . Namgyal. 
(/a1'rruptlons) 

SHRT P. SHIV SHANKFR : J am tell· 
ing you that 1hey have no1 furni shed 1he 
account as to how money was spent since 
J 986. 

SHRJ P. NAMGYAL : Jn reply to the 
:upplemcntnry question th-:: hon. Minister 
has sta1ed that the Centrnl Government 
will te raising 3dditional funds amounting 
to R s. 550 crores through additional taxa-
1ion. The prices havC' already risen s teeply 
due to the drought and flo :>ds in th~ coun-
try. Will this measure not push up 1hc 
prices of essent ial c.>mmoditics further'! 
Jf at all, the Government pr·moses ·o lc\y 
additional taxes amounting 10 Rs. 550 
crores, which arc the iectors in which 1hcse 
are proposed lo be levied ? 

SHRI SUKH RAM : Mr. Speaker, Sir, 
the amount of R s. 550 cror~s "'ill be raised 

·from 1he people belonging to the high tn· 
come group. Surcharge will be lc\1ed on 
income and corporate 1axes and ouxtlliary 
custom duty. Besides, surcharge hns :ilso 
been lcviec on air and r:11I fare. No tax 
has been impos~d on poor pctple. As a 
result of 1his, 1herc is no likelihood of 
further price rise and, therefore, 11 i' not 
i;oing to cause difficulty 10 the poor. 

SHR I SUL TAN SA LAH UDDIN 
OWAISI : Wha1e,er 1•ssi~tance 1he Cen1ral 
Governmen1 may give to Andhro Pradesh, 
hut it should earmark separate funds for 
providing drinking water to Hyderabad 
city. A s 1he Telugu Dcsam Government 
has no contro l over the Municipal Corpo-
ration, it does not supply drinking waler 10 
the city. The people of th : city pine for a 
d rop of water. Untrrruption.r) 

SHRJ V. TULSIRAM : Mr. Speaker, 
S ir wha;ever he is saying is not t rue. 
Ple~se ask him to keep quiet ... . Unterrup-
tions) 

SHRI SULTAN SALAHU~DIN 

OWAISI : Atrocities arc heing committed 
on us ... .. (Jnterruptions) .. · 

MR. SPEAKER : This will be looked 
into by the State Assembly. 

Unttrruptions) 
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SHRI SULTAN SALAHUDDJN 
OWAJST : There is no drinking water and 
the Government is formulating Telugu 
Ganga Project. Drinking water must be 
made available to the people of Hyderabad. 

[English] 

MR. SPEAKER : The State Govern· 
ment and the State Assembly are respon-
sible and they should do it. 

[ Tra11slatio11] 

SHRI SULTAN SALAHUDDIN 
OWAISI : Reply to my question has not 
come. 

MR. SPEAKER : I t concerns the State 
Assembly. 

(/11terruptio11s) 

[English] 

Function in Pakistan Regarding 
Release of Soviet Crew 

* 1 70. SHRY BRAJAMOHAN 
MOHANTY : Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state : 

(a) whether Indian journalists were 
not invited 10 attend the ful'ction of 
release of Soviet Crew detained for space 
violation recently in Pakistan ; and 

(b) if so, the reaction of Government 
thereto ? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) Yes, 
Sir. 

(b) While Indian correspondents in 
Islamabad have in the recent past been 
. 'ted for weekly briefings by the Spokes-1nv1 . . . 
man of the Pakistan Foreign M1~1stry, 
they were not invited for the function of 
the release of the detained Soviet crew, 
It is our bope that the Pakistan Govern-
ment will grant appropriate facilities to 
I ndian journalists to enab~e them to 
under take their professional tasks 
effectively. 

SHRT BRAJAMOHAN MOHANTY : 
Have the Government of India taken up 
that this is only a casual act or it is a 
motivated attempt to belittle the whole of 
India in this region and to proclaim the 
strained relationship with India ? H ave l 
made myself clear ? 

SHRl K. NATWAR STNGH: I have 
already made it clear. This is a solitary 
instance. Our Embassay bas been in 
touch-with the Indian journalists, three of 
them, who are stationed in Islamabad. 
This particular Press Conference took place 
on the 6th of October. Not only the three 
Indian journalists but several other 
journalists including the Soviet Union 
journalists were not informtd. Now we 
wanted to take this up with the Pakistan 
Foreign Office. But the three journalists 
have suggested that they would like to 
lead with this better directly with the 
Pakistan Ministry of Press Relations. 

SHRI BRAJAMOHAN MOHANTY: 
What is the assurance that this will not be 
repeated in future and have the Government 
of Jndia examined if it affects the cultural 
relationship with Pakistan ? 

SHRI K . NATWAR SINGH : As l 
said if a similar situation arises again we 
wi ll take this up with the Pakistan Govern· 
ment bu! I am hoping that ' it will be 
resolved amicably. 

[ Tra11s/ntio11] 

SHRI SALAHUDDIN : Mr. Speaker, 
Sir. r would like to put an important 
question to the hon. Minister. The people 
of India go to the Pakistan Embassy for 
getting visa. These people come from 
rural areas . 

MR. SPEAKER : [I has no connection 
with the question. 

SHRI SALAHUDDIN : They keep on 
wailing for weeks together for visa but the 
officials of Pakistani Embassy do not pay 
any attention towards them ... 

MR. SPEAKER: You put some other 
quest ion if you so like. 
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[Engll.rM] 

MR. SPEAKER : Dr. Krupasindhu 
Bhoi. The hon. Member is absent. 

Shri V. Srccnivasa Prasad. He is also 
absent. 

Shri K. Ramamurthy. 

Utilisation of SatelJite Based Remole-
Sensing Data 

* J 73. SHRI K. RAMAMURTHY : 
Will the Prime Minil>ter be pleased to 
state : 

(a) whether the N ational Natural 
Resources Management System has been 
evolved for the purpose of utilising the 
satellite-based remote-sensed data ; 

(b) the details of the national network 
or five regional centres and utilisation cells 
that have l'een established as a part of 
polar orbiting remote-sensing satelli tc 
prosramme ; and 

(c) the nature of assistance being 
provided to the State Governments to 
develop the application and utilisation of 
remote-sensed data ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE JN 
THE DI PARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHR I K.R. 
NARAYANAN) : (a) to (c) A statement 
is given below. 

Stat.cmrnl 

(al Yes Sir. The National Natural 
Resources Management System 
(NNRMS) is being e~tablishcd 10 
order to offer an efficient, integrat-
ed, cost effective and timely 
information system for the judicious 
and planned utilisation of tile 
natural resources of the country 
with due attention to the enviro n-
ment. This will integrate the 
data obtained through remote 
sensing into the existing systems, 
with appropriate technical, 
manaserial and orsanisational 

linkages. Various application 
projects such as ground water 
potential mapping, forest mapping, 
wasteland mapping, geological 
mapping, etc., which have been 
taken up, will form the components 
of the system. 

(b) Five Rcaional Remote Sensin& 
Service Centres, equipped with 
digital processing facilities, are 
being established at Bangalore, 
Dchra Dun, Jodbpur, Nagpur and 
Kharagpur. The Centres at 
Bangalore and Debra Dun arc 
a lready operational, while the other 
three Centres will become operat-
ional by the end of J 987. ' Jn 
addition to the digital analysis 
facilities, each Regional Remote 
Sensing Service Centre will be 
equipped with full-fledged photolabs, 
ground truth data collection 
equipments and limited 'isual 
interpretation equipments. 

(c) Central assistance mainly relates 
to (i) general guidance regarding 
interpretation and analysis and 
use of equipment including 
eompurer systems, (ii) training 
man1lowcr needed for the State 
Remote Sensing Centres, (iii) 
technical guidance regarding 
taking up or application projects 
rclevent to the States/ Union 
Territories and (iv) limited 
financial ossi~tnnce. 

SHRI K. RAMAMURTHY : Mr. 
Speker, the NNRMS, the National Natural 
Resources Management System, is beina 
envisaged to set up, that is the Remote 
Sensing Service Centres arc being set up in 
five different areas in our country to collect 
information and also for the optimum 
utilisation of the natural resources in our 
country. There are various kinds of applicat-
ion projects such as ground water potential 
mapping, forest mapping, wasteland 
mapping, etc. 

And a lso, it has been given in the 
answer that at present only two-one in 
Banaalore and the other in Debra Dun are 
functional, out of the proposed five centres. 
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J would like to know from the hon. 
Minister how far this remote sensing system 
affected the optimum use and also for the 
forewarning about drought conditions in 
the country with the coordination of different 
Ministries becau~e we arc now passing 
through an unprecedented d ro ught thr~ugh­
out the country. Was it possible to use 
th is remote sensing system to h ave a fore-
warnin~ system 7 If it is not possible, what 
other systems is the Government going to 
envisage for forewarining these natural 
oalamities 7 

SH RT K .R. NARAYANAN : T he 
Remote Sensing Service Centres will be 
establishcJ in the other States before the 
end of the year. Only two of them h ave 
been est:iblisbed so far :ind they are 
functional. 

As regards the work of the Remote 
Sensing Service Centre itself, with regard to 
fo1ccasting droughts, flood etc., it may be 
possible to do so, I think in future. B ut 
they have not dc\eloped the technology 
fully. But, for example, hy mapping the 
vegetation system and also by observing the 
rainfall rattern it s hould be possible in 
time to forecast 1hc incidence of drought. 
But t he science is not developed to the 
extent that we c:in forecast immediately the 
onset of drought. 

As regards utilisation of remote sensing 
we ba\C taken it up. As regards forest 
rc~ources, we have done :ilmost complete 
mapping for the forest cover of India. For 
wastelands, we h:ive done very extensive 
remote sensing mapp111g of this phenomenon. 
Ground water targe11111g has been done on 
a large bCale in States like Gujarat , 
Rajasthan, Karnataka and Maharashtra. 
Some SJ Dis1nc1s ha\e been spec1fically 
chosen for the detection of drinking water 
sources. Th is is not done in isolation 
because through remote scni.ing, we can 
detect the sources of water and narrow 
down the are:i where the water can be 
found. It is ncces~ary to have coordinat-
ion with other M1n1st ncs and o t her 
D epartments in the Government for 
actually digging the well and utilising the 
underground w:iter during drought. 

SHR I K . RAMAMURTHY : Sir, I am 
&lad that our country is posscssioa this 

remote sensina system for as~sin1 and 
a lso an alysing the datas in different ficJds 
and it could give it to us. My question ii 
after getting these datas analysed throuah 
this remote sensing system and also throuah 
different sources, what is the coordination 
by this Ministry 7 The coordination is very 
important. Whether they ba\e the coordio-
atioo w11h the different Mm1s1ne~ ID t he 
Cen1ral Government as well the State 
Governments and different agencies ? T his 
is what r am asking Sir. What is the set-up 
they have at present ? 

SHRI K .R. NARA YANAN • In fact , 
we tested on 1he ground whJI we find 
through the remote scns111g process-what 
we cnll 'ground truth '. This is done by 
the district au1hurities in coordination with 
the water resources engmccrs. Jo fact in 
those places where this remote t.cosing is 
d one, we have teasted the accuracy by 
diggmg the wells and almost 90 per cent or 
our forecast has proved to be correct. 
Therefore, there has hccn coordmation 
cspcc1ally when the country is facina 
drought. We have coord111atcJ the entire 
machinery of the Government w work on 
those projects which can be implemented 
and where water 1\ a\ a1lable to ao into 
action in order to dig Wlill anu tind water 
and provide it to the rcoplc. 

$HRI G.G. SWI:LL Sir, the Mm1stcr 
has referred to the dc1ect1on of ground 
water by means of the satcl111c and remote 
sensing. J would lil..c to I.now more oC 
the nature of th is remote ~cosine ID our 
country. H ave we hccn able 10 uncover 
1hc currents of minerals in tho~c parts of 
our country, when: the Ocolog1cal Survey 
of India ha) no1 done any wo1l. ? If so, 
what types of minerals, what dimensions and 
m what areas ? 

Sll RI K.R. NARAYANAN 
Mmeral rcsourcci. can he d:toctcd 

SHRI G.G. SWELL Ha\e you ? 

Well. 

SHRI K .R NARAYANAN. In some 
places . 11 bas been det~tcd Coal rcsourc:ea 
has been detected. There has been 
some foreca st about oil 1 c<>ourccs. As [ 
said, we need repeated photoaraph.) and oa 
the aoalys1s of there maacrca~ Y>c ba\-e c ot 
some idea about the resources. This is a 
d.evcJoplna tcc:hnolOIY and the applic&tiaa 
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work is going on. We have indicated seve-
ral areas where some of the minerals can 
be obtained. 

SHRI CHANDRA i>RATAP NARAIN 
SINGH : Sir, the Minister has said that 
minerals can also be located by remote 
sensing. As you know in our country, a 
very varied and large mapping is required 
to be done. The forest cover initially dis· 
coveerd· by through remote sensing proved 
that Reevenue Records were wrong. As far 
as water management goes, this remote 
sensing is the best technique as even align· 
ments can be cqnsidcred and corrected. 
Jn various canal systems that we have in 
India, the alignments were not correct and 
hence salinity and alkalinity arose due to 
water Jogging. The Minister has said in 
bis answer that total finances are not given 
to the State Governments. So, in the 
planning process of the State Governments 
and even in the Central Government's 
planning, it cannot be done if it is a ran-
dom survey, hence total remote sensing is 
necessary. 

Will you see to it that finances arc 
available and also the State Governments 
which have resources but are having prob· 
lems of floods and drought, are forced to 
give the money so that remote sensing can 
be done in those areas. 

SHRI K.R . NARA YANAN: It is a larger 
question concerning remote sensing like 
forest mapping, wasteland mapping, geolo· 
gical resources mapping. Actually the 
Centre has been doing the job itself. On 
the application side, the States have been 
active and the Centre has given help when 
necessary. Not always financially, but 
many States have come forward themselves 
for establishing application centres. 

SHRI CHANDRA PRATAP NARAIN 
SINGH : Why does the Centre not ask the 
States which have problems of drought and 
floods but have mineral resources to have 
this remote sensing done and give them 
financia l assistance ? 

[Translation I 
SHRI RAMSWAROOP RAM : Mr. 

Speaker, Sir, J am happy that in his reply 
the boo. Minister has stated that our 

farmers face natural calamities in the form 
of flood and drought every year in one or 
other part of the country. Sometimes when 
Rajasthan suffers from drought, floods bi t 
Bibar. This affects the entire economy of 
the country. The hon. Minister bas also 
stated that our technology is not that ad-
vanced as to forecast ii in advance. But 
our technology is certainly developed in 
the matter of drought. I would like to 
know from the hon. Minister whether the 
officials of Central Government had inform-
ed the farmers a bout the impending 
drought and advised them about sowing 
accordingly and undertake farming on these 
lines ? If so, the areas of the eo..intry where 
such information was given to the farmers. 

[English] 

SHRT K.R. NARA YANAN : Actually 
I did not claim that through remote sensing 
we can accurately forecast drought as the 
technology is known to us today. What 
I said was it might be possible in future 
through repeated remote sensing photo-
graphs. etc. of various factors including 
rainfall factor, vegetation factor, to make 
such forecasts. So far, this has not been 
done anywhere. 

NRI Support for Ganga-Cauvery 
Link 
+ * J 75 . SHRJ NARSING SURYA· 

WANSHI : 
SHRJ V.S. KRfSHNA IYER : 

Will the Minister of WATER RESOUR-
CES be pleased to state : 

(a) whether a group of Indians in the 
United States have started a Ganga-Cau· 
vcry-Bhagirathi Trust with the object 
of mustering Non-Resident Indians' support 
and funds for the linkage of major rivers 
programme ; 

(b) if so, whether Government propose 
to encourage the above Trust 10 obtain 
NRI support and funds for the implemen-
tation of the Ganga-Cauvery linkage pro· 
gramme to control drought and floods in 
the country ; and 

(c) whether Government proposes to 
constitute a separate authority like Ganga· 



2S Written Answers KARTIKA 27, 1909 (SAC.A) Writtot Answen 26 

Cauvery Linkage Authority to take up the 
above programme quickly 7 

THE MINI STER OF STATE OF TH E 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE O F THE MIN ISTRY OF 
WATER RESOURCES (SHRI RAM 
NlWAS MIRDHA) : (a) There have been 
reports that some non-resident fndiaos in 
United States of America ha\e set up a 
trust for promo11ng w:itcr related pro;ccts 
in fn dia. 

(b) a nd (c) There are no such proposab 
at present. 

SHRI NARSING SURYAWANSH! : I 
wou ld like to know from the hon. M inis-
ter whether there is any other proposal 
before the Gevernment regarding lini<age of 
major rivers like Ganga-Cavcn-Bbagirathi; 
1f so, details thereof? 

SHRI RAM NIWAS MIRDHA : There 
have been proposals that the flood waters 
in the north should be diverted to the south 
where then: b a great need for water. For 
this purpose, we have cstabP~hed Na1 ional 
Water Dev.:lopmcnl Agency which is sur-
veying the.: possibility of diverting water 
from one area to another. They are doing 
two components of worl.., i.e. northern 
;ivers and peninsula 11\·crs. The first 
attempt is bcmg done to survey the ri.,,ers 
in the peninsula so that \\C Ciln arrive at a 
figure of availability of water in a particu-
lar river basin and then to see how 11 can 
be transported to other parts of the 
country. 

WRITTEN ANSWl!RS TO QUESTIONS 

[English] 
Pakista n's Nuclear \\ capon 

Programme 

*I 7 I. DR. KRUPASINDHU BHOI : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased 10 ~tatc : 

(a) whether United States ha s been 
urged to seek clnrificat ions from Pakistan 
about the nuclear weapons programme 
before resuming the suspended aid to 
Pakistan; 

(b) 1f so, the reaction of U.S. Govern-
ment thereto ; and 

(c) the outcome thereof? 

THE MI NISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SllRI K. NATWAR SINGH): (a) India 
has consi~tently urged the United Stato to 
u\c 11s inOucnce w11h Pakistan, and auil-
able means under US laws, to deter 
Pakistan from pursuing its nuclear-weapon 
programme. 

(b) and (c) American aid to Pakistan 
remains su,pended since the ht October, 
for want of a further waiver of the G lenn 
and Symin1.1ton Amendments, but there is 
nothing to show that Pakistan's nuclear-
wcapon~ programme will not continue. 

Assis tance to States to AcquJre 
Drilling Rigs 

• 1 n. SHRI v. SREENIVASA 
PRASAD : Will the Minister of WATER 
RESOURCLS be pleased to state : 

(a) whether Go' crnmcnt have recently 
given help to \ome State Go~ernments to 
acquire drilling rig~ and other equipments 
to exploit underground water resources ; 

(b) the alloca11on made for this pur-
po~c . Staie-" 1se, during the last three 
years , 

(cl "hcthcr the State Go\crnmcnts have 
fully utilised the funds ; and 

(d) if so, the result s achieved by each 
State ~o far ? 

TH[ MINISTER OF STATE or THC 
MINISTRY or TEXTILES AND 
MINISTLR OF STATE OF THE Ml'NIS-
TR Y Of WATER RESOURCES 
ISHRI RAM NIWAS MIROHA) 
(a) Yes, Sir. 

(b) to (d) A Statement on the H~i .. 
tancc rclcas.:d by the Ministry of Water 
Resource~ is given below. 

The a~mtnncc released is utilised for 
in~estiaation and cxplo11a11on of around 
water for minor irnaation. 
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Statement 

Ct I/Ira/ assistance rel ea std under tire Cemrally Sponsorl.!d Scltemc for strengthening 
ground water and surfacr water ( M / ) Organisations for investigation and cxp/oitalio11 
of Ground Water Resources for Minor Jrrigatian during tltc period 1984-85 to 

1986-87 

S. No. Name of State Amount of Central Amount of Remarks 
assistance released Central 
during last 3 years assistance 
(i.e. l 984-85 to utilised 
1986-87) 

(Rs. in lakhs) 

J. Andhra Pradesh l 06.800 67.490 

2. Assam 79.067 78.027 

3. Bihar 20.580 Utilisation 
certificate 
awaited from 
State Govt. 

4. Gujarat 109.960 44 .600 

s. Haryana 32.030 32 030 

6. J iimmu & Ka~hmir 27 .350 27.350 

7. Karnataka J 3.825 3.325 

8. Kera la 63 .955 63.955 

9. Maharashtra 135.150 135.150 

10. Manipur I I .980 Utilisation 
certificate 
awaited from 
State Govt. 

11. Nagai and 92.765 92.320 

12. Orissa 24.250 Utilisation 
certificate 
awaited from 
State Govt. 

13. Punjab 87.600 59. 190 

14. R aJasthan 17.950 5.370 

15. Tamil Nadu 130.570 92.880 

16. Tripura 19.380 I 1.270 

17. Uttar Pradesh 218.960 165.870 

18. Miioram 20.003 20.000 --- - ----
Total 1212.092 898.827 ---- ----
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News Areas of Cooperation with 
Germany 

*174 . SHRI G.S. BASAVARAJU : 
SHRJ S.M. GURADDJ : 

Will the PRIME MINISTER be pleased 
to !late : 

(a) whether India and Germany are 
looking for new areas of cooperation for 
technology transfer to India in addition to 
the conventional areas of nuclear energy 
and space research ; 

(b) if so, whether West German Federal 
Minister for Research visited India in 
August, I 987 and had discussion with scvo-
ral Union Ministers including the Prime 
Minister ; 

(c) if so, whether any new areas of 
Jndo-German cooperation have been identi-
fied ; and 

(d) if so, the detai 1:. thereof and wh<'· 
thcr any agreement in this regard has been 
signed 1 

THE MINISTER OF STATf IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER or STATE IN 
THE DEPARTMENT OF OCEAN DEVI::. 

LOPMENT, ATOMIC ENERGY, ELECTRO-
NICS AND SPACE (SHRI K .R. NARA YA· 
NAN): (a) Yes, Sir. India and Federal Repub-
lic of Germany are looking for some new 
areas of co-operation in Science and Tech-
nology and Technology Transfer to Ind ia 
in addition 10 the conventional areas of 
~aceful usage of nuclear energy and space 
research. 

(b) Yes, Sir. FRG Mini~tcr for Re-
search uud Technoloiy '1sitcd lndin in 
Augusl, J 987 . He met the Prime Minister, 
Union Mintster of Energy and Mim~ter of 
State for Science and Technology. 

(c) and (d) During his meetings, the 
FRG Minister suggested some new Grens 
for future co-operation. These include 
micro-electronics, information technology, 
biotechnology, environmental research, 
solar energy, materia I~ science, nuclc.ar 
waste management and nuclear safety devi-
ces and marine tcchnoloaY. 

Areas for co-operation ha\e not yet 
been identified and no agreement has bcea 
signed. 

Training or Senior O fficers m4er 
National Management Progra-• 

*1 76. SHJU MANIK REDDY : Will 
the PRIM I: MINISTER be pleased to 
state: 

(a} whether the Jmplemcnta11on or the 
National Management Programme for 
training of senior Government officers at 
the Management Development Institute, 
Gurgaon has been undertaken ; 

(b) if so, the details thereof ; and 

(c) the number of officers trained in the 
Institute in the last three years ? 

THI: MINISTER OF STATE JN TRB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF iT A TE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM ) : (a) The Mana,._ 
ment Development Institute (MDI) Gur-
gaon have offered to run s uch 11 prcaramrne. 
The four India11 lnst11 11es ofMan1atm111t at 
Ahmedabad. Bangalore, Calcurta and 
Lucknow and the >..a\ ier Labour Relations 
Institu te, Jamshedrur have agreed to colla-
borate with MDI in runn1ua the pro-
gr:imme. The cour~c content and curricu-
lum arc u11der rrep11rat1on. 

(b) Derails arc 111ven below io the 
statement. 

(cl Doc~ not nm• u the F irst Pro-
gramme has not yet started. 

Statcmeat 

J\ational .l\fanatement Prorramm~ 

Th 1s proaramine has been specially 
designed for a mix of officers beloniilll to 
Group 'A' Services ns y,,cJI as Senior Ex• 
cutivcs of public a nd private sector o raani· 
sations to promote a joint developmental 
approach throuah maoaaemeot education. 
Participant~ arc required I• be SPomorcd 
by their respocti\'C M1aistriea/Orpaisatioas. 
The prosramme is rcsidc• tiaJ. 
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Eligibili ty 

The applicant should be a graduate, 
have minimum 5 years of experience and 
should be of 35 years of age or below. 

Contents of the Programme 

The Programme consists of about 30 
courses and 5 courses as electi,·es besides 
the project work which carries weightage 
equal to 6 courses. 

(i) Core Courses 

Political, Economic, and Social Envi-
ronment and Policy Studies; Economic 
Analysis; Quantitative Methods ; Mathe-
matics, Statistics, Compute~s. Management 
Information Systems ; Research Methodo-
logy ; Production/ Materials/ Project Manage-
ment ; Marketing ; Finance ; Personnel and 
Business Policy. 

(ii) Electives 

Each participant will be allowed to 
take 5 ·courses as electives for more depth 
of understanding. These electives could be 
related to functions of Business Manage-
ment like Finance, Production, Marketing. 
Personnel Management and International 
Business. 

(iii) Project Work 

Project work forms an essent ial ele-
ment of the programme and has to be of a 
good "consultancy" level. 

Sponsorship 

This is a completely sponsored pro-
gramme. Participants are advised to secure 
organisational sponsorship before submitt-
ing the application . 

Venue. Nature and Durat ion of the Pro-
gramme 

The programme will be conducted at 
MDI Campus, Post Box No. 60, Mehrauli 
Road, Gurgaon-12200 I (Haryana). 

It is a 15 month programme, spread 
over five terms. 

The programme will demadd commit-
ment, a high level of concentration, and 

long hours of work. The participants will 
be required to put in an average of 12-14 
hours of work every day. 

Remote Sensing Application Centre, 
Orissa 

* 177. SHRl SRTBALLAV PANI-
GRAHI : Will the PRIM E MINISTER be 
pleased to state : 

(a) the amount of expenditure incurred 
by the Remote Sensing Application Centre, 
Orissa in 1984-85, 1985-86 and 1986-87; 

(b) how much amount of it has been 
borne by the Centre during those years ; 

(c) the amount sanctioned for the Re-
mote Sensing Application Centre, Orissa in 
J 987-88 ; and 

(d) the details of activities undertaken 
thereof? 

THE MINISTER OF STATE JN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE JN 
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) As seen from the 
Annual Report of Orissa Remote Sensing 
Application Centre (ORSAC) and as in-
formed by them, the expenditure incurred 
by ORSAC for the years 1984-85, 1985-
86; 1986-87 is given below : 

ject 

1984-85 
1985-86 
J 986-87 

(b) Central 
grants 

amounts : 

1984-85 
198 5-86 
1986-87 

Rs. 2.07 lakhs 
Rs. 5. 72 Jakhs 
Rs. 37. 13 lakhs 

Government through pro-
has provided following 

NIL 
R s. 2.60 lakhs 
Rs. 2.00 lakhs 

(c) The amount sanctioned so far for 
the year 1987-88 for Remote Sensing 
Application Centre, Orissa is Rs. 36.50 
lakhs. 

(d) ORSAC has taken up a large num-
ber of studies based on remote sensing 
techniques. The application projects 

.. 
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covered areas such as agricullure, soils, 
geology, landusc/land cover, water resour-
ces, oceans etc. The projects which were 
carried out by ORSAC are : 

1. Soil mapping in Puri and C'ullack 
districts ; 

2. Crop production Forecasting for 
rice acreage estimation ; 

3. Regional Geological Mapping ; 

4. Identification and classification of 
wastelands ; 

5. Erosion Assessment of Eastern 
Ghats; 

6. Coastal and Ocean Remote Sens-
ing; 

7. Soil Mapping in Mabanandi 
D elta ; 

8. Thematic Mappins of Agroclimatic 
zones ; 

9 Environmental impact of Mining 
m Sukmda Chromite belt ; 

10. Landuse study 1n Talcher and lb 
coal fields, and sites around Jan-
kia, Mahisapat Saranga and 
Khuntuni for siting of Central 
Sector ProJeCt ; 

11 . Forest clas~ification along propos-
ed Bansapani-Daitory railway link 
and realignment of Bamarani-
Kconjhar section ; 

12. Mapping of around-water for 
L.P.G. bollling pl:int ; 

13. Mapping of Gnndhamardan area 
and realignment of hill top road ; 

14. Ground water study in Nayagarh 
Sugar Factory locality ; 

J s. Mineral targctting 10 14 areas; 

16. Study on urban sprawl of Bhuba-
ne~war; 

17. Watershed study of Kashipur 
area ; 

t 8. Watershed prior1tisa1100 m Sunci 
catchment ; 

19. Delineation of Manarovc \ eaeta-
don in Bhitar-Karnllta area ; 

20. Land dearadation studies lo the 
co:istal region of Oris a ; 

21. Mapping of floods ; 

22. Dynamics of coastal erosion in 
O nssa; 

23. Ecological study in Simlipal hiUs ; 

24. Em ironmental study of Chilika 
Lake and its eco-systcrn by remote 
sensing techniques ; 

25. Drought monitoring and around 
water targetting ; 

26, Application of Remote Sensina to 
sedimentation st udies in H ir:ikud 
reservoir ; 

27. Environmental mappins o f lb 
Valley. 

[Translation l 
Schemes for Flood Control in North 

Biltu 

• 118. SHRl RAM BHAGAT PAS. 
WAN : \\-ill the Mm1ster of WATER REr 
SOURCES be pleased to stale : 

(a) the dc1n1ls of the schemes appro\cd 
b) Union GoHrnment for permanent ftood 
control in North B1har • and 

(b) the likely expenditure thereon ? 

THE MINJSTLR OF STATF OF THE 
MINISTRY OF- TEXTllrS AND MINIS-
TER OF STATE OF THL MINISTRY OF-
WATER RrSOURCLS (SHRI RAM 
N IWAS MIRDHA) : (n) and (b) Since 
1976, Planning Commission based on the 
recommendations of the Ganaa Flood 
Conrrol Commission, OP!lroved 20 schemes 
invohing likely CA1lend1turc of about Rs 
I 26 crorcs. 

f EnKlishJ 

Sitr Selection for Atomic Po"er 
Stations 

•I 79 SHRI MOHANBHAI PA TEL : 
SHRI CHI NTAMANI JENA: 

Will the PRIME MINISTER be pleased 
to stale : 

(a) "'hethcr the Report of tbl $;tc 
Scl~ion Committee of 1bc Dcrartl'QtOt of 
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Atomic Energy has since been considered 
by Government ; and 

(b) if so, the outcome thereof 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (!'>) The report of 
the Site Selection Committee of the Depart· 
ment of Atomic Energy for setting up of 
Nuclear Power Stations is under considera-
tion of Government. 

Water from Ganga Utilised for 
Irrigation 

*180. SHRI AMAL DATTA: Will 
th• Minister of WATER RESOURCES be 
pleased to slale the total quantity of water 
presently taken out of Ganga river system 
for irrigaiion, State-wise season-wise? 

THE MINISTER OF STATE OFTHE 
MINISTRY OF TJ::XTILES AND MINIS· 
TER OF STATE OF THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : The mean annual 
withdrawals from major irrigation canals 
in the Ganga basin, estimated from the 
data obtained from the States is 6.2 million 
hectares metre approximately. The figures 
of total quantily of water presently taken 
out of Ganga river sy~tem fo1 irriga tion an:: 
not reported by the Stale~. 

Adjudica tion of Cauvery Water Dis-
pute by Tribunal 

*J 81. .SHRI H .N. NANJE GOWDA: 
Will the Minister of WATER RESOURCES 
bo pleased to state : 

(11) whelher the Government have de· 
cided to refer the Cauvery water dispute to 
a tribunal for adjudication ; 

(b) if so, the reasons therefor ; 

(c) the time by which the dispute is 
likely to be solved ; and 

(d) at what stage the settlement of the 
dispute lies at present 'l 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MJNIS-
TBR OF STATE OF THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) The mattc:r is under discussion with 
tho State Governments concerned. 

Drou2ht Proof Scheme by Planning 
Commission 

*182. SHRJ PRAKASH V. PATIL : 
SHRI JAGANNATH PATT-
NAIK: 

Will the Minister of Planning be pleased 
to state : 

(a) whether the P lanning Commission 
has formulated a drought proof scheme ? 

(b) if so, the details of the scheme, its 
objectives and the financi a l arrangements 
envisaged ; and 

(c) the likely time of its implement-
ation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER O F STATE JN TH E MINIS· 
TRY OF PROGRAMME lMPLE· 
MENTATION (SHRI SUKH RAM): (a) 
to (c) Successive Plans have laid stress on 
schemes/programmes which, amongst other 
things, also aim at reducing the incidence 
and severity of drought. Schemes/program-
mes like Drought Prone Area Programme 
(DPAP), Desert Development Programme 
(DDP), National Watershed Development 
P1 ogramme/Dry-Land Agriculture, Soil 
Conservation Progr:unmes, Extension of 
Irrigation Facilities, Water Supply Projects 
in Rural :ind Urban Areas , elc., have thus 
been an integral part of the successive 
Plans end have been continued in the 
Seventh Plan also. 

This year, some additional sleps have 
been taken to utilise relief assistance for 
drought-proofing activities. Planning 
Commission have identified certain on-going 
irrigation projects in drought-affected areas 
in J 4 States with a view to expedite their 
completion withih a period of two years 
at an overall cost of Rs. 236 crores. 
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Similarly, in order to overcome the recurr-
ent acute water scarcity si tuation in certain 
urban centres, additional ass istance has 
been provided under tbe Drought Relief. 
States have also been requested to propose 
schem ~s. for completing within the current 
years, relating to National Watershed 
Development/ Dry-Land Argicullurc aod 
a ssistance to small and marginal farmers on 
a s haring basis. 

Marine Archaeology Programme or 
National Institute of Oceanography 

"' I 83. SHRY HA Rf HAR SOREN : Will 
the PRIME MJNISTER be pleased to state : 

fo) whether G overnment have listed 
~hipwreck sites in and around the country ; 

(b} whether it is considered necessary 
for underwater Clliplorat ion to reconstruct 
the role played by the country as a 
maritime power in Indian ocean trade in 
the past ; 

(c) if so, the number of shipwreck ' 
1ones that have been idenriflcd in the 
country ; a nd 

(d) the details of the progrnmmc of the 
Marine Archaeology unit of the National 
Institute of Oceanography (NJO) in this 
reaard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH NO· 
LOGY AND MINISTCR OF STATE TN 
TJIE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K .R NARAYANAN): (a) Yes, Sir. 

(b) and (c) No. Sir. Bui a new 
dimen~ion of Marine A1chacology i~ 
propmed 10 be added to the current ongo-
ing Oceanographic ac1iv11ie~ m the country. 
J 7 shipwreck zones with ap~roll:~matc.ly 
2 to shipwreck sires ha' c been 1den~1fi~ 1n 
and around the country. Prehmmary 
survey In Goa and T ranqueba r of . Tamil 
Nndu coasts has revealed one shipwreck 
each. 

(d) Systematic coastal survey is to be 
undertaken and wrecks arc to be uplorcd. 

The prOJCCt 1s to be continued under 
the gran t~-in-a1d from Department or 
Science and T echnology ; Council of 
Scientific and lndu~trial Rcs~b (NIO) 
providing loaisric s upper! to it. Curreat 
phase of the proJCCI has been agreed upto 
March, 1989. 

[ Tra11slatio11 l 
Scheme of Bihar GoH·rnmeat to Check 
Land Erosion and floods by Datha 

River 

•1 ss. SHRI KALI PRASAD 
PANDEY : Will the Minister of WATER 
RESOURCES be plca~cd to state : 

(a} whether Bih:ir Go\.ernment have 
sent a scheme 10 Union GoH•mment to 
check land ero~1on and fioods caused by tbe 
river D aha ; 

(b) if so, the detail\ thereof ; and 

(c) the lime tty which the ~heme "-Ill 
be cleared and the reasons for delay ia 
clearing the scheme ? 

THE MINISTI R OJ-. STATL or THE 
MINISTRY OF TL.>.. TIU S AND .MINlS-
TER OJ- STJ\TI 01 lHL MINISTRY OF 
WATER RLSOURO.S (SHRl RAM N JWAS 
MJRDHA) : (a) No, Str. 

(b) and (c) Do not arise. 

r EngliJh1 

Erosion in Border l>lstricb of West 
IWngal 

• J !!6. SllRI ANll BASU Will the 
MiniMer or WJ\TI R RI SOURCES be 
plcoscd to Male : 

(a) whether an Central 'cbcme has been 
formulated to ched. cro.,1cn tn the border 
d1strtch or WcM Bengal \\hi•h had led to 
tbc Jo~s of thousand~ of acre., of land ; 

(b) if so. the detaih thereof; and 
(c) 1r not. the rea.,on~ thereof ? 

T HL MINISTLR OJ· SlATL OF THB 
MINISTRY OP TLXTlLLS AND 
MfNISTllR OF STATL OF THL MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MfRDHA) : (a) No, Sit. 
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(b) Docs not arise. 

(c) Government of West Bengal form-
ulates Schemes to check erosion in the 
critical reaches of the rivers in the border 
districts. 

Manufacture or Personal Computers 

1675. SHRI K.P. UNNIKRISHNAN : 
Will the PRIME MINISTER be pleased to 
state : 

(a) the conditions imposed or govern-
ina issue of approvals for granting foreign 
collaborations for manufacture of personal 
computers ; 

(b) whether 'Olivetti ' i\ 1%0ing rnto 
coltaboration with any Indian company 
for manufac1urc of personal compulcrs in 
India; 

(c} whether a perm1ss1on or licence has 
been given to this project and t~ deiails 
thereof ; and 

(d) conditions waived in the case of 
Olivetti project ? 

THE MINISTER OF STATE IN THI:. 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS Of OCEAN 
D.CVELOPMENT, ATOMIC .ENERGY, 
ELECTRONICS AND SPACL (SHRI K.R. 
NARAYANAN) : (a) Standard oond1tions 
of the Foreign Collabora11on ( I C) approval 
arc givan in the Statement- ] below and 
specific conditions are given in the State-
ment-II below. 

(b) Yes, Sir. 

(c) Yes, Sir. M/s Modi Olivetti Lid. 
holds Jetter of intent and FC apprO\al for 
the manufacture of Mini compu1er/Micropro-
cessor based systems. Under this projec1 
they have proposed to take up the manu-
facture of Personal Computers as \\ell as 
Mini-computer. This letter of intent is yet 
to be converted into an Industrial Licence. 

(d) No condition has been waived om 
the foreign collaboration approval. 

Statement - 1 
Standard Conditions : 

1. The total non-resident share holding 
In the company would be. 

2. (i) The royalty will be payable at 
the market rate of exchange at the time or 
remittance and will be calculated on the 
basis of the net ex-factory sale price of the 
product exclusive of excise duties, minus 
the cost of the standard bought-out com-
ponents and the landed cost of imported 
components, irrespective of the source of 
procurement including ocean freight, insur-
rance, custom duties etc. The payment of 
royalty at the rate mentioned in the 
approval leller will be restricted to licensed/ 
Registered capacity plus 25 % in excess 
thereof or on such capacity as is specified 
in the approva l letter. In case of product-
ion in excess of this quantum, prior approval 
of Government would have to be obtained 
regarding the term~ of payment' of royalty 
in respect of such excess production. 

(ii) The royalty would not be payable 
beyond tbc period of the agreement if the 
orders had not boen exec1:11cd during the 
period of the agreement. However, wheret 
the orders them-selves took a long time to 
execute, then tile royalty for an order book 
ed durins the period of the agreement bu· 
executed after the period of the agreement 
would be payable only af1cr the Admn. 
Ministry certified that the orders in fact 
have been firmly booked and execa tion 
begun, during the period of agreement, and 
tbe technical as~istance was available on a 
continuing basis even after the period of the 
agreement. 

(iii) No minimum guaranteed royolty 
would be allowed. 

3. The foreign collaborator shall be 
paid Jumpsum specified in the approval 
letter, subject to applicable Indian taxes, 
for technical I.now-how, drawings, dcsings, 
documentation, erection and commission-
ing etc The lumpsum shall be paid in three 
instalments as detailed below unless other-
wise stipulaccd in the approval leller : 

(a) FIRST J /3 after the agreement is 
filed with RBI and the capital 
goods clearance, if any, is 
obtained. 

(b) SECOND J /3 on delivery of 
technical documentation. 

(c) THIRD and FINAL 1/3 on the 
commencement of commerical 
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production or four years after the 
agreement is filed with RBI which-
ever is ear Ii er. 

4. For undertaking the export obligat-
ion specified in the approval letter, the 
requisi te guarantee i.e, legal underlak ing/ 
bank guarantee as may be required should 
be furnished according to the detailed 
instructions issued by the Chief Controller 
of Imports and Export lE.O. Cell) the 
Ministry of Commerce (EP) and Admn. 
M inistry who may be contacted in thi: 
matte r. 

5. The duration of the agreement s hall 
be for a period of five years from the date 
the agreement is filed with RBI or five 
years from the date of commencement of 
commercial production prnvided produc1 io1t 
is not delayed beyond three years of the 
date the agreement is field with the RBI. 
(i.e. a maximum period of eight years 
from the date the agreemcn1 is filed wi:h 
the RBI.) 

6. Within the period of collaboration 
the Indian Co mpany should dewlop and 
set up their own design and resea rch facilit-
ies so that continued dependence on foreign 
collaboration beyond this period will not be 
necessary. 

7. Exporl shall be permitted to all 
countries except where the foreign collabor-
ator has existing licensing arrangemenl for 
manufacture. Jn the latter case, the 
countries concerned shall be specified. 

8. Import of capital equipment and 
raw materials would be allowed as per 
import policy prevailing from time to Ume 
aod would furlher be subject to the c-0n-
ditions that ; 

(i) the import of raw materials and 
components would be allowed 
only where the necessary approval 
of the concerned authoril ies had 
been taken and subject to the 
approval of phased Manufacturing 
Programme, being obtained, wher-
ever it was required. 

(ii) no tied purchase of components or 
raw materials from the collaborator 
would be allowed. 

9. The Indian company should be free 
to sub-licence the technical known-how/ 
product design/engineering design under the 
agreement to another I ndian party should 
it become necessary. The terms of such 
s ub-licensing will, however, be as mutually 
agreed to by all the parties concerned in-
cluding the foreign collaborator and will 
be subjec t to the approval of Government. 

10. Deputation of technicians either 
way will be subject to prior approval of 
Government of lndia in terms of numbers, 
period of engagement, remuneration etc. 

J I . T here should be no provision for 
payment of interest on delayed payments. 

1 2. Foreign brand names will not be 
allowed for use on the products for internal 
sales although there is no objection to 
their use C\n products 10 be exported. 

J 3. In case the item of manufacture 
is one whi<.:h 1s patented in India, the 
payments of royalty/ lurnpsum payments 
made by the Indian Company to the Forcis n 
Collaborator during the period of the 
agreement shall also constitute full com-
pensation for use of the patent riahts till 
the expiry of 1he J,fe of the patent and the 
Indian Company shall be I roe to manufacture 
that item. 

14. 1 n case any consultancy is 
required to exuc1urc the project, this should 
re ob1ained from an Indian Consultancy 
engg. firm. If fo1eign consultancy 1s con-
sidered uoa1-01dable, an Indian consultancy 
firm should ne1-erthcless be the prime 
consult11n1. 

15. The agreement shall be subject to 
the Indian Lav.s. 

J 6. The Indian Company should con-
firm to the Admn. Minbtry Department 
referred to in the lc:uer and also to the 
foreign collatoration-JJ Section, Secretariat 
for lndu~trial Approvals, Udyoa Bhavao, 
New Delhi- I I 00 11 that the terms of 
collaboration stipulated in the Jetter and ia 
the Annexurc are acceptable to them. 

I 7. A copy of the collaboration ~ 
meat siencd by both the panies may be 
furn!sbcd to the Adnm . Ministry/Dcpartmcr. t 
referred to in the letter. One copy should 
be scot to the foUowina ; 
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(1) SrA CFC. II Section) 

(2) Depar1m1:nt of Scientific & Industr-
ial Research. 

(3) D eparlment of Lconomic Affairs. 

18, The I ndian Company should 
su bmit an annual return aboul the progress 
of the undc1ak1ns :h in the form enclosed, 
showing the po(ition a~ on 31st December 
each year. This return should be submitt· 
ed by 3I sl January, of the following year, 
till the date of expiry of foreign collaborat-
ion agreement This rel urn should be 
addressed to the following authori t ies : 

(a) 

(b) 

(c) 

(d) 

(e) 

The Administrative Ministry/ 
Departmen1 concerned with lhe field 
of collabrmllion. 

The Director Ge11cral of Technical 
Development, UcJyog Dhavan, New 
D elhi-11001 1 (to be sent in 
duplicate). 

The Secretari.it for Industrial 
Approvab, (Foreign Collaboration 
- II Section), Deptt. \lf Industria l 
Dc,elopment Udyos Bhawan, New 
Delh1-IIOOll. 

M inl'try of hnancc (Dcptt of 
J:cono1111c Affair s, N<'rth Bloc!., 
New Dclhr-110011. 

Dcpar1mcn1 of Scicntrfic & l ndustr· 
ial R esearch Technolosy Bhavan, 
New Mehrauli R oad, New Dclhi-
110015. 

19. The annual report of the Indian 
Company ~hould contain a Chapter on the 
absorption of technology. The Chi.pier 
will furni ~h 1hc relevant details in the 
prescribed format attached with the 
Annexure. A copy of the report should 
be sent to the Dcrarrmenl specified in the 
c lause 1 7, also. 

Statement- JI 

(i) Foreign equity partic ipation not 
exceeding 4 %. 

(ii) Royalty : 

Not exceeding 5 per cent for a 
Period oot exceeding S years. 

(iii) Lumpsum I.now bow fee : 

On merrt but together wi th royalty 
normally not C'.ltcecding 8 per cent 
of the local added value taken for 
the first five years. 

(iv) The approval letter i~ made a part 
of the foreign collaboration agreement to be 
executed between you and the foreign 
collaborator and only tho~e provisions of 
the agreement which arc covered by the said 
letter or which are not in variance with the 
provisions of that letter shall be binding on 
the Government of India or the Reserve 
Dank of I ndia. 

(v) T he approval to the terms of 
collaboration is valid for a pc1 iotl of six 
moaths from the dat ~ of issue of the 
approval Jetter. If an extension to the 
per iod of validity is found ncccs~ary, the 
party should apply in advance to the 
Admnistrativc M inistry with full justificat-
ion, giving, the circumstances under which 
and the period for which extension is 
sought. 

(vi) Exriort Obligation : 

In case the unit doe~ not ..:arry an 
export obligation for the capacity 
at the letter of intent stage, an 
export obligation of J 0 µer cent of 
the tolal turnover or SO~~ of the 
R aw-material and component which· 
ever is higher is presently being 
imposed. (For the purpose of 
computation only the imported 
Raw-material/components arc to 
be counted. 

Criteria for Centra l Gra nts for 
Jrrigation Projects 

1676. DR. SUDHIR ROY : Will the 
Minister of WATER R ESOURCES be pleas-
ed to state the criteria adopted to decide 
the quantum of Central block araots given 
for ir rigation projects for each State ? 

THE MI NISTER OF STATE OF THE 
MTNISTRY OF TEXTfLES AND 
MINISTER OF STATE Or TH E MINIS· 
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA) : Central a ssis· 
tancc is allocated to the States for fundioa 
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the State Pinn as a whole aod is oot tied 
to any specific project , programme or 
scheme including irrigation projects. 

Teeits B11rr1ge Project in West 
Ben go I 

J 677. SHRJ SYJ:D MASUDAL 
HOSSAIN : 
SHRY MANIK SANYAL: 

Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) the total expenditure incurred so 
far on the Teesta n a rrage Project in West 
Bengal ; 

(b) amount so far provided hy the 
Union Governmenr for th is project as :at 
the end of March, 1987; 

(c) whether Government propose to 
provide more financial assistance to the 
State Government for this project ; 

(d) if so, delail~ thereof; and 

(e) if not , the reasnM therefore? 

THE MINJSTJ:R OF STATE OF THB 
MIN ISTRY OF TEXTJLJ:S AND 
MINISTER OF STAT.C: OF THE MINIS-
TRY OF WATER RESOURCES (SHRJ 
RAM NIWAS MJRDHA) : (a) The total 
expenditure incurred on Teesta Barrage 
project in West Dengal upto March. J 987 
is Rs. :?43 I 9 crore~ and the anticipated 
expenditure during J 987-88 1s Rs. 30 
crores. 

(b) Central assistance i~ given to the 
State Governments in the form of block 
loans/grants and is not tied to ony sector 
of dcvclopmcni 01 any individual project. 
However, a ~pec i:il Central assistance of 
Rs. 5.00 crore~ during I 983-84 and an 
advance Plan as~i~tancc of R~ J 5.00 crorcs 
during J 986-87 was pro,ided to Teesta 
Barrage Project. 

(c) 10 (e) No such proposal has so far 
been received from The State Government 
during 1987-88. 

Settlement of Kampuchean Problem 

J 678. DR. B.L. SHAILESH . Will 
tbc Minister of EXTERNAL AFFAIRS be 
pleased to state I 

(a) whether Go .. ernment have taken 
any fresh initiative for 1 settlement of 
K ampuchean problem ; and 

(b) if so. the details and outcome 
thereof ? 

THE MINISTER OF STATE JN THE 
MINISTRY OF DITfRNAL AFFArRS 
(SHRJ K . NATWAR SINGH) : (a) and (b) 
The Go,ernmen1 of Jnd111 has been in touch 
with the countne~ in South East Asia on 
the Kampuchea issue. Minister of Slale 
for External AITairs Shri Natwu Singh 
exchanged view\ on 1hi\ subjecl durina hi• 
visits to the three Jndo-China stales and 
Thailand in June/J uly this year, Be bad 
visited the other stare~ in the rcgio11 1 
little eailicr. This is a complex issue 
which m:iy r:ike time to sellle but tbcre 
appear 10 be some signs of proarcss. 

Drai11J1gc Faclfltl~ In Coaslal Orisa 

1679. SHRIMATI JAYANTI PAT-
NAJK : Will the Mm1ster of WATJ:R ll& 
SOURCES be plea~ed 10 state· 

(a) v.hethcr the drainage channel 
facihuc~ a\":iilable m the coastal areu in 
Orissa arc madrquatc to control Ila.cl ; 
and 

(b) if so, the Central 3s:.1:.tancc pr. 
posed to be pro\ 1dcd for d11Teren1 ~hemes 
to Orissa for drnmngc channrl facihtie> 7 

THE MJNJSTlR or STAT[ or TiiE 
MINISTRY or Tr:XTIJ r:s AND MINIS-
TER OJ STATI OF THL MINISTRY OF 
WATER RCSOURC'J S CSHRI RAM 
NIWAS MIRDHA) : (a) Yes, Sir. 

(b) There 1:. no proll(Kal to provide 
Centrnl a~s1stance to the State Go\ernmcnt 
fo• such scheme:.. It is for the State 
G overnment to form ulnte the dr1in1ac 
~cbcmcs as required and eitccute them 
w11hm their ov.n plan re$ources and de~ 
ding upon inttr·st' prior111e . 

FllDds Co Check LHd Erosloa i. Bonier 
DI lrlcts or \\Ht BcttpJ 

1680 SHRI MANJK SANTAL : Will 
the M1n"1cr of WATl::R RI:SOURCES be 
pleased to Stato : 
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(a) whether the Union Government 
have sanctioned any funds to check land 
erosion in the border districts of West 
Benga l ;and 

(b) if so, the details thereof and when 
sanctioned ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES AND MINIS-
TER OF STATE OF T HE MINISTRY OF 
WAT.ER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) No, Sir. 

(b) Docs not arise. 

Occupation or Assam area by Naaaland 

1681. SHRI GURUDAS KAMAT : 
DR. CHANDRA SHEKHAR 
TRIPATHI : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government of Nagaland 
Jaave occupied some parts of Assam in the 
recent past ; and 

(b) if so, the steps Union Government 
liave taken to resolve tbe issue ? 

THE MINISTE.lt OF STATE JN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 
C HINTAMANJ PANIGRAHJ) : (a) Accor-
din& to the State Government of Assam. 
the Government of Naaaland have recently 
established a new sub-divisional headqua1 t-
ers at a place called Niuland on Assam-
Naaaland border with in the. territory of 
Assam. This bas been denied by the 
Nagaland Government, who huve. stated 
that N iuland is weJJ within the territory of 
Nagaland. 

(b) Jn the meetinc convened by this 
Ministry to settle 1be matter, it has been 
aarccd by both the State Gover~n~s to 
carry out demarcation of these areas JOtntly 
with the help of revenue records and if the 
dispute s till persiste~, the mal~er could ~ 
sorted out in a mectmg of Chief Secretanes 
of both the St a tes. 

Pcndin& a permane11t solution of the 
territorial dispute eidsting between them, 
both the State Governments have beea 
jmprtstcd upon to scrupulously observe the 

existing aarcemcnls to maintain J'eace and 
harmony and to sort out various issues/ 
i rrtants by mutual discussions. 

Communal Riots 

1682. SHRI R .P . DAS : 
SHRIMATI PATEL RAMA-
BEN RAMHBHAI MAVANJ : 
SHRI U.H . PATEL: 

Will the Minister of HO ME AFFA IRS 
be pleased to state : 

(a) the number of persons killed in 
each communal riots during the period 
from September 1986 to September, 1987 
State/ Union Territory-wise ; 

(b) the steps being taken to ensure 
&ecurity, safety and communal harmony 
among all sections of the population ; and 

(c) the factors responsible for rise in 
the incidence of communal riots ? 

THE MINISTER OF STATE JN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER Of STATE JN THE MINIS-
TRY OF HOML AFFA IRS (SHRI P. 
CHIDAMBARAM) : (a) On the basis of 
available mformation, the particulars of 
major communal riots which occurred in 
the various States/UTs in the country 
during the period September, I 986 to 
September, 1987 are ~s follows : 

Name of places No. of persons 
killed 

Baroda (Gujarat), Sept; 1986 5 
Amravati , Maharashtra, Nov. 1986 7 
Maagalore, Karnataka, December , 

1986 11 
Mysore, Karnataka, December, 1986 4 
Ahmedabad, Gujarat, January, 1987 10 
Ahmedabad, G ujarat , January, 1987 5 
Ahrnedabad, Gujarat March, 1987 5 
Virpur, Gujarat (April, 1987) 4 
Mecrut, Uttar Pradesh, April, 1987 10 
Meerut, Uttnr Pradesh, May, 1987 122 
Bhroach, Gujara t , May, 1987 5 
Delhi, May, 1987 11 
Baroda, Gujarat, June, 1987 7 
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(bl and (c) As regards steps be taken to 
ensure secu1 ity, safety and communal har-
mony among all sections of the popula-
tion, it may be slated even though the 
primary responsibility of maintenance of 
peace rests with the St:ite G o,ernmcnt,, 
the Central Government have ne,er been 
found wanting in the matter of pro\1ding 
assis t anc.: 10 the State Governments 111 the 
shape of par.:i-mJlitary forces and equip-
ment in restoring pc.ice and communal har-
mony The C:nrral G o,ernmcnt ha\c 
also been cautioning ;rnd alerting the 5tatc 
G overnments 10 keep a \Cry close w:itcb on 
communal, fundamentalist and an11-soc1a l 
elements. 

As back as Ocl ol'<:r, I Y80, de1;11Jed 
guidelines were first circulated 10 the 
various Srntc Gmernmcn ts, UTs for 
maintaining communal barmon} and 
public order. Thereafter in 1985, 
these guidelines were given a fre\h 
look and were re\ ised and re-circulated to 
all the State Go,ernment~/un in July, 
1985. Amon~ other things these guide-
lines envisage strengthening or 1nlelligc•1cc 
gathering systc-m, :iction under law :igainsl 
those indullging in inflam111;11ory wriiintts. 
need for regulating the procedure for allO\\· 
ing religious processions on the oc,:1~1011 
of m:tJOr fes11vals 10 ensure that there 
no provocation or other cause fo1 com-
munal v1olence ; the need to regulntc 
emergence of unaurhorhccl places of 1\01-

ship on public places etc : the need to d.:al 
efTecti\'ely with the use of loud-spc.rh·rs 111 
places of wor,hip and rhc need for 'f'C<'d) 
inves11gn11on of ca~es rcghlcrcd 1n c1li1n ·c· 
tion with the communal vio lence through 
Specinl Court sf Ea rmar kcd lourt ~. 

The NJt1onal ln1cg1:11ion Council :iml 
its Commi11ccs al~o l..eeps in const:mt 1111.:11~ 

the communal situation 1n the countr) ;111d 
keep on \uggestin~ \\:tys :ind mean' tor 
preventing communal r101s and for pro-
motion of commun:il harmom The 
communal s11uation in the country which 
b:id sllight I> deteriorated in the fir~I hall 
of the current year h• ' ~ince 1mprO\ed 
and there has not b.!cn any m:iJOr com-
munal riots in any of the Srnte/ UT in the 
country durina the la\t three months. A 
close viar l over the actiHllC\ of com-
munal and anti-social forces is also bc1na 
marotained. 

K8rachl lllj1diog 

1683. SHRT MULLAPPALLY .RAMA-
CHANDRAN : Will the Minisrer or 
External AfTairs be plea~ to state : 

Cal "hcther Go\ernment have rec:ehed 
from Par.man an otric1nl account or the 
Kararh1 hijacking ; 

(bl if ~o. the details thereof; and 

(c) the official stand taken by PAN 
A \1 and the U.S GO\emmcnt in the 
mailer ? 

THr MINISTCR OF STATE IN THE 
MINISTRY OF fX TERNAL AFFAJRS 
(SHRI K. NATWAR S INGH ) : (a) No, 
Sir. 

(hi :ind (c) Do not arise. 

Freedom Fighters Pension Casa 
from nilaspur ( H.P .) 

I 684 PR Or NARAI N CHAND 
PARA~llAR : W ill the M inister of HOME 
ArF·AIRS he plea,cd lo <;late: 

(a) whether the State Government of 
11111.achal Pradesh ha\c recommended ID)' 
ca'<'' c-1 Freedom Fighters pension bclona-
mp 11• Dilaspur d1qric1 1n the month of 
Jun<', I Q!ii : 

(h) 1f ,o, the number of rrttdom 
I ightcrs "'ho' e ca,cs ha\e been rccommeo-
d-:d for the a"ard of pcnc;1on ; 

1.> lhe date' "uh effect from ~hicb 
the} hJ\C t>cen s:inc11oned and paid the 
1wn\lnn\ \Cj1ara1cl} ; nnd 

(dl 1f not, the rca~ons therefor and 
the likd) d:itc b} "h1ch the pension ~ould 
be 'an.·•r•m.•J and paid 10 the claimant) 1 

Tiii MINISTfR or STATE IN THr 
MINISTR\ 01 HOM I Ar FAIRS (SHRI 
Cll lN J'AMAN1 PANIGRAHI ) : (a) No, 
S ir 

(b) to (d) Do not ario:c. 

Frtt Mt'dical Aid fo SC/ST 

I 6RS SHRI S, PALAXONDRA-
YULl \\ ill the Mmi tcr of WJ:lfARE 
be pleased 10 state : 
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(a) whether any comprehensive schemes 
of free medical aid to Scheduled Castes/ 
Scheduled Tribes are bei 1g implemented by 
Union Government ; 

(b) if so, the detni Is of the schemes 
and whether those schemes arc implemented 
in Andhra Pradesh also ; and 

(c) if so, the number or Scnedulcd 
Castes/ Scheduled Tribes co' crcd by these 
schemes in Andhra Pradesh so far? 

THE MINISTER OF STATC IN THE 
MIN ISTRY OF WELf-ARJ.:. (DR. 
R AJENDRA KUMAR! llAJPAI) : (a) 
While no sc;>arate scheme in thi~ regard 
ha(been dniwn up for Scheduled Castes 
and Scheduled Tribe-;, they nre alrn 
covered by the general aid prngr::immes 

Cb) and (c) Do n• t ari~e. 

Stud~ on Dr• ~ Abu-;e 

1686. SHRI SUllllASH YADAV 
Will the M inistu or \\ 1 I r ARI be plea~cd 
to state: 

(a) whether the preliminary report of 
a nine-city ~tudy on drug addiction \ hows 
t hat the greate'it incidence of addicrion i' 
to painkillers and that the 11\c of thc'e ha '> 
increased sharply in ten )'Caf' ; 

(b) if so, 1 he react ion of Government 
thereto ; and 

(c) the step-; contemplated to chcd. 
the menace? 

TH E M!'fJSTER 01· STATf· IN THI 
MIN ISTRY OF WI I I ARI (l)R. 
R AJENDRA KUMARI BAJ l'AIJ : Ca) 
Yes, Sir 

(b) and (c) No si1•nrlic:1ncc a11.1chc' 10 
occasionrrl u~! of pa111!-1 llcf' ltom the 
view pctint or abu'>e Of d:rngcrOll\ drug,, 

Lei:al Status of l ' nnuthoric;rd 
Occupant~ 

1687. SHRI JANAK RAJ GUPTA : 
Wi ll the Minister of HOMI AFI A IRS be 
pleased to ~tare : 

(a) the legal status of unauthorised 
occupants of property belonging to the 
D epartment of Rehabilitation ; :ind 

(b) the action taken against the 
occupants 1 

THE MIN IST ER OF STATE IN TH E 
MINISTRY or HOME AFFAIRS (SHRI 
CHI NTAMANJ PANIGRAHJ) : (a) Un-
autho1 iscd occupants' of property belong-
ing to the Department 'of Rehabilitation 
have no legal status. 

(b) Damage charbes arc recovered 

[ Translu1io11] 

Increase in Amount of Anti-Poverty 
Programmes 

l 688. SllRI KAMLA PRASAD 
R AWAT: Will the Minister of P LANN ING 
be pleased to s tate : 

(a) the increase in the amount expendi-
ture on ro\Crty alle\iation programmes 
during the current five year plan as com-
pared to that rn the pre\ious one; 

(b) the number of rersons brought 
above the povert~ line from I 980 to date ; 

(c) whether Government ha\ e achieved 
the desrrrd re.ult' ; :ind 

(u l if not , the reasons therefor ? 

THE MINISTFR OF STAT E IN T H Ei 
MINISTRY OF Pl.ANNING AND M IN IS-
TER or STATl JN THE MINISTRY OF 
PROGRAMMf I MPLEMENTATION 
(SHRI SUK I! RAM) : (a) It is not po~si­
blc to indicate the increa~e in the amount 
of C'\pcmliturc on rmcrty alleviation pro-
gramm1.:~ du1 ing the current five year phrn 
(I 985·90J a-. .. omprrrcd to that in the 
Sixth riH~ Year Pinn (I 980-155), since the 
ci..ircnt live Yl'llr rl:in is still going on. 
H owever, the e\pcnditure on three major 
poverty a lie\ int 1011 programmes (viz., 
Integrated Ru1 al De,clormcnt Programme, 
National Rural T mplo}mCnt Programme, 
<;nd Rurn l I nndlcs· rmplo)rrCnt Cuorantcc 
P rogran-me) during the Sixth r1\e Year 
Plan come-. to R\. 3880.16 erores. As 
against this, the exprnditurc/outlays during 
the first three yea1s ( 1985-88) of the 
Seventh Five Year Plan ( 1985-90) itself 
comes to R s. 5667.80 crores. 

(b) The estimates of percentage of 
people below poverty line is based on the 
quinquennial survey on Household Consump-
tion Expenditure conducted by the Nptional 
Sample Survey Organisation. On the basis 
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or th~ r~>ults of the last two 'urvcys for 
1977-78 and 1983-84, it•~ C\limJteJ that 
the percentage of p~rmns below the poverty 
line has declined from 48.3% in I 977-78 
to 37.4 % in 1983-84. 

(c) and (d) Crossing the Po\erty line 
jr, a gradual process. H owe\er, the per-
formance has been satisfactory in relation 
10 the physical targets set under the poveny 
a lleviat ion programmes. 

C ha n.i:cs in L:rn to C heck About 
Rape Cuscs 

I 689. S llRI P. PJ:NC' l lALIAIH 
Will the M ini'\ter of H O M L Ar l' AI RS be 
pleased 10 state : 

(a) whether Go,crnment propo'c 10 
m:il..c any changes in the e~istmi; law rela1-
1ni; to the crime of ri.lpc 10 make 11 more 
effecthc ; and 

(b) if ~o. the details thereof ? 

THE MINISHR OF STATE IN TH I:. 
MINI STRY OF PERSONNEL, PUllLI C 
GRIEVANCES AND PJ:NSIONS AND 
MINI STER OF STATE IN TH E MINIS· 
TRY OF HOME AFFAIRS (SHRI P. 
C HIDAMBARAMl : (a) and (b) No. Sir. 
The J,1w relating to the crime of rape h.t\ 
already been made more \I nngcnt, "11h 
deterrent punishment and safeguarding of 
the identity of the v1c11m, through amend-
ments made in the Indian Penal Code, the 
Code of Criminal Procedure and the Evi-
dence Act by 1he Crimin.ti Law (A mcnd-
mcnd Act, 1983 . 

R c11orts of the l\J i nori tic~ Commis~ion 

1690. SHRI SYED SllAHAUUDDIN : 
W ill the Minister of W[U ARL t>c pleased 
10 Mate : 

( 11 ) the dates of \Ubm1\\ion nf the laq 
A nnual Report of the Mmc•111i~' Comm1s· 
~ 1 on since the last pre,cntatwn of ~uch a 
1epo1 t 1n the Lok Sabha and of the last 
discussion on such report in the Parliament 
with the period~ to which they related ; 

(b) the br:cf particular~ of the Annual 
Reports due from the Commi~~ion, of t ~c 
reports which have not yet been tnbh:d m 
the Lok Sabha and which ba\<c not yet 
been discussed in the Parliament ; and 

(c) whether Government 
table the reports and hold 
thereon rn the Parlrumcnt ? 

propose to 
discussions 

THL MINISfLR Or SlATE IN THE 
MINISTR y or WELFARE (DR. 
RAJLNDRA KUMAR! BAJPAI) : (a) to 
(c) The last Annual Report of the M inori· 
11cs Comm1~~1on (the fourth Annual Report 
for the period I 1-81 to 31.3.82) was laid 
on the Table of the I .ol.. Sabha on 9.S.8" 
together with the Action Taken Memo-
randa. T hereafter. the Commission has 
sul'rnllted 1 1f1h ( 1982-83), Si:>.th ( 1983-84) 
and Seventh ( 1984-85) A nnual Reports on 
2. 7.85, I. IO.b5 nnd 9.9 87, respect ively.' 
The Eighth and Ninth A nnual Report for 
the period 1985-86 and 1986-87 arc due 
from the Co111m1\\IOll . The Annual Reports 
of 1hc Comm1,\1on arc required to be laid 
and will be Jard on the t 1blc of H ouse 
in terms of P..ra 7 of the Rcsoluation No. 
11-16012 2, 7.-NID <DI dJtcd 12.1.78 
selling up the l\11nor111cs Commission 
publi~tied 1n the GJ1et1c of India. 

Shiftln).l of l 11its or IOCJL from 
I lydrrnbnd 

l 691. Slf RI <. SAM BU : Will the 
PRIM! MINIS1 l R Ix plc.i~ed to s tate : 

(a) "hcthcr I Cll • Hydcra8ad, hu 
been dl\1ded 11110 \3rt<'u. <.cct1ons and has 
establi~hed u1111s in \3rrou~ States ; 

Cb) 1f ~o. the reasom therefor; 

(c) "hcthcr colour tclcv"ion production 
u1111 of I C'IL, H)de1 Jbad 1~ being sbiflcd 
10 Aurangabud ; Jnd 

(d) 1f \O, the rca\t'll' 1hc1cof 1 

THLMI ISllR 0 1 SfATL TNTHE. 
Mlt-:ITTRY OJ SCIJ I\,<. I A'D TECHNQ. 
LOGY A.._D MIMSTI R 01 STAT£ IN 
THl:. DEPARTMI 'TS OF OCEAN 
DLVLLOPMLNT. ATOl'-11<. ENERGY, 
ELECTRONICS AND S PACE: (SHRl K.R. 
NARAYANAN), (a) I (IL 1~ divided into 
\anou~ bu\lnl.'" arou~. All of them arc 
located at ll )'dc.-rahad An aJdillonal unit 
1s planned at Auranaabad ID M aharashtra. 

Cb) No 1 :ip('lhcablc. 

(c) No Sir. 

(d) Not appl 1 cable. 
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Complaints Against Indian Embassy 
from Indians Working in Ku~ait 

1692. SHRf V.S. YIJAYARAGllA 
VAN : Will the Mini ster of EXTCRNAI 
AFFAIRS be pleased to state : 

(a) whether complaints ha\C been 
received from Ind iam; worldng in KuwJit 
about the lack of co-opcrat ion f1 om the 
Indian Embassy there in tackling 1heir 
problems; 

(b) if so, the details of complaints ; 
and 

(c) steps being t:1l..en to remedy the 
came" 

THE MINISTI:R Of STATE IN 1111 
MINISTRY 01- EXTLR"-AL Af f AIRS 
(SHRI K . NATWAR SI 0H) : (al l'\o. 
Sir. No complaint ha' Ileen recc1\cd from 
Indians working in Kuwait about lacl.. of 
co-operation from the rmba\~)' in tndlt11g 
their problems. The lndiJn Emba''Y 111 
Kuwait ha~ confirmed that "'hene\c1 
Indian workers approached the [mbas~y 

with complaints again\! their cmployc1s. 
prompt and possible consular asi.istance 
was rendered to them and their problem~ 

resohed. 

(b) and (c) Do not ame. 

[ Trans/atio11J 

International Hindi Confer<.nte in 
London 

1693. DR. CHAl\DRA SHLKHAR 
TRIPATHT : Will the Minister of JIOMl. 
AFFAIRS be pleased to state : 

(a} whether the lnternauonal ll ind1 
Conference has been concluded in London 
recent ly ; and 

(b) if so, the detaib of the dcci~ion' 

taken regarding propagation of Hindi at 
the conference ? 

THE MINISTER or STATE JN THL 
MINISTRY 01-' HOME AfrAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) and 
(b) It is reported that an International 
Hindi Ccnfcrence was held in London 
recently in which an unanimous resolution 
was adopted that H indi should be got 
recognised as one of the ofiicial languages 
of the United Nations. 

[Eng Ii sh J 
fmpurt of V C.Rs. 

1694. Sll lH AMARSINH RATllAWA · 
Will the PRIME MINI STLR be pleased t~ 
state : 

(a) ''hether Electromcs Trade and 
Technology Oevelopmcnr Corporation has 
impo1 ted J 000 video cassette recorders · , 

(b) if so, the detail~ thereof; a nd 

(c,.) for \\hat pu1po'e these sch have 
bt:en 11nportcd and how these are being 
u1iliscd ·1 

TJll 1\111\ISlLR OJ STATE JN TJIL 
Ml'\/ISl R'\ Of SCILN( L M'D l LCllNO-
LOC.Y AM) Ml'\ISTLR OF STAT! IN 
Till DLPARTMf Nn OF OCLAN 
Dl:.YLI OPMENT, ATOMIC J NLRGY 
LI LCTRONICS, AND SPACl.: (SHR I K.R: 
NARAYAN \NJ: (a) 1'.o Sir. 

(bl OCles 1101 arise 

( tl Do1:~ no1 arise. 

Pre\ alcncc of Sall 

1695. SHRI H RAJAMOllAN 
MOHANTY : 
~llRI MUI I APPALLY RAMA-
CHANDRAN: 
SHRIMATI l'ATLL RAMABLN 
RAMJIBHAI MAYA I : 
SHRJ U. H. PATEL: 

Will the Minisrcr of HOME Al"fA IRS 
be pleased to state: 

(a) whelhlr Government ha\C any in-
formatwn .1bout the commission of 'Sati' ; 
and 

(h) if so. the numhcr of places where 
s uch 111cident s have occurred during the 
last three years ? 

THL MINISTER OF STATE IN THE 
MIMSTRY OF P.tRSONNEL, PUBLIC 
GRILVANCLS, AND PENSIONS AND 
MINISTCR OF STATE lN THE MINIS-
TRY or: HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b) According 
to the available information, a case of 
alleged ' Sa ti ' occurred in Dcorala (Rajas-
than) on 4.9. J 987. Another case was 



57 Writte11 Atrswer.r K A RTTKA 27, J 909 (SAKA ) Wrilten A1L.u r1 .sa 
registe red in M adhya Prade~h in 1986 111 
wh ich 16 persons were arre~tcd and ch alla-
ned in t he Cou rt. In R aja!.t han there were 
3 a 11cmp1s 10 comm it ' Salt ' l">ut they were 
foilco by tim ely inte rven t ion of D1~ tnc1 
authorities. 

Radio· \ ct ive :\ia lc rial S to len from 
a C a lcutta Ba !>cd FacloT\ 

1696 S HRI R AM BAllADUR Sl l\GH : 

SH Rl M . RAG H U MA R LDDY: 

SH RI D H ARAM PAL SINGH 
MAL IK : 

SH R I PRA K ASH C H A N DRA : 

W ill the PRIM E MINISTLR be plcawd 
tO ~l<llC : 

(a) whether ~evcral r:id10 acli ' c lcad-
pot. valve) anJ a pencil were ~t<'lcn from a 
foctory in Bcha la l ndu\lnal l \late. D ia-
mond ll arbour Road. C:1Jcutra : 

(b) if :-o, the derails thereof , and 

(c) 'A he ther thc~c rnd 10 ac t ive materials 
wcrc permitted to be u\ed by factory ? 

THE MI N ISTER O F Sl ATI. II\ T il l 
MI N ISTR Y O F SCJENCJ AND TLC'll N0-
1 OG Y AND M IN JSTLR 01 !)TA1L IN 
T HI DEPARTM E N1 S 0 1· 0( I.AN 
OJ VL LOPMLNT, ATOMIC" l LRGY, 
U fCTROl\ ICS AND ~PAC L (~HRI K .R. 
N AR A YANAN): (a) and (I">) A heavy lead 
ror containing a radioac11vc source pencil 
and ~omc vah'l::S were stolen on the n1gh1 
on 14th September, 198 7 from Lxon 
Consultants and Inspect ion Sen ice, ~11 ua-
ted a t J3ehala Industrial fata te, Calculla-34. 
1 he theft was detected on the mo1n111g of 
I Sth September and failing 10 locate the 
source, rhc company reported the m.lltcr to 
the Health Physics Unit of the \ anablc 
E nergy Cyclotron Centre of Bhabha Atomic 
Research Centre at C"akurta the \ame 
evening The source wa' Io~atcd 111 a 
nearby pond on the morning of 16th 
September and recovered from :he water 
around 3 O'clock 1n the afternoon and was 
carried to the Variable Lnergy Cyclotron 
Centre fo r ~arc custody 

(c) T he factory had earlier been rcr· 
m 1tted to use the radioac11ve \our<.:e after 
inspection and verification o f the faeiht1cs 
required for the purpose. 

Strike hy Scientists 

1697. SH R I KRl ~HNA S INGH 
Will the PRIMl MIN IST ER be pleased to 
Stale : 

(a) whether Sdcntists in the country, 
scning in rhe 'ariou~ Go\cmmcot Orp-
n1~a11on~. are planning to go on stn lc and 
rc~or1 10 other means of agi tattoo to 
secure thc11 due po~ition 'it-a-,1s JAS and 
orhcr adm1111~1ra1ne i.erv1ccs ; 

(bl \\ hethcr any rcprcscnta1ions ha\c 
been rc<.:e1\-Cd from Sc1ent i ~1s Associa tions 
111 this regard and if so, wha t arc their 
precise demand~ ; and 

(cl ~ICfl\ .:ontcmplated to give due 
place 10 ~1c111"1~ and other professio nals? 

Tiii \II ISTI R 0 1- STATE JN THL 
M ll\,fST RY OJ \(IL 'I/Cl:. AND T ECHNO 
LOGY AND Mll\ ISfLR O F STATE IN 
T H L D I PATR MLNTS O F OCLAN 
DLVLLOPMI NT, ATOMIC" ENERGY, 
ELlCTRON ICS ANO SPACE (SHRJ K.R. 
NARAYANAN): (al The Government is 
not aware. 

Cb) and Cd The National C"oord1nat1on 
Comm1t1l'C of yo:rng Sc1cn1iqs and Research 
rcllo\1 • and Jlo\t Graduate School SI udcnu 
Union. Indian Agricultural Rc,careh 
lns111u1c ha1c 'ul'mllted to the Go1crnmco t 
the followmg 111J111 demands : 

(1) l p11.ard re11~i0n of Re)Clrcb 
rcllo11.\h1r ; 

(11) lmrlemcntatwn of revi\Cd pay 
\Cales for Research Scientists ; 

(111l lmprov.111cnt in ~erv1ce tenn and 
condlliom ; 

111) ln\tllutint an Or!!3111'cd rcl>Cart:h 
\Cl\ l'-e , 

( 1) Rcp1 ~'cn1a11on or youna sct c:nll~b 
10 National Policy and Piao 
formulation 

T he Government I\ ''"ID& due ~ons i· 
dcrat1on to the demand&. 

Grant to All India Prohibition Co::Jl(ll 

1698 SHRI SAMBHAJIRAO 
KAKADL : Will the M inister of WEL FARE 
be pleased to 5tatc : 
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(a) whether thegrart to All India Pro-
hibilion Council, New Delhi which was 
discontinued has been restored ; and 

(b) if so, the dt:tails thereof? 

T H E MINISTER OF STATL IN T H C 
MINISTRY OF WELFARE ( DR 
RAJ ENDRA KUMAR I BAJ PAI) : (a) No. 
Sir. 

(b) Does not arise. 

Facilities to Former Presidents 

1699. SH RI M . RAGHUMA HLODY : 
Will the M inister of HOME AH·AIRS be 
p leased to state: 

(a) what fncili1te!> arc made available 
to the former Presidents ; 

(b) whether there 1s a propo~al to p1 o-
vide them Secretarial and pcr~onal stall 
facilities ; and 

(c) if so, the dcia1h thereof and the 
time by which the proposal i~ to be 1mple-
men1ed ? 

THE MINISHR OF llOMI; Al· f AIRS 
(SHRI BlJTA SINGH ) : (al 10 (c) llnder 
the provision~ of the Pn·,idcn1·~ f molu· 
menh and Pension Act. 1951 and the rule:. 
framed thereunder, the former Prc~idents 
arc entitled to a pen\10n of Rupees 1 hirty 
thousand per annum, medical attendance 
and treatment free of charge, and Sec1e-
tarial sta!T and office cxpen!>cs, the total 
expenditure on which ~hall not exceed 
R upees twelve thousand per annum. 

Recruitment of Police Force In 
Lakshadwecp 

1700. SHR I P. \1. SA Y[ED : Will the 
Minister of HOME AFFAIRS be pleased 10 
slate: 

(a) whether the police force 1 ecruited 
for Lukshadwecp comprises 50 per cent 
recruits from amongst outsiders ; 

(b) whether Government had been urg-
ed to fill all tl;le vacancies in the police force 
from Lakshadweep itself ; and 

(c) if so, the decision taken in the 
matter? 

THE MIN IS1 ER OF STATI: IN THE 
M IN ISTRY Or HOM E AFFA IRS (SHRI 
CHJNTAMANI PAN IGRAHI) : (a) and (b) 
Yes, Sir. 

(c) Hnat decision in the matter will be 
taken after taJ...ing into consideration the 
totality of the circumstances. 

JoccntfH· lo Computer Peripheral 
Industry 

1701 SHRI SRIKANTA DATTA 
NARASIM HARAJA WAOIYAR: Will the 
PRI ME MINISTl:R be pleased to state: 

(a) whether Government propose to 
give ~omc fresh incentives to the computer 
periphcrial rndu~try : 

(b) 1f so, the specific incentives pro-
posed to be given ; 

( c) the object he of giving these new 
incentives ; and 

(d) the ~tcf)s proposed to boost the 
~cale of product ion ? 

THE MINIHER OF STATE IN THE 
MINISTRY OF SCIL NC£ AND T ECHNO-
LOGY AND M INISTER OF STATE JN 
TH E DEPARTM I NTS OF OCEAN 
DEVELOPM ENT, ATOM IC ENERGY, 
LLl::CTRONICS AND SPACE ISHRJ K.R. 

ARAYANAN) : (a) At present there is 
no proposal 10 give fresh incentives to the 
computer penphcnal indu~try. 

(b) and (c) Do not arise. 

(d) The Government is following Jibe· 
ral policy for approval of new capacity/ 
expansion of capacity. Further imports are 
being restricted for those ranges of peri-
pherals which have indigenous angle. 

Legislation on P ublic Interest 
l icigal ion 

1702. SH RI SHANTARAM NAIK : 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether Government propose to 
introduce a legislation on Public Jn terest 
lit igation ; 

(b) if so, when ; 

(c) the essential features thereof • 
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(d) whether it would be based upon the 
recommendation of any expert commi11ee; 
and 

(e) if so, the details thereof? 

TH E MIN ISTER OF STATE JN THE 
MIN ISTRY OF LAW AND JUSTICT 
(SHRI H R. BHARDWAJ) : (a) No, Sir. 

(b) 10 (e) Do nor arise. 

Plan of Fight Commr.nnllsm 

I 703. SHRI LAKSHMAN MALLICK : 
SHRI R .M. BH OYE : 
SHRf SRIHARJ RAO : 

SH Rf NARSJNG SURYA· 
WANSHl : 

Will the Minister of HOML AFFAIRS 
be pleased 10 s1a1e : 

(a) whether there i~ any proposal under 
consideration of Government for an action 
plan to fight communalism envisaging 
steps (i) 10 curb the growing inOuence of 
fundamentalist and religious f<1rces, (ii) to 
evolve a conduct for political partie~. (iii) 
to regulate foreign contributions nnd (iv) to 
devise more effective pr< ventive mea~ures ; 
and 

{b) if so, the details thereof? 

T HE MfNISTER OF STATE IN THE 
M INISTRY OF PERSONNLL, PUBLIC 
GRIEVANCES AND Pr: 'SIO S AND 
MINISTER OF STATE IN TJ IL MINIS. 
TRY OF HOME AFFAIRS (SHRI P. 
C HrDAMBARAM) : (a) and (b) No new 
action plan 10 curh communalism in the 
country has yet been finali~cd. Some 
amendments to the Foreign Contribution 
1Rcgula1ion) Act are under consider111ton. 

Wa tu for Rabi Crops from Major 
River Vallt) ProjeC'IS 

I 704. SHRI C. MA DHA \ REDD! 
SH RI BHADRESHWAR 
TANTI : 
SHRI BALASAHEB VJl<HE 
PATIL: 
DR. V. VENKATESH : 

Will the Minister of WAT r:R RJ:SOUR· 
CES be pleased 10 state : 

(a) the water levels in the major river 
valley pro,1ec1s os on 31 Octoher, 1987 and 
on 3 I October, J 986 ; 

(b) the extent to which water is likely 
10 be made ti\ a iloblc for RA bi crop from 
various maJOr project~ 10 compensate for 
the Joss 1n K hanf se:isoa ; 

(c) \.\he1her a meeting between the 
Centre and Stale authorities was held in 
Delhi in this 1ceard ; :ind 

(d) the recomml!ndat ions made at the 
meeting and de101ls of decision taken 
thereon '! 

TH C MJNI STfR OF STATE OF THE 
MINISTR Y or T['(TILES AND MINIS-
TER or STATL or THE MlNISTRY OF 
WATER RfSOL'RCES (SHRI RAM 
N IWAS MIRDHA) (a) The total live 
storages in 4 7 maJOr reservoi rs in the 
couniry 1o"ards end of October, 1987 and 
October 1986, a~ per reports recch'Cd 1n 
Central Water Comn11<~1on, arc 58. 128 and 
74.641 Th . million cubic meters rcspec-
ti\ely, 

(b) The \\Oler releases for irriaation 
are pl11nned nnd OflCrtlled by the State irri· 
ga1ion depar1men1s rn cooperation with 
the Siatc Agrrcullure departments 

(c) Yes, Sir 

(dl The 1ecommcnda11ons include au1de-
lines for conser\':lllon and optimal utihsa-
f JOn of \.later " irh suggestions to Stares 10 
work ou1 a :rndc·otf rn utilising water for 
Kharif and Roh1 . 10 gf\C dnnldng water the 
r•)p most rrwrrly 1n all water budaetina 
and 10 cmure mu.1mum poss1hle u1ilis11ton 
of ground \\alcr 

Gl;idt lines ror Sclc<'llons ror Fordp 
P o llna:s 

J 7, .S. SHR I SAIFUDDIN CHOW-
DHARY: Wrl the PRIML MlNlSTER be 
pleased 10 state : 

(a) the de1a1ls of cbc auidelines issued 
for selcct1ons for forcian postinas by 
Government departments ; 

(b) the manner 10 which these auideh· 
nes arc be1111 enforced ; and 
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(c) the ch ecks devised to prevent cn~es 

of violation of the guidelines 1 

THE MINlSTER OF STAT E IN THE 
M IN ISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
M fNfSTER OF STATE I N T HI: M INIS-
TRY OF HOME AFFAIRS (SHRI P 
CHJDAMBARAM) : Ca) No separate 
guidelines ha\e been issued by the Min istry 
of Personnel for selecting officers for fore-
ign posts under 1hc Government Depart-
ments. Such appointments arc made like 
any other appointments under the Govern-
ment of India i.e. based on the job require· 
ments of the posts and suitability of the 
officers available for such appoin tmcnts. 

(b) and (c) In view of the answer to (a) 
above, (bl & (c) do not ame. 

[ Tra11s/ation] 

Increase in t he number of l Otcrs 

I 706. SHRI JJTENDRA PRl\SADA 
Will the M inister of LAW ANO JUSTICE 
be pleased to state : 

(a) the likely increase in the electoral 
ro lls in the forthcoming elec11on as against 
the number of persons on elcctor:i 1 rol b at 
the time of l:ist Lok Sabha election ; 

(b) whether there is any proposal to 
increase the number of Vidhan Sahha/ 1 ol.. 
Sabha Constituencies in view of the incre-
ase in the number of voters ; and 

(c) if so, the details in this regard ? 

THE MINISTER OF STATE IN THE 
t.ilNISTRY OF LAW AND JUSTICE 
(SHRI HR. BHARDWAJ) : (a} At present 
this can be estimated only approximately. 
The Election Commission has informed that 
the aver:ige increase in the number of 
electors has been about 2.5 % per year. 
The number of electors on the eve of Lok 
Sabha elections due in D ecember, 1989, 
as against the number of electors 
in the electoral rolls in December, 
1984 and the net increase will be known 
only after an intensive revision of e lectoral 
rolls of all constituencies in all States and 
Union Territories. This has not yel been 
completed. 

(b) No, Sir. There is a constitutiona l 
embargo to such an increase till tttc 
relevant figures for the first census t.ikcn 
the year 2000 have been puhlishcd. 

(c) Does not arise. 

English] 

Enforc<'mcnt of Narcot ic Drugs and 
P s}chot ropic Substances Act , 1985 

1707. SHRI SOMNATH RATH : Will 
!he Mini ster of WCI FARE be pleased to 
state : 

(a) the steps taken by Government 
again~• drug 11buse and for enforcccment of 
the Narcotic Drug :ind Psycbo1ropic Subst-
:inces Acl, J 985 and 1he rc•ults achieved ; 
:ind 

(b) 111 how many Slates and Union 
Terri1or ies de-addict-on Cent res have been 
established and s1eps taken to extend them 
to other States ? 

THE MlNISTrR OF STATE JN 
THE MINISTRY OF WELFARE (DR. 
RAJf N DR A KUMAR I llAJPAI) ; (a) The 
Government have taken n number of meas-
ures to combat the problem of d rug abuse. 
The Voluntary Organisations are being 
a~sisted financi:illy by 1he M inistry of Wel-
fare to undertake programmes of awarenes~ 
building, preventive education, counselling 
and guidance, referral. de-addic11on, 
follow-up and rehabi lita1ion of drug ad-
dicts. Besides this, 1he Publici1y campaign 
against drug addict ion is also being under-
taken through otlicinl media. The Narcotic 
Drugs and Psychotropic Substances Acl, 
1985, which came inlo for(e with effect 
from 14. 11.85, intcralia prescribes dcter-
rant punishments for drug 1raffickers and 
empowers officers of various Central and 
Srntc Government agencies for seizure, 
search and arrest. Narcotic Control Bureau 
has been constituted by t he Government to 
coordinate action by State Govts, and 
Central Gove. Agencies. The proper 
enforcement of the law and increased coun-
ter offensive launched against drug tramc-
kers bas resulted in seizure of significant 
quantities of drugs. 

(b) Besides mea sures taken by Slate 
Governments and non-governmental organi-
sations in several States the Central Govern-
ment bas assisted the setting up of couns-
elling centres tlnd/or de-addiction centres/ 
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cam ps in Delhi, U.P. , Rajasthan, Punjab 
and M anip ur so far. A ll other S tates have 
been addressed to appraise the situalton 
and to coordinate action for dealing 't\ith 
this problem. 

A mcndmcnl of British lmmlgrnlion 
Rules 

1708. SH IU BHADRESHWAR TANTI: 

SH R I BALA SAH[B VIKHI: 
PATIL : 

D R . V. VENKATESH : 

W ill the Minister of EXTERNAL 
AFFAlRS be pleased to sta te : 

(a) whether Government have asked 
United K ingdom to amend l mm1grnrion 
rules ; 

(b) 1f so. the response of UK Go\crn-
ment thereto ; 

(c) whether Britain had shown interesr 
in s trengthening the areas of inter-ncrion 
with Jndin and upgrading them ; and 

(d) if so, saltent features thereof ? 

THE M INISTfR OF STATE JN THf 
MINISTRY OF EXTfRJ\AL AFrAIRS 
(SHRT EDUARDO FAl F IROJ: (a) and (h) 
No, Sir. Howe\rr, rhe difficulties experien-
ced by Indian ~pouses and dependent' in 
obtaining cxpeditiou' \'isa~ have heen 1al-t'n 
up with U.K . authorities. The LI K . authori-
ties have taken note of our points of \IC\\ , 

(c) :ind (d) lndo-Bnt"h bilatl'r;ll 
relations are good and both coun1r1cs ar< 
conscious of the need to ~trengthl·n them 
wherever and whenever possible. 

lni tintivrs Taken to a nd Ira n·lrnc1 
War 

1709. SH RI UALASAH EB \ l"H C: 
PATIL : 
O R. V. VENKATESM 

Will the Minister of l·XTfR1'AI 
A F FAI RS he pleo,ed to sinte : 

(a) whether India hns been in touch 
wi th the Chairman of the Non·ahgncd 
M ovement as well a' \\1th Iran and Ira~ '" 
regard to t he poss1b1llty of a fresh tn1t1a· 
tive to end the \\ nr bct\\CCn the 1\1 ° coun-
tries in the Gulf ; and 

(b) if so, the details thereof ? 

TH E MfNISTER OF STATE JN 1llE 
MI NfS1 RY OF EXTER NAL AFFAJRS 
(SH R I Jo. . NAT WAR SINGH) : (a) and 
(b) Yes, Sir, There is broad support fcTr the 
view that the nonaligned countries should 
strengthen the on.going cffort ll of the U.N. 
Secretary General in pursuance of the 
Security Council resolution S98 to end the 
coafiicl. 

Additional Weightagc in Seniority to 
P romoted O fficers io IAS 

1710. SHRI MANOJ l'ANDEY 
Will the PRIME MIN IS1 E R be pleased 
to state : 

<a) whether Government propose to 
gi\e add111onal 't\Ccghtagc in scmonty to 
Srnte Ci\11 Officers promoted to the Indian 
Administrall\c Senicc; 

(b) 1f so, details of the recommenda-
tions of the H igh Power Comm111cc appoin-
ted in thi<> regard and decision taken there-
on ; and 

(c) by \\hat lime the JAS Seniority 
Ruic\ arc prorosed to be amended and the 
reasons for delay in the matrcr ., 

Til l MINISTJ:R OF STATI: IN THE 
MINISTRY OF PERSONN(L, P U BLIC 
GRl f\'A1'CI S AND Pl NSIONS AND 
MINISTI R or STATE )II., TlfE 
MI J\ISTI 10 or HOME AFFAI RS (SHRJ 
P. Cll lOAMDARAM ) Ca) to Cc) The 
l ligh Po\\.cr Comm11tcc has recommended 
additional 1~e1ghragc 1n scmoriry 10 the 
Stale Civil Sci\ ice Ofhccrs on their a ppoint-
ment to the Indian Admm1strn11vc Ser vice 
b} promotion. A<> rcr the rccommcnda-
11on. a "'cipht:igc of one )'C!lr for every 
.:omplctrfl three ycaT' of State Ci\;1 
Service, 01cr ar.d abo\e 12 years of scnioc 
and suh.1cc:t to n ma>.cmum of fi\'C ) can , 
1s to t>c !ll\Cll. This recommendation has 
t>cen accerred by the Go,crnmcnt in 
principle, \UhJcct to the condilton t ha t the 
othccrs "'ho'c seniority will be ~o fixed, 
will not hccomc ~cnior to the officers 
alrcad) arro1nted to the ~Cl'\1CC. Action 
ha<; already been initiated to suctably 
amend the Seniority Ruic\ for IAS for 
making an cnahhng pro'i"on in t his 
regard. 
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Practice or Sati 

171 1. SHRJ MATT GEETA M U KHER· 
JEE : W ill the Minister of HOM E 
AFFAIRS ~ pleased to s tate : 

(a) whether Government propose to 
call a meeting of all Parliamentary Politi-
cal parties to di scuss the legislative 
mea~ures to deal with the practice of Sati ; 
and 

(b) if so, the detai Is thereof? 

THE MINISTL R OF STATJ: IN THE 
MINISTRY O l' P.CRSONNEL, P UBLIC 
GRfEVANCT:S AND PENSIONS AND 
MINISTER OF STATE IN THE M INIS-
TRY OF HOME AFFAIRS (SHRf P. 
CHIDAMBARAM) : (u) and (b) It is 
proposed tCl hold d1s,ussion on legislation 
on Sati \\h 1ch ,, under preparation, wllh 
the repre\c11ta1he' of Pa r liamentary poh-
cal par1 ies 

Pending Cnsrs in Supreme Court 

1712. ~HRLMATl GEETA MU KHER-
JEE : W ill the Minister of LAW AND 
J USTICE be pleased 10 s1a1e : 

(a) whether there is a huge pendency 
of cases in 1he Supreme Cour1 ; 

(b) if <,o, the details thereof; :ind 

(c} the number of c:ises registered 
during the Jaq th1ce years, year-wise, in 
Supreme Court and the number of cases 
disposed of durinl? the s:ime period ? 

THE MINI STl R or STATI: IN TH E 
MI NI STRY 01 LAW AND JUSl ICE 
(SHRI JI R. HllAROWAJ ) : (a) and (b) 
As per inform:ition furnished by the 
Registry of 1hc Supreme Court, 311 166 
Rcgul:ir Hearing Mntrcrs and 129 708 
Admission and l'v11scellaneous matters were 
pending before the Court as en 1.10 ! 987. 

(c) The )Car-wise po~ition of mstitu· 
tion and dispMal of cases during the last 
three years is a~ under : 

Year 

!984 
1985 
1986 

ln!tituted 

98683 
109665 
69479 

Disposed of 

86105 
92237 
82829 

Atrocities on S cheduled Ca1tes/ 
Scheduled Tribes 

17 J 3. SHRI R.M. BHOYE : 
SHRJ PARASRAM 
BHARDWAJ : 
SHRI R .P . DAS : 

Will the Minister of WELFARE be 
plc:ised to state : 

(a) whether there were iucidents of 
at rocities on Scheduled Castes/Scheduled 
Tribes during the period from January, 
J 986 10 September. I 98 7 ; 

(b) if ~o. the details thereof, State· 
wise; and 

(c) the steps taken to check these 
nicidents ? 

THE MI NISTER OP STATE IN THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI) : ( a) and 
(b) Information to the extent available is 
given in the two Statements (Statement-I 
for Scheduled Castes and Statement-II for 
Scheduled Tribes) below. Information to 
end of September, 1987 is being collected 
and will be laid on the Table of the 
H ouse. 

(c) Guidelines have been issued from 
time to time to the State Governments/ 
Uni on Territory Administration, suggest· 
ing precautionary, preventive, punitive and 
rehabili tative measures with regard to 
atrocities on Scheduled Cas1es :ind Schedu· 
led Tribes The Welfare M inister has 
wrillen to the Chief Minis1ers of the States 
in which 1hcrc has been an increasing 
trend of atroci ties. 
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Statement- I 

Total Numher of /11cide11ts of Atrocities on Scheduled Castes by Others Durl111 the 
Period from January, 1986. to September, J 987 as Reported by the State 

Governments/ U. T. Administrations 

S. No. States/U.T. Total number of 
incidents of 
atrocities 

--· ---·-- -----
2 3 

~--

I. Andhra Pradesh JIO 

2. Assam J s 

3. Bihar 2 106 

4. Goa 

5. Gujarat 1054 

6. Haryana 147 

7. Hlmaehal Pradesh 88 

8. Jammu & Kashmir 202 

9. Karnntakn 290 

10. Kera la 815 

11. Madhya Pradesh 6 2.14 

12. Maharashtra 723 

13. Orissa 325 

14 Fuojab 36 

15. Rajasth3n 2453 

16. Tamil Nadu 1029 

17. Uttar Pradesh 6871 

18. West Bengal 14 

19. Pondicberry 4 

Remarks Date 
upto month 

4 

May, 87 

Doc. 86 

April, 87 

Augu~t. 87 

July, 87 

AugU)I, 87 

May, 87 

June, 87 

July, 87 

Jiu) , 87 

August, 87 

Auaust , 87 

Auau", 87 

May, 87 

June, 87 

July, 87 ;, 

June, 87 -----------------
22717 

NOTE : Information in respect of other Statcs/ U.Ts. 1s NIL. 
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Sta tement- II 

Tola/ Number of fllcidr11ts <1/ Atrocities 011 Schedulrd T1 ihc•s hy Othus Duri111: the 
/>erlod from January, 1986 I<> September, 1987 as Rc•portNI hy the State Covem-

111e111s/ U. T. Administrations 

S. No. Stattcs/U.T. 

2 

I. Andhra Pradesh 

2. Arunachal Pradc~h 

3. A~~am 

4. Bihar 

s Gujarat 

6, Kcrala 

7. Madhya Pradc'h 

8. Maharashtra 

9. Manipur 
10. Mcghalaya 

11. Mi1oram 

I:? . Ori•(:i 

I 3. Raja :J:an 

14. Sikkim 
I S. Tamil Nadu 
16. West Bengal 

1'1. A & N Islands 

18. D & N Havelt 

Total numl-er of 
incident~ of 
atrocities 

3 

55 

10 

154 

85 

:?96:? 

317 

25 

4 

(i 

10:! 

698 

5 

23 

2 

3 

471 I 

Remarks Date 
upto month 

3 

April, 87 

Dec., 86 
Feb., 87 

Dec .. 86 

July, 87 

Dec., 86 

Feb., 8 7 

July, 87 

Aug., 87 

Aug., 87 

JuAc, 87 

July, 87 

Aug, 87 

NOTE: rnformation in respect of other States/U.T~ is NIL. 

Change in US Policy To" ard) 
Pakistan's N::iclear Programme 

17 14. SH RI VIRDHI CHANDER 
JAIN : Will the Mini ster of EXTl:RNAL 
AFFAIRS be pleased to state : 

(a) whether policy of USA has under-
gone any change as a 1esul1 of the talks 
between the Prime Minis1er of India and 
the President of USA regarding the manu-
facture of a tom bomb by Pakistan ; and 

(b) 1f so, the details in this regard ? 

THE MINISTER OF STATE IN TH E 
MINISTRY of EXTERNAL AF FAIRS 
CSHRI K . NATWAR SINGH) : (a) 
Government arc not aware of any change 
in the substance of US policy towards 
Pakistan's nuclear programme. 

(bJ Does not arise. 
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[ Tra11s/atio11] 

Hill Counci l for Hill Areas of Utlar 
Pradesh 

1715. SHRI HARISH RAWAT 
Will the Minister of HOME AFFAIRS be 
pleased to s tate : 

(a) whether people residing in hill 
areas of Uttar Pradesh are demanding for 

·the setting up of a Hill D evelopment 
Council en the lines of the demand for 
Darjeeling Hi ll Development Coum:il ; and 

(b) if so, the react.ion of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINl°STRY OF PERSONNEL, PUDLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE JN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (h) The 
information i, being collected and will be 
laid on the Table of the Hou;e. 

Ca ses Pending Befort' Ccn tral 
Administrath•e Tribunal at New 

Delhi 

1716. SHRl HAFIZ MOHD. 
SIDDIQ : Will the PRIM £: MINIST£R be 
pleased 10 s tate : 

(a) the total number of cases pending 
with the Central Adminis trative Tribunal, 
New Delhi and the year-wise break-up 
thereof ; 

(b) the system adopted to bring the 
cases on the daily lists and hov. many 
regular cases arc di,posed of daily and at 
2t this rate bow much time v.ill it take to 
dispose of the present back log : 

(c) the guidelines laid down for i.:iving 
priority to a case over other ca;e~ and 
how many cases took priority over the 
serially arranged cases in the list ; and 

(d) whether Government propo,e to 
increase the strength of the bcnche~ in 
New Delhi to liquidate tbc arrears ? 

TH E MlNfSTER OF STATE IN THE 
t.ilNISTRY OF P ERSONNEL, PUBLIC 
GRrEVANCES AND PENSIONS A D 
M INISTER OF STATE IN THE MINI~· 
TRY OF HOME AFFAIRS (SHRI P. 
CHlDAMBARAM) : (a) A total number of 

3088 cases are pending before the Principal 
Bench of the Central Administrative Tribu-
nal at New Delhi. The year wise breakup 
of the cases is given in tbe statement 
below. 

S tatement 

Dt'tails of Ca~es !'ending (Year 
WiJe i11 the Pri11cipol Bench of the 

Tribunal 

Year Number of cases 
pending 

1971 
1972 
1973 8 
1974 9 
I 97 5 .'i 
19 76 .'i 
1977 JO 
1978 22 
1979 31 
1980 54 
1981 89 
198:! 108 
198~ 179 
1984 196 
1985 343 
1986 708 
1987 I 3:!0 

Total 3088 

NOTE: The Central Administrative 
Tribunal, Principal Bench 
Started functioning from 
l·I l·l 985 . 

(b) The Tribunal i~ following the 
n o.ird Sy~tcm for listing the cases as is the 
practice in the Supreme Court and the 
High Court~. No statistics arc main tained 
by the Tribunal of daily d1spo:.al of cases 
as it Ouct uates depending on the number of 
Benches functioning on a particular day. 
It is difficult to indicate a specific time 
limit by which the present backing of pend-
ing cases will be cleared as this depends 
on various factors. 
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(c) No specific guidelines have been 
laid down by the Tribunal for giving 
priority to the cases over the serially listed 
cases. This is a matter of judicial dis-
cretion exercised by the Tribunal. Peti· 
tions requesting for priority to particular 
cases are decided onmeri ts by the Bench 
concerned and no statistics are maintained 
in this regard. 

(d) The question of s1 rengthening the 
Benches of the Central Admtnistrative 
Tribunal is held up in view of tho direc-
tions of the Supreme Court relating to 
revision of procedure for selection of Vice-
Chairman/ Members of the Tribunal. 

Seizure of Weapons in Punjab 

1717. SHRI G. BHOOPATHY: Will 
the Minister of HOME AFFAIRS be plea-
sed to state : 

(a) whether a large number of weapons 
have been recovered from the terrorists in 
Punjab du ring the last 2 10 3 years ; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b) According 
to the information furnished by the 
Government of Punjab, following weapons 
were recovered in action taken against 
terrorists during the period I.I 0.1985 to 
31.10.1987 

Pistols 2265 

Revolvers 433 

Mauser 

Rifles 116 

Guns 409 

Steoguns/Brenguos/LMG/ 77 
Carbioe/SMG 

Total 3301 

Cheaper aod Speedy Justice 

1718, SHRI K. RAMACl'lANDRA 
REDDY : Will the Minister of LAW AND 
JUSTICE be pleased to state : 

(a) whether Union Government are 
contemplat.ng steps for making justice 
cheaper and speedy ; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) and (b) 
The Government are engaged in a constant 
review of the need for making justice cheap 
and speedy, as the reforms in judicial 
administration is a continuous process. With 
a view to achieve the objective the Govern-
ment entrusted the study of judicial reforms 
to lhe Law Commission requesting it to 
study the problem and make its recommen-
dations as early as possible. The Law 
Commission has already submitled .:ight 
reports and copies of l l 41h to l J 81h 
reports have already been laid on the Table 
of the House. 

Clearance to Sreesailam Left Bank 
Canal Scheme 

l 7 I 9. SHRI V. SOBHAKAOREES· 
WARA RAO : Will the Minister of WATER 
RESOURCES be pleased t•> state : 

(a) whether the Govern:rient have 
decided 10 give clearance to S1eesailam left 
Bank Canal Scheme ; and 

(b) if not, the reasons therefofr ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINI-
STER OF STATE OF THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MJRDHA) : (a) and (b) The 
Government of Andhra Pradesh bas been 
asked to establish water availability for the 
project on long term basis before the pro-
ject could be taken up for appraisal. 

Exploitation of Madhya Pradesh 
Tribals 

1720. SHRI PARASRAM BHARD-
WAJ : Will the Minister of WELFARE 
be pleased to state : 

(a) whether Union Governmer.t have 
sought any report from the Government 
of Madhya Pradesh regard ing the cxrloi-
tation of Madhya Pradesh tr4baJs ; 
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(b) if so, the details regarding the 
complaints registered with the State 
Oovemment till September. 1986 "here 
the tribals w~re threatened to be disposse~­

sed of the land in their possession or 
cult ivation ; and 

le) the reaction of Government there-
on? 

T HE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARJ BAJPAI) : (;.) to 
(c) No, Sir. H owever, Union Go~crnment 
ha s entrusted a study to the Tribal 
Research Institutes in 12 States including 
Madhya Pradesh for making an assessment 
th rough sample s tudies of the problem of 
alienation of tribal lands. Tribal Research 
Institute Bhopal ha s not submitted its 
report yet. Findings of these institute~ 
will be the guide for any further action. 

Jrrlgation Projects Spilled Over io to 
Seventli Plan 

172 1. SHRI SYED MASUDAL 
H OSSAIN: Will the Minister of WATER 
R ESOURCES be pleased to state : 

(a) the names and number of major 
and med ium irrig11.1ion projects which have 
spilled over the Seventh Plan yet to be 
completed, State-wise ; 

(b) the progres, of each of the proJeCt~. 
if any; 

(c) the total rost of each project , 
project-wise ; 

(d) the share of Union Government on 
each of the prOJCCts, project-wise dettils 
thereof; 

(e) time by which these projects would 
be complc1cd ; and 

(f) reasons for the delay therefor ? 

THE MINISTER OF STATE OF THE 
MI NISTRY OF TEXTILES AND 
MfNISTI:R OF STATE OF THE MINISTRY 
OF WATER RESOURCES (SHRJ RAM 
NIWAS MIRDHA) : (a) to (c) The 
requ1s11e information is given in the 
Statement·I and Statement-II below. 

(d) and (e) Irrigation prOJCCtS and 
planned, funded and implemented by Lhc 
State Government~. Central usist1nce is 
given in the form of block Joans •nd 
grants which arc not tied to any scheme or 
sector of development. The completion of 
project~ would depend upon resources made 
a\ailahle for the purpose by the State 
GO\Crnments. 

(f) The mam reasons are proliferation 
of projects under construction result ing lo 
rhis spreading of limited resources, escala-
tion in costs of labour and material, diffi· 
culties in land acquisition, non-availability 
at times of budding materials, chanac of 
scope of pro1ccts at the 1mplemcnta1Joo 
stage etc. 

Statement I 

Spilled 01•N Pr()jrrts of VII Pinn 
A- Major Projects 

Name of Project/Slate 

--- -- ------

A ndhra Pradesh 

I. Nagarjunasagar 

2. Sriramsagar St. I (Pochampad) 

3. Tungabbadra H .L.C. St. II (l.S) 

4. v amsadhara St. I 

'· Vamsadhara St. 11 

6. Godavati Barraae 

Latest estimated 
cost 

2 

6 75.0(1 
870.02 

11I.70 
46 .79 

154 35 
86.01 

Spill-o\'Cr Cost 
into Vil Plan 

3 

130.28 
473.Sl 

61.32 
14.77 

J SI .SI 
16.48 
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1 2 3 

7. Somasila St. J and II 147.00 83.57 

8. Improvements to Nizamasagar St. J 15.98 0.76 

9. Singur 89.40 63.09 

10. Yclcru Res. 222.93 176.75 

11. Srisailam R .B.C. 386.05 379.04 

12 . Srisailam L.B.C. 480.00 477.29 

J 3. Teluguganga 483.27 799.90 

14. Polavaram Barrage 848. 17 884. I 2 

1 5. Jura la 204. 75 l 89.06 

Assam 

1. Dhansi ri 75.81 44.72 

2. Cbampamati 47.49 4l.IO 

Bihar 

1. Western Kosi Canal 282.21 202 .41 
2. Bagmati 197.83 180.97 

3. Sabarnarekha (IS) 665.20 581.19 

4. North Koci Reservoir 256.39 l 36.49 

5. Durgawati R eservoir 100.98 79.76 

6. Barnar Reservoir 62.93 54.70 

7. Upper Kiul reservoir 41.30 20.25 

8. Konar Diversion 97.55 70.4 1 

9. Tilaiya Diversion 65. 15 6 1.4 I 

J 0. Bateshwarasthan Pump Phase-I 61.83 56'40 

Bansagar (JS) 64.23 45.00 

1. Ajoy Barrage Siktia 77.45 52.16 

Goa 

1. Salauli 73. 18 40.34 

- Tillari (I.S) 57.86 44. 19 

Gujarat 

1. D amanganga (I.S) 109.82 19.36 

2. Pan am 56.54 10.24 

3. Sabarmati 96.00 17.94 

- Mahi Bajajsagar (IS) 46.70 9.SO 

4. Karjan 175.20 89.61 
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I 2 3 

5. Sukhi 71.5 1 19.67 

6. He ran S.24 Dropped 

7. Sipu 70.03 S0.73 

8. Watrak 43.03 14.34 

9. Narmada (Sardar Sarovar I S) 4520.00 4319.66 

10. Zankhari 86.50 84 .54 

1]. Sidhumbcr 30.62 30 60 

H aryana 

I. W.J.C. Remodelling 12.49 2.00 

2. Gurgaon Canal (ISl 16.83 0.41 

3. Loharu Lift 34.62 2 .80 

4. J.L.N. Lift 140.00 25 08 

5. New Tajcwala Barrage (JS) 47.50 37.54 

6. New Okhla Barrage ( fS) 8 00 8.00 

7. SYL Canal (IS) 275 00 198.40 

8. Storage on Kotla, Bindwas, Ollu 10.00 4.0S 

and Massani Barrage 

9 . Providing irrigation to Mc\\<:tr area 
and Pataudi area and water supply 
scheme to Gurgaon, Faridabad and new 

69 70 68.56 

Industrial complex 

10. Conservation measures by Installing 
new I 500 new sprinkler irrigation 

3 7 .50 36 40 

system, lift and F C S}Stem 

Jam11111 and Kashmir 

I. R avi Tawi Lift irrig:ition Compk>. 

(a) R avi Canal 75.19 27.h 

(b) Subsidiary Lift Irrigation Scheme 4.00 3.80 

(c) Construction of Khal5 on Tn"'' J.00 0.8 1 

Lirt Canal 

Kamataka 

1. Tunagbhndra UC <RBC ~ncl I BC) 97.43 20 92 

2. Bhadra 
60.00 J.10 

3. Malaprabha 307.35 149.22 

4. Hemavathi (NP) 

5. Tungabhadra HLC Stage-II (IS) 15.34 J.68 

6. Upper Krishna St. I 1071.10 1S3.90 
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7. Kabini (NP) 

8. Harangi (NP) 

9. Ghataprabha SI. III 370.50 317.99 

J O. Karanja 89.73 63.73 

1 J. Bennithora 50.12 43.89 
12. Hippargi Barrage 186.70 182.94 
13. Varuna (NP) 

14. Dudhganga (LS) 26.00 26.00 

Kera/a 

l. Pariyar Valley 57.49 11.13 
2. Pamba 54.00 5 42 
3. Chitturpuzha 17.86 3 79 
4. Kuniadi S0.00 3 83 

s. Kanhirapuzha 4'4 .56 8.14 
6. Pazhassi 59. 12 9.62 

' 7. Kallada 220.00 92.63 

8. Muvattupuzba 58.34 36.67 

9. Chimoni 28. J 2 J 7. J 8 

10. Jdamalayar 61.47 48.72 

Madhya Pradesh 

l. Mahanadi Reservoir 734.28 656.93 

2. Kolar 119.87 93.05 

3. Pairy 19.97 6.66 
4. Sindh Phase-I 25.04 7.51 
5. Rangwan H.L C. 6.93 2.22 

6. Jonk 20.00 9.99 

- Raj Ghat (J.S) 
(a) Unit-I 89.85 56.25 
(b) Unit-II 123.03 115.56 

7. Bansagar ( IS) 

(a) Unit-I 371.30 297.42 
(b) Unit-II 237.10 220.38 

I . Bargi 

(a) Unit-I 143.00 55.59 
(b) Unit-Il 249.08 214.39 
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9. Upper Weinganga 101.30 32.72 

10. Kodar 20.00 6.30 

JI. Bariarpur L.B.C. 40.00 2~.41 

Urmil (I.S) 6.33 3.87 

Kali Sarar (I.S) 2.42 1.00 

12. Hasdeo Bango 629.00 SlO.SO 

13. Hal a Ii 15.90 3.S7 

14. Thanwar 18.30 8.13 

15. Arna 3.00 0.40 

16. Mahi 72. 77 69.10 

17. Man 49. 10 46.93 

18. Jobat 35 .58 JS .OS 

19. Narmada Sagar (Indira Sarovar) 65.J 7 62.SO 
406.40 400.56 

20. Sindh Phase-JI 26.80 19.92 

Bawanthadi (I.S) 127.01 119.09 

M aharashtra 

1. Khadakwalsa 175.31 96.86 

2. Krishna 264.94 172.94 

3. Bhima 321.00 135.33 

4. Kukadi 240.69 11 0.29 

5. Upper Godavari S. II 90.26 37.08 

6. Warna 284.7 3 194.34 

7. Upper Tapi S. 1 and II 93.95 41.08 

8. Pench (IS) 142. 77 54.23 

9. Upper Penganga 340.00 230.83 

Upper Wardba 282.0 1 21 4.52 
10. 

33.22 1.78 
1). Manjra 

12 . D udhganga (T.S) 
159.05 119.69 

13. Waghur 
34.S2 31.47 

Jayaltwadi St. I 
25 2.81 J9.l0 

14. 

Jayakwadi St. ll 
353.45 29S.S4 

lS. 
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16. Upper Pravara 102. 75 97.02 

J 7. Kalisarar 10.03 2.65 

18. Chaskaman 73.64 65.85 

19. Naudur Madhmeswar 77.66 71.29 

20. Lower Dudhna 53.28 52.91 

21. Bhalsa 32.02 19.12 

22. Surya 77.04 38. 75 

23. Bawanthadi (J.S) 53.10 47.10 

24. Jstapuri 105.02 80.43 

25. Tilari (J.S) 20.40 I 6.82 

26. Nira Dcoghar 61 48 N.A. 

27. Lcndi ( l.S) 42 . . 15 42.11 

28. Lower Peogaoga ( l.S) 207.14 207.14 

29. Lower Tiroa 62.08 53.02 

30. Ghost Kburd (Swargaon) 464.82 462.98 

31. Lower Wardha 92.59 91.43 

32. Lower Wunna 52.09 44.26 

33. Wan 34.14 31.04 

34. Aruo::ivati 33.23 28.20 

35. Tulluli 35.61 32.77 

36. Karwa 1 J .20 9.09 

37. Gated weir al Kbodasbi 3.24 2.96 

38. Sangola Branch Canal 21.93 19.42 

39. Talomba 73.88 70.41 

40. Puoad 13.30 12.39 

41, Human 61.47 57.40 

42. Koyna Krishna Lift Scheme 187.90 187.79 

Manlpur 

J. Loktak Lift 27.27 6.07 

2. Singda 12. 70 5.51 
3. Thoubal 80.00 63.26 

4. Khuga 34.00 29.86 
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Orissa 

I. Upper lndra.,,att 

(a) Dam 100.35 78.92 

(b) Irrigation lJ0.00 120.58 

2. Rcngoh 

(a) Dam 35. 19 3.25 

(b) Irr1gat1on 707.39 663.74 

J Anaodpur BJrragc I 6. 17 4.38 

4. Mahanadi Jlirupa Bairagc I I 0.5 I 65.71 

5. Urper Kolab 

(a) Dam 44.31 14.98 

(b) lrr1ga11on 104. 77 88.41 

Subarnarckha (LS) 391.49 387.3 1 

Punjab 

I. Extension of non l'c1cn1.il 1mgat1on 9.24 2.82 

to area in UllDC tract 

2. 1hcm Dam 816 00 816.00 

3. Utilisallon of su1plu~ Ravi Ocas Waler 14 .25 4.47 

SYL Cana 1 ( 1.$) 3 33.60 333.54 

Rnjasthnn 

I. Indira Gandhi Nahar Si. I :!55 00 28.41 

2. Indira Gandhi Nahar St II 943 :?4 707.24 

3. Jakham 60.:?5 24.79 

Gurgaon Canal (JS) 13 92 3.91 

4. Mahi BaJaJ Sagar (IS) 90.0:? 8.36 

Un11-ll Origmal Command 78 .00 28.11 

Unil-11 Add111onal command 41 o,) H .00 

- New Okhla Barrage (IS) 1 90 t.80 

s. Raising Kola Barrage (IS) 0.56 o.so 

6. Chambal L1fl J 8.60 16.1!> 

- Narmada (S.irdar Sarovar) OS) 347.72 346. 72 

Tamil /\'ad11 

1. Parambikulam Allyar 83.70 21.17 
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2. Modernisation of Periyar Vaigi 58.45 49.14 
System St. II 

3. Parambikulam Aliyar Project Ayacut 30.62 15.80 
Extn. 

Uttar Pradesh 
1. Gandak Canal Pb. I I 39.4 7 3S.24 
2. Sarda Sabayak 733.23 291. 79 
3. Kosi Jrrigation 17.32 1.40 
4. Tehri Dam 250.00 116. 79 
5. Lakbwar Vyasi Dam 170.00 143.15 
6. Madhya Ganga Canal St. T 227.85 95.04 
7. Sarju Nahar (Left Bank Ghaghra 696.00 540.68 

Canal 
8. New Okhla Barrage 39,00 5.93 
9. Eastern Ganga Canal 147.95 1 J 2.21 

JO. Suheli 7.63 1.38 
1 J. Remodelling of Bbimgoda Head Works 32.40 6.97 
12. Rajghat 

(a) Dam 101.50 63.29 
(b) Canal 77.68 63.89 

13. Shahzad Dam 25.00 9.17 
14. Jamrani Dam 149.00 139.41 
15. Urmil Dam 13.98 7.69 
16. Narainpur Pump Canal 38.75 J 8.98 
17. Sone Pump Canal 31.00 12.46 
18. Kanhar Irrigation 107.44 85.58 

New Tajewala Barraae 20.00 20.00 
19. Bawar Feeder 18.10 6.52 
20. Madho Tanda 3.40 0.78 
21. Maudhaha Dam 37.44 22.71 
22. Zamania Pump Canal 22.00 13.44 
23. Raising Maja Dam 29.69 16.18 

Bans agar 
(a) Dam 85.00 67.03 
(b) Conveyance System of Feeder in MP 25.00 24.50 
(c) Conveyance System in U.P 102. 76 102.57 

West Bengal 

1. Barraae and Irrigation System of 
OVC (Extn. and Improvement) 

30.00 

2. Kangsabati 100.16 13.82 

3. Toesta Barraae Phase-I, Stage-I 425.54 249.73 
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Statemeat II 
,4 

(Rs. Crores> 

SI. Name of State Total No. of Estimated Spillover 
No. Medium cost cost 

Projects 

1. Andbra Pradesh 45 556.20 387.26 

2. Arunacbal Pradesh 
3. Assam 11 135.73 89.35 

4. Bihar 27 307.99 166.39 

s. Goa 2 29.90 18.33 

6. Gujarat 82 390.90 363.39 

7. H:uyana 2 5.79 1.93 

8. Himachal Pradesh 4.00 3.83 

9. Jammu and Kashmir 15 65 . 71 40.20 

10. Karnatata 19* 187.85 128.87 

1 J. Kera la 5 l 36.90 122.99 

12. Madhya Pradesh 40 578.69 459.02 

13. Maharashtra 86 748 .69 523. 71 

14. Manipur 3 17.72 4.7 0 

IS . Mcgbalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 25 397. 97 219.20 

19. Punjab NA 

20. Rajasthan 14 22S .42 141.90 

21. Sikkim 

22 . Tamil Nadu 14 104 .25 60.77 

23 . Tripura 3 S0.60 35 .23 

24. Uttar Pradesh 2 1 131.71 61 .73 

25. West Bengal 15 27.87 10.48 

Union Territories 43! NA NA 

Total All India 433 

• - Includes S Nos. Non-Plan projects. 
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Cost Over R un on Dela yed Projects 

1722. DR. A.K. PATEL : Will the 
M inister of PROGRAMME IMPLEMEN-
TATION be pleased to state total cost over 
runs on delayed Central Sector projects as 
per t he da1a of the latest Quarterly Moni-
toring service vis-a-vis to the original 
costs ? 

TH E M INISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PR OGRAMME IMPLEMENTATION 
(SHRI SUKHRAM) : The total cost over 
r un of delayed Central projects covered by 
the Quarterly Monitoring System of the 
Ministry as on 30 J une 198 7 is about 
Rs. J 8900 crorcs vis-a-vis the original cost. 

R estructuring or the Rela tionship 
between Administrative and Central 

Ser vices 

1723. PROF. SATF-UD-DIN SOZ : 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether the sub-committee set up 
to redefine the role, structure and inter-
relationship between the All India Services 
and the Central Services has submitted its 
report; and 

(b) if so, details ther.:of and action 
taken thereon 1 

THE MINISTER OF STATE JN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SH RI P. 
CHIDAMBARAM) : (a) No, Sir. 

(b) D oes not arise. 

Setting up of H igh Court Benches 
In States 

1724. SHRI C. JANGA REDDY : 
Will the Minister of LAW AND JUSTICE 
be p leased to state : 

(a) the recommendations of the J aswant 
~ingh Commission on settin& up of benches 
of H iah Courts in various States ; 

(b) the follow-up action taken on 
oacb of the recommendations ; and 

(c) by when the recommendations 
would be implemented ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ) : (a) to 
(c) The Report of the Jaswant Singh Com-
mission containing the recommendations on 
the setting up of Benches of High Courts 
has already been laid on the T able of the 
House, and may be referred tc. 

The specific recommendations made by 
the Commission regarding the establish-
ment of Benches of the High Courts of 
Allahabad, Madhya Pradesh and Madras 
were referred 10 the Governments of Uttar 
Pradesh, Madhya Pradesh and Tamil J\adc 
respectively for their views/comments in 
consultation with the concerned High 
Courts. Their replies giving definite pro-
posals and complete views have not yet 
been received. 

The recommendations regarding the 
general principles for setting up of Benches 
of the High Courts away from their prin· 
cipal seats have also been sent to the other 
State Governments. 

Ex Gratia Payment to November '84 
Riot Victims 

1725. SHRI BHATTAM SRJRAMA 
MURTHY : Will the ' Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether Government have decided 
the scales of ex-gratia payment to the 
November I 984 riot victims ; 

(b) if so, the details thereof ; 

(c) whether the modalities for e:i::-gratia 
payment to riot victims have been worked 
out, and 

(d) the number of riot victims who 
have been paid the ex-gratia payment ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SWR I 
CHINTAMANI PANIGRAHI) : (a) to (d) 
In pursuance of the recommendations of 
J ustice Ranganath Misra Commission of 
Inquiry, it has been decided by the Govern-
ment to pay ex·gratia amount for the Joss/ 
damage of t he unin.sured properties to the 
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riot victims of November , I 984. Modalities 
a re yet 10 be finalised. 

M isuse of Terrorists and Disrupth e 
Activities ( Prevention) Act 

I 726. SHR I HAROOBHAI MEH TA 
SH R IMATI GEFTA 
MUK HERJEE: 

DR. T KALPANA DEVI : 

Will 1hc Minister of H OME AFFA IRS 
be pleased to state : 

(a) whether the Union Government 
have rccei,cd ~omc complaint~ about the 
abuse of Terrori\ls :ind Disruptive Acti-
vities (Prevention) Act in any S1:1te; 

(bl the State~ tn respect of which such 
complnints have been 1eccivcd ; and 

(c) the numt>cr of indu~lrial worker,, 
farmers and other citizens arrested under 
the Tcriorish ;rnd Oisrupti\e Act1\ 111cs. 
( Prevent ion l Act for matters not involving 
extremi~t violence and communal riots. 

Tiff MI?\ISTI ROT· STATf IN THC 
MINISTRY or PIRSONNI I.. PUBI IC 
GRIEVA!'<CES A1'D PL NSIONS AND 
M!NISTLR OF STATE 11' l llf MINISTRY 
OF H OJ\IL AfFAIRS (SHRI P. CHJDAM-
BARAMl : ta) Ye~. Si r. 

(b) State of GuJ .rnt 

(cl A.., Law aad Order 1s State ~uhjcct, 
such infornntion 1'> not m:iinl:1incd by this 
Mini~uy 

r Tr1111.1/ar1011] 

Amount to Madh) a !'rndl'sh for 
Povert} Allc1 iation Proi.:rammcs 

J 727 SHRI MAl lENDRA SINGH • 
Will the M inister of PLANNll'-G be pleased 
to state: 

(a) the amount allotted to Madhya 
Pradesh for poverty alleviation pr og rammes 
dur ing t he last t\\O years ; 

(b) the number of person~ living below 
the poverty line in Madhya Pradesh pr~­
vided assistance under the poverty eradi-
cat ion prog,.ammes during the last two 
years ; and 

(c) the number of persons brouaht 
above the poverty line in Madhya Pradesh 
clearing this period ? 

THE MIN ISTER OF STATE JN THE 
MINISTRY OF PLANNING AND MlNIS-
T£R OF STATE IN THE MINISTRY OP 
PROGRAMMf IMPLE~IENTATION 
(SHR I SUKH RAM) : (a) The resources 
allocated to Madhya Pradesh for Poverty 
Al/c\Jation Programmes, viz., Integrated 
Rural Oe,clopment Programme (rRDP) , 
;'liational Rural Employment Programme 
lNR EP), and Rural Landless Employment 
Guur.intec Programme (RLEG P) durina 
the last two years (I 985-87) comes to Rs. 
3 l I. 70 crore ... 

(b) While 6.132 lakhs poor households 
\H're assisted under the Integrated Rural 
Development Programme ORDP), 1069.80 
Jnkh man days of employment were gene-
rated under National Rural Employment 
Programme (NREP) and Rural Landleu 
rmployment Guarantee Proaramme 
(RLI G P) during the last tY.o years (1985-
87) 

(e) Est in ate~ of persons living below 
poverty line are based on N ational Sample 
Survey Org:inii,ntion's Hou~eho ld Survey on 
Cnnsumer Exrcnditurc conducted quinquan-
nrallv. The ln~t suneys for which the 
1csults nrc a\ail:ible relate to I 983·8J. As 
per this survey, 218 lnkh o f rura l popu-
fallon in Madhya Pradesh Y.cre living below 
the poverty line. 

fresh rigures of rural population in 
Madhya Pradesh lhing helow the poverty 
line 110uld become a'n1l;1hle only nfter the 
finding' of the nc'<t NSSO sun cy arc 
known. 

[ Fn1:lith1 

1n11uiry Committee Report on t\nsal 
Hhavan Fire 

J 7~8. SHRI MOH D. MAHFOOZ 
ALI KHAN: Will the Minis ter of HOME 
AFFAIRS be pleased to state : 

(a) whether the one man Inquiry Can-
mittce which went into the circu~stanoes 
leading to the Ansal Bhawan fi~ in June 
last bas submitted its report t o Govern-
ment ; 
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(b) if so, the salient features of the 
findings of the Committee and the recom-
mendation made hy it ; and 

(c) the reaction of Government 
thereto 7 

THE MINlSTER OF STATE JN THE 
MJNJSTRY or· HOME AFFAIRS (SHRY 
CHlNTA MAl\I PANIGRAHJ) : Ca) to (c) 
The rcrwrt of the t\-1Jgi~tcrinl Inquiry into 
the fire incidcm on 29th J une, 1987 in 
Ansal Bha\\an, Ne\\ D elhi has been receiv-
ed by the D elhi Admim\tration on the 23rd 
October, 198- and th1. same is presently 
un<icr tlmr l'\:1mination. 

According to the Inquiry Report, the 
cause of 1he fii wn~ a short-circuit in a flat 
on the 5th fll•Or in An~al Jlh:man. The 
fire \prc;.J to the other flollr' mainly 
through th.: c;11 le- .haft<;, since these were 
not scaled at each floor. The rc(Xlrt also 
points out ::i hout the absence of adequate 
inbuilt firc·ti~h1ing arrangement\ in the 
bui lding 

Various re~ommcndations have been 
made by the lnqui1y Officer which include 
ensuring th.: pro' ision of in-built fire safety 
measurec; 1n rho: existing h1gh-11sc buildings 
as per fixed time sch<:dule, r.:•. pon~ibility of 
the Chief r-ire Officer for the fire fighting 
and rc•cuc opaat1onc;, setting up of a 
temporar) joi n1 urntrol room .. t the \ilc of 
the incident 1 ~ the Chief P'irc Officer w 11h 
the help of Police, >iroper maintenance of 
special appli.inccs a nd othc1 equipments, 
training ;:•lCl ph;>1<.1l ti11 "' progr;im1Y'cS 
of the Ddhi !"ire Scn1l'C q,.ff, cont111ued 
prO\·i~ion ;ind cp-1..ccp of lire lighting 
arranrcm«nt s, pr~-.en1io11 of l'ncroachmu11 
or unauthori,cd u<-e of' cmcr:igc of space, 
the i:cnc1al maintenance or the common 
faciht tC\, CIC. 

Settinl! ur "' Match Makin~ Club in 
Si111~apore 

J 729 DR . T. KA1 PANA DEVI : 
Will the Mini~tcr of ~·XTl RNAL ArFAIRS 
be pleased to sta1c : 

(a) whether Government a re aware 
that o Indian Cultural Group, Singapore 
proposes to set up a match making c lub 
for Indians ; 

(b) if so, what will be the detailed 
activities of this club ; 

(c) in what way the proposed club will 
help Ind ians in Singapore ; 

(d) what will be the status of the pro-
posed club : and 

(e) the names of organisers of the 
club ; 

THE MINISTER OF STAl E IN TIU: 
MINJSTR y or· .I:XT ERNAL AFFAIRS 
(SHRI K . NATWAR SINGH > : (a) to (d) 
An Indian Cultural Group in Singapore is 
reportedly setting up a Unit to help people 
of Indian origin to fi nd s uitable matches. 
The Grour wil l organize get-togc1hers for 
sing le hoy~ :ind girl~ of marriagablc age. 
The mO\e 1~ 10 arre\l the decline in the 
gro\1 th rate of the population in Singa-
pore. 

(e) Mr S K Chakra\arti is the Chair· 
man of the proposed club. 

Sarkarin Commissio11 Report 

1730. SJI RI PRATAPRAO B. 
BHOSAIX: 

SH Rl S. JAI PAL R EDDY : 

PROr. NARA IN CHAND 
PARASHAR : 

Will the Mini,tcr of HOM[ AFrAIRS 
be pleased to \t:i1c . 

(a) wh.:thcr thl' S:irk aria Commission 
has ~ubmittCd 1IS rCf)Ort IO (io\e~nment; 

( h) 1f ~o. "'hen :ind the main recom-
mendations mode t.y the Commission ; 
and 

(c ' the reac1io n of Go,ernment there-
on? 

THE MJNISTFR or HOM E AFFAIRS 
(SHRI n UTA S INGH): (a) to (c) The 
Sarkaria Commission submitted its report 
to the Government on 27.10. 1987. JI 
deals at length with various aspecrs of the 
Centre-State relations and it is too early to 
formulate any views on its recommenda-
tions a t th is s tage. 
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Power Pinnt in Punjab 

1731. SHRl M.S. G IU : Will the 
PRIME MINISTCR he pleased to state : 

(a) whether the Governmenl have taken 
any decision to sel up a nuclear Power 
Planl io P unjab ; 

(b) if so, the place selected for the 
same and the time hm1t fixed therefor ; 
and 

(c) if not, the 1eason\ thereof? 

THE MfNISTER OF STATE IN THE 
MIN ISTRY OF SCll;.NCI AND TLCHNO-
LOGY AN D M INISTER or STATE TN 
T IIE D EPARTMENTS Of · OCEAN DEYE· 
LOPMENT, ATOM:C l:.NERGY. ELEC-
T RONICS AND SPACE (SHRI K.R. 
NARA YANAN) : (a) to (c) The Site Selec-
tion Committee of the Department of Ato-
mic Ene1gy has looked at "arious sites in 
the Northern Fleclrictty Region including 
those propo~ed by the Slate authorities in 
Punjab. The report of tho! Committee is 
under consideration of the Go,crnment. 

f Tra11slatio11l 

Imparting of TraininA to Tcrrori&ts 
in l'nki~tan 

J 73'.! SHRl JAGDISll AW.\STHl : 
Will the Minister of l:.XTCRNAL AFFAIRS 
be pleased to state : 

(a) whether 10 rcccni encounters with 
terrori sts evidence wa' :l\ ailable to show 
that several sikh tcrrori\b organisatiom 
arc being imparted tratntng in Wazirabad 
town in Gl•jaranwala Distr ict iu Pal.istan 

(b) if so, the d.:laih thereof: and 

(c) wh;:thcr t'1c 111 lltcr was taken ur 
with Pakistan Government and if so, thc-
outcome thereof ? 

THE Mil'ISTI R 01 STATE JN THE 
MI N ISTRY Of J XTL RNAI AI-FAIRS 

(SHR J J<. NATWAR SINGH): (a) to 
(c) Government i~ a\\;lrC that Sikh cxtre-
miltls are being trained at a number of 
places in Pakhtnn , and lhis matter, along 
wi lh other aspects of Paldstan's assistance 
to them, has been taken up with th e 
Government of Pakistan on several occa· 
sioos. The latter hns repeatedly affirmed 

that 11 would not provide any support to 
Sikh extremtsts, bur in reality upporl cooti· 
nucs unabated. 

P cndi ni.: In ter-S tate Water Dbputes 

I 733. PRO! . K .V. THOMAS: Will 
the Mtnislcr of WATER RESOURCLS be 
pleased to stare : 

(a) ho" many inter-State " .. 1cr d~putcs 
arc pend mg for solution at present ; 

(b) the maJOr issues 10 d1~pute amonast 
the State.:> • and 

(c) the \lcps taJ.en by the Union to 
se1tle lhc d1~pute~ ? 

1111. MINISTI R OJ- STATL OF 
THL MINISTR'\ 01 Tl XTJLLS ANO 
MINISTLR OF STATL Of THC. MINIS. 
TR't 01 WATLR Rl:SOt.,RCI:S (SHRI 
RAM '\IJWAS MIRDHA) · (a) to (c) 
The maJOr tntcr-StJtc \\ arer dt putes are 
in 1e~r-;ct of Cau,er)- ;ind ); amuna (upto 
01.hlal. Whtie the dbputc on Yamuna 
waler~ 1s und~r di,;..ussion "uh the States 
concerned, the Government of 1 am1 I Nadu 
have rrquc~tcd reference of Cauvery water 
dispule to a Tribu11,d for adJud1cat1on under 
the provi~ion~ of the Inter-Slate Water Dis-
putes Acl, 1956. 

Jn5ufl1c1r11t Counter at RPO Dtlhi 

1734. SHRI S\\AMI PRASAD 
Sl1'GH · \'vtll the M1111. tcr of L\:TLRNAL 
AFFAIRS 1'1! plca~cd to Ma te; : 

(al whether there a1e t\\O (;ounte1s in 
Delhi Re1:1onal P.npo1 t Olin.:1e Jcaling wtth 
i~sue of ap1·lication fot1m ; 

(hl \\>hllhCI 1hc C.:XJ>ti11r LOlllllCt\ arc 
in~un1~icnt re\ulting in long qu~uc..~ on these 
counters ; 

(c) if w. the action rrt•po,cd to n:mo\<c 
ha1d~h1r) d applicants ; 

(d) "h.:thcr 111 the pa~t pa) port apph· 
C'31101l forms \Vere l11J1.Jc J\aiJabfc.: IO applJ· 
cant~ through ro~t oflicc) , and 

(c) if ~o. the reason~ for d1\c.onttnurna 
the pt act ice 1 

THI MINISTER OF STATL JN TH b 
MINISTRY OF EXTERNAL AFFAIRS 
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(SHRJ K. NATWAR SINGH) : (a) No. 
~ir. There are three coun:ers dealing with 
issue of application forms in the Regional 
Passport Office, Delhi" 

(b) and (c) No, Sir. W ith three coun-
ters in operation, out of which one counter 
caters to fema le, aged and handicapped 
persons only, it is found that all genuine 
applicants are able to obtain forms within 
a reasonable time. Application form~ are 
also made avail~le by post and through 
reooalriscd travel agents. 

(d) Yes, Sir. 

(e) Wi1h the introduction of new com· 
puter compati ble pas~porr application fonm 
the system of supply of passport forms 
was centralised through Passport OITice~ 

all over India. However, re-introduction 
of the sale of passport form~ through riost 
offlces is being examined in con~ulta11on 
with postal authorit ies. 

AgrieuJtaral and l~ustrial Production 

17 36. SHRl K . KUNJAMBU · Will 
the Minister of PLANNING be pleased to 
state : 

(a) the dctatls regPrdmg increase in 
agricultural .ind indu\lrial production re-
corded after every five year plan beginning 
from the f·irst Fhe Year Plan ; 

(b) 10 what extent the growth of popu-
lation has nullified the impact of growth in 
these two see1ors ; and 

Cc) the steps taf..en to reduce the grow1h 
of popula1ion and to incrca~c producllon m 
these two sectors ? 

THE MINISTER OJ STATE IN THE 
MINISTRY 01 PLANNING AND MINIS-
TER OF STATE IN THL MINISTRY OF 
PROGRAMM[ IMPLFMLNTATION 
(SHRI SUKH RAM) : (a) and (b) The 
growth rate ;ind the extent to "hich popu-
lation gro" 1h h;i~ nullified this gro" th can 
b~ seen from lhe gro"th in per capita agri-
cultural and 1du~1rial pwduction as shJwn 
in the ~1a1emcnt J bclO\\. 

(c) \ ~.11ous steps t.11..cn to reduce 1h1; 
grO\\th of populJtwn a11d 1ncrca~c produc-
tion in agricultural and 111du\trial sectors 
are given in Statement- II below. 

Stntement- J 

Growth rate of Agricu/111ral and !lldustrial Prnduc111111 and P11p11latio11 111 different 
Plan periods (peri:e11/agc per m11111111) 

Plan Agri cu It ura I Indus- Population Per capita Per capita 
Production trial growth in growth in 

produc- agricul- industrial 
tion tural pro- production 

duclion 

First Plan 
(1951 -52 to 195 ~ -56) 4 1 7.3 (195 1-196 1) 2. 15 5.35 

J.9 5 

Second Plan 
(1956- 57 to 1960-61) 4.0 6.6 2.05 4.65 

Third Plan 
(1961-62 to 1965-66) (-) 1.4 9 .. 0 ( 1961-1971) (-)3.62 6.78 

2.22 

Annual Plans (1966-69) 6.2 2.0 
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Four th Plan 
( 1969-70 to 1973-74) 2.9 
ri fth Plan 
( 1974-75 to 19i8-79) 4.: 

Sixth Plan 
( 1979-80 10 I 98~-851 5.7 

S tatement JI 

St t'ps tukc11 /c) rccluce the' 1:u111 th of 
p opu/1111,w a11d /l/CIClllC /JI 11c/111 /1111/ i11 

flgrir11 /111rt1/ a11d 111d111/l'/a/ ,,,., tvr.1 

St <'p~ t;1kcn to reduc<' the J!rlill th of popula-
tion 

Wrth a 'i ~w to control tin: p11pu lat inn 
growth 111 th~ country, the N.1tionJI rJrnily 
Plann1 ng Programme w;i, l.1Un:h:d in I !151 
as an intci.:ral pan of d.!\'.:lnrm.:nt rlann-
1ng. fhe Pro~rl"111! \l,trted w1 h a clini-
cal appro.1ch. Extension cdu .11io•1 ,1ppro.1ch 
w:is adopteJ i:l 1 h; miJ,1 6 t ,, Jnd s1 n=c 
late 70's, th~ fJmily pli11101L1:; :.c1v1cc 

Year Dirth Rate ncarh Rate 
(per t hOU\Jllll ( 111·1 thousand 
popul:it 11111) population) 
-----

1971 41.2 19.0 

1981 3 7.:? 15.0 

1985 32. 7 11.7 

2. The Programme i~ o:,1i111.1:.:,J to have 
avert.:d nvcr 85 mi llion b1rlli. in the cnun-
try so for. The St·11c1m:n: ,:in.vine: the per-
formance of 1-amtly Planninf! Programme 
over the Plan pcrioJ 1\ c11clo1cd. 

3. A new stra11:i;y 1> i>..:111t: C\Olv<:J in 
order to bring about a swift d"ltnc in the 
birth rate. Jn the nc\\ ~trat~!:'> the main 

3 5 6 

4.7 0. 68 2.45 

~ 9 ( J 971. 1981l I 95 3.65 
.: . .:5 

5 5 3.45 3.25 

delivery system has gradua lly expanded in to 
a community orirntcd &en 1ce. Over the 
succcss1v1. Plan,, greater emphasis and 
I 11 ger out lays h;n e been prm ided for s treng-
thcn in1: the Prog1.imme The Programme 
has made a ~1gnificant impact on ferti lity. 
The ;nerage Annual Popula tion Growth 
r.ue which "a\ I 96 in the 50's rose to 
2 20 in the 60':., but 1n reached a 
plateJu in the it)', \\hen the growrh rare 
was .:.:5 0 Th: grm\lh rate furt her dr~ 
pcd in the 80'' and "c~wnated 10 he 2. 1 ° 0 

( 19b5l The follm\ ing t:iblc gives an idea 
of rhc 11npJct of the Programme on the 
'11al r•u a meter' n:gul.it 1ng popula tion 
growth. 

('ouplc 1'1 otcc1ion lnfanl Mortality 
Rate ( pcrcentafd R ate 

---- --
l:?.4 (1971-72) 139 {J 97:? ) 

:?3.7 ( 1981-1)2) 11 0 

37 4 (l.4 .87) 95 

thru'I would 0c on inc1ca~c in the (mean ) 
average tll:ll' of m;11 n.1ge uf women, ra isina 
the 'tatu~ of \\Omen, 1mpro\e the com mu· 
nic.111011 ilppro::iche- and promotion or 
non-go,crnmcntal -iructure. more in tense 
and e"'tcn'i'c community part 1cipat1on, up. 
dating of [ltgible Couple Register and up-
grading ted1n1..:al \ervices. 

Acltit'vcment.i elf F.t111i/\ P/ann111r: 111 d1/fc11·n1 Filr l cars Plan --- -
C f igures 111 m1lltons) 

Stc11 hza IUD l n~er· CC & OP Tota l 
P lan 

tions tions Users Acceptors 

Second Plan {I 9 56-6 l ) 0.15 0 . IS 

Third Plan ( 1961-66) 1.37 0 .81 0.58 2.76 
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Jnter-Plan period (J 966-69) 4.39 

Fourth Plan (1969-74) 9.00 

F ifth Plan ( 1974-78J I 3.23 

Annual Plans (J 978-80) 3.26 

Sixth Plan ( 1980-85) 17.44 

Seventh Plan ( l 985-90) 
(1985-86) 4.90 

(J 986-87)* 5.03 

Total: 58. 77 

•Figures are provisional. 

Steps taken to increase :igriculturnl produc-
tion 

Although agricultural oulpul l:Onlinucd 
to grow at a steady ra1e during 1hc Shih 
Plan period, it is yet rcali~ed thai there is 
no basis for complacency and .1 ,1ackcnini; 
of developmental c1Tor1s in ngricul1urc. 
Accordingly, the 1cs1ed s1ra1cgics for in-
creasing agricultur.il production 1 hrough 
fur ther improvemenl'i in the ~upply systems 
of the key agricultural inpu1s such a~ seeds, 
fert:Iisers, pesticides, crcdi1 clc. arc being 
pursued. fa addition it I c lear lhJt in 
order to give further boost to agricuhural 
produc1ion during the Scven1h Plan period, 
a relative shift in emphasis is required 
towards some of the identified problem 
areas like rainfed /dryland farmmg. the 
Eastern region of the country where the 
gap between the poten1ial and ac1u;1f yields 
of rice is the highes1 amongst the rcgiom, 
production of oilseeds and pubes and agri-
cultural productfon of small and margrnal 
farmers. Accordingly, during the Sc\cn1h 
Plan period major thrust programmes arc 
being undertaken to tackle these specific 
problems. T hese arc briefly de~cribcd 

below:-

(i) National Watershed De1 elopment Pro· 
gramme for Roinfcd Agriculture 

The programme is being taken up in the 
low to medium rainfall areas where agricul-

3 4 5 

2.06 1.90 8 35 

2. 15 3.0 1 14 16 

1.95 3.25 ] 8.4J 

J.1 9 6.46 J0.9J 

7.17 9.80 34 ·41 

3.27 J 0. 75 J f>.92 

3.94 11 .60 20.5 7 

22.54 47.35 J 28.66 

turc is not having the benefit 01 rrnga-
tion facilitic,. The main thrust of the 

programme is to harvest water and conserve 
soil moisture from the low rainfall which 
is also highly variable, and w extend 
appropriate farming practices and cropping 
systc ms which increase production by 
minimii.ing yield rhks. The main compo-
ncnti. cf the programme arc thus : land 
and moist ure management ; introduction of 
optimum cropprng incl uding horticulture, 
fodder crop' and farm forestry ; contin-
gency seed ~tocking ; adaptive research 
activity ; upply of impro\ed tool~ ; and 
cxten~icm activity. The programme is being 
lak.:n up on a water•hcd basis which is the 
most s urtable physical unit for land treat-
ment and water management. 

(ii) S1icei:ll Rice Production Programm" In 
the £:astern Reg ion 

The programme h des igned to reduce 
the gar between th l' potemial and actual 
yields of rke in the eastern region com-
prising 1hc Stat~s of Assam, Bihar, Orissa 
and West Bengal and Castern Uttar Pradesh 
and Ea~tcrn Madhya Pradesh. The em-
phasis under the programme is on 1omov-
ing the basic infrastructural constraint~. 
both physica l a nti instil utional, through 
development of irrigation, particulacly ex-
ploitation of ground water, drainage, im-
provement in land tenure and development 
of credit and markctioa institutions , Apart 
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from training of farmers and farm labourer s 
includin~ women in the adoption of 
improved rice production technology, under 
the programme, necessary inputs like seeds, 
fertili sers, pesticides and improved bullock-
drawn and hand-operated farm implements 
are prcvided at subsidised rates in order to 
motivate them to take up improved techno-
logy. The programme has been taken up 
in 430 selected blocks in six States. 

(ii) National Oilseeds DcvelopA1enl Project 

The encouraging perlormance of sun-
flower, soyabcan and summer (irrigated) 
groui1dnut cultivation in certain s·atcs 
highl igh ed the bright prospects of achiev-
ing self-sufficiency in cil~ccds production, 
provided special efforts were madt: for it . 
H ence, the Nationa Oilseeds Development 
Project initiated during the Sixth Pl:in is 
being continued during the current plan 
period by providing operational flexibility 
to draw up programmes suited to local 
situations. Under the project, 100 per cent 
Central assistance is provided a~ grant t o 
the Stares for various developmental com-
ponents s uch as subsidised dist ribution of 
quality seeds. plant protection chemicals 
and cq1.1ipments, improved farm implements. 
phosphatic fertili sers and gypsum for 
groundnut and soyabean and sprinkler sc1s 
in rabi 'summer groundnut areas. Assis tance 
is also provided under the Project for seed 
production, field demonstrations, s treng-
thening or micro-biological laboratories for 
producrion of Rhizobium culture, marketing 
operations and st rength::-ning of organisa-
tional set up for implementation and 
monitoring. Provision also exists for free 
distribut ion of seed and fcrlili~er minikits. 

(i v) N:itlunal Pul~es Development Project 

The basic objective of the Project is to 
increase production of pulses by adopting 
location· specific tech no logy. The increase 
in production is to he achieved through the 
twin s tr atcgy ol increasing both the area 
under the crops and their yield levels. 
Arca expansion is being achieved through 
double ·/multiplc cropping as well as inter-
croppfng with . suitable introduction of 
app ropri ate puls..!s crops in the existing 
cropping systems. Yield levels are being 
raised by spread of improved technology, 

mcluding use of improved seeds, pbos-
phatic fertili sers and rhizobium culture and 
adoption of plant protection measures such 
a' biological control of pest•, through 
concerted extension efforts a nd assured 
supply of key inputs. 

( v) Assistnnce to Small and Marginal 
Farmer~ for increasing Agricultura l Pro-
duction 

Small and marginal farmers constitute 
a significant segment of Jndian agriculture, 
accounting for almost three-quarters of the 
tolal land holdings and a little more than 
a quarter of the total operated areas. This 
segment is also characterised by relatively 
low agricultural productivity mainly on 
account of their 1011 capacity to invest and 
bear ri sks. A special scheme has, there-
fore, been designed to benefit this segment 
not only as a measure for stepping up the 
overall grol'.th of agriculture but lor ensur-
ing social justice as well. The main com-
ponents of the scheme arc subsidy en 
minor irrigation works, distribution of seed 
minikits of oilseeds, pulses and coarse 
grains and a provision for land develop-
ment of the farmers' fields. 

Steps taken to inC'reasc industrial produc-
tion 

In recent years the G overnment bad 
initiated a number of measures aimed at 
removing th.: constraints on indusrrial 
growth anct providing a congenial environ-
ment for development of industries in the 
country. In Recon~truction (BIFR), Small 
Industries Development Fund (SIDF) in the 
IDBI. T extile Modernisation F und, the 
Jute Modernisat ion Fund etc. n number of 
conct:ssions and incentives for the indus-
trial sector were announced in the Union 
Budget for J 986-87 and 1987-88 some of 
these being part of the long term fiscal 
policies. 

It is too early to assess the full impact 
of the liberation measures and other In-
centives aimed at fostering rapid industria 
growth, but it is generally felt that the 
industrial invcsLment climate in the coun-
try has v:..stly improved. As painted out 
earlier, the industrial growth as per Index 
of Industrial Production has so far been 

promising. The growth in the l ndex of 
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Industrial Production during the first 2 
months of 1987-88 is 10.7% comprising 
growths of 5.4"~ in mining sector, 6.8"{, 
in electricity sector and 12.4 ~ 0 in the 
manufacturing sector. Even taken into 
account the fact that there may be some 
dampening of growth in the coming months 
due to severe drought in the country and 
a lso the recessionary conditions prevailing 
in the world economy, it is felt that the 
Seventh Plan target in respect of industrial 
sector may on the overall be achieved . 

Sutlcj-Ya muna Link Cana l P roject 

1738. DR. B.L. SHAILESH : Will 
the M inister of WAT ER RESOURCES be 
pleased to state : 

(a) t he progress made so far in the 
construction of the Sutk:j-Yamuna Link 
Canal Project passing through P unjab ; 

( b) the amount provided by Union 
G overnment for the execution or this 
Project both to P unjab and Hary:ma ; and 

(c) what check, if any, is being exerci-
ted by the Union Government O\er the 
proper utilisation of funds and speedy 
execution of the project ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTI LES AND MINIS-
TER OF STATE OF THE M1NISTRY 
OF WAT ER RESOURCES (SHRI R AM 
NlWAS MIRDHA) ; (a) 93 % of earth-
work and 59.6 % of lining work has been 
completed upto the enc! of October, 1987 
and t he work are in progress. Of the 11 
major and 41 medium c;oss-drainagc 
structures, the progress on 4 major cross 
d rainage structures is about 7 5 %. work 
on 5 medium structures has been completed 
a nd the remaining structures are in pro-
gress. Work on 14 out ol 15 National 
Highway and State R oad Bridges is also 
in progress. 5 of the 57 village road 
bridges have already been completed and 
the work is in progress on the remaining 
52. One R ailway Bridge has been com· 
pleted and on the remaining 2 the progress 
is about 75% on each. 

(b) Allocation of Rs. 19 5 .4 crores 
had been made by the Central Government 
for 1986-87 and 1987-88, out of which 
JU. 146 cron:s had already been released 

for the execution of this project. Funds 
are leing rele:ised by the Centre as and 
when the project authorities place a 
demand. 

(c) The project is i eir.g regularly moni-
tored by the Ministry of Water Resources 
aad several measures have been suggested 
to the Punjab Government for expediting 
the '\\Orks on the Can:-!. For this purpose 
regular meetings arc held by Secretary 
(WR) with the Chief Secretaries of Pun;ab 
and Haryana. 

lnfittra tion of F oreigners into Assam 

J 739. SHRI CHINTAMAN f J ENA : 
Will the Minister )of HOME AFFAIRS be 
pleased to state : 

(a) the number of foreigners so far 
deported from A~sam since the signing of 
tht' Assam Accord ; 

(b) whether Bangladesh is are still 
coming into Assam and 01hcr part s of 
the count1y; and 

(c) if so, the steps being taken to 
check their entry into Assam ? 

THE MINISTER OF STATE IN THE 
MINJ5TRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHJ) : (a) As 
per information available from the State 
Government of Assam, 3 J 69 foreigners 
have been pushed back from Assam upto 
J une, J 986. 

(b) and (c) Several measures have 1:-een 
taken upto strengthen vigil on the border 
in order to effectively check infiltration of 
illegal migrants in J\s~am and other part s 
of the country, which include intensifica-
tion of BSF patrolling along the border 
and taking up construction of border roads 
and fence. 

Ext rndition of Terrorists from 
C anada, U. K.. West G~rmany and 

us 

1740. SHRI CHINTAMANI JE NA : 
Will be Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether the G overnments of 
Canada, the Un ited K ingdcm , West 
Germany and t he Uni ted States have 
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agreed to dllport/ extradite terrorists from 
their respective countries ; 

(b) if so. the number or persons so 
far extradited by these countries ; 

(c) whether Government have taken up 
with these countries and some other 
countries not to help extremists and a lso 
to deport them from their countries ; and 

(d) if so, their response thereto ? 

THE MINISTER OF STATE IN THE 
MfNfSTRY OF EXTC:RNAL AFEAJRS 
(SHRf K . NATWAR SINGH) : (a) India 
& Canada have signed an extradition trea1y 
earlier this yenr. Discu~sions are prc~ently 
on with the Government of U.K.. F.R.G. 
and the USA for the conclusion of e>.tradt-
tion treaties, to facili•atc extradition of 
terrorists from their respective countries. 
Deportation is ng1ccd to hy these countries 
only 1f there 1s a \iolation of their own 
Jaws making the pcr~on clcportahlc. 

(o) None. 

(c) Yes, Su. 

(d) The concerned government\ ha\ c 
expressed their rcadincs~ to enter 1n1 0 
bilateral and multila1eral arrangements 
with a view to curbing such activities. 

Canal Segment \\ork of Rengall 
Project in Orissn 

1741. SHRIMATI JAYANTJ PAT-
NAIK : Will the Minister of WAT£ R 
RESOURCES be pleased to slate : 

(a) whether work on the canal seg-
ment of the multipurpose Rengali Projecl 
in Orissa has not been started ; 

(b) if so, the reasons of the delny ; 
and 

(c) the steps taken to expedite the 
work? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY OF 
WATER RESOURCES (SHRJ RAM 
NTWAS MIRDHA) : (a) Work on the 
Left M ain Canal af the Rengali Project iit 
in progress. 

(b) and (c) Do not arise. 

Production of Uraoh1111 by Urani-
Corporation of bulla 

I 742. SMT. JAYANTI PATNAIK : 
Will the PRIME MINISTER be pleased to 
state : 

(a) the achievement made in the pro-
duc·ion of uranium by the Uranium Cor-
poration of India Ltd. during l 986-87 and 
I 987-88 so far ; 

(h) how many uranium 
owned by the Corporation nt 
their Jocat ions ; 

mines are 
present and 

(c) >\hcther the Corporation proposes 
10 take up some ne" projects during 
J 98 7-88 ; and 

(d) if so, the details thereof:' 
THE MINISTER OF STATE JN Tiffi 

MINISTRY OF SCIENCE AND TE€H. 
NOLOGY AND MINISTER OF STATE 
IN THE DI:PARTMENT OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY 
ELECTRON ICS AND SPACE (SHRJ X.R'. 
NARAYANAN): (a) The production of 
Uranium conccdrrates by Uranium Cor-
po1 a1ion of India Ltd. during 1986-87 
was the highcs1 achieved so far. The pro-
duction of uranium is sufficient to meet 
the nuclear fuel requirement of the 
country. 

(b) There arc two Uranium Mines 
m' ned by 1he Company vi7. ( I ) Jaduguda 
Mine nnd (:?) Blrntin Mine both in Bihar. 

(c) Yes, Sir. 

(d) Prcl1minnry work on two new 
mines at Narw11pahar and Turamdih in 
Bihar 1~ proposed to be taken up dl!ring 
1987-88. 

Expenditure on R&O in Industry 

J 743, SHRIMATJ JAYANTI PAT-
NAIK : Will the PRIME MINISTER be 
pleaseJ to ~tntc : 

(a) whe1her Government have carried 
out any survey on the expenditure incurred 
fowards research and development ip 
industry; 
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(b) if so, the years covered under las t 
survey; 

(c} tbe expenditure incu rred on research 
and development during those years ; and 

(d} the details thereof? 

THE MINISTER OF STATE IN THE 
MIN JSTRY OF SCJENCE AND TECH-
NOLOGY AN D MINISTER OF STATE 
IN THE D EPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONJCS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) and (b) The 
Ministry of Science and Technology had 
carried o ut a survey on Research and 
D evelopmen t in Industry for J 984-85. 

(c) and (d) The D: partmcnt of Scienti-
fic and fndust ria l Research has a scheme 
of according r~cognition for the fn-house 
R and D u ni ts in indu~try. The number of 
industries having in-house R and D acti-
vities during 1984-8 5 was about 900. 
Out of this 84 were in the public sector 
and rest in the private/ Jo int Sectors. 
Rand D expenditure by industrial secto r 
attained a level of R s. 472.50 crores 
during the year 1984-85 . 

P.M. ·s Visit to China 

1744. SHRT E. AYYAPU REDDY: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a ) whether the Prime Minister has 
he~n invited by the Chi nc'e Governme nt to 
visit C hina in March, J 988 ; 

(b} whet her prcpar:i tions are heing 
ma de for the v1~it ; and 

(c) if so, the topics identified for dis-
cussio n ? 

THE MINISTER OF STATE JN THE 
MINfSTRY OF EXTE RNAL AFFAIRS 
(SHRI K . NAT WAR SfNGH) : (a) to (c) 
Although Prime Minister h as been invited 
to v isit China no da tes have been fixed as 
yet. 

Drive Against Drug Addict ion 

1745. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of WELFARE 
be pleased to s1ate; 

(a} whether Government h ave launched 
any drive agains t drug addiction ; 

(b} if so, whether the drug addiction 

areas have been identified ; and 

(c) if so, the details thereof ? 

THE MfNJSTER OF STATE IN TH E 
MINISTRY OF WELFARE ( DR. RAJEN-
DRA KUMARI BAJPAI) : A number of 
measures arc being taken by the Govern-
ment to combat the problem of drug 
addition. The voluntary organisations 
are being assisteQ financially by the Minis-
try of Welfare to undertake programmes of 
awareness building, preventive education, 
counselling and guidance, refferal, deadclic-
tion, follow up and rehabilitation of drug 
addicts. Bcgides this , the publicity cam-
paign against drug addiction is also being 
undertaken through official media. The 
Narcotic Drugs Psychotropic Sub~tances 

Act, 1985 was enforced w.e.f. 14 Novem-
ber, J 98 5. Preventive machinery at the 
borders and international ports etc. has 
been strengthened , the Narcotics Control 
Bureau has been set-up, et..: . 

(b) and (c) No nationa l level survey as 
such has been done. H owever, the State 
Governments have been requested to assess 
the s ituation and take action to combat 
the situation. 

Indo-US Vaccine Action Progrrmme 

1746. SHRI PRt\KASH V. PATIL: 
SHRf MULLAPPALLY RAM-
ACHANORAN : 
SHRI K.R. UNN IKRISH-
NAN : 
DR. G. VfJAYA RAMA 
RAO: 

Will the the PRIME MINISTER be 
plea~cd t o state : 

(a) whether the full infrastructure for 
launching the l ndo-US Vaccine Action 
Programme has been created and if so, the 
oarticulars thereof ; 

(b) the diseases for which vaccines will 
be prepared and whether it would be 
entirely an Indian managed affairs while 
lhe US will provide guidance and expertise ; 
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(c) how is the cost going to be sh ared ; 
and 

(d) when it will commence ? 

TH u MlNJSTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND M IN ISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHR I K.R. 
NARAYANAN) : (a) No Sir. Uptil now, 
no separate infrastructur c has been created 
for launching the Jndo-US Vaccine Action 
Programme (YAP). 

(b) Under the Vaccine Action Pro-
gramme, vaccine related technologies, 
re~earch and development would be under-
taken for only those diseases which are 
widely prevalent in India and are of 
interest to the country like cholera, 
typhoid, rotaviru~. shigellosis, \iral hepa-
titis non-A non-0 and urban rabies. Speci-
fic programmes and research and develop-
ment projects have yet to ~be finalised and 
approved. The programmes under tl:e 
YAP would be a joint effort by the Indian 
and the US scientists. 

(c) The sharing of the cost would be 
decided, on the merits and requirement of 
each specific project, only afterthose speci-
fic projects and their cost estimates arc 
finalised . 

(d) The projects under the YAP would 
commence as and when specific approvals 
and clearances are given. 

Freedom Fighters Pension to Persons 
Uclonging to RO)&l Indian Army 

Ser vice Corps 

J 74 7. SH RI SAMBHAJIRAO 
KAKADI.:. : Will rhc Minis ter of HOME 
AFFAIRS be pleased to state : 

(a) whether a representation has been 
received from some army personnel belong-
ing to Royal Indian Army Service Corp~ 
(M.T. Cgyptl arid Central India Horse 
(R isala No 21 l for consideration of their 
claim for Freedom Fighters Pension ; 

( b) if so, the detai ls thereto ; an d 

(c) whether Government have assured 
these army ix:rsonnel to consider their 
claims? 

THE MINISTER Of STATE JN THE 
MINISTRY OF HOM£ AFFAIRS (SHRY 
CHINTAMANI PANIC1RAHll : (a) to (c) 
The Go\ crnment have recehed representa-
tions from some personnel of the said 
categories for consideration of their claims 
for grant of Freedom Fighters' Pension. 
However, the Go,emment ha\e not recog-
nised these Mutinies for the purpose of 
grant of pension under tbc Swatantrata 
Sainik Samman Pension Scheme, J 980. 

Addit ional Allocation for Coal Sector 

l 748. SHRI G.S. BASAVARAJU 

Will the MIN ISTER 01 PLANNING be 
pleased to state : 

(a) whether the Planning Commission 
has allocated additional funds for coal 
sector for 1hc Seventh Five Yeur Plan 
period; 

(b) if so, what was the earlier alloca-
tion made durini;i the Se\enth Five Year 
Plan and the schemes that will t•e under-
taken to utilise the additional allocation ; 

(c) whether any comprehcnrne plan 
has been prepared in 1h1~ regard ; and 

(d) 1f so, the detail' thereof? 

THb MINISTFR OJ STATE IN THB 
MINISTRY or PLAN.1\1 G Al\O MINIS-
T~R Or STATL 11\ TllL MINISTRY OF 
l'ROGRAMML IMPLEMLNTATJON 
(SHRI SUKHRAM) : (al l\o, Sir. 

(b) to (d) Do not amc. 

lndo-Soviet Joint Vl'nture for Manu-
Facturc of C. T . Vs. 

1749. SHRI RAM BAHADUR 
SINGH: 

SHRI YASHWANTRAO 
GADAKH PATIL : 

Will the PRIME M INISTER bo pleased 
to state : 
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(a) whether Government have permitted 
an lndo-Soviet Joint Venture for manufacture 
of Colour Television sets ; 

(b) whether Government are aware of a 
1\lilt in C.T.V. m:uket ; and 

(c) if so, the reasons for setting up o f 
joint project ? 

THE MINISTER OF STATE I N THE 
MlNISTRY OF SC IENCE & TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC, ENERGY 
E LECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) No Sir. 

(b) There is no glut in CTV market. 

(c) Does not arise. 

Pakistan Prime Minister 's Statement 
about Siachin Glacier Areas 

l 750. SHRI KAMAL NATH : Will 
the Minister of l:XTERNAL AFFAIRS be 
pleased to state : 

(a) whether the attention of Govern-
ment has been drawn to a recent statement 
by Pakistan Prime Minister asking India 
to ' v acate' th.;) Siachin Glaciers area and to 
go back to 1970 position ; and 

(b) if so, the reaction of Government 
thereto ? 

THE M INISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sir. 

(b) There is no question of 'vacating' 
Siachen. 

Released Prisoners Wanted in other 
S tates 

1751. SHRI KAMAL NATH: 
SHRIMATT PR ABHAWATJ 
G UPTA: 

Will the Minister of HOME AFFAIRS 
be pleas~d to state : 

(a) whether Delhi Po lice refuse to 
provide escorts for prisoners released in the 
Capjtal but wanted by Poliee of other 
States ; 

(b) if so, the reasons therefor ; 

(c) whether any record is being main-
tained by any authority as to know exactly 
how many prisoners released from the 
Capital have jumed bail in other States and 
of those released on bail in the Capital but 
wanted in criminal cases in other States ; 
and 

(d) the corrective steps proposed to be 
taken in order to ensure that criminals do 
not go scot-free merely because inter-State 
police is not able to come to an agreed 
procedure to take care of such cases 'l 

TJJE MINISTER OI· STATE JN THE 
MINISTRY OF PERSONNEL PlfBLIC 
GRIEVANCES AND PERSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOM E AFFAIRS (SHRI P. CHIDAM-
BARAM ) : (a) No, Sir. As per existing 
instructions, whenever a prisoner is 
requ ired to be transferred to or from Delhi 
jail on orders of some other State Govern-
ment/Union Territory Administration. the 
requis ite escort has to be provided hy the 
local Police of the State/U.T. Administrat-
ion concerned, unless there arc specific 
orders from any Court in Delhi /Delhi 
Administratio-i or Govt. of India for the 
g uards to be provided by Delhi Police. 
Accordingly, whenever a person lodged in 
Tihar Jail is required to be produced in any 
other State on the orders of the Court 
s ituated in such States, the Police authorities 
of the concerned Dis trict of the State are 
l!'equested by the jail authorities to provide 
the escorts. 

(b) Docs not arise. 

(c) No such record is being maintained 
by the Delhi Administration. 

(d) A strict watch is kept by the Delhi 
Police over the activities of released 
criminals. 

Workshop on Drug Abuse Control 

1752. SHRI V. SREENIVASA 
PRASAD : 

SHRJ BANWAR1 LAL 
PUROHIT : 

SHRI BHATTAM SRIRAMA· 
MURTY: 
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Will the Minsiter of WELFARE be 
pleased to state : 

(a) whether the Indian Council of 
Education has recently organised a Workshp 
on Drug Abuse Control in the country ; 

(b) if so, the details of the countries 
participated in the said Workshop ; and 

(c) the outcome of the discussions held 
and what further steps Go\<ernment propose 
to take to control the drug abuse in the 
country? 

THE MINISTER OF STAT.I: IN THE 
MINISTRY OF Wf:LFARI::. (DR. RAJENDRA 

KUMAR! BAJPAJ) : (a) and (bl The 
Indian Council of .Educa11on, New Delhi a 
non Government Organisation had organised 
the fndo-Asian Workshop on Drug Abuse 
Control from Sep1cmbcr 10-1'.!, 1987 at 
Ne\> Delhi. The partic1rants from the 
101lowrng fort:ign countries namely Nepal, 
Bongladesh, Srilanka, Singapore, Pakistan 
and Malayi.ia ali.o attended thh Workshop. 

(.::) The Workshop providod a forum 
for exchange of view~ and discu~~ions on 
v:irious aspects of drug al>u~c contr.:>I and 
r revention rrosrammcs. No. ~chcmcs were 
initiu1ed. A variety of measures arc 
already bcing undertaken hy the Go\ern-
ment , lo deal wi1h 1he problem of drug 
abuse. These include sc11rng up of dcadd1-
ction centre,, counselling centres, awareness 
building programmes 1raining of functionar-
ies etc. 

Non-Utilisation of Irrigation Potential 

1753 SHRI K. RAMAMURTHY 
Will the Minister of WATFR RCSOURCES 
be pleased to sta_te : 

(a) the steps being taken to tackle 1hc 
problem or non-utili~atron of irrigation 
potenual created hy the major irrigation 
projects ; and 

(b) the details of Command Area 
Development Pro~rammes completed so far 
through the major/medium irrigation 
projects during the Seventh Plan ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY OF 
WATER RESOURCES(SHRCRAM NIWAS 
MIRDHA) : (a) The steps beina taken 

include stepping up of command area 
development programme, provision of field 
channels upto 5 to 8 ha. blocks, the 
introduction of improved water manaaement 
practices, and encouraging farmen' 
participation. 

(b) During the first two years of the 
Seventh Plan, work has been carried out on 
construction of field channels in I .42 m. 
ha., land levelling in 0.4 m. ha. and 
introduction of warabandi in I .67 m. ha. 

Giant Metre Wave Length iRadlo 
Telescope 

1754. SHRI K. RAMAMURTHY : 
Will 1he PRIME MINISTER be pleased to 
state: 

(a) the reasons for the delay in the 
setting up of Giant Metre Wavelength Radio 
Telescore "'hich bas been identified by the 
Steering Group of Science and Telcbno-
logy; 

(b) the reasons for the delay in the 
setting up of a national centre for analytical 
char:icterisation of high purity materials ; 
and 

(c) whether the two programmes of (i) 
Fundamental Research in Biological 
Science.) and (11) Homi Bhabba Cent~ for 
Science Education h;:ne been lni1iatcd and 
1f so, the details of these two programmes ? 

THL MJN ISThR OF STATE IN THE 
MINISTRY OF SCJl:.NCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF DEVELOP-
MENT, ATOMIC ENCRGY. ELECTRO-
NICS AND SPACE (SHRJ K .R . 
NARAYANAN): (a) The project was 

appro\ed by Government in Jannary 
1987. Since then 128 hectarrs of land 
has been acquired through the Go~rnmcnt 
of Maharashtra. The remaining 4S hect-
ares of land arc in the process of bcioe 
acquired- The Telescope is ei1pcctcd to -t>e 
completed by 1992, as originally scheduled. 

(b) A smaller prototype laboratory for 
high purity naterials has already been 
established at BARC. The experience 
gained at this lnboralory at Bhabha Atomic 
Research Centre will be vitnl for the 
laboratory beina set up at l{yderabad. Tbc 
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initial delay in setting up the National 
Cenlre for Analytica-Characterisation of 
High Purity Materials at Hyderabad wns 
also partly due to non-ideotifica1io11 of 
specific requirements by user departments, 
which bas since been obtained. 

<c) Yes, Sir. The position is a s 
follows : 

(i) A survey has been undertaken tu 
identify a suitable site for locat-
ing the Laboratory and selection 
of officers for the Centre for 
Fundamental Research in Biolog-
ical Scieflces. 

(ii) The Homi Bhabha Centre for 
Science Education was established 
in 1974 as part of the activities 
of Tata Institute of Fundamental 
Rc~carch. The Centre is now 
functioning from Municipal School 
in Bombay. A suitable s ite for 
locating the Centre has now been 
made available by the Department 
of Atomic Energy and the work of 
construction of building is expect-
ed to begin shortly. 

Gan~a-Cauvery Link 

1755. SHRI G .S. BASAVARAJU 
SHRI P. KOLANDIVELU : 

SHRI S.M. GURADDI · 
SHRI C. JANGA REDDY : 

Will the M inister of WATI:.R RESOUR-
CES be pleased to State : 

(a) whether Government propose to 
take a fre!>h look at the Ganga-Cauvery 
and other links proposed in the early 
seventies by the theo Union TrriAiatioo 
Minister; 

(b) whether there is a scope for trans-
ferring weter from one r iver ba~m to 
another in order to meet the requirement 
of the water short areas ; and 

(c) If so, detai ls of fresh proposal made 
in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER. OF STATE OF THE MINISTRY OF 

WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) to (c) As an 
alternative to the Gangn-Cauvery and other 
links proposed in the early seventies ty the 
Unioo Irrigation Min ister, a National 
Perspective for Water Resources Develop-
ment has l>een formulated by the Govern-
ment envisaging coo~truction of storages 
a nd inter-linking of rivers for diversion of 
surplus \laters to deficit regions. The 
perspective comprises t\VO components viz. 
(i) H imalayan rivers de\elopment and (ii) 
Peninsular river ~ development. The latter 
component has been taken up for s tudy by 
the National Water Development Agency. 

Tndo·Bangladesh Relations 

1756. SHRJ G .S. BASAVARAJU: 
SHRIMATI BASAVARAJES-
WARI : 

SHRJ S.M. GURADDI . 

Will the Min ister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether Bangladesh and India have 
taken fresh diplomatic initiatives to promote 
understanding and improve bilateral rela-
tions ; and 

(b) if so the details thereof? 

THE MINISTER OF STATE JN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRJ K . NATWAR SINGH): (a) and (b) 
The two governments and Miss ions are in 
constant tc uch with each other on the 
improvement of relations in the normal 
course of diplomatic activity. 

Repatriation of Indian Families from 
Bangladesh 

1757. SHRI G .S. BASAVARAJU: 
SHRI S.M. GURADDJ : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that I 000 
Indian families from the villages in West 
Bengal had taken shelter in Bangladesh ; 

(b) if so, whether sufficient measures 
were taken for their repatriation ; and 
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(c) if so, whether any help was given 
by the Bangladesh Government to these 
refuge:~ ? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF EXTERNAL AFFAIRS 
(SHRI .K. NAT WAR SINGH): (a) While 
there have been some news reports to this 
otrect in Bangladesh, neither the Bangladesh 
Government nor the concerned Indian 
agenc1e> have any inform:ition in this 
regard. 

(b) and (c) D o not arise, 1n view of (a) 
above. 

Declaration of Ugadl 11s 1 loliday for 
Central Government OtTicrs in 

Karnataku 

l 7S8. SHRI V.S. KRISHNA !YER: 
Will the PRIME MIN ISTCR be pleased to 
state : 

(a) whether 'Ugadi' 1s a General H oli· 
day ior all Central Government Offices in 
Karnataka ; 

(b) if not, whether Government propose 
to declare 'Ugadi' :is a General Holiday for 
all Central Govcrmcnt Offices in K.1rn:itaka; 
and 

(c} if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MlN tSTR Y OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MI NISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRT P. 
C HIDAMBARAM) : (a) and (b) No, Sir, 
but it is included in the lis t of Restricted 
H olidays out of which 2 may be chosen b.> 
any Government servant. 

(c) Jn terms of the existing holiday-
polici-, and in vie\\ of the limited number 
of holiciays that can be granted (i.c 16) 
there is no scope for declaring a closed 
holiday for Central Government Offices in 
Karn at aka on the occasion of Ugadi. 

Jobs on Fake SC/ST Cerllflc11 tes 

1759. SHRl V.S. KRISHNA IYER : 
Will the Minister of WELFARE be pleased 
10 state : 

(11) whether a large number of noo-
SC/ST people ha\e secured jobs in Govern-
ment and other Public Undertakines by 
obtaining bogus SC/ST certificates in 
Karnataka to the detriment of genuine SC/ 
ST candidate~ ; 

(b) if so, how many such cases have 
been noticed 'o far ; and 

(c) whether Government propose to 
initiate action both against those bogus 
SC/ST people and the Officers who have 
issued such certificates ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARJ BAJPAI) : (a) and 
(b) Information is being collected from 
Karnataka State Government. 

(c) All the State Government/U.T. 
Administration~ arc instructed from time to 
time to take deterrent action against officials 
who issue certificates in non-genuine cases 
under the appropriate disciplinary rules 
;.pplicablc to them. Action is also taken 
against 1hose who obtain Scheduled Caste/ 
Scheduled Tribe certificates by mis repre-
senting the fncts as provided under relevant 
law. 

Research Studies on Socio-Economic 
Aspects of Water Management 

1760. SHRJ MANIK REDDY : Will 
1he Mina~ter of WATER RESOURCES be 
pleased to state : 

(a) the number of research stud ies 
spon~orcd by Union Government dur lna 
the Seventh Plan in the thrust area of 
socio-economic aspects of water manaae-
mcnt; 

(b) whether socia l scient ists arc eligible 
to apply for research projects in the above 
areas ; and 

Cc) if not, the reasons therefor ? 

THE MINISTER OF STA TE OF THB 
MINISTRY OF TEXTILES AND MJNJS-
TER OF STATE OF THE MINISTRY OF 
WATER R t:SOURCES (SHRJ RAM 
N l WAS MIRDHA) : (a) to (c) One such 
study on the Bhadcr Project in the State 
of Gujarat bu been sponsored hr the 
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Central Water Commission, during the 
Seventh P inn. Such studies arc entrusted 
to institutions in consultation with the 
State Government concerned. 

Additional O utlay for Irrigation 
Schemes to States 

1761. SHRI SRTBALLAV PANIGRAHI : 
Will the Minister of PLANNING be pleased 
to state ; 

(a) whether the Planning Commission 
has approved additional out lay for various 
irrigation schemes to different Stat<'s under 
drouah t relief programme ; and 

(b) if so, the amount of additional 
outlay approved for irrigational schemes to 
Orlssa under the aforesaid programme ? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PLANNING AND 
M INISTER OF STATE TN THE MINIS-
TRY OF PROGRAMME JMPLE MFNTA-
TJON (SHRl SUKH RAM) : (a) Yes, Sir. 

(b) Rs. 22 crores. 

M anufacturing of Personal Computers 
in O rissa 

1762. SHRI SRIBALLAV PANl-
ORAHI : Will the PRIME MINIST.C:R be 
pleased to state : 

(a) whether a Non-R esident lndi:in 
venture in Orissa has offered to manu-
facture a whole range of person:il computers 
a11d other range of computers with colla-
boration from :i United State~ com puter 
company, Commodor; and 

(b) if so, the details in this regard ? 

THE MINISTER OF STATE OF THE 
M INlSTRY OF SCIENCE AND TECH NO-
LOGY AND MINISTER OF STATE IN 
THE D EPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, E LEC· 
TRONJCS AND SPACE (SHRJ K.R. 
NARA.YANAN) : (a) and (b) Yes, Sir. A 
Non·Residc-nt Indian venture ( M/s 
Commander Computers Limited) in Orissa 
bu ~n approved for the manufacture of 
Minicomi:niter/Microprocessor based sys-
tems. They have been granted foreian 
collaboration with M/s Commodore Elcc-

Ironic Ltd , USA. The scope of the 
collaborarion covers knowhow for Personal 
computers, Business system and related 
sub-systems. The project has a Non· 
Resident Indian equity of 60 % out of 
which 40 % is on repntrinble l-osis. 

Centrally Funded lrrjgation Project s 

J 763. SHRJ AMAL DATTA : Will 
the Minis ter of WATER RESOURCES be 
pleased to state : 

(a) the number of irrigation projects 
:ipprovcd by Government and arc propostd 
to be funded either oy the Centre or foreign 
countries or Jnternational Agencies ; and 

(b) details of the projects including 
si1c, capacity. scop.:, command area, funds 
required, sources of funds , proposed date 
of commencement :ind time for impltmcn-
ta11on ? 

THE MINISTl::.R OF STATE OF THE 
MINISTRY OF TEXTJLES AND MfNIS-
TER OF STATE Or THE MINISTRY OF 
WATER RESOURCES (SHRJ RAM NIWAS 
MIRDHA) : (:i) and (b) No irrigation 
project is being consi dcred al present for 
:issistance in the Central Sector. The fin:il 
decision on the number of projects to be 
funded by external agencies and their scope 
and cost is known only after the conclu-
sion of negotiations with the external 
:igencies, signing of :igreement and the 
loan and credit being declared effective. 

Lean Season Flow of Ganga at 
F11rr11kh11 

1764. SHRI AMAL DATTA: Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) the extent of now of Ganga :it 
Farrakha duriAg lean season at the time 
when the flow was studied prior to cons-
truction of Farr:ikha Barrage ; 

(b) details of lean season flow of the 
Ganga at Farrakha in each of the' last three 
years ; and 

(c) the reasons for decrease in the 
flow? 
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THE MINISTER OF STATE O F THE 
MfNISTRY OF TEXTILES AND MfNCS-
TER OF STATE OF THE M INISTR Y 
O F WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (o) The average Jean 
season flow from January 10 M ay for 5 
years (1971-75) prio r 10 commissioning or 
Farakka Barrage had been 21. 97 million 
acre ree1. 

(b) Lean season tlO\\ in the last thr ee 
ye:irs had been a~ under : 

(i) J 985 

(ii) J 986 

(iii) J 987 

20. J 8 million acre fl. 

26.16 million acre fl. 

2J.80 million acre r1. 

(c) The Oows in each year depend on 
quan tum and dis1nbu1ion of rainfall during 
lhe year, utili~alion in the b:isin and o ther 
hydrological fac1or~ nnd these years have 
not shown any signifkanl dec11:a~e in lhe 
flow. 

Pcndini: \1ajor lrriga1 ion Projects 

J 765. SHRI AMAL DATTA : Will 
the M1ni~1er of WA fER Rl:.SOURCES be 
plen\ed 10 s tate the details of lhe major 
irriga1ion projcch pending \\1th 1hc Union 
Governmcnl for clearance 1mJ1ea11ng 1hc 
projec1, ~i1e, lo ·a11on, command aren. co,1. 
date of rcccipl of prnjecl for clearance and 
reason~ for dcln)' ? 

THE MINISTER OF STATE OF THE 
MlNISTRY OF TLXTll.fS AND MINIS-
T ER or STl\Tr OF T ll F M INISTRY OF 
WATFR R ESOURC I S (SllRI RAM N IWAS 
MIRDHA): 129 ma1or projcc1s received 
from 18 Sl:ilc\ in d iff.:r.:nr years arc under 
the procc~~ of cxaminnlion for c lcurancc 
1 7 of these arc under <:~<1minati0n with the 
Central Waler Commis\10n, !!:! nrc w11h 
the States for compli'.1ncc of comments 
offered by 1hc :ippral\ing agencies and 1hc 
balance arc under 01hcr \ Inge\ of proce<.<.ing. 
Part iculars such ;1<. ~i cs, cost and com-
mand :irea of each pro1ect :..re finalised at 
the 11mc of pro1cc1 clearance The delays 
are mainly on account of the time taken 
by the State Govcrnmen1~ 111 prO\ id1ng 1he 
necessary information for clearance of 1hc 
projects 

Pending Irrigation Projects from 
West Bengal 

I 766. SHRI AMAL DATTA : Will 
1he Minister of WAT[R RESOURCJ:S be 
pleased 10 s1a1e the details of major and 
medium irrigation pro1ecl\ of Wes1 Bcnaal 
held up by the Central Water Commission 
indicating name of project. cost, command 
area, location, date of s ubmission and the 
reasons for no1 appro,ing the projcc1s so 
far ? 

THE MINISTER OF STATE OF THE 
MIN ISl RY OF TrXTJLES AND MINIS-
TER OF STATE OF T H E MINISTRY OF 
WATER RESOURCES(SHRl RAM NJWAS 
MIRDH A) : Subcrnnrekha Barrage Project 
in Midnapur dis1rict and Darkeswnri-
G::mdheswnri Projec1 in Dankura district 
estimated 10 cost R s 230 cro1es and R s. 83 
crores respectively were received in the 
Central Wa1er Commission for approval. in 
June J 9 H and Deccmher J 985 respectively. 
These projects are estimated to command 
I. 3 lakh hectares and 0. 32 lakh h ectares 
respectively. Appraisa I of Subernarekha 
Barrage Project has been completed. 
Darkcswari-Gandhes,,nri PrOJCCI has been 
e"amined and comments ha\'e ~en sent 10 
1he Staie Govcrnmenl. 

Pro tN~ lion of Interes ts of Ripa rlan 
S tates 

I 767. PPOF. NARAIN C HAND 
PARASHAR : Will 1he Minis1er of WATER 
RrSOURCFS he plc:i~ed 10 sta1e : 

(al the likely dale by wl11ch the Nu11o na l 
Water Policy would be notified ; 

(b) whether 1he intersts cf Ripar ian 
Slates h:ivc been adcQuntcly protec lcd in 
the Nationul Water Policy and whether the 
vie,,s of lhe Rrpanan Stales, e\pccia lly, 
hill States li~c Himachnl Pradesh and 
J ammu and Kashmir ha\c 1-een given due 
considcralion rn thi<. regard : and 

(e) rf so, the cxac1 safeguards provided 
to such Slate~ ? 

THE MINISTER or STATr OF THE 
MINISTRY OF TEXTJU:S AND MINIS-
TER OF STATE OF THF MINISTR Y OF 
WATER RJ:SOURCES (SHRI RAM NIWAS 
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MJRDHA) : (a) The National Wa•er Policy 
was adopted by the N ationa l Water 
Resources Council at its second meeting 
held on 9th Septeml)er, 1987. 

(b) and (c) The document lays down 
broad policy guidelines approved unani-
mously by National Water Resources 
Council in ""hich all States and Union 
Territories arc represented ; the police does 
not affect the existing status an respect of 
riparian rights. 

Sophisiticnted Weapons to CRPF in 
P 1•n Jab 

1768. SHRI H .N. NANJI: GOWDA: 

SH RT S.M. GURADDI : 

Will the Miniqer of HOME AFFAIRS 
be pleased to state : 

(a) whether H 1s proposed 10 equip 
CRPF personnel in PunJ:ih with sophistical· 
ed wen pons to t:ick le terrorist problem ; 
and 

(b) if ~o. \.\hen the p1ocess will be 
completed? 

THC MINISTER OF STATE JN THE 
MINISTRY OF PERSONNEi , PUBLIC 
GRIEVAl\CrS AND PrNSIONS AND 
MTNI STFR OT STATE JN T HE MINIS-
TRY or JIOMf AFFAIRS (SHRI P . 
CHrDAMBARAM) : Ca) and (b) Yes Sir. 
The quesfion of authorisation of sophistica-
ed arms to the Police Force~ deployed in 
Punjab is an on going proces~ . 

Trchnologl Trnnsfrr fro.m l S 

1769. SflRI H .N. NANJ C GOWDA : 

SHRJ MATI BASI\ VARAJES-
WARI : 

W ill the Min1stc1 of I XTfRNAL 
AFFAI RS he pleased 10 state: 

(a) whether there is an increase in the 
number of proposa!s approved for techno-
Joay t rnnsfer from l S to Jndia during the 
last few months ; 

(b} if so, whether some of the leading 
US firms arc unhappy over the tight control 

(c) whether some senior officials of the 
concerned US Department have pointed this 
out to the Indian Government ; and 

(d) if so, Government's reaction in the 
matter ? 

THE MINISTER OF STATE IN T HE 
MINlSTRY OF I:XTERNAL AFFAIRS 
(SHRl K . NATWAR SINGH): (a) No, Sir. 

(b) to (d) Do not ar ise. 

Conference on Nuclear Non-Prolifer· 
ntlon in South Asia 

17 i 0. SllRI 11.N. NANJE GOWDA: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether two-day internation con· 
fcrence on nuclear non-proliferat ion in 
South Asia was held an the first \\eek of 
September, 1987 in Islamabad ; 

(b) if so, the suhjects discussed in the 
Conference ; and 

(c) whether uny decis ions were arrived 
at ? 

THI:. MINISTCR OF STATE IN THE 
MINISTRY 01~ EXTERNAL AFFAIRS 
(SHRI K . NATWAR SINGH) : (a) Yes, Sir. 

(b) and (c) The Conference d iscussed 
issues relating to nuclear non-proliferation 
with particular rfercnce to South Asia. No 
decision\ were tnken at the Conference. 

Aims uml Ohjcctives of N .P .C. 

J 772. SH RI PHAKASH V. PATIL : 
Will the PRI ML MINISTER be pleased to 
state : 

(a) whether the newly constituted 
Nuclear PO\vcr Corporation has taken over 
all the a~scts, liabilities and the plans and 
programmes of er t\\hile Doan.I ; 

(bl if not the subjects that have not 
been taken over ; 

(c} whether the Corporation has drawn 
up a 15-year plan for the development of 
atomic energy in our country ; and 

(d) if so. the details thereof ? 



J 33 Written Answers l<ARTIKA 27, 1909 (SA AA) Writt11 An.SK'ecrs 13~ 

THE MINISTER OF STATE TN THE 
MJN lSTRY OF SCIENCE AND TECH NO-
LOGY, AND MI NISTER OF STAT E JN 
THE DEPARTMENTS OF OCEAN 
D EVELOPMENT, ATOMIC ENER G Y , 
ELECTRON ICS AND SPACE < SH R I 
'K.R . NARAYANAN l : (a) and (b) The 
N uclear Power Corporation has taken over 
a ll the assets a nd liabilities and the plans and 
programmes of the erstwhile Nuclear P ower 
Board except the stocks of Nuclear Fuel, 
Heavy Water and the Unit-I of R ajasthan 
A tomic Power Station which will remain 
the property of the Government. 

(c) and (d) T he Nuclear Power Corpor-
ation wil l implc!m:::nt the long term Nuclear 
Power Programmes approved by Govern-
ment for setting up I 0,000 M We by 2000 
ALO. 

Supply of Rigs from USSR 

J 77 3. SHRI PRAKASH V. PATIL : 
Will the Minister of WATER R ESOUR CES 
be pleased lo slate : 

(a) whether any offer has been received 
from the USSR for supply of rigs and heavy 
duly pump~ to deal with the prevailing 
drought situation in the country; 

(b) if so, the details of the offer and 
Government 's reaction thereto ; 

(c) whether the requirement of rigs has 
been assessed and if so, their number ; 

rd) the ~tale-wise break •Jp of the 
requirement ; :rnd 

(e) thc steps taken to train the Indian 
technologists in the operation of the rigs 
and pumps"! 

T HE MINISTER OF STATE or TH E 
MIN ISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE Ml NISTRY OF 
WATER R ESOURC'ES (SHR I RAM NrWAS 
M IRDH A): (al to (dl Government of 
India have accented the offer of 6 drilling 
rig5 and 35 pump~ as Gift from USSR. 
T hese rigs would be deployed by the 
Central Ground Water Board in the drought 
affected States. 

(e) USSR would also provide experts 
for tr aining of Indian technoloa ists in the 

operation and maintenance of th~ 

equipments. 

Enquiry into Alleged Charges of 
Corruption and Irregularities Against 

N DMC Ofl'icials 

1774. SHRl BANWARI LA 
P UR OHIT : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether Government have reoently 
ordered an inquiry imo the charges ot 
corruption and im:gularitiei. in the Nc\111 
Delhi Mucicipal Committee (NDMC) ; 

(b) if so, the details of the corruptior 
charges levelled against the NDMC officials 

(c) the tirre by which the inquiry comJ 
mittee will submit iis report to Govem l· 
men l ; and 

(d) what further action Governmcn 
propose to take against the erring NDM~ 
officials ? 

TH E M f"IJSTER OF STATE IN TH] 
MINISTRY OF HOM!- AFrAlRS (SHR 
CHlNTAMANI PANIGRAHI) : (a) to (d 
The Government ha~ not ordered an; 
inquiry to inquire into the charges of co1 
ruption in the New Delhi Municipal Co 
mittee. However, some complaints relatin 
to irregularities in lea~ing out/allotme 
of property/ land, deposit\ of fund 
infructous expenditure. improper payment 
to contractors, irregular appointment 
NDMC counsel/ Legal Advisor, allotme 
of shops/ kiosks, non-p1c.ention of u 
aulhori~cd construction. use of sub-standaJ 
material and poor qual11y of constructio 
work, wasteful expcnd11utc etc. have bee 
received and the ma11cr is under examin~ 

tion of the Government. Further aetiol 
will be taken as per the rules only if 
prima facic casi= has been made out. 

National Convention on Water Use 

1775, SHRI P.M . SAYED: Will 1 

Minister of WATER RESOURCES 
pleased to state : 

(a) whether water resources eii:pe 
have made some meaningful sunestions 



135 Wr/t1en Answers NOVEMBER 18 , 1987 'Written Answers 136 

various aspects of water use i n the national 
convention held from l 2th to 14th 
N ovember, 1987 ; and 

(b) if so, the details thereof '! 

THE MIN ISTER OF STATE IN T llE 
M IN ISTRY OF TEXTILLS AND MINIS 
TER OF STATE OF THC MINISTRY OF 
WATE R R ESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) aad (b) Among the 
imPortant s uggest1t'ns oa water use, made 
a t the National Water Convention hcl d 
from I 2th to 14th November, 198 7, arc : 

(i) Belter water planning 1n the 
operation of reservoirs so as to 
maximise the use by controll ing 
cvap0ration loss 10 years of 
deficient rainfall. 

(it) t n ... reasc public f1..ndrng 111 the 
Ground Water sector 111 bJck-
ward areas. 

(iii) Use of remote ~ens1ng techniques 
in ground water ~urvey and in·c~ti­
gation to augment avai labilit y of 
ground water. 

(iv) Encourage recycling of wa~tc water 
for use other than for drinking 
r urposes. 

(v) Cn:::itc greater con\crvat1on con-
sciousness for wati:r among the 
people. 

(vi) Strengthen operation and main· 
tenance of water suppl~ ~y:.tcms 

to prevent wastage and pollution-

Modern Weapons to Security Forres 

1776. SHRl CHINTAMANI JI NA 
Will the Mini:.•i:r of HOM E AFFAIRS be 
pleased to state : 

(a) whether the weapom u'cd l y Delhi 
Police and other para-m1litJry forces arc 
outdated while the extremi~t~ arc having 
latest weapons ; and 

(b) if so, whether Government propose 
to replace such outdated weapons with 
modern automatic weapons ? 

THE MIN ISTER OF STATE IN TH l:. 
M INISTRY OF PERSONNEL, PUBLIC 
ORIEVANCES AND PENSIONS AND 

MINISTER OF STATE IN THE MINIS. 
TRY OF HOML AFrAIRS (SHRJ P· 
CHIDAMBARAM) : (a) and (b) The 
authorisation of .irm> and ammunition to 
the State/ UT Police Forces and the Central 
Police Organhation in the country is based 
on the n;uurc of their duties. Their 
requirements for modern arms are also 
being mrt kccpihg in view the nature of 
their duties 

Pcn~ion to Widows of Indian 
National! Army Soldiers 

1777. PROP . NARAIN CHAND 
PARASHAR : Will the Minister of JIOME 
AFFAfRS be plca~cd ta ~tate : 

(a) whether :ittention of Government 
has been d1 awn to the News Item publi-
shed in the "limes of India" dated 26 
October, 1987 under the caption "Pens'on 
for Widow Jftcr 44 years fight" ; 

( J) whi..ther the RaJJSthao Higb Court 
ha> dm:eted that .ill widows from INA 
families >hould be considered for pension 
and other hencfits ; 

(c) if so, the ;iction taken by Union 
Go\ernrncnt oo the direction of the High 
Court and the dale .,., .e.f. Y.- hich the pension 
and otbc: bcncht~ would be paid to all 
such w1d•>\H from INA families ; 

(d) '~hethcr the whole procedure for 
the ~unction of pension for the freedom 
Fighters of JNA and the others is to be 
reviewed ; and 

(e) if so, 1he likely date by which the 
review would be finalised ? 

THL MINISTLR OL STATE I N TH E 
MINISTRY OI IJOME AFFAIRS (SHRI 
CHINl AMANI l'ANIGRAHJ) : (a) Yes 
Sir. 

(b} to (e) A cer11fied copy of the 
judgement of R aJasthan High Court m the 
matter has not yet been recei"'ed. The 
matter will be examined in the light of the 
directions of the H igh Conrt of R ajasthan . 

P olicy on Inter-State Water 
Disputes 

1778. SHRIMATI BASAVARAJES-
WARI ; Wi!J the M inister of WATER 
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RI:SOURCES be pleased to state : 

(a) whether Government have framed 
:iny policy in regard to intcr-sl:-tc water 
disputes and also u nderscored the need for 
fore~talling na•ural disasters by rational 
u~e of national water re\ourccs ; 

(bl if so, the detail!> thereof ; and 

(cl by what time the policy is hkd) to 
be implemented ? 

THE MtNtSlER OF STATE 0.1- THE 
M INISTRY OF Tl:XTILES AN[) MINI S· 
TER OF STATE OF THE M INISTRY OF 
WATJ- R RESOURCES CSllRt RAM 
NIWAS MJROHAJ : (a) to (cl tntcr-Statc 
W:iter disputes are resolved by ncgotia11on 
among th~ StatCils con-.crned foiling which 
the disputes arc referred for adjudication 
under the Inter-State Water Dhputei. Act, 
1956. 

Legal Scniccs Authority Art 

l 779. SHRI SHANTARJ\M NAI K 
Will the Miuistl.r of LAW AN[) J USTICE 
be pleased to slate : 

( a ) whether the I egal Services Autho-
ri ty Act is being o;iposcd hy c1:1 t .1i n Jega I 
luminaries ; 

(bl rf so, \\hat arc their principal 
obNctions ; 

(c) the reaction of Go\Crnn.cnt there-
to; 

(d) whether Government propose to 
arm:nd any of' its provisil•ns; and 

Ce) if ~o. the detatls thereof'! 

THC MINISTER OF STATL IN THE 
MIN ISTRY OF LAW AND JUSTICE 
(SHRI H .R. BHARDWAJ) : (a) to (c) No 
formal reference oppo~rng the Legal 
Services Authority. Act, I 987. hai been 
received by the G0\e1nment. Some arti· 
clcs have appeared in Ncw~appcr~ cr11ic1s-
1ng the Act. The principal objection 10 the 
Act appears to be 1hat the Ac1 seeks ~o 
ploce the Ju1idary in a po~ition subordi· 
natc to t he Government in ~o far 1ts it 
empowers the Government to gi\e dire~ 
tioos to the authorities under the Act. 
This objection is misconcci,cd, There is 
at present oo proposal to amend the Act. 

Appointment or Judges in Supreme 
Court 

1780, SHRJ SHANTARAM NAIK : 
Will the Minis1er of LAW AND JUSTICE 
be pleased to ~late : 

(a) ~hethcr Government ha"e recently 
made any appointn:cnt~ of Judges in the 
Supreme Court of India ; and 

(b) if so, number thereof? 

THE MINISTER OF STATE JN THE 
MINISTRY Or LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a} and (b) 
Yes, sir, the appoin1mcnt of three Judges 
in the Supreme Court of India was made 
recently. 

Pcndin(: Case\ on Land Reforms In 
Supreme Court 

178 1. SHRI SHANTARAM NAIK: 
Will the Minister of LAW AND JUSTCCE 
be plea~cd to ~tate the number of cases 
involving land disputes as a result of land 
reform~ pending in the Supreme Court of 
India, State-wbe ? 

TH C Ml "J ISTER or STATE IN THE 
MINISTRY OF LA W A ND JUSTICE 
(SH RI 11 .R. BHARDWAJ) : As per the 
information lur ni,hed by the R egistry or 
the Supreme Coun, no acparate s tatistics 
are ma mta111cd ta the Supreme Court 
regarding CJ~es involving land disputes as 
a rcsull of lnnd reforms, State-wise. 

Number of Dacoilies and Robberies 
in Punjab and Delhi 

I 78:. SlllU LAKSHMAN MALLICK : 
Will the Mm1stcr of HOME AFFAIRS be 
pleased to state : 

(a) the number of mcrdents of dacoiries 
and robberies reporlcd in Dcth1 and 
Punjab durmg the last s1it months ; and 

(b) the s teps taken to trace the cul-
pri ts 7 

THE MINISTER OF STATE IN TiiB 
MI NISTRY OF PCRSONNEL, PUBlJC 
GRIEVANCES AND PE1'SIONS AND 
M INISTER OF ESTAT JN TIIB 
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MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) During the 
last six months viz. from May to Oclober, 
198 7, 10 cases or daco ity and 7 7 cases or 
robbery, have been reported in the Union 
Territory of Delhi. Jn format ion in res-
pect of Punjab is not available, 

(b) Steps like increased fool and 
mobile patrolling. intensive checking of 
hotels/guest houses. posting or picaets at 
vulnerable places, action against bad 
characters, development of sources etc , 
have been taken lo check crime and to 
trace the culprits. 

Expenditure on Technology .Missions 
Programme of CSrR 

1783. SHRI C. MADRAY REDD! : 
Will the PRIME M INISTER be pleased to 
state : 

(a) whether the CSfR had introduced 
a three year Budget System for its labo-
ratories to provide conlinuity to the 
research projects ; and 

(b) what is the expenditure so far 
incurred on technology missions p1ogrammc 
by the CSIR? 

THE MfNJSTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MfNTSTER OF STATE 
IN THE DEPARTM ENTS Or OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRT K .R . 
NARA YANAN) : (a) To ensure belier 
internal planning and performance, a 
longer perspective in the form of a tent;;i-
tive 3 year resource :illocation has been 
suggested to each Laboratory by CSIR, 
although the Government of Tndia grants 
to CSTR continue to be voted on an annual 
basis. 

(b) Rs. 2.84 crores has so far been 
incurred on technology mission rrogrammes 
by the CSIR. 

Implementation of Juvenile Justice 
Act 

1784. SHRf SOMNATH RATH : 
Will the Minister of WELFARE be pleased 
to state : 

(al whether Juvenile Justice Act has 
come into force ; 

(b) whether steps have been taken to 
implement the Act in all the States and 
Union Territories and if so, the results 
thereof ; 

(c) whether any schemes for juvenile 
delinquents after-care and rehabilitation 
have been prepared and adopted ; and 

~d) if so, the details thereof ? 

THE MINISTER OF STATE JN THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA KUMAR£ BAJPAO : (a) and 
(b) Yes Sir. The Juvenile Justice Act has 
come into force on 2nd October, 1987. 
The following s teps have been taken : 

I . The Notification bringing the Act 
into force has since been published. 

2. The Notification delegating the 
powers of the State Government 
to the Administrators (whether 
known as Lt. Governor, Chief 
Commissioner or Administrators) 
0f the Union Territories for 
implementation of Act have been 
published. 

3. The draft model rules for pre-
paring and notifying rules under 
Juvenile Justice Act 1986 had 
been circulated lo the States. 

The implementation of the Act rests 
with the State Government/UT adminis-
tration. 

(c) Yes Sir. 

(d) A Centrally sponsored Scheme for 
Prevention and Control of Juvenile Social 
Maladjustment has been circulated to 
Statcs/UTs. The Scheme provides for 
up-grading/strengthening of infra tructures 
and for improving facilities for providing 
full coverage of services for implementa-
tion of Juvenile Justice Act. The ex pen- .. 
diture is shared by Central and the State 
Government in the ratio of 50 : 50. rn 
case the scheme is implemented through 
Voluntary Organisation has to bear 10 % 
of the expenditure. 
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Curbing of Terrorist Activities by U.K. 

1785. SHRl 
TANT! 

BHADRESHWAR 

SHRI BALASAHED VfKHE 
PATIL 

DR. V. VENKATESH ; 

Will the M in ister of EXTERNAL 
AFFAIRS be p leased to stale : 

(a) whether recen1Jy G overnmenl have 
asked U.K. Govcrnmenl , 10 take sicrn , s teps 
for curbing terrorist acls ; and 

(b) if so, the response of the British 
Government thereto 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL A FFAIRS 
(SHRC E DUAR DO FALCIRO): (a) and (b) 
The Question of taking efTcc11ve action 
against anti-Indian extremists and terro-
ris t11 in U K . has been the subject of 
continuous discussions between Govern-
ments of India and U.K. since the Ja11er 
half of t 984. ConseQuenl on the decisions 
taken by the Prime Mi nisters of the two 
countries in October, J 985, legal experts 
have been Jiscussing measurrs to l>t reng-
then the legal framework, including the 
drafting of an Ext radition Treaty, with a 
view to strengthen the procedures for 
curbing anti- Indian terroristic ac11v111cs 1n 
the U.K . So far, it has not been possible 
o arrive at a satisfactory agreement. 
However. discussions arc continuing. 

S:ib·Groups of Central Advisory Oonrd 
on Social Oef<>ncr 

l 7li6 SHRJ BHADRFSHWAR TANTJ . 
SHRI BALASAHl- B VlKHL 
PAT IL: 
DR. V. VI:N KATFSH : 

Will the Mini~tcr ot Wf Lr ARE he 
pleased 10 state : 

(a) whether Government have decided 
to cons1itu1e fyr ; ub-groups of the Ccniral 
Advisory Board on Social Defence 10 
advise the M inistry on m ajor social issues; 
aod 

(b) if so, the details thereof? 

THE MIN ISTER OF STATE JN [THE 
M IN ISTRY OF WELFARE (DR. 
RAJENDRA K UMARI BAJPAI) : (a) Yes 
Sir. 

(b) The following fo ur sub-groups have 
been proposed to be set up to advise on 
major social hsucs. These groups ore : 

J . Sub-Grouf! on We lfare of Chaldrcn 

2. Sub-Grop on Welfare of Prisoners 

3. Sub-Group on Prevention and 
Control of D rug Abuse. 

4. Sub-Group on Community Action 
for Social I ntegration includina 
Welfare of Aged, Beggary etc. 

Stud} by PEO on Employment 
Generation 

1787. SHRl BHADRESHWAR 
TANTI : Will the Minister of PLANNING 
be pleased to state : 

(a) whether any study was conducted 
by the Programme Evaluation Orgrnisotion 
regarding employment generation ; 

(b) if so, whether any recommenda-
tions were made by the Programme 
Evaluation Organisation ; and 

(cl 1f so, the details thereof? 

THE MINISTER OF STATE JN THE 
MIN lSTRY or PLANNING AND 
MINISTER OF STATE JN TH E MIN Ji:. 
TRY OF PROGRAMM E IMPLEMENTA-
TION (SHRI SUKH RAM) : (a) to (c) 
Of the evuluation reports brought out by 
1he Programme Evaluation Organisation 
having bearing on employment, the 
recent ones ate : (1) Evaluation R eport on 
Jntcgnued Rural De"elopment Programme 
( IRDP) ond (i1) t:valuation R eport on 
Nataonal Rural Employment Proerammc 
(NREP). These Reports contain, inter 
:ilia, suggestaons/ m:ommcndations. Copies 
of the Reports ha\ e been made avai lable to 
1he Parliament Library. 

Insurgency Through Indo-Burma 
llorder 

J 788. SHRI M. RAGHUMA REDDY : 
SHRI PRAKASH CHANDRA : 
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Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether several Naga rebel groups 
cross through Jndo-Burma Border into 
Nagaland every month : 

(b) if so, the details thereof ; and 

(c) the action contemplated by Govern-
ment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFF AIRS (SHRI P. 
CHIDAMBARAM) : (a) to (c) The ex-
tremists cross the border clandestinely. 
However, vigi l on the border is maintained 
A five Km. belt along Burmn border in 
Nagaland has already been declared as 
'disturbed area•: 

Bridge Burning 

J 789. SHRI M . RAGHU MA R E DDY : 
SHRI DHARM PAL SINGH 
MALIK : 

SHRI PRAKASH CHANDRA : 

SHRI PRAT APRAO B. 
BHOSALE : 
SHRI MULLAPPALLY RAMA-
CHANDRAN : 
SHRI SURESH KURU P : 

Will the M inister of HOME AFFAIRS 
be pleased to s tate : 

(a) whether there has been a consider-
able increase in the incidence of burning of 
newly wedded women in the country parti· 
cularly in the capi ta l ; 

(b) if so, the number of incident' 
reported during the last six months ; and 

{c) whether Government propose to 
take some legislative mcaiures to check the 
recurrence of such incidents ? 

THE MINISTE R OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MIN IS· 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a} and (b} The 
number of incidents relating to burning of 

newly married women as such in the 
country as a whole are not tabulated at the 
Centre. H owever, the number of incidents 
of burning of married women in the 
capital registered with D elhi Police d uring 
the last si x months, i.e. 1.5.87 to 31.10.87 
was 239. The figure for the corresponding 
period during the year J 986 was 23 3. 

(c) Adequate legal provision bas been 
made in the Dowry Prohibit ion Act, 196 1 
as amended in 1984 and J 986 to make the 
Jaw s tringent and effective. T he Jndian 
Penal Code, the Criminal Procedure CodP 
J 973 and the Indian Evidence Act 1912 
have also been amended in theis regard. 

Indian Satellites in Space 

J 790. SH R I RAM BAHADUR 
SING H : Will the PRIM E MTNJSTF.R l c 
pleased to state : 

(a) the details of Indian satellites in 
the Space at present ; 

(b) the details of their urility ; and 

(c) the steps taken to ensure safe 
launching of ASLVs in future? 

THE MLNISTER OF STATE JN T HE 
MINISTRY OF SCIENCE AND TECH NO-
LOGY AND MINISTER OF STATE JN 
THE DE PARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
E LECTRON£CS AND SPACE (SHR1 K.R. 
NARAYANAN): (a) and (b) JNSAT-JB 
is the only operational Indian Satellite i 1t 
Orbit now providing services for long 
distance telecommun ications , radio and TV 
programme distribution and networking and 
mereorology. 

(c) After the failure of the first 
developmental flight of the Augmented 
Satellite Launch Vehicle (ASLV}, a Failure 
Analysis Committee (FAC) was constituted 
by Secretary, Department of Space (DOS). 
A comprehensive set of recommend at ions 
have been given by FAC to further increase 
the reliability and prevent possible future 
failures. All the steps recommended by 
FAC are being incorporated in the second 
developmental flight of ASL V scheduled 
for nex year. A Statement was made in 
Lok Sabha on August 28, 1987 on the 
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failure analysis of the first developmental 
flight of ASLV. 

Provision or Security for S itting nnd 
Former Members or Parliament 

J 791. SHRI K.P. UNNIKRISllNAN: 
Will the M inister of HOMF ArT' AIRS be 
pleased to state : 

(a) the names of si111ng as well a~ 
former Members of Parliament, other than 
M inisters, who have t>een provided 
sccurily; 

(b) in how many cases it has been 
providcJ at their uwn n:quc\I, und lhc 
ca~cs when it was provided on the \pecific 
reports of threat 10 life by the Intelligence 
agencic~ ; 

(c) whet her the security prO\ idcd to 
some Members of Parliamcn1 has been \\lth-
d:a\\ n rc.:cnt I} , and 

(dl 11 so, the reasons thereof? 

THE MINISTER Or STATl IN THC 
MINISTRY OF PERSONNEL. PURLIC 
ORICVANCLS AND l'FNSIONS AND 
MI N ISTCR 01-' STATF IN THE MINIS-
TRY OF HOME AFr:AJRS (SllRI P. 
Clll DAMBARAM): 49 'itt1nr Mem11crs of 
Parli ament and 8 f(•rmcr Membe1s of 
Parliament ha\·e been pro' 1dcd security 
It would not be in the public interest to 
111d1eatc the name:. of the "'1embcr~ a\ well 
as former Member~ of P:-rliament, \\ho 
hnve been pro,·idcd security. 

(bl Securi1y ari angemcnts arc mode on 
the ba~1s of threat p<.:n:cptio11 :inJ 1w1 011 

the basi\ of specific requests. 

(c) and (b) The security arrangcrn<.:nt~ 

for some or 1hc Mem ber\ of P:11 liamC'nt 
were recently withdrawn on the bri~" nf a 
review of thre:it percepti0n a\ pr<,1ectcd hy 
agencies. 

Changes in the Trainini.: or 11\S and 
JPS 

1792. SHRI K.P. UNNI KRISllNAN : 
Will the PRIME MfNISTER he plca~ed to 
sta te : 

(a) whether it is propascd to bring 
abaut any changes in the training of Indian 

Administrati\·e Service and lndian Police 
Service and other Central Services 
personnel ; and 

(b) if so, the scope and nature of such 
changes and the rationale thereof? 

THE M INJSTER OF STATE JN THE 
M I NISTRY OF PFRSONNEL. PUBLIC 
GRJEVANCfS ANO PE 1SJONS AND 
MINJSTER or STATE JN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. C HJOAMBARAM)) : (a) No 
Sir. No chnn11es are proposed to ~ 
brought about in the training of Indian 
Administrative Sen ice, Indian Police Service 
and other Central Services. As a result of 
the 11 aining initiolivc taken by Government 
in J anuary 1985, cadre training plans hav<' 
been drawn up for All India and several 
Group A, Group B and Group C Services 
and arc under implementation. 

(h) Does not arise in \"iew of (a) 
above 

f Translation J 

Pending Cases in High Courts 

1793. SH R T H ARISH RAWAT : 

SJJRI K . RAMACHA NDRA 
RFODY: 

Wtll the Minister of LAW AND 
JI STICE be pleased to state : 

(a) the num!icr ol cases rending in each 
H igh Court , 

(bl which arc the couris where pendency 
is lowest and which :ire the courts where 
pendency is highes1 : nnd 

(cl the step\ taken to reduce the 
pendcncy '! 

THE MINISTLR OF STAT E IN T H l3 
MINISTRY UT I.AW AND JUSTICE 
(SHRI H R . HHAROWAJ) : (a) and (b) 
As per 1nform:111on furnished by the 
Rcg1~t1ies of the High Courts, a Statement 
showing the number of cases pcndina in 
each High Court, arranged in desccndina 
order, is given in the Statement-I below. 

(c) The steps token to reduce pcndcncy 
of cases have been indicated in Statemcr1-
ll below. 
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(a) Cases involving common quest-
ions are being grouped by several 
High Court~ ; 

(b) Matters fixed for hearing by 
giving short returnable dates ; 

(c) Dispensing with printing of 
records ; 

(d) Expediting and giving priority 
to matters under certain Acts. 

6. The recommenda11ons contained in 
the 79th Report of the Law Commis-
sion have been examined. As action 
on majority of the recommendations 
is to be taken by the Sta tc Govern-
ments and the High Courts, these 
have been sent to them alongwith the 
views of the Union Government, and 
they have been requested 10 take 
necessary action. 

7. The Go\ernmcnt have entrusted the 
Law Commission, the study of the 
judicial system to tntroduce necessary 
reforms. The terms of reference 
arc : 

(a) the need for dceentrnlisati on of 
the ~yst.:m of Jdministratton of 
ju~tice by : 

(b) 

Cil cstahlishtng, extending 
and strengthentng 1n rural 
araes the institution of 
Nyaya Panehayats or ot her 
mechanisms for resolving 
di~pu1es ; 

(ii) se tting up a system of 
participatory ju~tice with 
defineu j uri~diction and 
powers ia suitable areas 
und c 

( 1i1) establishing other 11crs or 
~ystcm~ within the JUdicia l 
hierarchy to reduce the 
volume of work 1n the 
Supreme Court and the 
H igh Courts. 

the matters for which Tribunals 
<axcluding Service~ Tribunal~ ) 
as envisaged in Part-XIV-A 
of the Constitution need to be 

established eii:peditiously and 
various aspects related to their 
establishment and working. 

(c) the procedural laws with a view 
generally to disposing of cases 
expeditiously, eliminating 
unnecessary h11gation delays in 
hearing of ~es and reforms in 
procedures and procedural Jaws 
and par11cularly 10 devising 
procedures appropriate to the 
forum' envisaged in items (a) (i) 
and (a) (11). 

(d) the method of appoin tments to 
subordinate court~. subo1dinate 
judiciary. 

(e) the tratn1ng of Judicial Officers. 

(f) the role of the legal profession 
in streni:thening the system or 
administration of justice. 

(g) the dcmab1ltty of formula1ton 
of the norms which the Govern-
ment and the Public Sector 
Undertakings should follow in 
the settlement of di~putes in-
cludini; a r1.vie~ of the present 
sys tem for conduct of litigation 
on behalf of the Government 
and such Undcnakings. 

(h) the co~t of li11ga11on with a view 
to ks~cnini; the burden on the 
litigants. 

(i) fo1111<1t1on of an All India Judic-
ial Service : nnd 

(j) such other matte1s a l> the 
Commisl>ion ~om1dcrs proper 01 
11cccs,;iry fo1 the purposes 
;iforc~atd or as may be referred 
to it from time to time by the 
GO\ ernmen t 

[ Translat1011 l 

.Jurisdiction of I llgh Courts 

1794. SHRI JIARISH RAWAT : Will 
the Minister of LAW AND JUSTICE be 
pleucd to state : 
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(a) whether Government propose to 
rcduoc the jurisdiction of H igh Courts ; 

(b) if so, details thereof ? 

THE MINISTER OF STATE IN T H E 
MINISTRY OF LAW AND JlJSTICb 
(SHRI H.R. BHARDWAJ) : (a) The 
Government have no proposal to reduce 
the jurisdiction of the High Courts. 

(b) D ocs not arise. 

f Englisli] 

Continuance of Ad· Hoc P romotions 
for Long Periods 

J 795. SHRI HAFIZ .MOHD. 
SIDDIQ : Will the PRIML MINISTLR be 
pleased to state : 

(a) whet her the Fourth Pay Com-
mi1s1on recommended that Govcrnmcut 
should define precisely what should be 
considered as ·'short term" vacarn.y ~o 
that no one may contrnuc to be on ad-hue 
promotion for long periods ; and 

(!>) ii so, the details of the steps taken 
in this rega1 J ? 

THE Mll'-:IHER OF STATE IN Tiii::. 
MINISTRY OF PCRLONNLL, PUBLJC 
GRlEVANCl::.S AND PENSIONS AND 
MINISTER OF STATE IN THL MINIS· 
TRY OF HOME AFFAIRS (SlfRI P . 
CHIDAMBARAM) : (a) Yes, Sir. 

(b) The recommendation of the Fourth 
Pay Commission relating 10 the Central 
Secretariat Service~ has been accepted in 

principle by the Government and the moda· 
kities of its implementation arc being 
finalised. 

Raw Material O utlets for l::lectron1c 
Industry 

1796. SHRI YASHWANTRAO 
G ADAKH PATIL Will the PRIME 
MINISTER be pleased to slate : 

(a) whether Government propose to 
set up a chain of raw materials outlets for 
electronic industry ; 

(b) 1f so, the details of modalities and 
the ohje<..tl\as 10 \icw; and 

(c) the like expendi ture to be involved? 

THE MINISTER Or: STATE IN TH.I:. 
MINISTRY Or SCl.l::NCE AND TECH NO · 
LOGY AND MINISTLR OF STATE lN 
THI: Dl:PARTMENlS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACl:. (SHRI K.R. 
NARAYANAI\) : (a) The Government 
does not propose 10 ~ct up a chain of raw 
materiab outlets for purely marketing pur-
poses· However, u plan for the promotion 
of research anJ tkvi.:veloment :n basic 
materials for clee1 ronic mdustry is in the 
final stagt: of preparation. 

(b) and (cl Through various regula-
tory mea\ur<-s. Di.:partment of Electronic 
h:ts b..:cn promoting indigenous manu-
facturt: of 1.1..>n1por.~nts by elect ionic indus-
try. Onl> iho\e materiab and components 
for \~h1eh 111dustr} ha\ n<..t come forward 
due to rel.ill\ cl} small local demad but 
which ar..: of \tratcgic nature has been 
1dcntrf1cJ lor taking up for de~elopment 
and subscqw.:nt manulacturc in p:Jot / 
cJcmonstratwn plilnts. Llectronic Materials 
Development Agency (.LMDA) has been set 
up to implement maJul dcpartmcnlal pro-
jccb r:~ pe11d1 tu re est 1111a tcs would be 
prepared "hen t h1,; pJan 1s fin a hsed. 

P urchase of .1 Ship aud an .\ircraft 
for Research by CSIR 

li97. SHRI YASJIWANTRAO 
GADAKH PATIL Will the PRIME 
MINISTE).{ be plCJ~Cd to state ; 

(a) whether the Council of Scientific 
and Industrial Re~carch propose to pur-
chase a shir and an aircraft for research 
purposes ; and 

(b) if <o, the details thereot and the 
areas of res('archto the carried out ? 

THE MINfSTER OF STATE IN TH E 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MlNISTER OF STATE JN 
THE D CPARTMLNTS OF OCEAN 
DEVELOPMbNT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHR l K.R. 
NARAYANAN) : (a) No, Sir, at present 
there is no such proposal. 
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(b) Does not arise. 

Resources for Irrigation Schemes 

1798. SHR£ H .N. NANJE GOWDA 
SHRl KP. UNNIKRI SllNAN : 

Will the MINlSTLR O F PLANNING 
be pleaseJ to s tate : 

(a) whether the Planning Commission 
10 find more 1i. carrying out an exerc ise 

r;:sourccs for irrigation schlmcs to 
JnJ1an agriculture f1om vagaries 

free 
of 

weather ; 

(b) 1f so. the details thereof; and 

(c) whether Seventh Plan ha~ rcl.c1vcd 
a major set back as a result of r>resent 
drought ? 

THE MINISTER OF STATL IN THE 
MINISTRY 01· PLANNING AND 
MINISlER OF STAT.C: IN 1 llL MINIS· 
TRY OF PROGRAMML l MPLL-
MLNT ATION (SHRI SUKH RAM) : (a) 
and (b) As part of the drought-proofing 
exercise, P lanning Com1111sl>ion has already 
identified cc:tain irrig:ition worb to be 
expedited/ completed al the cosl of Rs. 236 
crores. Simultaneously, the States have 
been :u.Jvi~cd that this year if they would 
Ir kc to drvert the resource~ fr om other 
sectors to 1rriga11on anJ water manage· 
menl, after utilising fully their aflproved 
outlays, Planning Commission would have 
no ObJeCllOn. 

(c) The prelrminary asses~mcnt of the 
Plannrng Commission is that dcsfl1te the 
severity of the drought, Seventh Plan tar-
gets will not be severely affec1ed. 

Programme to Train Science 
Entrepreneur!. 

1799, DR. AK. PATJ:! : Wrll the 
PR IMI::. MIN I STER be pleased to state : 

(a) "hether the programme to tram 
science 1cpreneurs has made any pro-
gress ; an 

(b) 1f so . eta i Is thereof t 

TH E MI N ISTER OF STATE 1N THE 
MINISTRY OF SCIENCE AND T CCH NO· 
LOGY AND MINISTER OF STATE lN 
THE DEPARTMENTS OF OCEAN 

D EVELOPMENT, ATOMJC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) Yes, Sir. 

(b) Details arc given in the sta tement 
below. 

Statement 

Wi th a view to encouraging sraduates 
111 science and engineering to become entre-
preneurs, a Board, called Nat ional Science 
aod Techno logy En trepreneursh1p Develop-
ment Board (NSTEDB), was consti tuted by 
the D epartment of Science and fcchnoloay 
in 1 9~2. Thrs Boa rd has been engaged in 
the following ti aining ac1iv11ies :-

(a) Creation of awareness on cntrc· 
prc11eursh1p among science and 
engineering students. 

(b) T rainrng on entrepreneurship. 

These activiitics arc dcscrJbcd below. 

Crea1io11 nf Awnrencss : With 
a view to creating a \rnreness about cntrc-
flreneurshrfl being a possible vocation, 
camps las1111g abou1 2·3 days have been 
conducted in various sc1dece and engineer-
ing colleges. Approximately, 50-60 students 
of th.: final year aucnd such Camps uuder 
the overall supervision of the Principal of 
the College. So far, J 2 1 such Camps have 
been organised. 

Twi11i11g 011 E111repre11eurslrpf : 
Programmes. ca llcd Entrepreneur-
ship Dcvclopmcn1 Programmes CEDPs), 
meant 10 impart necessary skill in plannina 
and managing enterprises have been con-
ducted in various part~ of the country. 
l::.ach of thc'e programmes 1s of six week s 
duration and tra111s about 20-30 s&T 
par11c1flant' T ill date, J 00 such pro-
grammes have been conducted and :2200 
persons have been trained Post-trainina 
coun~ell111g and auidance are alsa given for 
a reriod of about one year. Approximately 
280 [lersons trained in these programmes 
have established units of their own. These 
programmes have been wcll·recciHd by the 

S&.T community at Jarac. 
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Globa l Conference on Mathematical 
Physics 

1800. DR . T. KALPANA DEVI : 
Will the PRJME MINI STER be pl<!ased to 
state: 

(a) whether a glohal Conference on 
' Mathematical Physics' was held in the 
country in October, 1987; 

(b) if so, the details objectives of the 
Conference ; 

(c) the names of countries par ticipated 
in the Conference ; 

(d) concepts brought to light at the 
Conference ; 

(e) in what way this Couferencc has 
helped in solving the modern scientific 
problems of the country ; and 

(f) the reaction of Government on the 
concepts outlined at the Conference ? 

THE MTNISTLR or STATE IN THE 
MJNTSTRY OF SCIENCE AND TECl-INO-
LOGY AND MINISTER OF STATE IN 
THE D EPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMrc ENERGY 
ELECTRONICS AND SPACI: (SHRI K.R. 
(NARAYANAN): (a) Yes Sir. 

(b) The objectives of the conference as 
given by the organisers arc (i) it provides 
an opportunity to know the rt(;ent develop· 
ments in the field · of Nuclear Physics, 
Elementary particles, Quan tum Physics, 
Relativistic Phpsicsand General Physics ; 
and (ii) Provides an exc:;hange of thoughts 
amongst the experts on a common platform ; 

(c) to (f) Although a proposal for 
financial assistance for holding the above 
conference was received by the Department 
of Science and Technology from Einstein 
Foundation Iatern;itional, Nagpur, it was 
not supported due to lack of information 
regarding the clearances from concerned 
Government of India agencies and subse-
quently due to the recen1 ban on holding 
of international conforences. Therefore, 
the details regarding 1he conference arc not 
available with the Government. 

Criteria for Settiug up Fire Stations 
in Delhi 

1801. SHRI SWAMI PRASAD 
SINGH : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) the criteria for setting up of a fire 
station in Delhi ; 

(b) the places in Delhi where fire 
s tations have been set up during 1987 so 
far ; 

(c) whether some more new areas have 
been identified for setting up of fire 
sta lions ; 

(d) if so, the names of areas identified ; 

(c) \\ hether fire-tax is being coJ!ccted 
from cet:ain areas where fire stations have 
not been sat up ; and 

(f) if so, the names of such areas and 
justification for collection of the taxes in 
these areas ? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF HOME AFFAlRS <SHRI 
CHINTAMANI PANIGRAHI ) : (a) As 
per recommendation made by the Standing 
Fire Advisory Council, a fire station should 
cover an area of 4 sq. miles. T he res-
ponse time and the nature of the area 
covered arc kept in view while deciding the 
location of a fire sation 

Cb) No new . fire station has been 
opened during 1987. However, Six fire 
stations al . Laxmi Nagar District Centre, 
Nehru Place, Bhikaji Carna Complex, Kirti 
Nagar, Prashad Nagar and Wazirpur 
Industrial area, arc presently under cons· 
truction ; 

(c) and (d) The namzs of the areas 
indentified for sett ing up fire stations in 
future arc indicated in t h..: statement below. 

(<;) No fire tax is collected from an 
area to which fire cover i!i not provided by 
the D elhi Fire Service. 

(f) Does not arise. 

Sta tement 

I . M ayur Vihar/Trilok Puri. 

2. Janakpuri District Centre. 
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3. Jawala Puri. 

4. Najafgarh. 

5. Okhla. 

6. Jama Masjid. 

7. Seema Puri. 

8. Bijwasan. 

9. Badli . 

10. Pappan Kalan Ext. 

11. Hari Nagar Mayapuri. 

12 . Yarnuna Puri. 

13. Rohi ni Sector-VII. 

14. Saket. 

1 5. Lodhi Con1plex. 

16. Badarpur. 

17. Lahori Gate. 

18. Turkman G ate. 

19. Town Hall. 

20. Hauz Khas. 

2 1. DSfDC Complex Narela. 

22. Kherwa. 

23. Alipur. 

24. Tuglakabad. 

2 5. Utt am Nagar. 

20. Dhaka Dhirpur. 

27. Malviya Nagar Ext. 

28. Siri Fort. 

29. Mahrauli. 

30, Nangloi. 

31, Sunder Nagar. 

32 . Rohini-l. 

33. Rohini -11. 

34. Rohini·Ill. 

35. Papan Kalan Evt. 11. 

36. Bawana. 

37. Kbanjh:iwla. 

38. Chawala. 

39. Palam. 

40. Khanpur. 

41. Biswas Nagar. 

Tbefts in M .P . Flats 

1802. SHRI K . RAMACHANDRA 
REDDY : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) the number of incidents of thefts 
resported during the last three months in 
the flats allotted to Members of Parliament 
in North Avenue, New Delhi ; and 

(b) the steps taken to prevent recur-
rence of such incidents 1 

THE MINISTER OF STATE fN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STA TE JN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) 1 (One). 

(b) Patrolling, mobile as well as on 
foot, has been intentificd in the area. 

Publication of Mother-Tongue-wise 
Census Data 

1803. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the Registrar General of 
Census Operations has still not published 
the data regarding the number of speakers 
of the variou~ mother tongues as reported 
in I 981 census ; 

l b) if so, the reasons for this delay 
and the likely date by which the data 
would be published ; and 

(c) whether data would be publtsbed as 
reported by the speakers of various 
mother tongues without resorting to arti-
ficial classification based on non-linguistic 
criteria ? 

THE IV INISTER OF HOME AFFAIRS 
(S. BUTA ~INGH); (a) and (b) The 1981 
Census language data regarding the laugua. 
ges mainly spoken in the household ~rr 
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now under printing for publication and in 
the meanwhile, are available for consulta-
tion in manuscript form. There h os been 
no delay t aking into account the huge 
volume of work involved . 

(c) T he principles that were adopted 
for presentation of 19 7 1 Census language 
data have been followed for I 981 Census 
also. 

Shlkayat Adatats to H ear Public 
Grinances 

1804. SHRlMATI D .K. BH ANDAR I : 
Will the PRIME MINlSTER be pleased to 
state : 

I a) whether certain departments of 
Government arc holding Shikayat Adnlat~ 

to hear public grievances ; 

(b) if so, details thereof and the 
periodicity of s uch Ada lats with time and 
day allotted ; 

(c) the types of grievances attended to 
in these Adalats ; 

(d) details of other departments propos-
ing to hold these Adalats ; 

(e) whether any time schedule has been 
fixed to deal with public grievances ; and 

(f) if so, steps proposed in this re· 
gard? 

THE MlNlSTER OF STATE IN THE 
MINISTRY OF PER SONNEL. PUBLIC 
ORIBVANCES AND PENSIONS AND 
MlNJSTER OF STATE JN THE MINIS-
TRY OF HOME AFFAIRS (SHRT P . 
CHIDAMBARAM) (a) to (fl : Shiknyat 
Adalats have been introduced as an expcri· 
mental mensure in the Department of Tele-
communications and the Delhi Develop-
ment Authority, providing interface of the 
aggrieved with the Administration for an 
o n-the-spot redress. 

The Department of Telecommunications 
are h o lding Adalats at D elhi, Bombay, 
Calcutta, Madras, Bangalore, H yderabad, 
Ahmedabad, Pune and K anpur once a 
quarter commencing from August, 1987. 
They will cover all types of problems re-
lat io& to telephone service like excess bill-
ing, disconnection of telephones and service 

complaints etc. The time and date of hold-
ing Adalats are 11dvertised through the press 
and electronics media. 

T he Adalat s in the Delhi D evelopment 
Authority are being held since Augus t, 
1987 on the first working Monday of every 
month and cover all written complaints 
regarding hou~ing, lnnds. huilding and 
engineering. 

Review of Functioning of Civil 
Registration System a nd Rei.:istra lion 

Organisation 

1805. SHRIMATr D.K. BHANDARI : 
Will the Min:stcr of HOME AFFAIRS be 
pleased to state : 

(n) whether certain d1~cuss1ons 
held with State G overnments to 
functioning of Civil Registration 
and Registrarion Organisation : 

(b) if so, the detnil<i thereof ; 

were 
review 
System 

(c) whether the Chief Registrars of 

Births and Deaths made certain recommen-
dations at their meeting held in 1986 and 
1987 ; 

(d) if so, the details thereof, year-
wi~e; 

(e) whether the model scheme for regis-
tration of births and deaths in Delhi H os-
pitals has been implemented ; 

(f) if $0, the details thereof ; and 

(g) the steps proposed to extend this 
schemes IO other major hospitals of the 
country? 

THE MINISTER OF HOME AFFAIRS 
<s. BUTA SINGH ) : (a) and (b) Civil 
Registration Sy~tcm and Registration Orga-
nisation were discussed hy the Registrar 
General, India with the chief Registrars of 
various States through all I ndia Conferen-
ces organised in 1970, 1974, 1980 and 
1985 and two rounds of Regional Confe-
rences held during 1981-85and1986-87. 

(c) and (d) The recommendations made 
d uring the Regional Conferences held in 
1 986 and 1987 are given in the statemen t 
below. 
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(e) to (g) The model scheme for births 
and deaths has not been implemented in 
Delhi Hospitals and the question of extend-
ing the scheme to other major hospitals of 
the coimtry will be considered only after 
implementation of the scheme in Delhi 
H ospitals. 

Statement 

Recomme11da tio11s made at second-
rouncl of regional-/e,.el co11fere11ces of 
Chief Registrars uj Births and Deaths 
held during the years 1986 and 

1987 

A second-round of regional conference 
of Chief Registrars of Births and De:iths 
was organised at Bangalore (Karnataka) 
during October 20-21, 1986, Panaji (Goa) 
during February 23-24, 1987 New Delhi 
during March 19-20, 1987 and Guwahati 
(Assam) during April 9-10, 1987 for 
Southern, Central and Western, Northern 
and Eastern and North-Eastern regions 
respectively. The exhaustive discussions 
at the above four regional conferences led 
to specific sets of recommendations. An 
unduplicated list of recommendations made 
at these conferences i~ given below under 
the following four major headings 

A. Arrangements and Monitoring 

(1) Forms suggested by the Registrar 
General , India for monitoring peri-
pheral returns were considered usefu l 
in providing appreciation to District 
Rcgi~trars and sub-district nuthNi· 
ties of the performance a t lower 
levels. However, the conference 
thought that a minor change in form 
2A involving replacement of its 
columns 2 and 3 by a column with 
heading "The name of the rcgistra• 
tion unit" and consequent re-number-
ing of later columns in that form 
will be desirable. 

(2) Jn cases where local rural Registrars 
cover a large number of villages, it 
would be desirable to register events 
village-wise in the interest of both 
monitoring village-wise returns and 
retrieval of registers for purposes of 
meeting demands for certificates of 
bir!hs and deaths, 

(3) Situations were cited where d elayed 
registration of events is done on 
orders of Executive Magistrates-as 
proviaed for in the Act-without, it 
appeared, sufficient consideration of 
necessary evidence. J t was exp lain-
ed that there was no easy way of 
providing some guide-lines to the 
Executive Magistrate as this might be 
construed as interference in the Judi· 
cial work of Magistrates. The con-
ference suggested that State rules 
may suitably be modified so as to 
provide guidelines on the types of 
evidence and their evaluation vis-a-
vis details given in the application 
for delayed registration which could 
be taken into account by the Magis-
trates. It was agreed that Model 
Rules provided by the Registrar 
Gencr:il, India would be reviewed 
with this purpose in view. 

(4) It was pointed out that in cases of 
deaths by road-accidents and sudden 
demi~es, registration of these deaths 
at the place of disposal for bodies 
would be reviewed. 

( 5) 1 t was agreed that information on 
medically certified cause of death 
may further be classified by rural 
and urban and for that purpose, a 
suitable provision for collecting the 
information may be made in Forms 
~ 11nd 8-A. It ''as a lso agreed that 
;:Jl District Hcspitals may be covered 
under the schc me of medical certi-
fic::it ion of c:rnse of death at the 
earliest. 

(6) It was recommended that the Office 
of the Registrar General, lndia may 
consult the Union Law Ministry in 
regard to (i) reconstruction of muti· 
lated old registration records and 
(ii) cvidentiary \3luc of the certi-
ficates of births ::ind deaths issued on 
the basis of micro-filming of the re-
gistratiion records. 

(7) The information on cause of death 
recorded in form 4, in case of deaths 
not certified medically, is coded using 
ICD whereas the recommendation 
is to use a much shorter list pro-
vided for the puri>ose by the office of 
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the Registrar General, India. This 
recommendation was made in view 
of the fact that information recorded 
in form 4 is not always detailed 
enough to get a definite coding under 
JCD. The rccommendat ion should 
always be adhered to. 

(8) There was some thinking about the 
need for changing the registration 
hierarchy currently obtaining in 1he 
States. Although the State Govern-
ments arc statutorily empowered to 
effect such changes, it would be 
recessary to carefully analyse the 
effects of various components and 
steps involved in such changes on the 
level of registration of vital events. 
The State Go"crnments would no 
doubt exerci~c ,·aul ion b~fore contem-
plating such h;crarchic:il and sys-
tema tic change~. 

(9) T he notifier system does not seem to 
have contributed significanrly to the 
efficiency of th.: registration work. 
It was suggested that whereever noti-
fiers helongcd to the health system 
(like multirmrposc health workers 
wi th well defined jurisdiction of area 
and population). their heats should 
be dovetailed with those of the local 
regi~trar~ and each MPW is made 
aware ahout the registrar to whom 
he/she is to report the vital events. 
Such a dovctailling would enhance 
the efficiency of the system. 

(10) There were some proposals for 
changing th..: quJntum cf fee-; charged 
for delayed registration under sec-
tion 13 of the Ad and fee~ charged 
for search of' registers for events 
and issue of cxtracis of the registers 
under section 17 of the Act. This 
can be Jc;Jmplishcd by the State 
Government if they so desin: by 
amending, through usual procedures. 
the 1elevant State rules, taking care 
to see 1h:1l such changes do not 
adversely affect the registration 
work. 

(11) As regards monitoring and super-
vision of periodical returns from the 
registrars, it was felt that district 
resistrars could play moro effective 

role. Besides obtaining periodical 
reports about the flow of returns and 
content of registration from the 
periphery and sub-dis trict level autho-
rities (Tehsildar, BOO etc) the dis-
tricts registrars could utilise such 
information in spotting registration 
units with consistently indifferent 
performances and take ~uitable reme-
dial action regularly. 

B. Statistics and Annual Reports 

( 12) Computer facilities may be progres-
sively utilised for processing data 
emerging from the Civil Registration 
Work and Chief Registrars may 
begin making hudget provisions for 
the purpose in their five years and 
annual plans. They may also get the 
CRS registers micro-filmed by making 
suitable plan provisions for the pur-
pos.:. 

( 13) It was recommended that Chief 
Registrars should suhmit annual 
reports on the working of the RBD 
Act, 1969 in time to their respective 
Governments so as to meet the legal 
requirement under the Act. 

( 14) Steps for suhmission of various 
returns would be taken by the con-
cerned authorities within the statu-
tory time limits prescribed under 
the State rules by the State Govern-
ments. 

( J 5) All supplementary monthly returns 
if any when received by the Chief 
Registrar may also be reported to 
the Registrar Genera l, India in the 
usual form. 

C. P romotional Measures 

( 16) Wherever Chief Registrars and Dis-
trict belong to the same cadre, the 
subject of civil registration should 
be a standing item for review at all 
periodica I meetings of the Di.t rict 
Registrars with the Chief Registrars. 

( 17) The State-level Inter· Depa rtmental 
Coordination Committees for Civil 
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Registration may meet regularly at 
least once in a year. F urther, for 
effective follow-up actions, it was 
considered desirable that IDCs may 
tc chaired by the Chief Secretary of 
t he St:ite Government. as far as 
possible. Director of Printing could 
be usefully included as a member of 
such a Commitiee. 

( J 8) 11 was suggested that scoring pattern 
devised by the Office of the Registrar 
General, India for the grant of awards 
based upon good performance in 
CRS-work, may be reviewed. 

( 19) The conference recommended that 
publicity measures need to be geared 
up. Jn particular, publicity films on 
registration system made several 
years ago like "Promptness Pays" 
need to be 1ccast. Besides, new 
films which can have better impact 
also need to be made. 

(20) The Chief Registrars may continue 
persuading whc1evcr necessary their 
State Governments for taking steps 
in a phased manner towards making 
production of birth certificates com-
pulsory at the tin~c of first school 
admission , covering urbar areas to 
begin with. 

(21) The conference recommended that it 
would immensely help if the autho-
rities involved with civil registration 
work in various States/UTs familia-
rise them selves with the working 
of CRS in ot h<:r States/UTs and for 
the purpose undertake visits to other 
regions during which prevalent prac-
tices, problems and attempted solu-
tions in the areas visited may be 
thoroughly studied. 

D Others (inl'ludinr, training programmes) 

(22) As the registers (Forms 11, 12 and 
J 3) con~t itutc permanent records, 
they need to be maintained properly. 
For t his purpose, it would be neces-
sary to have proper record-rooms. 
It was recommended that the R egis-
trar General, India may suggest to 
all Chief Regist rars to provide funds 
for the purpose in the state five year 
and annual plans. 

(23) Registers of births and deaths (forms 
11, J 2 and l 3) as well as certificates 
(forms 8, 9 and IO) constituted 
records of long-term interest. Jt was 
necessary, therefore, that the paper 
used for printing all these forms was 
a high-grade quali:y enabling main· 
tenance of these forms for a Jong 
time. It was recommended that the 
Registrar General, India will provide 
the technical specifications of the 
paper to be used for printing of 
these forms, afler consulting appro-
pria te expert agencies in the matter. 

(24) Shortage of forms, particularly forms 
2, J and 4 was cited as a reason for 
incomplete coverage of vital events, 
It was agreed that Chief Registrars 
will ensure timely and adequate sup-
ply of fcrms, by making advance 
indents and by building up minimum 
~tocks of forms. Wherever consi-
dered necessary, steps may be taken 
to get the CRS forms registers inclu-
ded in the list of "Standard Forms" 
of the concerned Governments. 

(25) There is a need for providing train· 
ing to the local R egistrars. It was 
suggc~tcd that training manuals for 
peripheral officials of the registration. 
hierarchy lik<: Registrars, Notifiers 
and medical personnel will have to 
be prepared. Tt was recommended 
that the Ollicc of the Registrar 
General, India may prepare such 
manuals ba~cd on the provisions of 
the Act and the Model Rules. 

(26) As for trarning of District Registrars 
of large Municip:il Corporation and 
their Al>~i\tant~. it was felt that the 
present ar rangcnicnt~ under which 
the Offke of the Registrar General, 
India conducted twice a-year training-
cour~c co\ ;,:ring approximately 60 
officiab wl!re not adequate. There 
is an urgent need to get all these 
officials trained in a planned and a 
ph:ised manner within the next two 
to three yc::rs. Such a training pro-
gramme can bl·st be operated under 
the aegis of Chiei Registrars them. 
selves particularly of targer States 
with resources-persons party provided 
by the Office of the Re&istrar Geao-
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ral. It was recommended that Chief 
Registrars ma/ work 'out thei r full 
requirements for such time-bound 
training programmes, taking into 
accoun1 the training faci Ii tics avai !-
able with them and finalise them in 
consultation with Registrar General, 
India. 

(27) Similarly the personnel engaged in 
medical certification of cause of death 
and sur\'ey of cause of death (rural) 
also need to be covered by appro-
priate training programmes within 
the next two co three years. The 
authorities in charge of medical edu-
cation may persuade Prc\'cntive and 
Soci al Medicine departments of their 
Medical Colleges to impart short 
training on medical certification, as 
is being done in Maharash1ra. 

(28) During the period of the Third and 
the Fourth Five Years Plans, some 
staff was created at State Headquar-
ters, districts and large municipali-
ties according to the norms then 
worked out. In the case of urban 
areas, such norms were based upon 
the population-size-class of towns. 
By now, nol only has the population 
in various towns grown substantia!Jy 
bul also many new towns have be-
come eligible for placement of such 
staff. Moreover, io melropolitan 
cities like D elhi. Calcu1!a, Bombay 
and ~ladras, the work of CRS, borh 
due to heayy growrh in population 
and due to growing public demand 
for certifica1cs of births and dealhs, 
has increased consider~1bly. The 
workload and the srnlT-norms, t herc-
fore, need to bt: assessed afresh. The 
Regislrar General, India . may ap-
point a study-group for examining 
the current workload of CRS work 
and the norm~ for as>essing addi-
lional staff requiremen ts with special 
reference to the needs of mcl ropoli-
tao cities. Necessity and desirability 
for providing modern equipments 
like personal computers and micro-
proc..:ssors may also be considcrc d by 
this group. Recommendations of 
the study-group may be forwarded 
to the State Governments and Chief 
R egistrars for implementation. 

Swa tantrata Sainik Samman P<'nsion 
to Participants of Arya Samaj 

Movement 

1806. SHRJMATI D. K. BH ANDARJ : 
Will !he Minister of HOME AFFAJRS be 
pleased 10 state . 

(a) the total number of applications 
received so far Stale-wise from participants 
of Arya Samaj Movement of 1938-39 for 
award of Swatantrata Sainik Samman 
Pl'nsion ; 

Cbl lhc number of applications recom-
mended, State-wise ; 

(cl the numi.Jer of applica tions pending, 
S talc·\\ isc ; and 

(d) the \ar1ou~ facili1ics being provid-
ed 10 freedom fighters a1 prc5ent catcgory-
wise? 

THE MINISTER OF STATE JN THE 
MINISTRY OF HOME AFFAIRS (SHRT 
CHfNTAMANI PANIGRAHI) : (a) to (c) 
The informat ion is given in lhe Statement 
given below. 

(cl) Following facilities have been pro-
vided 10 freedom fighters at present by the 
Central Go>ernmcnt. 

( i) Freedom fighters drawing pension 
from Cen tra l Rcvl!nues are allowed to !ravel 
frc<.!ly by firs! class (including AC-II Tier 
Cla)~) over the Indian Railways for a 
period of <'nc year from 1hc date of issue 
of the railway pass. The spouse of the 
freedom fighter or an a1tcndant is also 
allowt:d to accompany the freedom fighter 
in the same class. They arc also enti tled 
10 medical facilities (provided by the Rail-
way) while on journey. 

(ii) Facililies for free medical treat-
ment in Central Government hospitals at 
par with group A officers of the Central 
Government. 

(iii) Free medical facilities in hospita ls 
run by the Bureau of Public Enterprises. 
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Statement 

Name of State Number of applications No. of cases No. of cases 
Rejected 

N o. of cases 
pending received in time sanctioned 

Andhra Pradesh 278 

Bihar 2 11 

Delhi 60 

Gujarat 3 

H aryana 245 

Himachal Pradesh 6 

J ammu & K ashmir 4 
Karnataka 13 I 

Madhya Pradesh 19 

Maharashtra 133 

Punjab 61 

Raj a~thann 47 
I 

Uttar Pradesh 140 

West Bengal 

1339 

Law :ind Order S ituat ion in Delhi 

1807. SHRI C. JANGA REDDY: 
SH R I K.RAMACH ANDRA 
REDDY : 
SHRI KAMLA PRASAD 
RAWAT: 

Will the Minister of HOME AFFAIRS 
be pleased to s tatr : 

(a) tbe number of persons killed and 
injured in Delhi during each of the last 
three yeass and the current year as a rcsutl 
of t:-rronsts activities ; and 

\b) the s teps taken to check terrorists 
activities in Delhi 'i 

THE M IN ISTER OF STATE IN THE 
MlNTSTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE M INIS. 

2 

4 

5 

2 

17 

2 

7 

41 

180 

17 

22 

135 

2 

65 

I I 

91 

12 

19 

99 

655 

96 

194 

34 

1 

105 

4 
2 

64 

8 

25 

49 
26 

34 

643 

TRY OF HOME AFFAJRS SHRJ P . 
CHIDAMBARAM) : (a) The requis ite 
figures are indicated below :-

Year Killed Injured 

1984 4 

1985 57 53 
1986 6 

1987 27 26 

(Upto 31.10.87) 

(b) In order to meet :he increasing 
threat from terrorists 1n Delhi, nearly 
12,000 more posts and purchase of about 
668 more vehicles for the Delhi Polic.e 
have been sanctioned. Setting up of 25 
more police stations, 12, Police sub-divi-
si·ms and three police district s ha\C been 
approved. 100 pickets at strategic points 
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manned by personn~I equipped with auto· 
matic weapons and wi reless sets have been 
set up. Regular coordination mel!t ings are 
held with the officers of the neighbouring 
States and intelligence agencies to monitor 
the activities of terrorists. 

Opertlon of Commercial Enterprise 
on Land Occ·1pied by Illegal 

Occupant 

1808. SHRJ JANAK RAJ GUPTA : 
Will the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to Un· 
starred Question No. 4053 on 21 August, 
1987 regarding unauthorised temporary 
commercial structures and state : 

(a) whether a commercial enterprise 
can be operated on land occupied by illegal 
occupant in Ward- 16 in Delhi under the 
mana,cment of the Department of Rchabi· 
litation ; 

(b) when the su1vey of properties had 
been undertaken and number of unautho· 
r lsed temporary commercial structures had 
been found ; and 

(c) under what prl1v1s1on of law the 
action has been taken against illegal occu-
pants ? 

THE MTNlSTER OF STATE JN THE 
MINISTRY OF HOME AFFAIRS (SHRf 
CHJNTAMANT PANJGRAHI) : (a) No, 
Sir . 

(b) Survey of !Jropcrt ies was last under-
taken in August, 1987. I t was found that 
temporary commercial structures had come 
up in four of the properties. 

(c) Action has been initiated under the 
Displaced Persons (Compensation and Re· 
babilit ation) Act, 1954. 

Sao-Moto References made by Re-
habilitat ion Department 

1810. SHRI KRUPASl NDHU BHOJ 
Will the Minister of HOME AFrAIRS be 
pleased to state : 

(a) the details of suo-moto references 
made by the Department of Rehabilitation 
against the judical judgements on the basis 
or rising prices of land ; and 

(b) the reasons for making such suo· 
moto references ? 

THE MTNISTER OF STATE JN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANJGR AHf) : (a) There 
::ire at present 3 suo-moto references pend· 
i ng before the Authorised Chief Settlement 
Commissioner but none of these were made 
on account of r i ,c in the price of land. 

(bl Public interest. 

Report or Dr. Gopal S ingh Panel OD 

Minorit ies 

I R 11. SH RT SYED SH AHABUDDIN : 
Will the Minister of WELFARE be pleased 
to state : 

(a) the date~ of submis~ion of the 
preliminary and final reports of the H igh 
P ower Panel on Minorities under Dr. Gopal 
Singh; 

(b) whether the report 
printed : 

bas been 

(c) wh('ther the report has been trans· 
lated into Hindi ; 

(d) whether the report is under Govern· 
ment's active con~idcration ; 

(e) whether the report 1s intcnd<'d to 
be tabled in the Parliament ; and 

(f) whether Government will consider 
releasing the report for public discussion 
a s in the case of the Manda) Commission 
R eport before taking decision on its 
recommendations ? 

1HE MINISTER OF STATE TN THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA K UMAHI BAJPAI) : (a) 
The H igh Power Panel on Minorities, 
Scheduled Castes, Scheduled Tribes and 
other Weaker Section~ under the Chairman-
ship o f Dr. Gopal Singh submitted i ts 
interim Report on Minorities on the 31st 
January, 1981 and its final Report on 14th 
June, J 983. 

(b) and (c) Yes, Sir. 

(d) to (f) 'The report is under coosi· 
deration of Government. 
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[ Translatio11] 

Licences for Semi Automatic Arms 

181 2. DR. CHANDRA SHEKHAR 
TRIPATHl : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether Union Government have 
decided to keep the power of issuing licen-
ces for semi-automatic arms in their own 
hand; 

(b) if so, when this power was acquired 
and the number of persons who have been 
issued licences threatafter ; and 

(c) the re:isons for issuing these licences? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE JN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (c) Powers to 
issue licence~ for semi-automatic arms were 
withdrawn from State authorities with 
effect from 8.8.87 and are now vested in the 
Central Government. No licences for such 
arms have been issued by the Central 
Government since then . 

[E11glish) 

Organisation Receiving Foreign 
Contributions in Bihnr 

1813 SHRI SYED SHAHABUDDIN; 
Will the Mini:>tcr of HOME AFFAIRS be 
pleased to state : 

(a) the name of private organisations. 
institutions and individuals in Bihar who 
have received foreign contribut ions during 
the last three years for which the date arc 
available ; 

(b) whether any instances of misuse of 
foreign contribution have come to the 
notice of Government in any case ; 

(c) if so. the penal or regulatory 
action by Government in each case ; 

(d) the names of the organisations in 
Bihar which have been de-registered or 
refused registration under FC (R) Act ; 

(e) the names of such organisations 
which have been required to obtain prior 
permission from Government before accept-
jng foreign contributions ; and 

(f) the names of such organisations 
which have be:n banned from accept ing 
contributions ? 

THE MINISTER OF STATE IN THE 
MINfSTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAJRS (SHRL P. 
CHIDAMBARAM) : (a) The information 
regarding the names of private organisa-
tions. institutions and individuals in Bihar 
who have received fo reign contributions 
during the last three years is so volumi-
nous that it is not fea sible to lay it on the 
Table of the House. 

(b) and (c) There have been some 
instances of violations of the provisions of 
the Act by certain organisations and action 
has been taken under the provisions of 
Foreign Contribution (Regulation) Act, 
1976. 

(d) Information is given below in the 
statement ? 

(e) Daltonganj Catholic Diocese, 
Daltonganj has been required to obtain 
prior perm1ss1on for nccepting foreign 
contribution under Section JO(b) of the 
Act. 

(f) No organisation has been banned in 
Bihar from accepting foreign contributions. 

Statement 

Names of the Organisations in Bil1ar 
which have been Refu.red Registra-
tion Under Foreign Contribution 

(Regulation) Act, 1976. 

I . Maler Punay Jeevan Project, Saheb 
Ganj. 

2. J.I. Social Service Society, Oaya. 

3. Edara Madinatul Ollom Society, 
Azltirnagar, Distt. Serjhbhana. 

4 . Sevamandal Pari var Kalyan Yojna, 
Distt . Dioghar. 
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S . NDBARC (North Bihar Action 
Research Centre), P.O. Mushahu, 
Distt. Muzaffarpur. 

6. Arjak Sangh, Patna. 

7. Gramin Vikas Anusandhan, and 
Prashkikshan Sansthan, Jarnui, 
D.istt. Munger, Bihar. 

8. Rohtas Gramin Vikas Pratisthan, 
Village Chhalo, Rohtas. 

9. Tata Steel Rural Development 
Society, Jamshedpur. 

10. Madrasa Rahemia, Paharpur Bazar, 
Distl. Sewan. 

11 . Millat Academy Educational, Cultu-
ral and Technical Society, Betia. 

12. Board of Islamic Education, 
Hazarebagh. 

13. Raghopur Prakhand Gram Swarajya 
Sewa Sanstban, P.O. Hariraha, 
Distt. Sabarsa. 

14. Darsgab blami, Distt. Darbhanga. 

1 S. Darsgah Isiahi, P.O. B~tiah, 
Distt. West Champaran. 

16. D arasgah Islamic Educational Society, 
Rasoolpur, Distt. Darbhanga. 

17, Gram Vikas Sansthan, P.O. Rampur. 

18. Sarbabara Sangha, P.O. Chandi, 
Distl . Sing Bham. 

1 9. Consortium of Human Enlargment 
and Technology Nature Association, 
Distt. Dcogbor. 

20. Vikas Scva Sanga, At Sekhuchc, 
P.O. Banrchua, Distt. Oodda. 

Jrri~ntion Projects In Sixth P iao 
Period 

1814. SHRI SAIFUDDlN CHOW-
DHARY : Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) the name and number of major 
and medium irrigation projects taken up 
during the Sixth Plan Period, State-wise ; 

(b) the names and number of projects 
completed during the above mentioned 
period, state wise ; 

(c) the cost of the each project, State-
wise and 

(d) the Union Government's ~hare on 
each project, if any ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MJRDHA) : (a) to (c) The requi-
site information is given in Statement-I and 
Statement-II below. 

(d) Irrigation projects are funded and 
implemented by the State Governments. 
Central assistance is given to the States in 
the form of block loans and grants which 
are not tied to any scheme or sector of 
development. 

Statement-I 

Names of Major and Medium Irrigation Projects 1aken up During Sixth Plan ( 1980-8 5) 

SI. Name of the Projec1/State 
No. 

1 2 

A- Major 

Andhra Pradesh 

1. Yelure reservoir 

2. Srisailam R.B.C. 

Latest cost as in 
1987 (Rs. Crores) 

3 

222.93 

386.0S 
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3. Srisailam L .B.C. 

4. Telugu Ganga 

s. Polavaram Barrage 

6. Jurala 

Assam 

7. Champamati 

Gujarat 

8. Narmada (Sardar Sarovar) I.S 

9. Zankari 

10. Sidhumber 

Haryana 

11. Providing Irrigation to Mewar area and 
Patudi Area and water s upply scheme to Gurgaon, 
Faridabad and New Industrial Complex 

12. Conservation Measures by install ing I 500 New 
Sprinkler Irrigation scheme on canal system, 
Lift and F.C. System 

Karnataka 

Dudhganga J .S 

Kera/a 

13. Jdamlayar 

Madhya Pradesh 

I 4. Arpa (Investigation) 

15 . Mahi 

16. Man 

17. Jo bat 

18 . Narmada Sagar 

19. Sindh Ph. II 

Bawanthadi (I S) 

Maharashtra 

20. Lendi (I.S) 

21. Nira Deoahar 

Written Answer.> 178 
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480.05 

843.27 

884.17 

204.75 

47.49 

4520.00 

86.50 

30 62 

69.70 

37.50 

26.00 

3 .00 

72.77 

49.10 

35 .58 

470.57 

26.80 

I 27.81 

42.15 

61.48 
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22. Lower Penganga ( T.S) 

23 . Lower Thirna 

24. Ghosi Khurd (Sawargaon) 

2S . Lower Wnrdha 

26. Lower Wunna 

27. Wan 

28. Arunavati 

29. 1'ultuli 

30. Knrwa 

31. Gated Weir at Khodashi 

32 . Sangola Branch Canal 

33 . Tnlomba 

34. Punad 

JS. Human 

36. Koyna Krishna Lift Scheme 

Manipur 

37. Khuga 

Ori.rm 

(-) Suhernareki..a (I.S.) 

P1111jah 

(- ) SYI Canal ( I.SJ 

(a) Ca rrier Canal 

(b) Di ~tributt<'n system 

Raja.uhau 

38. C'hnmb:il I ift 

39. R:iismg Kota Barrage 

(-} Sarda r Sarovar (I.SJ 

Tamil Nadu 

Written AJ&lwrs 180 
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207.14 

62.08 

464.82 

92.S9 

S2 09 

34. 14 

33.23 

35.61 
J J.20 

J.24 

22 J.93 
73.83 

13.30 

61.90 

J 87 .90 

34.00 

391.49 

274.00 

S9.60. 

Us.<0 

0.56 

347.72 

40. Modernisation of Periyar Vaigai System Stage II 58.45 

41 . Par:imbikulam Aliyar Project Ayacut Extension 83. 70 
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8 . Medium Projects 

Andhra Pradesh 

J. Tamileru 

2. Varadarajaswamy Gudi 

3. Andra Res. Across Cbampavatbi 

4. Buggavanka Res. 

5. Maddileru Res. 

6. Anicut Across Manzira 

7. Reservoir Across Polamavagu near Mallapuram 

8. Upper Kaulsanala 

9. Reservoir Across Bahuda near Baddapadu 

10. Reservoir across Burradakatra 

I J. Peddavagu near Ada 

l 2. Peddavagu near Dasnopur 

13. Modikuntavagu near Krishnapuram 

14. Chamalamvagu near Irkapatti 

1 s. Sileru D iversion 

Assam 

16. Hawaipur Lift 

Bihar 

17. Sindbwarni 

18. .Sonua 

19. Latratu 

20. Tori ow 

21. Suru 

22. Nandini 

23. Tap Kara 

Gujaral 

24. Karma I 

2S. M athal 

26. Cbopavav 
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8.44 

13.97 

13.25 

9.l 8 

7.60 

3.00 

10.65 

6.99 

JI . 70 

46.00 

26.32 

8.00 

17.50 

3.66 

12.00 

3.20 

6.89 

11.48 

25 .23 

7.37 

3.98 

4.8 5 

3.35 

3.09 

2.39 

•.99 
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27 . Beracbia 0.83 
28. Don 1.28 

29. Kbambbalav 4.70 

30. Bangawadi 3.30 

31. H amipur 1.23 
32. Sonmati 2.45 
33. Raidy (Eraidy) 4.69 
34. Rangamati 2.23 
35. Vrajani 3.14 
36. Dai (Miosar) 6.85 
J7. Edalwada 2.46 

38. Lakhanka 2.84 

39. Mukeshwar 16.00 
40. Fategadb J.J 9 
41. Falla (Kankawati) 4.J 4 

42. Kakadiamba S.04 
43. Malgadb 1.27 
44. Kalagbogha 1.41 
4S. Jswaria 2.3 1 
46. Nyari-IJ 5.60 
47. Und-11 8.97 
48. Dzat (Dharafad) 5.42 
49. Veradi 3.22 
so. Macbhu-Il 3S.72 
SL Men 13.69 
52. Aoi 10.04 
S3. Goma 9.S2 
54. Val an 10.02 
SS. Bakrol J0.28 
56. Karly ad 1.51 
57. Daredc (Melan) 6.51 
58. Bangawadi l .83 
$9. Ramoatb 4.59 
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60 Aji-IV 7.76 

61. Gunda 3.35 

62. Mithnpur 9.81 

63. Macbhu·IIJ 4.56 

64. Di.at·ll 19. l 0 

65. Hathiwan 2.17 

66. Ubch·H 10.87 

67. Kazipur 0.60 

68. Khato 0.51 

J/imachal Pradesh 

69. Bath Valley 5.00 

Jammu and Kashmir 

70. Ans Canal 6.21 

7 I. Battery of I 00 tubewcll~ N.A. Transferred to 
Minor frrigation 

Karnataka 

72. Hirahalla 18.34 

73. Arkavathy (NP) 24.70 

74. Uda1hora thalla (NP 1 18.60 

Kera/a 

75. Vamanapuram 37. 12 

76. Meenachil 49.56 

77. Banasurasagar 11.3 7 

Madhya Pradesh 

78. Cbirpaoi 21.20 

79. Bah 36.17 

80. Mabuar 29.48 

81. Kanbargaon 9.60 

82. Gej sun 
Bara bar 

9.15 
83 . 

Lakbundcr 15.19 
84. 
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85. Kascrteda 

86. Dcjladcwda 

87. Barnai 

88. Mahan 

89. Bandia Nalla 

90. Sagar 

9 t. Kunwari Lift 

Maharashtra 

92. Deogad 

93 . Hitawanc 

94. Sonwad 

95. Urmodi 

96. Bori (Solapur) 

97. Shabanpur 
98. Karwappa Nalla 

99. Dchali 

100. Sankb 

101. Mun 
102. Nagasakya 

103. Sbivna Takali 

104. Borgaon Tonk 

105. Amravati 

106. Patgaon 

107. Upper Manar 

l 01. Raigavan 

109. Sakal 

110. Pakadigudcm 

111. Rui 

112. Deorjan 

113. Kasarsai 

114, Bor Dahcaaon 
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18. 17 

26.44 

S.94 

51.48 

5.01 

22.S 1 

2.66 

22.23 

38.14 

11.67 

28.52 

26.10 

22.80 

12.84 

14.98 

11.08 

21.42 

7.97 

23.69 

1.84 

3.58 

7.39 

23.06 

3.51 

3.04 

7.25 

3.49 

1.36 

4.0S 

5.12 
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115. Masalga 

116. Jam 

117. Tujnapur Lift 

Orl.rsa 

11 8. Badanalla 

Punjab 

1J 9. Constructi-:>n of Disty. Minor and Bridges 

Rajas than 

120. Cbappi 

121. Bilas 

122. Sawan Bbadon 

123. Pa rwan Lift 

Tamil Nadu 

124. Vaniar Reservori 

125. Strengthening of Periyar Dam 

126. Thoppaiyar Reservoir 

127. Ichambadi Anicut 

128. Siddhamali Reservoir 

129. Noyyal Reservoir 

130. Kuthiraiyar Reservoir 

13 1. Orathupalayam 

132. Vembakottai Reservoir 

133. Anaimaduvu Reservoir 

Tripura 

134. Khowai Stage-I 

135. Manu 

Uttar Pradesh 

136. Balanbakhar Diversion 

13 7. Balanhar Marihan Feeder 

138. Oumta Nalla Dam 

Wrlttnr AIUW~rs 190 

3 

2.90 

7.00 

2.90 

38.87 

4.00 

21. 79 

7.43 

10 2 1 

5.20 

12.04 

10 .73 

5.92 

3.94 

4.79 

12.95 

9.00 

I 5. 76 

4.1>7 

8.29 

17.56 

13.50 

1.80 

2. 73 

S.03 
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139. Bboba Pump Canal 

140. Khaprar Dam 

Delhi (UT) 

141. Extension to affluent irrigation system from Okhla 
Treatment Plan 10 the areas of Mebrauh and 
Najafgarh Block . 

Note : N.A· = Not Available. 
I.S. = Inter-Strue. 

Sta tement Il 
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3 

2.31 

1.30 

6.90 Scheme since 
dropped 

Nemes of the Major and Medium Irrigation Projut Completed during Sixth Plan 
J 980-85 

S. No. Name of the Project/State Cost as 
in t 984 

(Rs. C!'rores 
- ------------------------ - --

A. Major 

Andhra Pradesh 

1. Samalkot Summer Storage Res. 

Bihar 

2. Kosi Barrage and Eastern Canal 

3. Rajpur Canal 

Gandak Stage-I (1.SJ 

4. Sooe high level Canal 

Gujarat 

s. Kakrapar 

6. Mahi Stage-I 

7 • KadanB (Mahi Stage-II) 

8. Ukai 

Haryana 

(-) Beas Uuit-1 and its Extn. (I.S.) 

(-) Beas Unit-ll and its Extn. (I.SJ 

l>· Sewaoi Lift 

J.43 

N.A. 

N.A. 
N.A. 
N.A. 

23.44 

43 .60 

98.46 

136.43 

9.13 

39.24 

23.84 
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10. Augmentat ion Canal 

Madhya Pradesh 

11 . Chambal (1.S.) 

12. Bhander Canal 

13. Tawa 

14. Barna 

1 S. Hansdeo Rt. Bank Canal 

16. Sukta 

Maharashtra 

17. Bagh 

18. Mula 

19. Iliad oh 

20. Kai 

21. Tulshi 
Orissa 

22. Mahanadi Delta 

23. Salandi 

Punjab 

24. Beas Unit I and its Extn. ( l.S.) 

2S. Beas Unit IT and its Extn. (1.S.) 

26. Diversion Weir of Shahnahar Canal 
(Shahnahar Barrage) 

Rajas than 

(-) Beas Unit 1 and its Extn, (I.SJ 

(- ) Beas Unit-II and its Extn. (LS.) 

TamU Nadu 

27 . Chittarapattaoamkal 

28. Modernisation of Vaiaai Channels 

29. Modernisation of Periyar Vaigai 
System State-I 

3 

lS.84 

86.19 

2.37 

102.08 

16.08 

14.31 

12.61 

N.A. 
32.62 

N.A. 
8.61 

7.32 

13.69 

S9.05 

3482 

3.99 

137.74 

7.61 

8.81 

Sl.88 



195 Written Answers NOVEMBER 18, 1987 Written An1wers 196 

2 3 

Uttar ?radesh 

30. Ramganga Dam 137.17 

31. Adwa Dam 8.10 

32. East Baigul Reservoir 7.67 

33 . Dohrighat Sahyak 11.17 

34. Parallel lower ganga canal 49.44 

35. Strengthening Sarada Sagar 6.37 

Wesr Bengal 

36. Mayurakshi 20.46 

8 . M edium 

Assam 
1. D ikharu 0 .67 

Blhar 

2. Uderasthan 4.48 

3. Paimer Barrage 2.44 

4. Baksa 2.3 9 

s. Tajna Barrage 0.52 

6. Bhutanduba Reservoir 1.06 

7. Anjanwa 0.94 

8. Nokti 2 SS 

9. Construction of Water Courses 0.28 

10. Janas~i Reservoir 0 .92 

11 . Sundar S.84 

12. Badua Second Supplinetary I. 3 7 

l 3. Gobai barrage 2.73 

14. Ori a Danra S.37 

15. Left Banki 0.99 

16. Chirkha Rescrv•>ir 3.3 1 

17. Hiru Rsservoir 2.61 

18. Lotia 2.83 

19. Chinda 3.89 

20. Paras 6.66 
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21. Masaria 

22. Jaipur 

23. Palna 

24. Lar1ara 

2S. Badwa Upper Nalla 

26. Pandarwa 

27. Renovation of Buchupa Dam 

Gujarat 

21!. Kalindri 

29. Pho pal 

30. Ba gad 

3 l. Shingoda 

32. Baldcva 

33. Chhaparwadi (Jetpur) 

34. Rami 

JS. Ambajal 

36. Raval 
37. Godathad 

38. Wanklcshwar Bhey 

39. Kharo 

Haryana 

40. Lining of Haosi Branch RD0-60 

41. Remodelling and lining Delhi 
branch and Delhi Tail distributary 

42. Raising Capacity of Bibipur Lake1 

Himacha/ Pradeslr 

43. Oiri 

44. Bhabour Sahid Lift Ph. J 

Karnataka 

4S. Rajolibanda 

46. Ha11ri BommaoahaUI 

47. Dbarma 

Wrillen Answers 198 
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2.01 

3.45 

6.26 

1.73 

2 .2S 

1.5~ 

0.'}f.. 

J.81 

3.57 

4' 07 

3.00 

1.34 

2.90 

2.31 

0 .99 

3 .53 
0 .99 

1.3 7 

CJ. SI 

3.1 s 
, ,27 

2.12 

8 .70 

1.23 

3.56 

4.26 

l .Sf 
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48. Tunga Anicut 3.29 

49. Chikhole {Reconstruction) 3.50 

50. Cbandrampalli 2.09 

51 . Narihalla 3.66 

Madhya Pradesh 

52. Chandrakesbar 3.55 

53. Bhainsakhedi 0.94 

54. Kethan 1.33 

SS . Putka 1.25 

56. Mehgaon Tola 1. 75 

57. Jarmora 3.36 

58. Jhumka S. 14 

59. Arnia Bahadur pur 2.53 

60. Narau 3.52 

61. Keketo Tirgra Ph. T 1.96 

62. Mod Sagar 1.84 

63 . Udanti N.A. 

64. Bhanpur Canal N .A. 

65. Cbaldu N.A. 

66. Bichhia l.60 

67. Pipliakumar 1.04 

68. Kerwan 2.02 

69. Kazi Khedi 1.49 

70. Makroda 1.93 

71. Paroneh 1.21 

72. Saheb Zhedi 2.60 

73, Majhaaoo 1.62 

74. Cborborarl 0.83 

75. Waghya Nalla l.6 3 

76. Baraoadi Ph. I 0.63 

77. Kinkari Nala 2.45 

78. Ruse 1..13 

7P. Bijna 1.69 
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80. Johilla 2.29 

8 I. Umrer 2 .. 11 

82. Ma nsoorwari 2.71 

83. Mahrci 0.48 

84. Amkoi 1.60 

85. Naktara 0.99 

86. Shamsharpura 0'69 

87. Barmandal 0.53 

88 . Saka Ida 1.97 

Maharashtra 

89. Dinanadi S.2S 

90 . Adhala 2. 77 

0 I. Kanholi (V) 3.92 

92. K alzar 4.33 

93. An er 8. 37 

94 . Suki S.66 

95. Bori 4.SO 

96. Ghatshil J.3S 

97. Pangaon (Hingni) 2,88 

98. Kesarnalla 0.75 

99. Chandrabhaga 1.48 

100. Chulbandh 1.$0 

l 0 I. Chargaon 4.39 

t 02. Maso II 4.71 

103. Taw11rja 4.73 

104. T aklibhan 0.75 

JOS. Mandohal 3'25 

106. Sidhewadi 1.56 

107. Basappawadi 1.81 

108. Paid hag 1.75 

109. Mandwa l.O. 

110. Son al 4,tt)' 
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111. Sbcokadari 

112. Um• 

113. Salchalinala 

114. Deo1an Tank 

115. Makar dbokra 

116. Mordbam Nalla 

11 7. Renaapar 

118. Bethekar Bothali 

119. Chandainala 

120. Ambadi 

121. Lahukl 

122. Ajantha Andbari 

123· Saraswati 

124. Borna 

12S. Pethwadaj 

126. Muhalingi 

127. Nagsari 

128. Wahepbal 
129. Shahajani Aurad 

130. Whati 

131. Turori 

132. Girakaal 

Orfssa 

133. Dabuka 

134. Salpala 

135. IC.ala 

136. Ramanadl 

137. Nesa 

131. IC.hadakai 

139. Diba 

Tamil Nadu 

140. Gataoar &uervolr 
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3 

2.10 

3.68 

J.26 

3 1.S 

6.80 

1.06 

J.00 

2.08 

3.13 

2.18 

1.09 

2.67 

1.78 

3.SS 

J. 70 

0.91 

2.10 

J.97 
1.12 

2.31 

J.89 

1.3S 

J.47 

2.11 

6.33 

0.83 

1.33 

8.99 

14.72 

2.11 
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14 l . KaruppaanadhJ 

142. Pa}ar Porandalar 

143. Murudbanadbi Reservoir 

144. V aradhamanadhi Reservoir 

145. Oundar Reservoir 

146. P . T . Rajan Canal 

J 47. Improvement to Veeranam Channel (Pilot Study) 

148. Sirvalar (Irrigation portion) 

J 4 9. Varaltupallem Reservoir 

150 . Gunderipatlem Reservoir 

1 S l . Pam bar Reservoir 

l 52. Vembakattai Reservoir 

Uuar Pradesh 

153 . Dalmau Pump Canal Staac-U 

154. C'hillimal Pump Canal 

15'.'i . Ramganga Valley 

156. L.asrcr Valley 

1 5 7. Kbara Canal 

I 58 . Hindon Barrage 

Wtst Bengal 

159. Perga 

NOTE: 

N.A. 
1.S. 

Not available 

loter-Statc 

3 

2.74 

5.65 

3-20 

1.88 

1.22 

0 .79 

0.13 

8.51 

1.92 

J.4 3 

J.60 

4.67 

2.30 

1. 7 1 

1.Ul 

J. 78 

4.55 

4.7 3 

0 .93 
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........... t ol -loJeet Dt. 
...... o.ta& EmeqeKy 

18U. SHRl SURESH KURUP 
Will the PR.IMB MINISTER be pleased to 
state : 

(a) the number of Central Government 
employees dismissed during Internal 
emeraency in 191S · and 1976 under Art . 
311(2) (c) ; 

(b) how many of them have been 
rtfnstated ; and 

(c) the reasons for their reinstatement 
and also the reasons for not relnstattna 
others? 

THB MINISTER OF STATE IN THB 
MlNISTR. Y OF PERSONNEL. PUBLIC 
ORIEVANCES AND PENSIONS AND 
MlNlSTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRJ P. 
CHIDAMBARAM) : (a) In the case of 71 
employees, orders of dismissal or removal 
from service were pused. 

(b) and (c) In the case of 62 employees, 
orders of reinstatement were issued after 
review. In the case of 9 employees, no 
review waa considered necessary. 

Ctearuce to KoUerru Lake Dnelop-
-t Project of Aadbra Pradeab 

1816. SHRI B. SAMBU : Will the 
Minister of WATER. RESOURCES be 
pleased to state : 

(a) whether clearance has not been 
alven to the project of Kolleru Lake 
Development in Andhra Pradesh : 

(b) ir so, the reasons for delay ; and 

(c) when the project is likely to be 
given clearance ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINIS-
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA) : (a) No such 
project report has been received from the 
Government of Andhra Pradesh. 

(b) and (c) Do not arise. 

Mini...., Calorie for Weaker Sectlolt 

1817. SHRI K . KUNJAMBU: Will 
the MINlSTER OF PLANNING be pleased 
to state : 

(a) whether any study has been con-
ducted to find out tho minimum ctioric 
intake of the weaker section or the popula-
tion ; and 

(b) if so, !he position in this regard 
in the various plan periods~ beginning from 
the first five year plan ? 

THE MINISTER OF STATE IN THB 
MJNISTRY OP PLANNING AND MINIS-
TER OF STATE IN THE MJNISTRY OF 
PROGRAMME IMPLEMENTAT(ON 
(SHRI SUKH RAM) ; (a) and (b) No, 
Sir. However, the National Sample Survey 
Organisation has estimated the intake or 
nutrients by monthly per capita expenditure 
classes from consumer eapenditure surveys 
or 27th (1972-73) and 32nd (1977- 78) 
rounds. The results of these surveys arc 
given in the statements I and 11 below. 

Statement-I 

Ptr capt/a tntrgy (Colorit Intake ptr ditm by monthly ptr capita txptndit11rt classts as 
ptr 21th Round ofNjSO (Octobtr 1912-Stpttmbtr 1973 

Monthly rxpenditurc Per capita per diem intake 
clau In Rupees Rural Urban 

1 2 3 

O-ll 776 424 

J3-l~ lOJS 194 
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2 3 

15-18 1220 1051 
18-21 1398 1208 
21-24 l 586 1379 
24-28 1743 1438 
88-34 1944 1610 
34-43 22 10 1802 
43-55 2538 1980 
55-75 2929 2266 
75- 100 3439 2563 

100-150 4110 2879 

150-200 552 1 3533 
200 nbove 699 1 4150 

ALL CLASSES 2266 2107 

Statement-I J 

Per rn11s11mer unit per diem intake of calorie by month /y per t apita txpt11dit11rt 
C/ns.1se as per 32nd round of 1977-June 1978 

-- ---------
Mon1hly per capita --~_!:_consumers unit per diem ___ 
expenditure classes intake of calories 

in rupees Rural Urban 

2 3 
- ---

0- 10 242 366 

J0- 15 916 759 
1s - 20 1251 955 
::?0- 30 179 1 1504 
30- 35 2114 1678 
JS 40 2307 1946 

40- 50 2557 2137 

50--60 2860 2322 

60 - 70 3108 2565 
70- 80 3387 27 46 
80-100 3707 2965 

100-150 4239 3565 

150- 200 5028 4063 
200-300 4644 

200-above 6446 ' 
300-above 6330 

All Classes 2978 2924 
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Scientific P lan to Fight A1:aln1t 
Drought Situation 

18 18. SHRI PRAKASH CHANDRA : 
SHRJ SUBHASH Y ADAV : 

Will the PRIME MINISTER be pleased 
to state : 

(a) whether Government ha\e any 
scientific plan under con~idcration to fight 
the drought situa1ion m the country ; and 

(b) if so, the details ? 

THE MINISTER or STATE IN THE 
MINISTRY OF SC'llNCT ANO 1 GC'HNO-
LOGY ANO MINISTI:R or STATE IN 
THE J)fPARTMLNTS or OCEAN 
DEVELOPMLNT, ATOMIC' rNERGY , 
E LECTRONICS AND Sl>AC'E tSH R I K.R. 
NAR AYANAN) · (a) and (h) Yes Sir. 

The Government of Indi a has evolved 
programme~ of action 10 fight against 
drought u~mg S & T input~ through various 
agencies like the Indian Cour~il of Agri-
cultural Re~carch, Council of Scientific and 
I ndustri:il Re carch. D.:partment of Space, 
Department 0f \gm.ult ure, Department 
()f Rural De\(:lopment. Dcpanment of 
Science and Technology ;ind the Depart· 
ment of Water R1:\ourCC'- . 

All the concerned departments have 
several prorrammc\ whc1.: S & T input<> are 
used in dcfini11g prec1~cly the drought 
affected :1r1 .. 1~ a\ well :l'• the d'rought prone 
areas. Su table aml.'lwrati\'I.! ~tcps like 
ensuring water r.upply fo1 1nii,ta•ion and 
d rinking, scientific pro~pel:tion for water 
resource.,, 1emoval or contaminants from 
d rinking water, tic. have been acli\cly 
p ursued by lhe'c departrncnt, . 

A coordinated meeting of all the con-
cerned sc1en11fic and ti-er department~ 

deal ing with the drought was conducted on 
J lth September, I 987 wherein each of the 
agencie<; has been :idvised to identify 
progr:immcs and give a thrust in the 
ensuing annual plant<; to meet the drought 
situation. A coordinated plan is being 
developed with objectives of finding long 
term und medium term solution for a 
permanent relief from the effect of drought. 

[ Tsanslation] 

Inceothes for Jos talUog More Tube 
Wells in M adhya Pradesh 

1819. DR. PRABHAT KU MAR 
MJSHRA : Will the Minister of WATER 
RESOUR CES be pleased I<' s tare : 

(a) the incentive being i?iven by Union 
Government for mo1c tube wells in States ; 

(b) whether big rig machines arc being 
given separately to Madhya Pradesh fo r 
installing deep tube \Velis ; 

(c) whether more Caci Ii tics ore being 
provided in lhc hi lly tribal areas of 
M adhya Pradesh ; and 

(d) if so, the s1eps taken on this 
regard ? 

THE MINISTER OF STATE OF TH E 
MJNJSTRY OF TEXTILES AN D MINIS-
TER or STAT.C OF T ll .C M INISTRY OF 
WATER RESOURC'rS (SHRI RAM 
NIWAS MIRDHA} : {a) Minor l rri1rntion 
Schemes are funded and implemented by 
the State Go\ernments. The Central 
Government provides as~b1ance to accel~ 
rate minor irrigation programmes \\hich 
include tube wells 

(b) Under the Centrally Sponsored 
Scheme for strengthening of ground wnter 
and surface water (Minor l rrig:ition) 
Organisations in States and Union Terri· 
eories, there is provision for giving assis· 
lance for purcha~e of equipments including 
drilling rigs. No proposal has been 
received from the Government of Mudhya 
P rndesh during the Seventh Plan for assis-
tance under the scheme. 

(cl and (d) Central assistance for this 
purpose is released for the Stale as n whole ; 
n o area-wise allocation is made. 

[ English] 

Abld Hussain Review Committee 

1820. DR. A.K. PA TEL : Will the 
l'RIME MINISTER be p leased to stoic 
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(a) whether the Abid Hu~sai n Review 
Comm1ttec's rccomm:ndation; hl ve been 
considered by Government ; 

(b) if ~o. the num"ier of rccom menda-
ti•>nS accept1:d far 1mph:mcnlation ; and 

(c) whether the decision on the re-
organisation of the laboratories of the 
Council of Scientific and Industrial Research 
h as been taken ? 

TH E MI N ISTER OF STATE TN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPM ENT, ATOMI C ENERGY, 
ELECTRONrCS, AND SPACE (SHRI K.R. 
NARAYANAN) : (a) to (c) The Abid 
Hussain Review Committee's re commenda-
tions arc still under consideration of the 
Government. 

Implementat ion of Terrorists a nd 
Disruptive Activities (Prevention) 

Act 

1821. DR. DATTA SAMANT: 
SHRIMATr PATCL RAMA-
BFN RAMJIBHAI MAYAN! : 
SHRI UTTAM BHAI H. 
PATEL: 

Will 1he Min1Mer of HOME AFFAIRS 
be pleased to state : 

(a} the names of States where the 
Terrorists and Dis1 up1ivc Activities (Pre-
vention) Act has come into force ; 

(b) the number of persons arreMcd 
under 1hb Act till 15 ' October, 1987 in 
Gujarat State ; and 

(c) whether Government have received 
any complaint regarding misuse of this 
Act and if so, the enquiries made in the 
matter ? 

THE MJNISTrR OF STATE IN THE 
MINISTRY OF Pr:RSONNl:.L, PUBLIC 
GRlEVANCES, AND PENSfONS AND 
MINJSTER or STATE I N THC MINIS-
TRY OF HOME AFFAfRS (SHRI P. 
CHIDAMBARAM) : (a} The Act came 
into force with effect from 24th May, 1987 
throughout the country. 

(b) 2234 per~on\ ha\c been urcsted 
under the Act till 20th October, 1987. 

(c) A complaint w.1,, rcce1\Cd in res-
p::ct of Gu Jarat Gc•\ernment of Gujarat 
was addrcs~cd in the mauer As a result 
of review made hy the Slate Go\ernmcnt 
charge~ under the Act have been dropped 
in many cases. 

Distribut ion of Wafer~ of Gandhi 
Sagar Dam 

182::? . SHRI KAMMODll AL JATAV: 
Will the Minister of WA Tl R RESOURCES 
be pleased to stare : 

(a) the formula adopted for distribu-
tion of wa1cr bcl\~..:cn RaJa~lhan and 
Madhya PracJe~h from Gandhi Saaar. 
D am; 

(b) whether Madh>a Pradc~h " getting 
irs full share of water at p1cscnt on the 
basis of the above distribution ; and 

(c} if not, the rcasom therefor ? 

THL MINISlLR OJ S I ATJ OJ TH£ 
MI NISTRY Or n .>..llLLS AND MINIS. 
TER OF SlAlL Of ·1 HL MINISTRY OF 
WATLR RLSOURC'LS (SHRI RAM 
NIWAS MIRDHA) : Ca) Under ugreement 
retwecn the two States, the 1rriga1100 and 
power bcnefih from the Gandhi Saaar Dam 
arc to be shared equally by the States of 
Madhya Pradesh and Rajasthan. 

(b) and (c} The re.,crvorr rs 1eaulated 
by a Standing Committee of the lnt:r·Slatc 
Control BoJrd of Madhya Pradesh and 
R ajasthan. The detail' of \httcr received 
by each Stale aie not 111ain1amed at the 
Centre. 

PM's \ i6it to Burma 

1823. SHRI l \YYAPU REDDY: 
Will the M1m~tcr of LXTLRNAL Af PAIRS 
be pleased to state : 

(a) whether the Prime Mrnist1.r mtends 
to visit 10 Bu rma In De..:cmbcr, 1987, and 

(b) if so, whether any aaenda has been 
fixed for the visit ? 
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THE MTNTSTER OF STATE TN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRr K . N ATWAR SINGH ) : (a) and 
(b> Details of a proposed visit to Durm.i 
by Prime M inister are under disc ussion 
through diplomatic channels. 

[Translation] 

Kolayat and Gajner Lift Irrigation 
Schemes on Indira Gandhi Canal 

I 824. SHRI MANPHOOL SINGH 
CHAUDHARY : W ill the Minibtcr of 
WATER R ESOURCES be pleased to state : 

(al whether K olayat and Ga;ncr lift 
irrigation Schemes form part of Indira 
Gandhi Canal Project ; 

(b) the expenditure likely to be mcurred 
on both the lift irrigation Sehemes and the 
capacity of each of these schemes and the 
acreage of land to be irrigated and the 
number of villages likely to be bupplied 
drinking water under these schemes ; and 

(c) the t imc by which digging work for 
these schemes is likely to be started ? 

THE MINI STER OF STATE OF T H E 
MINISTRY OF TEXTILES AND MINTSTER 
OF STATE OF TH E MINI STRY or 
WATER RESOU RCES (SHRI RAM 
NIWAS MIRDHA) : (a) Yes, Sir, 

(b) The salient features of the two lift 
schemes are given in the ta ble below :-

Kolayat Gajncr 

(i) Revised cost (Rs. 
crorcs) 74.66 50.36 

(ii) Canal Capacity 
(Cumec) 

(iii) CCA (ha.> 

(iv) No. of villages / 
'Dhanis' proposed 

19 ,80 12.66 

77,756 49,537 

to be provided with 
drinking water. 21 villages 18 villages 

and and 3 

' ohanis 'Dbaois 

<c) Suney and invcsti(!ation work ne 
being taken up this year. Bulk of the 
work towards development of irr igat ion 
potential and provision of drinking water 
supply on t hese two schemes will, however, 
be executed only in the Eighth Five-Year 
Plan. 

[English] 

Silting Problem in Kosi Project 

1825. SHRJ MAHADfR PRASAD 
YAD/\V : Will the Min1Mcr of WATER 
RESOURCES be plca~ed to state : 

(a) whctl"cr Ko~1 1'1 01cct in Blhar is 
facmg acute :.ilting problem ; 

(b) \\hether the barrage on the Ko~i 
ri .. cr hu~ pas•cd its C'l.ptry l11n1t ; and 

(c) if so, step~ Go\ ernmcnt propose to 
take in this regard '> 

THE M INJSTJ:R 0 1 STATL Of- THE 
MINISTRY OF TEXTll LS A1 D MINIS-
TER OFSTAH WAl!R R LSOURCES 
OF MINISTRY OF (SH!ll RAM N IWAS 
MIRDHA) : (a) and (b} No, S11 

(c) D ocs not ari~e. 

Convention on Tribal Problem~ 

1826 SH RI SATYf 1DRA NARA-
YAN STNHA: Will the Minister of HOME 
ArFATRS be plell\Cd to state : 

(a) whether a convetion on tribal pro-
blems was held in R anchi in October. 
1987 ; 

(b) whether thi ~ highlighted the pro" 
blems of tribal~ Md suggested separatist 
ideas; 

Cc) whether Go,,,ernment arc aware of 
11s recommendat ions ; and 

(d) if so, the detail~ thereof? 

THE MINIST.ER OF STAT!:. JN THE 
MIN ISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINlSTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P . 
CHJDAMBARAM) ; (n) to (d) A three 
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day comention of All India Consultatioa 
of Indigenous & Tribal Peoples AfTa11s 
was held on Oct. J 7-19 , at R unchi. The 
convention launched "an Indian Council 
of Indigenous and Tribal Peoples (ICITP)''. 
a new forum to p1 oject the grievances of 
t he indigenous people and promote the 
demand for autonomy of tribal area~. ll 
adopted a resolution demanding the 
status of Scnedulcd Tribes for all those 
tribals who do not at present ha\e the 
status of "scheduled Tribes". It was also 
decided to publish a 'tribal festival 
calender' and institute an award for tribal 
literateurs under the aegis of the IC ITP. 

Insta llation of Tube-Wells in Kcrola 
\\ ith World Bank Assistance 

J 827. PROi-. K .V. THOMAS . Wtll 
the Minister of WATER RLSOURCI:S be 
plea~cd to sta te the allocation made from 
the World Dank assistance to Kerala for 
the last three years for installation of tubc-
wells and the number or tube-walls rut 
into op.:ration and the number still under 
construction ? 

THE MJNJSTCR or STAT[ OF THI:. 
MINISTRY OF TEXTILES AND MINISt 
TER Or STATI:. or THE MINISTRY OJ 
WATER Rl:.SOURCES (SH RI RAM 
NIWAS MJRDHA) : There is no World 
Bank assisted tube-well project in Kcrala. 

Execution of Narmada Valley Projcc t 

1828 DR. D.N. REDDY: 
SHRI THAMPAN THOMAS : 

Will the Minis ter of WATER RESO-
URCl.:S be pleased to sta te : 

(al whether Govc1 nment have approved 
the N..irmada Valley Projects ; 

(b) the estimo:tcd cost of the projects, 
t he funds earmarked in this plan and the 
t ime stipulated for its execution ; 

(c) area wh·ch will be ~ubmerged be-
cause of the project ; 

(d) whether there is any altcrnat1vc to 
reduce the number of villages which Y.ill 
submerged ; 

propose to 
en~ure imple-

<c) whether Go\crnment 
set up a central aulhority to 
mentation of the project ; and 

(f ) if so, details thereof 1 

THE MIN ISTER O F STATE OF THE 
MIN ISTRY OF TEXTILES AND MINIS-
T ER OF STATE OF THE MIN ISTRY OF 
WATER. RESOURCLS (SHRI RAM 
NlWAS M IRDHA) : (a) The Sa.rd ar Saro-
var and Narmada Sagar Projec ts have 
sir.cc been cleared techno-economically and 
from environmental angle and u nder the 
Forest (Conservation) Act, 1980. 

(b) T he projects are estimated to cost 
about Rs. 5600 crorcs, and an outlay of 
Rs. 88.'I cron:s has been approved for these 
IY.o rrojcct~ in the irrigation sector dur ing 
the 7th Plan. The completion of the pro-
jects will depend upon the resou rces made 
available in the Annui:J and subsequent 
Plans. 

(c) The rrojcets arc likely to submerge 
about I ._28 Jakh hectares. 

(d) No such proposal has been received 
from the Narmada Da~in States . 

(c) and (f) Centre has set up the 
Narmada Control Authority to O'vctser t he 
provi~iOO\ of cnviro11ment:il safeguards and 
rchabi111at ion of oustccs, 

US Hi'lp for Ocean Bed Explora tion 

1829. SHRI V.S. VJJAYARAGHA-
VAN : Will the PRIME MIN ISTER be 
pleased to state : 

(a) whether India has sought the he lp 
of the USA for exploring the Ocean bed ; 

(b) if so, the details thereof ; 

(c) whether India has formulated any 
long term plan for the exploitation of the 
ocean wealth ; and 

(d) 11 so, the details t hereof? 

T HE MINISTER OF STATE IN THE 
~lNISTRY OF SCIENCE AND TECH NO-
LOGY AND MINISTER OF STATE IN 
TH E DEPARTME TS OF OCEAN DEVE-
LOP MENT, ATOMIC ENER GY, ELECTRO-
NICS AND SPACE (SHRl K .R . NARAYA-
NaN) : (a} No, Sir. The Department of 
Ocean Development has not ~ought any 
help from USA for exploring the ocean bed. 

(b) Does not arise. 
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(c) and (d) Yes, Sir. A long trme 
plan bas been formulated for the exploi ta-
tion of ocean wealth such as livi ng and 
non-Ii vi ng resources, polymetallic nodules, 
energy from the sea, marine chemicals etc. 
All these programmes are in variou~ stages 
of implementation. 

Relief a nd Rehabil ita tion of 1984 
Riots Vict ims 

1830. SHRI SYED SHAHABUDDIN 
Will the Minister of HOME AFFAIRS. be 
pleased to state : 

(a) the progress made towards the 
relief and the rehabilitations of the victims 
of Delhi disturbances of 1984 ; 

(b) brief particulars of the relief 
schemes along with the number of applica-
t ions and the number of cases decided in 
each case ; and 

(c) the progress made towards the pro-
secution of the culprits ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) and 
(b) A statement is given below. 

(b) Jn all 226 cases were ehallaoed 
out of which 71 have already been decided 
by the Courts and 155 are still pending 
t rial. 

Statement 

1. Financial assistance has been 
rendcr~d at the foll owing rates : -

(a) Death cases 

(b) Injury 

R s. 20,000/-

Rs. 2,030/· 

(~) Damage to dwell-
ing units. Rs. 2,000/-

to 10,000/-

Delhi Administration have sanc-
tioned gratuitous relief in 2427 
cases of death, 2602 cases of 
injury and 3 5 3 7 cases of damage 
to dwelling units. In 148 death 
.;:ases next of the kin have yet to 
collect the enhanced amount to 

Rs. 10,000/· No claim for injury 
and damage to : dwelling units is 
pending. 

2. As per available information, 
Nationalised Banks have sanc-
tioned loans about Rs. 34 crores 
in Ddhi in respect of 6 745 cases 
for restarting/ re-establishing the 
business premises damaged/destro-
yed/ burnt during riots. 

3. Delhi Administration have also 
given financial assistance to those 
who lost their insured properties 
(without riot cover) during the 
riots. In such cases payment has 
been made at the rate of 50 % of 
the estimated Joss s ubject to a 
maximum of Rs. 50,000-. So far 
Delh i Administration have sanc-
tioned an amount of Rs. 83 lakhs 
in 3 7 5 case~. 

4. Delhi Administration have allot-
ted tenamcnts to 1932 riot widows 
and other \ic1ims. Widows have 
also been allolled shops/platforms 
as a rehabilitation measure. 

S. 429 widows have been issued 
letters of appointment tn variou~ 

Government / Semi-Government or-
ganisations in Delhi in relaxation 
of age and educational qualifica-
tions. 

6. It has been recently decided to 
give ad-hoc relief at the rate of 
Rs. 400/- per month to riot 
affected widows who could not bt: 
provided any employment or who 
are incapabl<! of doing any job 
and to riot affected persons above 
the age of 60 years who have Jost 
their earning would be earning 
members. Total 490 applications 
have been received out of which 
in 1 9 cases ad-hoc relief bas 
already been sanctioned. 

Cost Esealation of Narmada Sagar 
P roject 

1831. SHRI M. RAGHUMA REDDY: 
SHRI DHARAM PAL SINGH 
MALIK : 
SHKJ PRAKASH CHANDRA : 
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Will the Minister c>r WATER RESOU-
R CES bepleascd to state : 

(a) whether the cost or Narmada Sagar 
Project has escalated to Rs. 2,400 crores 
as against the initial e~tima1e or Rs. 1,400 
crores ; 

(b) tf so, the rca~on~ therefor ; 

(c) whether the Governme1 propose 10 
appoint a Comrnillee to inquire about this 
increasing cost ; and 

(d) if not, the reasons therefor ? 
THE MINJSTF.R or STATE OF TH E 

MINISTRY OF TEXTILES AND MINIS-
TER OF STAT E OF T H E MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NfWAS MCRDHA) : (a) Tiu: Gove1nment 
of Madhya Pradesh have nol submit1ed 
any revised e~I ima1c of the Narmada Sagar 
Project. 

(b) 10 (d) Do nor arise. 

Mapping or Underground Water in 
Kotur District of Ka rnataka 

1832. SHRl C. JANGA }REDDY: 
Will the PRIME MJNISTI R be pleased to 
5talc : 

(a) whether a pilot project to map 
underground wa1e1 in Karnataka's Kolar 
di strict has been completed ; 

(b) if so, results thereof and the expen-
diture incurred ; 

(c) if so. whet her ~'""la r ~urveys for 
other d1s1ricts have been proposed ; and 

(d) 1f so, the cost involved for the 
surveys ·1 

THE MJNISTE R OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH NO-
LOGY AND MINISTER Or STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMbNT. ATOM IC ENERGY, 
ELECTRONICS AND SPACE (SHRJ 
K.R. NARA YANAN) : (a) and (b) Yes. 
Sir. Ground Ytater potential map showing 
favourable areas ror ground water extrac-
tion has been prepared usmg satellite 
remote sensing darn. The hydrogeomor-
phological features as derived from 
satellite data were u!>t'd to identify poJen-
lial areas of groundwnter availability. 

The groundwater potential has been shown 
in four categories such as good, &ood to 
moderate, moderate and poor. This map 
alrn shows preliminary favourable sites for 
artificial groundwater recharge. The sun-cy 
was carried out as part of an rntcrara tcd 
land and water resources survey involvioa 
six resources themes Tbe Integrated 
Planning Survey not only involves a round 
water mapping but also mappina of soil 
type, forest area wasteland mapping and 
Janduse. Combining meteorological data 
with other information derived from 
conventional methods, the integrated 
planning at district level provides, in 
addition to this basic informat ion, in-
formation on areas where recharging of 
water needs to be carried out, afforestat ion 
and fodder/horticulture needs to be imple-
mented to prevent soil erosion and the 
type of short term as well as long tenn 
measures thet need to be undertaken to 
mitigate the effects of ~rough!. Jn the 
case cf Kolar District, the cost invoevcd 
for the preparation of the maps is estima-
ted around Rupees eighty thousand only 
since some data base was already avail-
able. 

(cJ Yes, Sir. Under the Orinkina 
Water Technology Mission, coordinated by 
Department of Rural Development, Minis. 
try of Agriculture. groundwater potential 
maps are being prepared by Department of 
Space in collaboration with State Govern-
ments using satellite remote sensina for 
fifty districts. Our of the 6 fty districts, 
groundwater potential maps have been com-
pleted for fourteen districts. In addition 
all the districts in the four States of 
Gujarat, Rajasthan, Maharashtra and 
Karnataka have been fu lly mapped for 
groundwater targctting. U.P. and Tamilnadu 
have been partially mapped. Bihar and 
Madhya Pradesh arc being taken up for 
groundwater mapping. 

(d) For a typical district, cost for 
integrated planning may be between rupees 
three to four laJ..hs approximately. Cost 
for mappina ground water alone is about 
rupees 6-10 lakhs for a complete State. 

Emphasis on Minor lnfptloll i. 
National Watu Policy 

. 1833. SHRI SHANTARAM NAIK : 
Will the Minister of WATER RESOURCES 
be pleased to state : 
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(a) whether the Governm¢nt propose to 
Jay more emphasis on minor irrigation 
projects, ground water development and 
modernisation of older irrigation system 
rather than taking up major irrigation 
proj ects ; 

(b) if so, dctaHs thereof in the hght of 
the proposed National Water Policy ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINISTER OF STATE OF THE MINfSTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) and (l>) Emphasis 
is already being laid on development of 
minor irrigation sources incll.:ding ground 
water. Two-third of rhc targelled additio-
nal irrigation potential for the Seventh 
Plan is from minor irrigation schemes 
including 5 5°~ from ground water The 
Seventh Plan gives prioriry for completion 
of ongoing projects in fund a llocation 
followed by provision for modernisation 
of existing works. 

The National Water Policy envisages 
that irrigation planning should take into 
account cost-effective irrigation option~ 

possible from all available sources of 
water. 

Strength of JPS Cadre 

1834. SHRT SYED SHAHABUDDIN : 
Will the Min ister of HOME AFFAIRS be 
pleased to state : 

(a) the strengrb of the JPS cadre as on 
January, 1987 State-wise ; 

(b) the number of DGPs, JGPs and 
DIGPs,cadre-wise ; 

(c) whether any norms have been laid 
down for the creation of senior posts in 
each cadre ; and 

(d) if so, whether the norms have been 
violated in any case ? 

THE MINISTER OF STAT E OF THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOML AFrAJRS (SHRI P. 
C HIDAMBARAM) : (a) and (b) The 
requisite information i~ furnished in the 
statement I below. 

(c) and (d) There arc no hard and fast 
norms for creation of senior posts. How-
ever, the general criteria which arc kept 
m view wnile considering the creation of 

senior posts arc indicated in the sra t ement-
Il below. 

Sta tement-I 

Strength of rite !PS Cadre and rite Numbtr of Posis of DGPs, JGPs and DlGPs 
Cadre wise as on 1.1 .1987. 

SI. Name of the Authorised Number of Posts --- ------ -----
No. Cadre strength DG IG DIG 

2 3 4 5 6 

I. Andhra Pradesh 179 3 20 

2. Assam-Meghalaya 121 3 12 

3. Bihar 219 5 25 

4. Gujarat 135 14 

s. Haryana 93 8 

6. Himachal Pradesh 58 s 
1. Jammp nJ1d f(ashmlr 80 4 8 
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2 3 4 s 6 

8 . Karnataka 130 4 19 

9. K era la 111 3 J1 
10. Madhya Pradesh 303 4 27 

J 1. Maharashtra 207 4 20 

12. Manipur-Tripura 84 2 : 
13. Nagaland 42 4 

14. Orissa 123 2 14 

15. Punjab 11 9 9 

16. Rajasthan 136 2 18 

17. Sikkim 22 2 

18 . Tamil Nadu 159 3 19 

19. Union Territories 11 5 2 12 

20 Uttar Pradesh 350 4 29 

21. West Bengal 23 1 5 17 

3017 17 55 298 

Statement II 

General Criteria for Considering Creation of Senior Posts in tlze Indian Police S•rvice Cadre 

t. The post should normally have been i n e'Cistence for a period of over 3 years. 

2. T here should he a long-term requir.!mcnt for the post. 

3. T he post should cariy duties and respOn$ibilities of cadre posts. 

4. Arc similar posts inc?uded in the Cadre in other states. 

s. Consideration for ;i proper cadre st ructure, i.e., hierarchical pyramid should not be 
too flat (too many Superintendents of Police) or too vertical (too many super-time 
scale posts). 

6. Whethrr it is essential that a post must be manned by an IPS officer or the post 
could be left outside the cadre for being mannesd by State Police Service officers. 

7. Whether it would be reasonably rracticable to fill the vacancies including the exist-
ing vacancies and a lso the vacancies which will arise as a result of proposed addi-
tions to the Cadre. 

8. It should not be assumed that every Cadre has to grow at every Review, 

9. There should be valid rea~ons for creating Senior posts. Stagnation by itself should 
not be accepted as a reason for addition to the cadre, ' 

1 o. Abolition of posts at lower level shou ld not be merely to create posts at hisber 
levels. 

l l · Essent ial cadre posta should be manned by cadre officers only. 
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Erosion and Shirting o{ bnd In 
Lakshad"'eep \ c;\nnd 

1835. SHRT PM. SAYfED : Will 
the Minister of WATFR RESOURCES be 
pleased to stare : 

(a) whether the lakshadwcep Adminis-
trator assured the Ad\1sory Council to 
review the Government vis·tH is land owners 
position regnrdinr the land eroded and 
shifted by seo from one place 10 another ; 

(b) whether the l akshnclwecp masses 
were agitated ahout such pieces of land in 
islands ; 

(c) whether Government hove taken 
any deci~ion 1s rhi<. re1~nrd ; and 

(d) if so. the detail' thereof, and if 
not. the reasom •hcrefMe 'l 

THI: MINTSTrR OF STATE OF T HE 
MINI STRY or Tl XTll r.:s AND MINIS-
TER or STATr or 111r MINISTRY OF 
WATFR RfSOlJR([S (SHRI RAM NIWAS 
MIRDHA) : (a} Yes, Sir. 

Cl&.&>, r, 1rc:re were only requests 
for am ent of accreted land to the adja-
cent land O\\ ner!>. 

(c) and (d) lt has been decided by the 
Lakhadweepij!Admin1stration to trent such 
lands as Government lands to be 111i lised 
for public purpo•.es. 

[ Trn11 r/arin11 I 

Scpra ti on of Religion from Politics 

183<•. SlllU l fARI Sll RAWAT: 
DR, \. VI NKATESH : 

Will the M11rnte1 of WFLFARC be 
pleased to slate : 

(n) whcrhcr the Mi1Hl1111e~ Commission 
has sug~esrc:d the ~epararion of religion 
from politic' throurh kgisla11011 ; 

(b) \\hcthcr the Minorit'cs Commission 
has made a six-poi111 suggestion in this 
regard ; 

(c) 1f so, the salient features thereof : 
and 

(d) the decision taken in this regard ? 

THE MINlSTER OF STATE IN THE 
MINISTRY OF WELFARE CDR. 
RAJENDRA K UMAR! BAJPAl) : {a) to 
(c) The Minorities Commission submitted 
its 7th Annual Report for the per iod from 
1.4. 1984 to 31.3. 1985 10 the Government 
on 9th September, 1987 which will be loid 
on the Table of the House as envisaged in 
Pam 7 of the Government Resolution 
dated 12.1.1978 whereby the Commission 

was ~ct up. In the meanwhile, the Commission 
has issued n Press Release on 9th Septem-
ber, 1987 as to the work done by it. Copy 
of lhe Press Release is appended. [Placed 
in Library. Sre. No LT-5107/87.l 

(d) The report i~ under consideration 
of Government. 

[£11g/islt] 

Indian Fcsli\'al in Switzerland 

183 7. DR. V. VENKATFSH : Will 
the Minister of EXTERNAL ArrAIRS be 
pleased to state : 

(a) whether India Festiva l is current ly 
on in Switzer land since 11 September, 
1 987 ; 

(b} \\he1her artis ts and important 
senior Government officia ls are visiting 
these cultural festivals ; 

Cc) whether some eminent writers were 
also scheduled 10 participate in the~e cele-
brations ; and 

(d) if so, the detaih thereof? 

THE MINJSTCR OF STATE IN THE 
MINISTRY OF :CXTcRNAL ArFAIRS 
(SH RI EDUARDO rA Ll; IRO) : (a) A 
Cultural manifcsrntion c.itit lcd " India in 
Switzerland, J 987" was held in Swi11erland 
from May '.!9. J 987 until October 1987. 

(b) 10 (d) Some arristcs were deputed 
for the "India in Swit1crland, 1987". The 
details arc gi,en in the s tal,menl below. 
Some eminent \Hiters from among those 
participating in the Indian manifestation 
in Sweden were subsequently invited to 
participate in the opening of a book exhi-
bition in Zurich on route. Formalities 
could not; however, be completed in time 
for their departure on Switzerland. They 
later proceeded to Sweden di rectly. 
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Statement 

Selected Artistes and Groups for the Programme of Perfor111111g ArtJ· fur "111dia 
in Switzerland J 987" 

Folk Dance Traditional 
Theatre and Puppetry 

Classical Music 
Vocal 

Classical Music 
Jnstrumental 

Classical Dance 

Teejan Bai Group ( 6) Laksbmi Sbankar (2) L. Subramaniam (6) SanJukta Pani-

Langas and Mangant 
yars Group (I 0) 

Purulia Chhau G roup 
( j 5) 

Kood iyal tam Group 
( 14) 

Yakshaganga Group 
( 15) 

Cr;1ftsmen (4) 

Pension to Raihrny Employees 

1838. SHRI V. TULSIRA M : Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether the Fourth Pay Commis-
s ion has recommended for pension benefits 
to the railway employees who retired from 
service in 1972 and thereafter and did not 
opt for pension at that time ; 

(b) if so, the detail\ of the action 
taJ..en to gi\c: pension benefits 10 such em-
ployees as on 30 Scptcmher, J 987 ; 

(c) tbe time hy which all such retired 
employees will be riven I he pension bene-
fits ; and 

(d) what will he the minimum and 
maximum amount of ~n,ion 10 such em-
ployee~ ? 

THE MTNISTI R or STAT!:. IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRl.CVA CES AND PCNSIONS AND 
MfNISTER or STATL IN TH E MTNIS-
TRY OF HOM E AFI AIRS (SHRJ P. 
CHlDAMBARAM) : (a) The Fourth Pay 
Commission had recommended grant of 
ex-gratia payment of Rs. 300/- per month 
with effect from I. I.1986 to all CPF bcne-

Hari Prasad 
Chauras1a (3) 

N. Ravi K1ran (I) 

T. V. Gopalakmbnan 
(6) 

Uslad Bismillah Khan 
and Group (9) 

grahi (6) 

Durga Lal (6 ) 

Malv1ka Saruk-
J..ai (6) 

ficiaries who re11red pnor to 31,3.1985 
with a basic pay upto Rs. 500/- per 
month ar the lime of retirement. The Com-
mission h11d abo observed that the Govt. 
may consider the feasibility of giving an 
opti on 10 other CPF retirees who retired 
prior lo 1.1.1986 to draw pension from 
J. J . J 986 subject to their refunding the 
Govt. contribution to the Contributory Pro-
\ident rund along with interest drawn at 
the time of retirement. 

(b) 10 {d) The mailer 1s under consi-
deration of the Government. 

Special Pay to Desk Officers 

1838. DR. PRAOHAT KUMAR 
MISHRA : Will the PRIML MINISTER 
be pleased lo state . 

(a) whc1he1 the Special Pay a1ven to 
the Desk Olhccr' 1n the C1.ntral Govern-
menl was treated as pay for the purpose of 
pension c.tc ; 

(bl whe:rhcr this Special Pay has been 
discontinued to he treated a~ pay after the 
acceptance of Fourth Pay Commission 
Report ; 

(c) whether, Go\ernment at one of the 
meeting~ of Joint Consultative Machinery 
bad aifccd to review the position and allow 
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Pay as 
P !/ for th~ 

0

p Jri>:>se · of Pension etc. 

(d) if so, the reasons for not imple-
menting the decision of the Joint Consul-
tative Machinery in this regard ; and 

Ce) by what time orders for treating 
the Special Pay as pay for pension etc. are 
likely to be issued ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES ANDl PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P . CHIDAMBARAM) : (a) to (c) Special 
pay bas been discontinued to be reckoned 
as emoluments for computation of pcn~ion 
in accordance with the recommendat1orn. of 
the Fourth Central Pay Commission w.c.f. 
l.1.1986. The Staff Side had rai!>ed thi) 
matter in the meeting of the Standing Com-
mittee (JCM) when the G overamcnt's views 
were explained to them. There had ~ecn 
no agreement to continue Special Pay for 
purposes of pension, etc. 

12.00 hrs. 

SHRI SHANTARAM NAIK (PanaJ1) : 
Sir, I have given a notice of breach of pri-
vilege against Mr. Arif Mohammad Khan 
... (/nterrutions). 

MR. SPEAKER : J will look into 1t. 

[Translation] 

I shall examine if any such thing is 
there. 

(/11terruptio11s) 

[English] 
PROF. MAOHU DANDAVATE (RaJa-

pur) : J have g iven a notice of breach of 
privilege against Mr. Bhagat. He is des-
troying the very basis of parliamentary 
democracy. Shri H .K.L. Bhagat has med 
to stifte the voice of an hon. Member when 
be wanted to seek a clarification from the 
Speaker ... (/11terruptio11s). 

MR. SPEAKER : Not allowed ... 

(Interruptions)** 

••Not ~rdcd. 

MR. SPEAKER : I have not allowed 
anything ... 

( /11terruptlo11s)** 

MR. SPEAKER : May I say some-
thing? 

PROF. MAOHU DANOAVATE: Arc 
you giving the ruling, Sir ? 

MR. SPEAKER : I am not giving any 
ruling. 1 am ju)t gorng to explain it. 

SHRI S JAIPAL Rl:.DDY (Mahbubnagar): 
You allow us 10 mnJ..c our submissions, Sir. 

SHRI BASU DEB ACHARIA (Baokura): 
You can allow us one by one. 

MR. SPEAKER : Let me say. will 
just let you have the rule) and then 
see ... 

( /11terruptio11s) 

PROF. MAOHU DANDAVATE: My 
only rcqust, Sir, is that if you kindly take 
your seal, we will make submis~ions you 
because this is a very ~crious affair affect· 
iDg the very functioning of the Parlia· 
meat .. 

( /11tcrrup11011s) 

MR. SPEAKER : Why don't you listen 
to me ? If you don ' t listen, then it is your 
wish. J want to say certain things ... 

(/11terruptio11s) 

SHRl BASUDBB ACHARlA : First 
you hear us, Sir .. . (111terr11ptio11s). 

MR. SPEAKER : Let me say something 
first. Please sll down now. Take your 
scats. Look here. Always we have a pro-
cedure about privilege motions ... 

(Interruptions) 

MR. SPEAKER: Yes, Mr. Naik, I 
have your privilege motion also. I have 
notices from my friends here also, and as 

•*Not recorded. 
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always, I will look into them properly. 
Whatever proper action should be taken, 
will be taken ... 

( /ll terr up t:o11s) 

MR. SPEAKER : Please listen. Look 
here for one minute. I am not going to 
deviate from this or that. But I can assure 
you that as yesterday what I thought fit, 
r did it, and the same thing will be pursued 
in this case also. Whatever you have given 
to me, let me have the time to st udy all the 
rules .. 

( Interruptions) 

MR. SPEAKER : Please lis t1..n. Look 
here. If l have listened to you earlier, J 
will listen today also. I had listened co 
you on these cases when I had allowed that 
When r am satisfied that thi~ is a case of 
breach of privilege, then I will refer it 
either to the House or to the Privileges 
Committee. That thing J have to do on my 
OWD··· 

( /11terr11ptio11s) 

SHRI S. JAIPAL REDDY : Why don"t 
you hear us, Sir ? 

MR SPEAKER : No question. I have 
never done it, J am not going to do it 
now ... 

U111errupt1011s) 

MR. SPEAKER : Not now ... 

(/111err11ptio11s) 

f\1R. SPEAKCR : I have never done it 
and I am not going to dv it It is your 
wiwh .• 

( lnterr11plio11.1) 

MR SPEAKER : I have to look into 
the case .ind tbcn I will decide ... 

( /11tcrruptfo11s) 

MR. SPEAK ER : Professor Sahib, one 
thing l can assure you. l will ju~t say one 
word ··· 

(/nterruptlons) 

MR . SPEAKER : Why don' t you listen 
please ? One word I can say .. . 

(/111errup tlons) 

MR. SPEAKER : Please lis ten. I can 
assure you one thing ... 

( /11terruptions) 

MR. SPEAKER : Please sit down ... 

(/11/crrup tlons)** 

MR. SPEAKER : Not a llowed ... 

(/111err11p tio11s)** 

~R . SPEAKER : No question before I 
decide anything on this privilege motion ... 

(/111crruptions)** 

MR. SPEAKER : No allegations here. 
I have not allowed anybody. It is me who 
is going to speak. h is I who is spcakina 
and nobody ha~ been allowed. J want to 
say one thing ... 

( /11tcrmp tio11s) 

MR. SPI.:A KER : Please sit down now. 
Please rake your seats. What I can assure 
is ... 

(J11terruptio11s)•* 

MR. SPEAKER : I can assure you one 
thing that in this House, the fundamental 
right of free speech cannot and shall not 
be curbed at any time. There is no ques-
tion at all. There is no problem. Sil 
down. 

PROF. MAOHU OANDAVATE; Sir, 
T want to seek one clarificat ion. 

MR. SPEA KER : First I will look into 
II .• 

Untl!rruptions) 

PROF. MAOHU DANDAVATE: I 
want to seek clarification from you rcaard-
ing certain procedures of the House quot· 
iog certa in precedents. 

.. Not ~rdcd . 
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MR. SPEAKER : Not now. First I 
have to see the ruh:s . . 

( J11 terr11ptio11s)r1;. r1;. 

MR. SPJ!AKER : Nothing doing. Not 
allowed . .. 

( lnterrupt1011s) 

MR. SPEAKER : Professo r, fi rst I have 
to s tudy it. I can't deliver a judgement 
even before going into the pros and cons 
of it. Let me see. Leave it to me. 

(J11terruptio11.s) 

PROF. MAOHU DANDAVATC: There 
is a precedent. When there 1s a prima fac1c 
case, you have the right and authority to 
refer it straightway to the Privileges Com-
mittee. I can quote any number of pre-
cedents. 

U11terruptin11s) 

MR. SPEAK ER : I don ' t want to 
hear now. I will seek yout help when 1 
need it, not now. 

(/11terrupt1011s) 

MR. SPEAKER : Not allowed, 

(/11terruptio11s)• • 

12.06 hrs. 

PAPERS LAID ON THE TABLE 

[En1Jish] 

Notifications under Food Corporations 
Act, 1964, Bureau of Jodi1tn Standards 
Act, 1986 etc. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLI ES (SHRI 
H.K.L. BHAGAT) : I beg to lay on the 
Table--

••Not recorded. 

( J ) A copy each of the following Noti-
fications (H indi and English Versions) 
under sub-section (5) of section 45 of the 
Food Corporations Act/ 1964 :-

(i) The Food Corporation or India 
(Contributory Providenr Fund) 
(Eighth Amendment) Regulat ions, 
J 987 published in Notification 
No. 42/F. No. 27-1 /79-EP in 
Gazette of India dated the 3rd 
September, J 987. 

(ii) The Food Corporation of India 
(Staff) Ninety Seventh Amendment) 
Regulations, 198 7 published in 
Notification No. 43/ F. No. EP. 
36( 1)/ 85 in Gazette of India dated 
the 5th October, 1987. !Placed in 
l ibrary. See No. LT-5001/87]. 

(2) A copy of Notification No. S.O. 
800 (E) (Hindi and Cnglish Versions) pub-
lished in Gazelle of India dated the 27th 
August, J 987 mal..ing certain amendments 
to Notification No. S.O. 278 lE) dated 
the 31st March, J 987 published on J st 
April, J 987 is~ued under section 3 of the 
Bureau of Indian Standards Act, 1986. 

(3) A copy of Notification No. S.O. 
24 J 3 (H indi and English Versions) publish-
ed in GaLette of India dated the I 2th Sep-
tember, 1987 making certain amendments 
to Notification No S 0. 464 (EJ dated the 
12th May, 1987 •~sued under sub-section 
(I) of section 4 of the Bureau of Indian 
Standards Act, 1986. I Placed in Li brary. 
See No. LT-5002/87] 

(4) A copy of the Central Warehous-
ing Corporation (Second Amendment) 
Rules, I 98 7 (Hindi and English Versions) 
published in Notification No. G.S.R. 868 
(E} in Ga1ettc of Jndia dated the 23rd 
October, 198 7 under ~uh-section (3) of 
section 41 of the Warehousing Corpora-
tion Act, J 962. l Placed in Library. Soc 
No. LT-5003/ 87) 

(5) (i) A copy of the Annual Report 
(H indi and English Versions) of the Central 
Warehousi ng Corporation for the year 
1986-87 along with Audi ted Accounts under 
sub-section ( 11) of section 31 of the Warc-
housina Corporatloas Act, 1962. 
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(ii) A copy of the Review (H indi and 
English Versions) by the Government on the 
Working of the Central Warehc>u~ing Cor-
poration for the year 1986-87. rPlnced in 
Library. See No. LT-5004/87] 

Notlftcat ion under Essential Commo-
dities Act and Reviews on the \\-Orking of 
and Annual Reports of Madras Refineries 
Limited a nd Cochin Refineries Ltd. for 
1986-87. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLCUM AND 
NATURAL GAS (SHRI BRA HMA DUTT): 
I beg to lay on the Table-

( 1) A copy of the Lubricnt in& Oils and 
Greases (Processing, Supply and Distri· 
bution Regulation) Ame1:dment Order, 
J 987 (Hindi and English Versions) pub-
lished tn Notifica11on No. G.S.R. 728 in 
Gazette of fndia dated the 26th September, 
1987 under sub-section (6) of section 3 
of thi: Essential Commodities Act, 1955. 
f Plnccd in Library. Sec No. LT-
SOOS/87] 

(~ l A copy each of the following papers 
(H indi a nd English Versions) under ~ub­
~cction ( J) of sec:ion 619A of the Com-
panies Act, 1956 :-

(a) (i) 

(d) 

(b) ( j} 

(ii) 

Rc\iew by the Gowrnmcnt 
on the working of the Madras 
Refineries Limited for the 
year 1986-87. 
Annual Report of 1hc Madras 
Refineries Limited for the 
yt'ar 1936·8 7 along with 
Audited , \ccouuts and the 
comments of th i Comptroller 
and Anditor Gencr:i I thereon. 
[Placed in Library. Sec No. 
LT-5006187). 

Rexicw hy the Government 
on the Wo1l.1og of the 
Cochin Refineries Limited 
for tbc )'Car 198 6·8 7 

Annual Report of the Cochin 
Refineries Limited for the 
year 1986-87 along with 
A'udited Accounts and the 
comments of the Comptro ller 
and Auditor General there-
on. l Placed in Library. Sec 
No. LT-5007/87) 

National Water Policy 

THE MIN IST.CR OF STATE OF THB 
MJNISTRY OF TEXTILES AND WATER 
RESOURCES (SHRI RAM NfWAS 
MIRDHA}: I beg to lay on the Table a 
copy of the National Water Policy ( H indi 
and English Yers10M). [P laced in Library. 
See No. LT-5009/87] 

Notifkatloa under Ext radition Act, 
1962 

THE MINISTER OF STATE IN THE 
MINJSTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): On behalf 
of Shri Eduardo Faleiro, r beg to lay on 
the Table a copy of Notification No. G.S.R . 
755 (E) (H i11di and English Vers:ons) pub-
lishc4 in Gazette of India dated the 8th 
September, J 987 containing Order dircctin& 
that the provisions of the Extradition Act, 
1962 , other th:in Chapter JH, shall apply 
to the Federal Republic of Germany witb 
effect ftom the 3rd September, J 987 under 
section 35 of the said Act. f Placed in 
Library. Sec No. LT-5010(871 

Notification under Regiona l Rural 
Banks Ad, 1976 

THE MINISTER OF STATE TN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY} : I beg to lay on the 
Table:-

( I ) A copy each of the followina 
Notifications <Hindi and English 
Versions) under sub-section (2) of 
section 30 of the Regional Rural 
Banks Act, 1976-

(i) The Sri Rama Orameena 
Bank CS111ff) Service Regula· 
t1ons, I 98S. [Placed in Ub-
rary. Sec No. LT- 5011 /87] 

( 11 ) The P11tliputra Gramin Bank 
t Staff) Service Reaulations, 
1985· [Placed in Library. Sec 
No. LT- 5012/8 7] 

(iii) The Bhagalpur Banta Ksbc-
triya Gramin Bank (Sta11') 
Service Rcaulations, J 98S. 
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[Placed in Library. Sec No. 
LT-5013 /87) 

(Iv) The Valsad Dang Oramin 
Dank (Staff) Service Regula· 
lions, 1984. [Placed in Lib-
rary. See No. L T- 5014/8?) 

(v) The Surat·Bharuch Gramin 
Baak (Staff) Service Regula· 
tioos, 1984. [Placed in Lib-
rary. See No. LT-5015/ 87] 

(vi) The Sabarkantha Gandhi· 
oagar Gramin Bank (Stall) 
Service Regulations, 1985. 
[Placed in Library. Sec No. 
L T-5016/87) 

(vii) The Junagarh Amreli Gramio 
Bank (Staff') Service Regula· 
tions, 1982. [Placed in Lib-
rary. See No. LT-5017187] 

(viii) The Chikamagalur-Kodagu 
Oramecna Bank (St11tf) Ser-
vice Regulat ions, 1985. 
rPtaced in Library. See No. 
LT-5018/87) 

(ix) The Sahyadri Gramin Bank 
(Staff) Service Regulations, 
1985. [Placed in Library. See 
No. LT-5019/ 87 1 

(x) The Mahakaushal Kshetriya 
Gramin Bank (Staff) Service 
Regulations, 1985. [Placed 
in Library. See No. LT-
5020/ 87] 

(xi) The Indore-Ujjain Kshctriya 
Gramin Bank (Staff} Servke 
Regulations, 1985. rPJaceed in 
Library. See No. LT- 5021/ 
87] 

(xii) The Vidisha-Bhopal Kshctriya 
Oramin Bank (Staff) Service 
Regulations, 1987. [Placed 
in Library. See No. LT-
5022/87) 

(xiii) The Yavatmal Gramin Dank 
(Staff) Service Regulations, 
1986. [Placed in Library. 
Sec No. LT-5023/87) 

(xiv) The Faridkot Bhatinda (Staff) 
Service Regulations, 1986. 
[Placed in Library. See No. 
L T-S024/87] 

(xv) The Bundi·Chittorgarh Kshe-
t r.ya Gram in Bank (Staff) 
Service Regulations, 1985. 
I Placed in Library. Sec No. 
LT-5025/ 87] 

(xvi) The Bhilwara-Ajmcr Kshctriya 
Gramin Bank (Staff) Service 
Regulations. 1985. [Placed 
in Library. See No. LT-
5026/871 

(xvii) The Dungarpur Banswara 
Kshetriya Gramin Bank 
(Staff) Service Regulations, 
1985. [Placed in Library. 
See No. LT-50:!7/87] 

(xviiil The Sri Gangaoaaar Kshctriya 
Gramin Bank (Staff) Service 
Regulations, J 984. [Placed 
in Library. See No. LT-
5028/87) 

(xix) The Muzatrarnagar Kshetriya 
Gramin Bank (Staff) Service 
Regulations, 1984. [Placed 
in Library. See No. LT-
5029/87] 

(xx) The Ganga Yamuoa Gramin 
Bank (Staff) Service Regula· 
tions, J 985. [Placed in lib-
rary. See No. LT- 5030/87] 

(xxi) The Pithoragarh Kihetriya 
Gramin Bank (Staff) Service 
RegulationE, 1986. LPlaced 
in Library. Sec No. LT -
5031 / 87 J 

(2) A copy each of the following 
Reports (Hindi and English Ver· 
sions) : 

(j) Report of the Sri Visakha 
Grameeca Bank for :he year 
coded the 31st December 
1986 togetb,er with the Ac: 
counts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT-5032/ 
87) 
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(ii) Report of the Praajyotisb 
Gaoolia Bank for the year 
ended the 31st Dcrcmber, 
J 986 together with the Ac-
counts and the Auditor's 
Report thereon. [Placed in 
Library. See No. LT-5033/ 
87) 

(iii) Repor t of the Singhbhum 
Kshetriya Gramin Bank for 
the year ended the 31st De· 
oember, 1986 together with 
the Accounts and the Audi· 
tor's Report thereon. [Pl11ocd 
in Library. Sec No. LT-
5034/87) 

(iv) Report of the Samastipur 
Kshetriya Gramm Bank for 
the year ended the 31st 
December, J 986 together 
with the Accounts and the 
Auditor·s Report thereon. 
rPlaced in Library. Sec No 
LT-5035/87) 

(v) Report of the Ranchi Kshc-
triya Gramin Bank for the 
year ended the 31st Decem-
ber, I !186 together with the 
Accounts and the Auditor ''\ 
Report thereon. [Placed in 
Library. See No. LT-5036/ 
87) 

(vi) 

(vii) 

(viii) 

Report of the Ka. Bank 
Nongyodona Ri Khasi Jainlia 
Bank for the year ended the 
31st December, 1986 to-
gether with the Accounts and 
the Auditor's Report thereon. 
( Placed in Library. See No. 
LT-5037/ 87] 

Report of the Bolanair An· 
chalik Gramya Bank for the 
year ended the 3 J st Dcccm· 
ber t 986 together with the 
A~ounts and the Auditor's 
Report thereon. [Placed in 
Library. Sec No. LT-5038/ 
87] 

Report of the Koraput 
Panchabati Oramya Bank for 
the year coded the 3 J st De-
cember, 1986 toactber witb 

the Accounts and the Audi· 
tor's Report thereon. [PllCOCI 
in Library. Sec No. LT-
5039/ 87) • 

(ix) Report of the Kalabaod.i 
ADcbalika Gramya Bank few 
the year ended the 3 tit Do-
cember, 1986 together with 
the Accounts and the Audi· 
tor's Report thereon. [Placed 
in Library. See No. LT-
5040/87] 

(x) Report of the Tr1pur Gramin 
Bank for the year ended the 
31st December , 1986 toaether 
with the Accounts aod the 
Auditor's Report thereon. 
[ Placed in Library. See No. 
LT-5041/ 87) 

(xi) Repor t of the Bhaairath 
Gramin Bank for the year 
ended the 31st December. 
J 986 1oac1her with the Ac-
counts aod the Auditor's 
Report ttlcreoo. [Placed in 
Library. See No. LT-S042/ 
87J 

(xii) Report of the BaJlia Kshetriya 
Gramin Bank for the year 
ended the 31st December, 
J 986 together with the Ac· 
counts and the Auditor's 
Report thereon. rPlaced io 
Library. See No. LT-5043/ 
87] 

(xiii} Report of the Allahabad 
Kshctriya Grnrnin Bank for 
the year ended the 31st De-
cember, I 986 toacthcr with 
the Accounts and the Audi-
tor's Report thereon. ( PllCcd 
in Library. Sec No. LT-
5044/87] 

(xiv) Report or the Pratapprh 
Kshetriya Gramio Bank. 
Pratapgarh, for the year end-
ed the 31st December, 1986 
toaether with the Accounts 
and the Auditor's Report 
thereon. [Plated in Ubrary. 
Sec No. LT-5045/ 8?] 
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(xv) Report of the Chhatrasal 
Gramin Bank for the year 
ended the 3 1st December. 
1986 together with the Ac-
1ounts and the Auditor's Re-
port thereon. Placed in 
Library. Sec No. LT- 5046/ 
~7] 

{xvi) Report of the Mu1afTarnagar 
Kshctriya Gramin Bank for 
the year ended the 31st De-
cember, J 986 together with 
the Accounts and the Audi-
tor's Report thereon. [Placed 
in Library. Sec No LT-
504 7 /871 

(xvii) Report of the Pithoragarh 
Kshetriya Grnmin Dank for 
the )Cnr ended the 31st De-
cember, J 986 together with 
the Accounts and the Audi-
tor's Report thereon. [ Placed 
in Librar}. Sec No. LT-
S048/871 

<xviii) Rep1rt of the Bardhaman 
Grarnin Ban1\ for the year 
ended the 31st December, 
1986 together with the Ac-
counts and the Auditor's Re-
oort thereon. f Placed in 
l ihrary See No. L T -5049/ 
871 

("<ix) Report of the M11oram Rural 
Bank for the year ended the 
31st December. 1986 together 
with the Accounts and the 
l\uditor's R1~port thereon. 
(Pl~ced in Library. See No. 
LT-5050/87\ 

(3) A copy en::h of the following 
Notification (Hindi and rnglish versions) 
issued under the Central Excise Rules, 
t 9.t4 : 

J . G S.R. 789(E) publish~d in Gazette 
of India dated the 16th September, 
1987 together with an explanatory 
memorandum regarding exemption 
to metalware used in the manu-
facture of enamelware from the 
whole of the duty of excise leviable 
thereon. 

(2) O.S.R. 790(B) and 79l(E) publish-
ed in Gazette of India dated the 16th 
September, 1987 together with an 
explanatory memorandum seeking 
to liberalise the availment of the 
central excise duty concession in 
respect of cement produced in 
factories which have commenced 
producr ion from J st January, 
J 982 onwards. 

(3) G S.R. 798(E) published in Gazette 
of India dated the J 7th September, 
1987 together with an explanatory 
memorandum making certain 
amendments to Notification No. 
167/86-CE dated the J st March. 
J 986 so as to withdraw the exemp-
tion for fire works manufactured 
without the aid of row'!r. 

(4) G.S R. 8 l 3(E) published in Gazelle 
of Ind1:1 dated the 22nd September, 
19~7 together with an explanatory 
memorandum mal.ing certain 
admendemcnts 10 Notificarion No. 
J 75 / 86-CE dated the 1st March, 
1986 so a~ to deny small scale 
exemption in respect of \pecified 
goods' affixed with the brand num~ 
trade name of a person who i~ 
not eligible for the exemption under 
the said notification. 

(5) G.S R . 814(1:) published in Gazelle 
of lnd1:1 detcd the 22nd September, 
19 7 together with an explanatory 
memorandum making certain 
am::ndments to Notification No. 
140/83 C'F dated the 5th May, 
1983 so n~ to deny small scale 
exemption in respect of cosmetics 
and toilet preparations affixed with 
a brand name of n person who is 
not eligible for exemption under 
the •aid notification. 

(t-) G .S R . 81 S(E) published in 
Ga7erre C'f India dated the 22nd 
September, 1987 together with an 
explanatory memorandum making 
certain amendments to Notification 
No. 75/87-CE dated the 1st 
March, 1987 so as to deny small 
scale exemption in respect of air-
conditioning and refrigerat ion 
appliances and machinery and 
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parts thereof affixed with a brand 
name of a person who is not 
eligible for exemption under the 
said notification. 

(7) G.S.R. 820(E) published in Gazette 
of India dated the 24th September, 
1987 together with an explanatory 
memorandum making certain 
amendments to Notification Nos. 
82/84-CE dated the 31st March, 
1984, 76/86-CE dated the J 0th 
Februarv, 1986 and 43 1/86-CE 
dated the 6th October, 1986. 

(8) G.S.R. 833(E) published in Gazette 
of India dated the 1st October, 
J 98 7 together with an explanatory 
memorandum making certain 
amendments to Notification No. 
11 7 /86-CE dated the I st March, 
1987 so as to increase the effective 
rate of excise duty on molasses 
produced in vacuum pan s ugar 
facio ries from Rupee~ 30 lo Rupees 
60 per toone. 

(9) G.S.R. 834(E) published in Gazette 
of India dated the 1st October, 
J 987 together with an explanatory 
memorandum regarding exemption 
to water coolers equipped with 
geyser assembly so as to levy 
excise duty only on the value of 
geyser assembly. 

U O) G .S.R. 8 3 5(E) published in 
Gazette of India dated the 1st 
October, J 987 together with an 
explanatory memorandum prescrib-
ing a scheme for allowing credit 
of Rupees 258 per kilo litre of 
Ethyl Alcohol used in the manu-
factur~ of ;pecified final products 
in order to off set the adverse 
elfcct of the increase in the excise 
duty on molasses for alcohol based 
chemica I industries. 

(IJ) G.S.R. 839(E) publishedinGazette 
of rnct ia dated .he 5th October, 
1987 together with an explanatory 
memorandum seeking to prescribe 
an effective rate of duty of 20 per 
cent ad valorem in respect of 
polyvinyl alcohol manufactured 
from duty paid Vinyl Acetate 
Monomer. 

(12) G.S.R. 853(E) published in Gazette 
of India dated the J 2th October, 
1987 togc1her with an explonatory 
memorandum making certain 
amendments to Notification No. 
74/85-CE dated the I 7th March, 
1985 so as to withdraw the excise 
duty exemption on Black and 
White Television picture tube of 
screen size not exceeding 15 centi-
meters. 

(13) G.S.R. 854(E) published in Gazette 
of India dated the 12th October, 
1987 making ce1tain amendments 
to Notification No. 68/86-CE 
dated the J 0th February, 1986 so 
as to prescribe (i) excise duty of 
20 per cent on radio and c lock 
combination (ii) excise duty of 
Rupees 200/- per set on Black: and 
White T.V. sets of screen size 
upto 1 5 centimeters and (iii) 
excise duty at various specific rates 
on Black and White T.V. sets in 
combination with radio, clock and 
cassette recorder. 

(14) G.S.R. 859(E) publi~hed in Gazetta 
of India dated the 15th October, 
1987 together with an explanatory 
memorandum seeking to provide 
exemption from basic excise duty 
on excess production of sugar 
produced m a faclory during the 
per iod from 1st October, to 30th 
November, J 118 7 as compared to 
the average production in the 
corre~ponding periods of the 
previous three sugar years. [Placed 
in Library Sec. No. LT-5000/ 87]. 

Notifications order Extradition Act 
1962 

THE MINI STER OF STATE JN THB 
MINISTRY OF CXT.CRNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : I beg to 
Jay on the Table a copy each of the follow-
ing Noti fications ( H indi and English 
versions) under section 35 of the Extradition 
Act, 1962 : 

( 1) G .S.R. 41 S(E) published in 
Gazette of lndia dated the 28th 
April, 191!7 specifyina certain 
offences under &cction 128 or 
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sections 221 to 225 or section 327 
or section 328, as the case may 
be, of the Indian Penal Code to be 
extradition offences within the 
meaning of the Extradition Act, 
I 962 in relation to all foreign 
States other than treaty States and 
m relation to all Commonwealth 
Counirics together "i th a comgen-
dum to the I:nglish \ers1on thereto 
with a corrigendum to the I:ngltsh 
version thereto published in 
Notification No. G.S.R. 1 : o(L) 1n 
Gazette of India dated the I 9th 
August, 1987. 

(2) G.S R . 689(E) published in GU/cite 
of India dated the 7th Augu~t. 
l 98 7 containing Order regarding 
extradition treaty ~igned between 
the Government of Jndia and the 
Government of Canada on the 
reciprocal extradition of offenders 
I Placed in Librang See No. LT-
50511 871. 

Annual Report of and review on the 
workln~ to Institute of Physics for 
1986-87 and annual Report of and 
Review on the tlorking If Tata 

Memorial Centre for 1986-87 etc. 

THE MINISTER OF STAT.I: II\ THE 
MINISTRY or SCTENCE AND TECHNO-
LOGY AND MINISTER OF STATf JN 
THE DLPARTJ:MENTS OF OCEAN 
DEVELOPMENT, ATOMIC J:NfRGY, 
ELECTRONICS AND SPACE (SHRI R.K. 
NARAYANAN) : I beg to lay on the 
T able. 

(1) (1) A copy of the Annual Report 
(Hindi and English versions) of the Insti tute 
of Physics, Bhubanes" ar, for the year 
1986-87. 

(ti) A copy of the Audited Accounts 
(Hindi and English versions) of the I nstitute 
of Physics, Bhubaneswar, for the year 
1986-87. 

(iii) A statement (Hindi amt English 
versions) regarding Review by the Govern· 
IJ\CDl on the working of the Institute of 
Physics, Bhubaneswar, for the year 1986-87. 
[Placed in Library See. No. LT·5052/ 87]. 

(2) (i) A copy of the Annual Report 
(Hindi and Englbh versions, of the Tata 
Memorial Centre, Bombay, for the year 
1986·8 7 along with Audited Accounts. 

( •i) A statement (Hindi and English 
\Crsions) , cgarding Re\ icw by the Govern· 
ment on the work111g of the Tata Memorial 
Centre. Bombay, for the year 1986-87. 
[ P laced in Library See No. LT-5053'87 , . 

(3) (1) A copy of the Annual Report 
<Hindi and Lnglrsh versions) of the 
Mehta Research Institute of Mathematics 
and Mathematical Physics, Allahabad, for 
the year J 986-8 7. 

(11 l A cop} of the Annual Accounts 
(Hrndi and I nglish \Cf\Wn, ) of the Mehta 
Re~earch Jnst1tute of Mathematical Physics, 
Allahat>;!d, for th..: }car 1986-87 together 
\\ith Audit Report thc1con. 

(iii) A statlment <Hrndt and English 
\Crs1ons) regarding Re' 1ew by the Go\ern-
mcnt on the \\Orking of the Meht a Research 
Institute of Mc1hcmat1cs and Mathematical 
Physics, Allahabad, fot 1hc year 1986-87. 
[ Placed 1P Library Sec No. LT-5054-87. 

(4) (1) A copy of the Annual Report 
O-li nd1 and English \C1s1ons> of the Saha 
Institute of Nuclear Phy~1c s, Calcutta, for 
the year 1986-87 along with Audited 
Accounts. 

(11) A Stdcmcnt (Jl1nd1 and English 
\Crs1ons) regarding RcviC\\ by the Go\ern-
mcnt on the v,orJ..i ng of the Saha Institute 
of Nuclear Physics, Calcutta, for the year 
1986-87 . I Placed in Library. Sec No. LT-
5053/ 871 

Criminal Courts and Court martial or 
Co3t Guard Court (Adjustment) 
Amendment Rules , 1987 and Noti· 
fieations under All India Seruiees 

Act, 1951 etc. elc. 

THE MINJS1£:.R OF STATE TN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANC.CS AND PENSIONS 
AND MINISTER OF STATE IN THE 
MINJSTR Y OF HOM! ArFAIRS (SHRI 
P. CHIDAMBARAM) : J beg to lay on the 
Table-
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(I) A copy of the Criminial Courts 
and Court-martial or Coast Guard Court, 
as the c ase may, (Adjustment of Jurisdi· 
ction) Amendment Rules, 1987 ( Hindi 
and English versions) published in Noti· 
fication "'lo. S.O. 258 1 in Gazeuc of India 
dated the :?6th September 198 7 is\ued 
under sub-section (I) of sectton •17 5 of the 
Code of Cnminal Procedure. 19 73. (Placed 
in Library. Sec No. LT-5056 87) 

(2) A \tatemcnt (Hindi and Lngltsh 
'crsions) regarding rejection of tl1c Award 
given by the Board of Arbitr:it1on under 
the J oint Con~ultativc Machinery and Com· 
pulsory Arbitration for the Central Go\ern· 
ment 1::.mployees. ( Placed in Library. Sec 
No. L T-50 5 7 18 7) 

(3) A copy each of the I 011011111{! Not i-
fi..:at 1011s (Hindi and English version~) under 
sub-section (:?I of section 3 of the All India 
Services Act, J 951 :-

(1) The Indian Admtn1Mrat11c Service 
(Appointment by Promotion> Sc· 
eond Amendment Regula11om, 
J 987 publi~hed in Not ilk.it ion No. 
G.S.R. 803 !U 111 Ga1cttc of 
India dated the 18th Scptcmbc1. 
1987. 

(11) f he Indian Admin i,tr.it1H. Scr11l'e 
(Appo111tment by Ptomot1on) I 1r~t 
Amendment Regul.111011~. 198., 
pubh~hed in Notification No. 
G .S.R. 804( ', > 1n Ga ·cttc of 
India dated the 18th Scrtcmbcr, 
1987. 

(iii) The Indian r ot est Service 0 1xat-
ion of Cadre Strength) Fifth 
Amendment Regulatiom, J 987 
pubh~hcd in Notifk,11ion No. 
G .S R. 826 in Gazelle ol India 
dated the 7th No1cmbcr, I 987. 

(id The Indian Forc~t Scr11ce ( Pay) 
Sixth Amendment Ruic~ I ~87 
publish~ in Not1ucatinos No 
G.S.R . 827 in Ga1ctte of lndrn 
dated the 7th November, 1987. 

(v) Tht Ind ian Administrative Scrvive 
(Regulation of Seniority) Rules. 
1987 published 1n Notification 
No. G.S.R. 896 (E), ID Gazelle 
of Iodia dated the 6th Novem· 

ber, 1987. (Placed in Libarary 
See No. LT-5050/ 87) 

12.08 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND R ESOLU-

TIONS 

{E11giish] 

Fourlh·lhird Report 

SHRl M. TJIAMBI DURAi <Dharma-
puri) : 1 beg 10 present the Forty-third 
R eport (H indi and English Versions) of the 
Committee on Private Members' Bills and 
Resolution~. 

U111trr11pt1ons) 

MR. SPFAKL:R: Now, I have appeal-
ed to you. Please follow the rul'!s a nd I am 
with you. 

U111errupt1onf) 

SHRI SAff UDDIN CHOWDHARY 
<Katwa) : You speak more in the Zero 

Hour, Sir ! 

MR Sl'cAK bR : You make me spealc. 
r do not want to tnke you time, Mr. SaifOd· 
dinji. 

( /11tt•rr11p11011s) 

MR. SPLAKI R : Unl tl and unJess 
have studied the th ing, how can I allow ! 

Umerruptions I 

MR SP£AKLR : Not a llowed. I have 
not allowed anybody. 

(/11t1?rr11ptio11s)* 

MR. SP.CAKE R : J can 't allow. Until 
and unless I s tudy the case and declare 

*N ot recorded. 
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[Mr. Speaker] 
something, I am not going to proceed. It is 
your House. If you want to run the 
House ... 

(/11terruptions) ~ 

MR. SPEAKER : This is my decision. 
I am going to r un this H o use. As long as 
J run this H ouse, J will do it according to 
the rules. I will not do anything wrong. 

(Interruptions) 

MR SPEAKE R : Not allowed. I have 
not allowed any hon. Member. 

Interruptions)* 

MR. SPEAKER : Not at this stage. 

(J11terrupt ions) 

MR. SPEAKER : Not allowed 

( /11terruptio11s)* 

MR. SPEAKER : I think you have 
given me the charge to run this House 
according to the ru les laid down by you. 

(/11terruptio11s) 

MR. SPEAK ER : What T shall be doing 
will be according to the rules. 

(/nterruptio11s) 

MR . SPEAKER : I have not decided 
anything about Mr. Bhagat or the other 
matter because I have to look into this 
matter. Give me the time to look into this. 
That is what I want. T cannot give any 
verdict without studying the matter. First 
I have to look into it, whether there is a 
drima facie case. If I need your help, I will 
call you. 

(Interruptions) 

MR. SPEAKER : I have never done it 
and I am not going to do it now. 

(Interruptions) 

MR. SPEAKER : If you want to run 
the House, it Is your business. 

*Not rec:onled. 

Report 

[Translation] 

This is your H ouse. Jf you want 10 run 
it, otherwis~, l am going to adjourn it. 

(Interruptions) 

If need arises, I shall c..all you. 

f English] 

J have to stu<ly it for myself also. 

I Translation] 

H ow can I say when I have not seen ? 

[E11glishJ 

1 have got your notice with me and I 
have to look into i L 

[ Trans/utio11J 

I told you day before yesterday regard-
ing Shukla case that first Jct me sec and 
when 1 was sa tisfied, 1 allowed it. Jf I get 
myself satisfied, l shall do it, otherwise I 
shall Jet you know. 

f Englis!tl 

I have never done it and J am not going 
to do it now. 

[ Tra11slatio11 I 
If your wan1 to force me, I would not 

yield because 1 am not cast in that mould. 
I can adjourn the Hou~e if you so desire. 

I EnglishJ 

I am following the rules. r am goina to 
do it now. 

[Translation) 

Shri Amal Datta, if you want to take 
up your Calling Attention, it is all right, 
otherwise I am going to adjourn the House. 
I f you allow, then 1 am prepared to pro-
ceed. 

(/11terruptio11s) 

MR. SPEAK ER : Now it is upto you, 
I have already told you. 
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[English] 

MR. SPAEKER : r have always done it 
under the rules. I have cautioned you so 
many times that unit and unless ... 

Unterruptions) 

MR. SPEAKER : T am dC'ing what is 
right. I have always done it and I am 
going to do the same thing. 

PROF. MAOH U DANDAVATE: Will 
you tell us the rule under which you are 
preventing me to make the submission on 
the question of privilege ? 

MR. SPEAKER : No. There is no 
question of submission until I decide it 
under the rules. 

(J11terr11p.io11s) 

[Translation] 

MR. SPEAKER : Shri Amal Datta, 
do you want to take it up or shall I ad-
journ the House ? Jf you want 10 take 
up your Calling At tent ion, take it up. 

(/11terr11prio11s) J 

[English] 

MR. SPEAKER : J Will decide it. 

[ Translario11] 

J shall look into it. 

(/11rerruptio11s) 

[E11g/i.1·/JJ 

MR. SPJ:oAKER : Mr. Professor, you 
arc a very learned man. Why are you 
trying w do like this unnecessarily 1 This 
is a simple case. Let me first try to give 
my consent. r have to give my consent 
aod then you can raise it. 

(1111err11ptions) 

MR. SPEAKER : It is the rule 222, 
and that rule 1 will follow. It is my 
privilege. If you have made me the ~peaker, 
I have 10 give my consent Otherwise, you 
first remove me. 

(Interruptions) 

[ Tra11s/atlo11] 

MR. SPEAKER : I shall see. 

[English] 

l will see. lf I em satisfied, I will 
allow that . No problem on that. Other· 
wise, not. 

(/nrerruptions) 

[Translation l 

MR. SPEAKER : There is no use, 
come what may. l f you waat, I shall run 
the House. if you don't I shall adjourn it. 
1 have no objection. 

(/nterrupions) 

[English] 

MR. SPEAKER : No. Not allowed. 

Unterruptions)•• 

PROF. MADHU DANDAVATB 
Kindly tell me the rule under which you 
cannot allow me to make a submission. 

[Translation] 

MR. SPEAKER : I told you just now. 

[E11glish] 

My consent is necessary. First I have 
to be satisfied. After I am satisfied, I 
will allow you end then that motion will 
go to the Privileges Committee, as I d id 
yesterday, Nqbody is going to s top it. 
Otherwise not. 

(interruptions) 

MR. SPEAKER : J will allow you at 
the proper time. l have to study. 

(/uterruptions) 

MR. SPEAK.ER : I do not need your 
help now. I am capable enouab. 

nNot recorded. 
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(Mr. Scpaker] 

(/nterruprious} 

SHRJ BASUDEB ACHARIA : You 
allow us to make submission one-by-one. 

MR. SPEAKER : No. Not on this 
subject. 

Unrerruprions) 

MR. SPEAKER 
what 1 have said. 
help now. 

I am convinced of 
do not need your 

(interruptions) 

SHRJ K.P. UNNIKRISHNAN (Bada· 
gara) : l am on a poin< of order. 

MR. SPEAKER : Under what rule ? 

SHRI K.P. UNNIKRJSHNAN : 
tnvite your attention to 'Directiont of 
Speaker l(vi) under 'Relative preceden of 
items' privilege notices, privilege motions 
have the highest priority ; that comes under 
(v) soon after questions and when such a 
grosses! cootcmpt of the H ouse has been 
alleaed to have been commitced and that 
too by the Minister of Parliamentary 
Affairs, the H ouse cannot consider any 
o ther business. 

(Inturuptions) 

MR. SPEAKER : Look here. Nothing 
doina a. No pros and cons. now. Up to 
that point, I will reply to Mr. Unnikrisb· 
nan. I agree with you till that. 

(/nterruJllions) 

MR. SPEAKER : I am on his point 
of order. 

Uptil tha t point , I agree that we give 
h ighest priority to a privilege motion. No 
doubt about is. 

(Interruptions) 

[Translation] 
MR. SPEAKER : You do not listen to 

wbat I say. 1 have listened to you. Now 

it is for you to listen to me. This is what 
I am saying. 

t'Jnterruptions) 

MR. SPEAKER : First J have to give 
my consent whether this has been the case. 
First let me decide whether this has been 
the case If lhis has been the case, then I 
will allo". 

( /111err11p1 ions) 

I Translarionl 

MR. SPEAKER : See, Mr. Unni, just 
one minute. There is no point in getting 
annoyed now. 1 shall get time today. 
I shall decide in the same way I decided 
yesterday. It cannot be done like this. 

[English I 

I need time 
( lnterruprions). 

[ Trans/011011] 

take my lime ... 

MR. SPEAKER : lt is upto you if you 
do not wanl the House to be run. 

U11ter111ptiu11J) 

[English] 

MR. SPI:AKER : Mr. Amal Datta , I 
am calling upon you to move your Calling 
Attention. 

SHRI AMAL DATTA (Diamond Har-
bour) t How can J proceed like this, Sir 'l 
You have to maintain the order. Jt is not 
my duty. I am ready. 

[ Translation] 

MR. SPEAKER : You proceed, I am 
telling you. 

· ·. (Interruptions) .. . 

{English] 

MR. SPEAKER All right. Please 
carry on. 
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SHRI AMAL DATIA 
proceed like this ? 

H ow can I 

( l nterruptlons) 

PROF. MAOHU DANDAVATE : I am 
on a point <>f order 

[ Translatin11] 

MR. SPFKER : Yes, Mr. Professor, 
what h your point of ender '/ 

r £11g//shl 

PROF. MAOHU DANDAVATE ; I 
an rising on a point of order. Ar. f:lr as pri· 
vi lege 1s concerned, 1he notices, and con· 
sent are governed hy Rules 222, 223, 
Admissihility by rule 24 and 1he Mode of 
R aising of Ques1 ion~ of Privilege hy rule 
225. There 1s a proviso. 

" Prmided that where the Speaker 
has refused hi\ consent under 
Ruic 222 or •~ of the opinion 
that he matter proposed to be dis· 
cussed is not i11 order, he may, if 
he thinks it necessary read the 
notice of ques1ion of privtlege. 

Prornlcd further that the Speaker, 
1f he 1\ satisfied about the urgency 
of the mauer, allO\\ a question of 
privilege to he raised at any time 
during the course of the si tting 
af1er the disposal of questions." 

MR. SPEAKER : I uo not disagree. 

(/11ter111ptiom) 

f Translat/011] 

MR. SPEAK ER : You have made your 
suhm ission, now let mercply to 11 

(1111erruptio11s) 

[E11glish] 

PROF. MAOHU DANDAVATE: Let 
me complete the poi 1t of order. 

MR. SPEAKER : You have completed 

PROF. MAOHU DANDAVATE : J( I 
am able to establish a prima facie c.tsc 
about the urgency of the pnvile1e notice, 
in that case ... 

(/nturuptions) 

MR. SPEA KER : D o not go on. Just 
stop there. I1 says: " 1f he thinks ii 
necessary" ... so, I have to sa tisfy myself. 

(l111err11ptio11.d 

PROF. MAOHU DANDAVATB 
(Rajapur) : You are not rejecting ii. You 
have nor refused consent. 

MR. SPEAKER : First, I have to aive 
my con~ideration. 

PROF. MAO H U DANDAVATE: You 
have not given 1he ruling that i t is out of 
order. Jn that ca~e. you have to sec the 
urgency and give the permis,ion to raise ii 
a1 any rime . .. (/fllrrr11p1io11s). If you are con'. 
'inced that ii is urgent, you can allow it 

( /111rrruptio11r) 

MR. SPEAKER : M y con1ent100 is 
simple, s traight and 111 a few words tlat 
first let me go through it. Let me see the 
pros and cons of it and if I find that it 
shoulcl be referred I will refer. Otherwise, 
I will not. 

( /111ur11ptionr) 

SHRI ARIF MOHAMMAD KHAN 
(Bahraich) : Sir, I would like to draw your 
attention to rule 22J ... 

MR. SPEAKER : I hove a h cady dis-
posed of it. 1 am lis1ening to his point of 
order. 

SHRI ARIF MOHAMMAD KHAN : 
It says. " A member wish1na 10 ra ise a 
question of privilege shall gi\c notice in 
writing to the S«:rctary-General before 
the commencement of 1he s1 ttina on tbe 
day the question is proposed to be railed" ... 
What is the underlyrna spirit of the 
rule: "on the day the qucs•ion 1s prooosed 
to be ra ised" ... 

(lnttrruptlon1) 
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MR. SPEAKER : Don' t try to tell 
me. : "What is underlying the rules." I 
know the rules. 

U111err11ptio11s) 

SHRI ARIF MOHAMMAD KHAN : 
Let me complete. Alternatively, you take 
your own time to decide it . .. 

MR. SPEAKER : It is not your inter-
pretation ... J will see it. 

( J11terr11ptio11s) 

MR. SPEAKER: Nothing doing. Not 
allowed. 

(/11terrup~io11s )** 

PROF. MAOHU DANDAVATE : Sir, 
you have not given your ruling under pro-
viso to rule 22 5. where it says that if the 
Speaker feels that there is an ungency, in 
that matter, after the questions are dis-
posed of, you can take up the matter. Let 
me convince you of the urgency of the 
matter. 

MR. SPEAKER : I am already con-
vinced myself. Whatever be the urgency, 
I am not going to delay. l have to!study 
it first. Let me sec all the pros and cons. 
I am definite that I have to see it from 
both the angles. I cannot do it like this. 
It would be a gross violation of rules and 
doing injustice. No. J am not going to be 
a party to it. 

PROF. MADHU DANDAVATE : Arc 
you convinced about the urgency ? 

MR. SPEAKER : J have all the things 
in my mind. I am going to consult every-
thing under the rules and the precedents. 

PROF. MAOHU DANDAVATE : You 
are contradicting yourself. Jf you accept 
the urgency, you have the right to allow 
the Member to raise it .. . (J11terruptio11s). It 
is very clear. But unfortunately, there is 
no appeal against your ruling. Even if I 
do not agree with your ruling, what can I 
do ? Your word is final. 

••Not recorded. 

J!.~Ro~t 

MR . SPl.AK£R : You have to accept 
it. 

PROF. MAOHU DANDAVATE: Even 
though I do not ~~ree w\!h your ruling, I 
have to take my seat. 

U111err11pti01~s) 

SHRI DINESH GOSWAMI : (Guwa-
hati ) : Sir, permit me to say something. I 
am on a point of order. I am raising a 
different point of order. Tbere are two 
points on this matter. 

MR. SPEAKER : What the point ? 
Under what rule ? 

Sl;RI Dl~ESI-{ GOSW~~I : ~ ain 
raising a point of order asking you.1 pr~­
cedural interpretation. (J11terrupt io11s). 

Please listen to me_. 'J;'~~re is no d~~!lt.s. 
There are two. points. 9n the q~!.s\i?,9. 
which is being raised, I am raising a point 
for your procedural determin.atio~:· '' 

(Interruptions) 

[Translation] 

MR. SPEAKER : Mr. Arif Mohammad, 
it does not look nice. Jt does not behove 
you. 

[English] 

SHRI DINESH GOSWMrV : There are 
two question that ~ave come ~I? Qtfore the 
House. One is-you very corrccth said-
tha t in this forum you ~ill nN ' permit any-
thing by which a Mefl')ber's 11ig.~t '?f free 
expression is obstructed. This is your 
observation. 

MR. SPEAKER : Yes. 

SHRI DINESH GOSWAMI The 
second question is that if somebody 
obstructs it, whether it amounts to t on-
tempt. 

..... 

MR. SPEAKER : That has to be 
decided. 

SHRT DINESH GOSWAMI : There are 
notices of brcact} of privili:ae. 

MR, SPEAKER : That has to be 
decided. If one l}as done itr he wjll be 
taken to task . '' ' · .. " · • ' '' 
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SHRI DINESH GOSWAMT : Mr. 
Bhaaat has said something which is on 
record , He has said that he issued a ... 

(Jnterruptio11s) 

MR. SPEAKER : That bas to be 
decided. . 

SHRI DCNESH GOSWAMI : T here-
fore, you must determine. Unless you 
determine that, bow can the House go on 1 
You should first determine that. 

(Interruptions) 

[English] 
MR. SPEAKER : Not allowed. T 

have not allowed the hon . Member further. 

Unterruptions) 

l Translation] 

MR. SPEA KER : It does nor behove 
me lo do any injustice. I cannot do any-
thing unjust. ft does not behove me to 
break rule~. Neither shall I break any 
rules nor yield under your pressure. J 
shall follow the dictates of my conscience. 

[&glisA] 
I will do and go according to rhc book, 

and what the situation demands and what 
the ju'sticc is. Whatever the factors state, 
1 will go accordingly. No compromise. 

[Translation] 

There can be no compromise with any 
one. Neither with you nor with him shall 
I compromise. 

(J11terruptio11s) .. · 

[English] 
SHRI SOMNATH C HATTERJEE 

CHclpur) : r have a poinr of order. I will 
also quote the provision. It is Article 105 
of the Constitution. I do not have to 
refer only to the rules book. 

( Tra11slatio11] 

MR. SPEAKER : lt is the rule. 
aeccpt your point. 

Str'lh SbM'NA
1
T.Fl CHATTERJEE 

T~is is a case where the Minister has ... 

MR. SPEAKER : First. it is yet to be 
established. I cannot deliver a judament 
before that. 

(Jntt"llPtions) 

MR. SPEAKER : Not allowed. 
SHRI SOMNATH CHATTERJEE : 1 

want lo know whether we have freedom of 
speech, 

MR. SPEAKER : Mr. Chatterjee, you 
are a good lawyer and you know that man 
cannot be convicted until and unless be 
has been given my cons.-nt yet. 

( Interruptions) 

MR. SPEAKER : I have not given my 
consent yet. I have to decide whether there 
is a prima facie case. 

PROF. MAOHU DANDAVATE : 
We bavee the righ t to tell you that how 
it is a clear case of privilege. 

Uf/lerruptlons) 

[Translation] 

M R. SPEAKCR : What is the use ? 
1t is of no use. 

(/11/eriuptions) 

MR. SPEAK6R : I said yesterday also 
that there will not be any delay in taking 
proper action. First, Jct me decide. 

[Engli.1!tl 

SHRI "SATFUDOJN CllOWDHARY: 
It is a gross violation. 

[Translation] 

MR. SPEAKER : I shall not yield 
under your pressure. rirst let me sec. 

l£11glishJ 

let me be sa11sfied. J have to sec 
everything. J can as~urc you 1f I am not 
satisfied wirh his Cllplanation, I will proceed 
according 10 rule~. I bal much J can do. 

(Interruptions) 

[Translation ] 

MR. SPE.AKLR : Please si t down, Shri 
Raodhaniji I will look into this matter. 

Unterrup1io11s) 

[English] 

MR. SPBAKBR : r will look IDIO ''· 
No problem. 
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SHRI V. KISHORE CHANDRA S. 
DEO ( Parvathipuram) : Yesterday you 
sent it straightaway 10 the Privi-
leges Committee. A gross contempt 
bas been committed. 

Unterr11ptio11s) 
[English ] 

SHRI V. KRlSHORC C HANDRA S. 
D EO ; You sent it straightaway to the 
Privileges Commi11ec. A gross contempt 
bas been commit ted. 

Unt.:rrup11ons) 

[Translation] 
MR. SPEAKER : Please \it d own. 

You ar.e wasting timo. I have accepted it. 
(/n1err11pt io11s) 

SHRl MANVENDRA SING H 
( Mathura) N o Member can be deterred 
from speaking in the House, It i~ con-
tempt of the Ho use. We arc free to 
express our views in the Parliament. 

[English] 
SHR I V. KI SHORE CHANDR A S 

DEO : Please give your ru ling right now. 
You have ample proof. 

[Translation I 
MR. SPEAKER . Until I see 11, how 

can I do it ? Why Jre you forcing me ? 
(Jnterruptiuns) 

[English] 
SHRI BASUD.EB ACHARIA : II 1s a 

violation of the Con~titution, that is why 
we a re very much concerned. 

SHRl C. MADHAV R T:DDY (Adila-
bad) : We s trongly feel about it. 

[ Tra11slatio11J 
MR. SPEAKER : rr it is so, I shall 

certainly look 1ato it, no problem. 

rEnglishl 
PROF. MAOHU DANDAVATE: To 

record our protest against your refusal 10 
give an opportunity 10 us, we are walking 
out. 

At this stage, Prof Madhu Danda-
vate and some otlier H on. M embers 

left the H ouse. 

12.32 hrs. 

CALLING ATT CNTION TO 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

[D1g/ish] 

SJTUA TION JN NORTH CASTCRN 
REGION PARTICULARLY UOUN· 
DARY DISPUTE RH\\ EEN ASSAM 

Al\0 l'.AGALA D 

SHRJ AMAL DATTA (Diamond Har -
bour): Sir, I call the at•cnt1on of the 
Minister of H ome Affairs to the following 
mauer of urgent public importance and 
request that he may make a ~tatcmcnt 
thereon :-

" The sit;iarion in the Norlh 
Ea)tcrn region particularly the 
boundary d1~pute bct,,een A~~am 
and Nagaland and step~ taken by 
the Government in that rega1d." 

12.33 hrs. 

fMR. DEPUTY-SPI:AKER 111 the Chutr) 

THE MI NISTER OF HOME AFrA IRS 
(S. BUTA SINGH ) : Sir, the \1tua1,on in 

the N orth-East ha) been generally normal 
barnng a fe,\ inc1dcn1~ of violence in 

Tnpura and hill di"rict) ot Manipur. 
Tripura National \ oluntccrs (l NV) in 
Tripura and National Socialist Council of 
Nagalan1 (NSCN) in Manipur and Naga-
land have been propagating ~ece,,ionist 
ideas and have been indulging in violent 
activities. Some activities of Ul FA an 
extremist organisalion have ulso been 
noticed in Assam. We have taken various 
measures to deal with the activities of 
extrembts. The provisions of the Armed 
Forces (Special Powers) Act, 1958 and the 
Unlawful Activities ( Prevention) Act, 1967, 
have been utilised in consultation with the 
State Governments. Intelligence network 
in the North-eastern region has been 
geared up. Arrangements have been made 
for belier coordination between the difTc-
ren t agencies involved in the ope rat ions 
against the extremists. Vigil on the border 
has been increased. The s1reng1h of para-
military forces has been suitable augment-
ed where necessary and placed at the 
disposal of the State Goverument con-
cerned. 



26S Call. Attention re. KARTl KA 27, 190~ (SAKA) in North Eatsern region 266 
Situution 

The multi-pronged efforts of the 
Government in dealing with the situation 
in the North-East encompass nv t only the 
above measures but also foster economic 
development aud political approach and 
these efforts have started yielding dividends 
ih this region. The Memorandum of 
Settlement on Mizoram have significant 
step in this direction. The people of 
Mizoram have realised that the disturbed 
-::ondilions of the last two decades had 
caused serious set back to the progress 
and overall development of Mizoram and 
they can derive positive gains by being 
partners in the overall development of the 
country. The policy of the Government i3 
to consolidate to the unity of the country 
in the North-Eastern region by resolving 
the di ffcrcnccs peacefully and Consl itu· 
t ionally and bringing to the mainstream 
the various groups or m isguided elements 
who arc indulging in extremist activities 
provided they stop their violent act ivitics 
and abide by the Constitution of India. 

The Honourable Members arc aware 
that the development of the North-EJstern 
region has b~en re::civing due importance. 
North-Eastern Council was formed for the 
socio economic development of th.: North 
Eastern Stales. It has undertaken a num-
ber of schemes for development of the area. 
These schemes arc in addition to the State 
Plans and other Central Sector schemes. As 
again~! the approved outley of Rs. 340 
crores in the Sixth Five Year Plan, the 
outlay for the Sevenl h Five Year Plan for the 
NEC schemes is Rs. 6 7 5 crores. The 
Committee of Central Ministers for Eco-
nomic Development of the North East 
which was reconstituted with the Home 
Minhter as Chairman has also been devot-
ing its time to the monitoring of the pro-
gress of major Central Sector schemes and 
programmes in North East. 

I would like to take this opportunity to 
appeal to the s tudents of Meghalaya who 
have been agitating since May this year to 

call off thzir agitation, as most of their 
demands have been conceded by the State 
Government. The people of Meghalaya 
have always been peace loving. The present 
situation has caused loss of Jives, destruc-
tion of property and disruption in the civic 
life of Shillong and its neighbourio,g areas. 

A number of non-tribals have been displac-
ed and are staying in relief camps. I would 
request all concerned to make endeavour 
for ensuring total normalcy and achieving 
amity and harmony amongst the various 
sections of population. 

As the H ouse is aware, a territorial 
dispute has been pending between Assam 
and Nagaland arising from the claim of 
Nagaland Government to some adjoining 
areas of Assam on the ground that these 
were traditionally Naga areas which were 
wrongfully taken away from the erstwhile 
Nagaland Hills District by the former 
Britiih Government by noti6cation issued 
.in 1925. This dispute led to serious Jaw 
and orde1 situations in 1972, 1979 and 
1985 involving considerable Joss of life 
and property. Unfortunately, the efforts 
made to find a lasting solution to the prob-
lem through appointment of Shri K.V.K. 
Sundaram as Adviser in l 97 J have not 
been successful although various interim 
agreement were arrived at to maintain 
peace and harmony in the area and to sort 
out local disputes through mutual discus-
sions. Under these agreements, central 
forces like CRPF, Assam Rifles have been 
inducted under the overall operational con· 
trol of IGP (Border) Assam in areas which 
were of the scene of clashes in 1979, while 
BSF has been inducted as a neutral force 
fo Merapani area which witnessed clashes 
between the armed police forces of the two 
States in the l s t week of June, J 985. The 
Shastri Commission of Enquiry which was 
appointed to go into the clashes in l 98S 
has recommended, inter-alia, for immediate 
appointment of a commission with neces-
sary powers to give au award binding on 
both the State Governments within a fixed 
time limit to settle the outstanding claims 
of Nagalend. The report of the Commis· 
sion along with Action Taken Note was 
laid on the Table of the House on 28th 
August 1987. 

By way of follow-up action on this re-
commendation, the Central Oovt'rnmcnt 
are in touch with both the State Govern-
ments concerned for securing agreed terms 
of reference and a penal of mutually accep-
table names for appointment of an ubi· 
trator whose award/decision would be 
binding upon both the State Governments. 
In fact, efforts alona these lines are beina 
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pursued with the two State Governments 
since 1985. 

Over successive elections, since 1979 
Assam Govt. have been objecting to the 
sett ing up of polling stations by Nagaland 
in tbe disputed areas. However, in the 
meetings of the sen ior officials of the two 
State Ooverhmeors convened by this Minis· 
try In J 979 and 1984, at the instance of 
the E lection Commission, agreement was 
cv(jlvcd to set up some polling stations in 
the disputed areas by Nagaland. This dis· 
pule arose again in the context of the 
General elections to the Nagaland Assem· 
bly 198 7. I n pursuance of a request of 
the Efectloo Commission a meeting or the 
sctiior officials or the !WO State Govern· 
ments was convened to settle the matter. 
As no agreement could be arrived at, the 
matter was taken UJ'I by me with the two 
Chief Ministers in the meeting held on 
26. l 0.8 7. Jn the meeting the Nagaland 
Chief Minister offered to meet the Chief 
Minister, Assam immediately after the 
E lections with a view to find an early solu· 
tion to the boundary dispute. Although 
no aareemeni could emerge, the Chief 
Minister , Assam agreed lo consider my 
appeal that as the time was short . the 
atatus-<1uo ante should be maintained as 
requested by the Election Commission with· 
out prejudice to the respective riosi tions of 
the two State Governments on the boun-
dary qutst ion. The posi tion was reported 
to the Election Commiss ion. 

In response to the letter of the Chief 
Minister, Assam, dated 27th October 1987, 
I appealed to him that as there was no 
other feasible a lreraative to the request of 
the Election Commission 10 maintain status· 
quo ante, he s hould make this good gesture 
which will help in c reating a conducive 
atmosphere for a lasting solution to this 
problem. I reiterated my appeal when a 
delegation of Political Par ties Jed by the 
Oiler Minister, Assam, met me on 9th 
Novedit>crJ 987. I t was, however, made 
~liar tlia\ tliis will be a purely ad interim 
arrabgerbl!Dt without prejudice to the res· 
pc!ttivc pOSitions with regard to the disput· 
ed' areas. 

The Blcltlion Commi~sion have consti· 
tutcd a biab level committee consisting of a 

supertime scale IAS officer appointed by the 
Commission and the Chief Electoral Offi. 
cers of the two Stales to make expeditious 
on-the spot visit of disoulcd areas to deter· 
mine whether there are any deviations from 
tile status-quo ante position and tn'akc 
suitable recommendation for correcti ng de· 
viation, if ally, found out. The Election 
Commission has deputed one of its Secre-
taries with authority lo issue necessary 
instructions in the light of the findings and 
recommendations of the Committee. 

Under Article 324 or the Cons1itution, 
s uperintendence, direction and control for 
the conduct of elections is vested lo the 
Election Commission. The directions of 
the Election Commission in matter~ per. 
taining to conduct of elections including 
sett iog up of polling stations are binding 
upon the Government. Civil authorities 
are re quired to render all assistance as may 
be required by the Commission for the pur· 
pose of proper conduct of elections. 

Adequate para-military forces have been 
provided for the smooth and peaceful con· 
duct of the poll. The Nagaland Govern· 
ment have been advised to ensure that 
escort for the polling parties in disputed 
areas consists of central para military forces 
personnel only. It is our hope that both 
the State Governments will abide by the 
decision of the Election Commission for 
the smooth and peaceful conduct of the 
elections. Both the State Governments 
have been alerted 10 see that law and order 
is maintained. A senior officer of the 
Ministry is damping in Nagaland to pro-
vide on the spot assistance, if needed. 
According to available information the 
situation continues to remain peaceful. 

The House will appreciate that a last· 
i og solution to the problem can be evolved 
only with the willing cooperation of the 
two State Governments. I do hope that 
the C hief Ministers, Assam and Nagaland 
will meet ot the earliest opportunity ofter 
the elections and apply themselves to the 
task of resolving the differences over the 
issue. On our part, the Central Govern· 
ment would be glad to render whatever 
assistance is required in the matter. 
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~Rlp A¥4L DA11~ : M~. Deputy· 
S~aker, Sir, while th~ immedia~e provoca-
\ion1 for thj's (::alli1141 ~ttentiop is 1tie set1in~ 
up qf po 1j'l~ bo?HI~ for thf elections 
w~~c~ are l~~'P~ Rlace in Naga.l~n.d tod~y. 
t~'e terrHpry ~hi~h ~ssam h~s ~la1nwq a')q 
wN9h ~cor~!!\JI to t~e Ji~gala~d Act 
c?_nstitutmg \fie ~late of Nagal~11d, m fact, 
~~onp to t~c State of A~11m . T~erc is 
no <\if pute ~bout \~e fact that accprd1'18 to 
that ~ct, this !.'~rtic~laf Territory w9ere 
~ol\in§ b?ot~s are set uq now be\o~gs to 
"-ssam. 
' ' 

The problem of boundary between 
Assam and Nagaland is one of quite a 
longstanding period, in fact, ever since the 
St.ate of Nagaland came into existence. 
'fbis is now 25 years old . The problem 
has not ~n solved. It is 1'\0t that the 
prob~m i$ known ; it is not that the pro-
bl,e..;; has not be::n gone into ; it is not that 
1ne solution in broad terms is not known. 
V is question of somebody going into 
<tetails and. setting out as to what should be 
tl;le ri80tful border of Assam 'and Nagaland. 
\J,lere l,lave been contentions and counter-
contentions, claims and counter-clain;is 
from both sid,es. lt is not a onc:-sjded 
affair at all. It is not that Nftgaland bas 
no claim to the territory and that they are 
claimfng just because they want to grab 
some territory from Assam. It is also not 
true that Assam has totally rejected the 
claim of Nagalnnd because Assam has, at 
times, quite rationally and reasonably, said 
that they should enter into some agreement 
with regard to the border problem, There 
should be some settlement with regard to 
the border. In other words , Assam has 
a lso agreed that there is a dispute with 
regard

1 
to As.sa~·Na~aland border. 

Now, 1he dispute is a longstanding one. 
N11gala~d say.s t~at1 in 19i.s; t~e hill>:_ d

0
is-

trict of Na~alang wa~ constitl!!Cfl by the 
British Governmenl. The then ~itish 
Governmeni 'at that time lransferred the 
righiful 'Nagas' ierritory • 10 Assam. On 
!lie' oi,?er 1\a'pd, the Assam y~v~rn!)'lent 

says that certain territories which had 
originallr, bCen Assamese pppula~ed terr): 
t'o'rles have been given over lo Naga hilly 
dis!rtCts'for administrative reasons br the 
11.fil~h i~ th"~.' I,9'th. c~~Jury,~ w~1~~ h~.~v~ 
t;cen brought back to Assam when this 
Naga distrtct was constituted or it was 

brought to other districts of Ass~~ aqd ~II 
that. Now, this matter has given pse to 
violent incidents. This is a matter for 
which senior officers 'have been apJX>lnted 
to go into the incidents to suggest certai!l 
solutions Interim ~olutions a8rccd upon 
havd not been compiied with by botli the 
sides. Jn fact, there are complaints from 
both Stales that they have not comp\ied 
with the interim solutions which 'M'r. 
Sundaram has suggesiea and uliim11tefy, 
after t~e Meropani' incident, a violent 
incident which took many lives, the' Cen· 
t:ra I Gove~~ment appointCd a Commission. 
The Commission 'was named as Sliastn 
Commission because Mr. Shastri toof over 
the Commission later'. The Commission 
went through it and narrated the 
whole his1ory 'of 1he border dispute. The 
main function of the Commission was to 
go into the Merapani incident a'nd ii was 
also charged with the responsibility of sug-
gesting long-term and short-terin solutions 
to the Assam and Nagaland problem. 'rile 

' . .. . . . . ~ 
long-te"ll solution giveq by the Commission 
was read out by the Minister and I woutd 
mention that in a little mor~ deiail. "'rt 
was: 

"To bting lps~qa l?Cll.,1:9, ~ 
tran9,uility, 9n the. b.o~d~ ~f 
Assatp and Naga,ipqq. ~\ is n~ 
sazy that the~e is_ n.o fu~ 46~ 
in sett!jps the QOU,OWY Pit,>~leO), ' 

Tl}is report was sulm1itted, I thin~. i11.J~ 
1985 ... (Jnt(!rruptions). Any w3y, t_bc 
vQvernJllent bas sixen an actio,n tq~ ~ 
on the report. The i:eport was. Sll.Qmi~ 
long before and it was acceWM by !be 
Govermuent J>Crhaps in Augus_t ~~t.7. ~ 
Government has taken its time. A.I '~suit. 
two yeivs have passed sin.i;:c tl)ca incl<Jeot 
occurred at M..erapall) a,nQ. t~ Oover~t 
has not yet appointed the <;onpni~si_gn 
which the Shastri Commission 1ecommcn· 
df41 as the fi~~t itero, f9r a long-t~rm s9lu-
tion. This 1s ho)"'. th9 problems whicti, are 
't!-~re (or 

0

historical r1asons, have cop~!l~ 
for 1~as<?~ of nelJ.h&~ce on tJt~ ~art ·~r 
t115 ruling party or II\~ CioverQment of that 
time. Ttjey ~id n~t dsljn,a_te ~ro~rl~ a~ 
they did not enquire into as to· what sbouia 
be the' correct boµndary lin~ ''between 1~ 
two States;·· 'fh~ problem WJIS crear~. a• 
that time twenty-five year~ back and troa 
time. to t)me .i1 w~~ ft!'P.~~. ue: (Oi{d~ii.tJ 
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have been happening between one State 
of India a nd another State of India. People 
were dying, the police of one State were 
fighting agains1 lhc police of onolher S1a1e. 
JI is very tra1ic, when you take a long· 
term look as to wha1 is going to happen 
to India if such kind of cancers arc allowed 
to peseer. T his is because of the negli-
gence of the Government that 1he problem 
is still ou1s1anding. B~ause of 1h1s long· 
standing negligence of lhe Governmenc, a 
position has arril!Cd where elections are 
being held in a territory which docs not 
r ightfully belong to a Slate whose Assem-
bly is being constituted by elections. If 
fact, the situation has so arisen, as the 
report goes, that some people who are 
voriog ;n these polling booths, are also 
voling \\hen 1he Assam elections t ake place 
for t he Assam Legislative Assembly. Jn 
other words, the Constitution is being 
violated blatantly with the conniva11ce and 
help of the Government, because they keep 
their eyes shut. They have kept 1hcir eyes 
shut for a long time. This type of cancer 
should not be allowed to pester any more 
and the Government must tmmediately 
take short-cerm solution by secina that the 
boundary is delinea1cd, 1be legal boundary, 
which the Act of P arliam"Dt bas laid down. 
That is the short-term solution. But the 
Iona-term solution is immediate appoint· 
meal of a Commission which will go into 
all 1he aspects of 1he boundary problem 
for a solution. To 1he lighl of this, I 
would like the Minister to reply to these 
questions, Js he going to take the short 
term suggestion regarding obeying the 
orders which have been set out by the J 962 
Act constituting the Nagaland State? And 
also, is he going to constitute a Commission 
to go into the Jong term solution of the 
border dispute between the Assam and 
Nagaland? 

SHRI BASUDEB ACHARIA (Bankura) I 
A long statement has been made by the 
Home Minister, Shri Buta Singh. Though 
the immediate problem is the border dis-
pute between Nagalaod and Assam, he has 
elaborately stated the development measures 
the G overnment of India is now talcina. 
Sir, it is a fact that the North Eastern 
re1ion1 have been neglected since long. I 
remember that in the year 1981 in 7 
st•'- el Moreb liastcrD rcaioas, 1 railway 

lines projects were approved and were 
sanctioned but the progress of these rail· 
way line linking the State Capital with the 
other regions of different state of North 
Eastern reaions is no1 satisfocto1y, People 
of Tripura have been demanding that their 
State Capital Agartnia should be linked 

with the railway line. l ast 
Yt'ar, all party delegation from Tripura 
came here and met the Prime 
Minister. But that project has not been 
sanctioned by the Central Government. 
Tension is there in various parts of the 
North Eastern regions. It is also a fact 
that due to some opport~istic policios 
of Central Government , the secessionist 
forces, the extremist forces , were operating 
in various ports of the North Eastern 
regions They are being encouraged and 
their activities are on the increase. Like 
the TNV ; TNV has links with the Tripura 
Upjati Yuvn Samit! and Tripura Youth 
Congress (0. We have reported in this 
House, and we have got documents also 
lhat Pre~ident of Tripurn Pradesh Youth 
Congres~ (I) Committee wrote a letter to 
TNV Chief and wanted to help him by 
giving weapons and other material in order 
10 increase the secessionist ae1ivities io 
tha1 region with the help of the** 

The TNV and also the Tripura Upjnti 
Yova Samiti, their main demand is to 
separa1e Tripura from Jndin and make it a 
an independent State. Congress (J) is 
having a link and alliance with the Tripura 
Upjati Yuva Samiti in order to win the 
in-coming assembly election. Sir, the 
si tuation is tense in Tripura. 

13.00 hrs. 

Now, they are planning to hold Loan 
Melas in Tripura just on the eye of elec-
tions. And this also has accentuated the 
tense situation prevailing io that area. We 
met the Home Minister, Shri Buta Singh 
nod he assured us that he would see that 
on the eve of elections, these loan melas 
would not be organised there. If they 
want to help the poor people of Tripura 
they can organise loan melas after th; 
elections. Why should they have them just 
before the elections, when the para-military 
forces are engaged in preventing the TNV 
operations in the border areas of Tripura ? 

**Not recorded. 
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I now come 10 t he problem of Naga. 
land-Assam border dispute. 

MR. DEPUTY SPEAKER: You 
please wind up. 

SHRT BASUDEB ACHARIA : I will 
take 15 minutes more. 

MR. DEPUTY SPEAKER · You try 
to finish in five minures. Jusr give the 
main points. 

SHRI BASUDEB ACHARIA : Coming 
lo the Nagaland·Assarn border tension. 
this Na~a hill district was created Jong 
before, during the British period in the 
year J 866 under the udrnioistrativc control 
of the then Chief Commissioner of Assam 
and a consolidated notification was issued 
in 1925 which fully described the boun· 
daries of the Naga hill district in north. 
south and west. Jn I? 57 in Naga H ill 
Tuensangs Arca <Nl!TA), a new admini~· 
trat ive untt was formed under Section 2 of 
the NHTA Act Nagaland became a State 
on t st December I 963. This border dis· 
pule is there from the day Nagnland became 
a State in the year 1963 Today, the 
tension has been accentuated because of the 
decision or the G overnment or Nagaland to 
set up some polling stations in the so called 
disputed area \\hich the Government ol 
A ssam claims 10 be its area. The Election 
Commission also gave its decision to set 
up polling stations in that area which the 
Assam Oovcrnment claim to be its own 
area. A commission known :is the Sun· 
daram Commission was set up in 1972 ro 
go into this lx-rder question. Mr. Sun· 
daram was the Adviser to the Gmernment. 
The recommendation of the Sundaram 
Commission was rejected by the Government 
of Nagaland. According to the rc[lort of 
the Sundaram Comm1ss1on, the area under 
dispute belongs to Assam and .10t to 
Nagalond. So, As~am accepted the reports 
of the Sundaram Commission, but Naga-
land rejected the report. Therefore, thi~ 
tension between the t\\O States of Nagaland 
and Assam continues. 

There are a number of interim agree-
ments between Auam and Nagaland There 
were ser ious clashes between Naaoland and 
Assam in March ond May, J 972. There 
was a very serious clash in the yeor J 985 
when about 100 people were killed. The 
Police of Assam and the Police of Nogalaod 

fought with each other . But the clashes 
between these two Stales conlinueti. 

This dispute is there, since J 963 when 
Nagai and became a State. A Commitsion 
was appoin ted and a recommendation was 
made. Dut this recommendation of the 
Sundaram Comminion was 001 accepted by 
Nagaland though Assam acccp1~d its 
recommendation. What prevented the 
Central Government from resolving t his 
problem ? D ue lo \\eakness on rhe part of 
the Central Government, this problem is 
gelling accentuated there. When Sundaram 
C ommission failed to resolve the dispute, 
why did the Cent ml Government not 
ap[loint another Commission or Committee? 

The Shastri Commission went into the 
riots which rook place in the year 1985 
between Nagaland and As~om. ! IS report 
was recently presented 10 the H ouse, They 
have al~o recommended that tl}ere 5hould 
he a H igh-Po\\ered Commission. It should 
be appointed by the Government of India 
for resolving the dispute between rhese two 
States. So, some '>olution has to be found 
out and that solution can only be found 
out by the Central Go\ernmcnt because it 
is a problem between the two st ates. No 
!> horf.term solution will ease the problem 
1hc1e. When you are sending the BSF or 
the para military force to organise eJec-
t w ns there peacefully, but that will not 
dliffuse the tension there. So, some long 
term solution should be found out to ease 
t h~ tension in the border area and that 
solution can only he found our by tbe 
Central Government. 

So, while replying, the Home Minister 
s hould clarify os to what steps be is going 
to lake to ea~e the problem and also for a 
long-term solution of the border dispute 
between Nagaland and Assam. 

MR. DEPUTY SPEAKER : Now, we 
adjourn for lunch and re-assemble a t 2. 10 
P .M. 

JJ .10 hrs. 

The Lok Sabha adjo11mul for U/ndf 
fill ten minutes /Hl4t FoMrJun of tlw 

Clock. 

Tltt Lok Sabha "assembled, oft•, 
lu11ch, at F ourtee1t Mimttu /HUI 

Fourteen of the Clock. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): Sir, I 
have just one sunmission to make. During 
the speech of Mr. Acharia, he mentioned 
that the Youth Congress president had 
some connection with TNV-through the** 
I understand it has gone into the records 
of the House. It must be deleted. 

MR. DEPUTY SPEAKER : If that is 
the case, I will go into it , and check up ; 
and take action if at all anything is there. 

Now Dr. Sudhir Roy. 

CALLING ATTENTION TO 
MATTER OF URGENT PUBLIC 

JMPORTANCE 
SITUATION IN NORTH EASTERN 

REGION PARTICULARLY BOUNDARY DIS-
PUTE BETWEF"I ASSAM ANO NAGALANO -

Co111d 

DR. SUDHIR ROY (Burdwan) : Mr. 
Deputy Speaker, Sir : The ent.rc north· 
eastern region is in turmoil. You know 
that a few years ago, there was a proposal 
for creating a new federal hill State com-
prising the seven sisters, vi z .. the States of 
Assam, Tripura, Meghalaya, Manipur, 
Nagaland, etc. 

Now, we all know that there are 
s logans of inder~ndent Nagaland, indepen-
dent Manipur. independent Tripura, indepen-
dent Meghalaya, etc. We also know the 
operation of the Brahmaputra Project, a 
project nurtured by the CIA. Why such 
demands for independent St ate multiply 
because the people suffer from a sense of 
economic deprivation ? They feel that they 
are n:•t in the main stream of Indian life. 
If one goes to the north-eastern region- I 
myself went to that region during the puja 
holidays -one will find that road transpor t 
and the rail transport-it is evident-arc 
simply lacking. Road and ra il develop-
ment accelerates the economic develop-
ment of a region. But as has been pointed 
out by my previous speaker, still Kobima, 

•* Not recorded. 

Imphal and Agartala have no rail links. 
Not only this, there are poor banking 
facilities. Take the case of Assam. Assam 
is rich in oil and natural gas, timber 
resources, tea gardens e1c., but a majority 
of her people are poor. What is the role 
of the Central Government ? The Centra l 
Government simply bunts with the hunter 
and runs with the bare. Why ? Because 
when our people raise some demands, it is 
said other people, outsiders are responsible 
for this. If the Khashi students of Meghalaya 
demand that Nepalis should be evicted 
that is facitly approved, because they 
s imply try to divert their attention. The 
real problem is poverty ; the real problem 
is economic under development. But people 
are told that the outsiders are responsible 
for this. In Nagaland, non-Nagas arc 
responsibile for all maladies ; in Megha-
laya, it is said that the Nepalis are reaping 
all sorts of benefits ; in Assam, it is said 
t hat Bengalis arc rasponsible for everything; 
in Tripura, it is said that these Bengalis 
are responsible for all the ills of Tripura. 
Therefores, the Central Government should 
have taken a more cautious approach 
because imperialist powers are trying to 
fish out of troubled water. Therefore, the 
Central Government sould not have en-
couraged such secessionist forces. But, 
unfortunately, we know that in Tripura, 
the Congress Party has entered into an 
electro! alliance with TUJS and the TNV 
is a breakaway faction of the TNJS. The 
TNV, from its Bangaldesh base, is commit-
ting raids day-i n-and-day-out on innocent 
people. My previous speaker, Shri 
Basudeb Acharia, has alteady pointed out 
that a Youth Congress I office-bearer wrote 
a letter to Vijay Rankhal assuring him all 
help. I want to know from the Home 
Minister whether he is going to take any 
step against the Congress I office-bearer. 
Not only this . Tripura has huge gas reser-
ves, but, is there any project for gas based 
power plant 7 Tri purn can pro~per if 
rubber plantations and tea gardens are 
given adequate bank loan ; but they are 
not given . The people of Tripura are 
raising a demands for extension of railway 
Jines. There was an all party deputation 
last year, but no attention has been paid to 
their demand. In Meghalaya also we 
find that thousands of Nepalis are being 
evicted. I have with me a copy of the 
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letter which says that these N epalis are 
victims of mass fury. The government 
promised that there should be relief camps 
in the cantonment area and evicted Nepalis 
would be brought back to Meghalaya but 
nothing has been done. As regards Naga-
land-Assam border, I beg to :.ubmit that 
the time for taking up calling attention 
motion is a bit late. Already, the election 
has taken place. Today is the J 8th 
November. But the Nagaland Government, 
despite the directives of the Election 
Commissioner have set up polling booths 
in the disputed territory. When the State 
of N agalnnd was created on l SI December 
1963 we hailed the creation of a new 
State, because we thought that this would 
put an end to hostilities in the area and in 
a federal set up of India every community 
has a right to live within the political 
framework of India. But unfortunately 
these border troubles also started simmering 
in the last 25 years. Already, we know of 
the Chungajan massacre and Merapani 
massacre. We are sorry to know that in 
Merapani incident both the armed police 
fo1ces of the States of Nagaland and Assam 
entered i nto an armed conflict and in thi s 
conflict machine guns, mortars, rifles and 
rocket launchers were freely used and it 
lasted for 48 hours. As a result of that 
23,000 pC1>ple were affected. 

Now, the Nagaland Government should 
not have set up the polling booths because 
there may be Naga people in Assam, but 
it has no right to set up polling booths be-
cause we believe in the Constitution thut 
any Indian has a right to vote, right to 
setlfe, right to [)urchase any property in 
any part of India. Otherwise we cannot 
build up a hcal1hy democratic society. 
Therefore, we also do not support lhc eco-
nomic blockade which was launched by 
AASU. In 1960 there was a terri ble riot 
in Assam and some other political parties 
and leaders demanded that there should be 
an economic blockade against Assam. But 
my party said, "No ; there cannot be any 
economic blockade of any State as we live 
in a united rndia. We cannot take steps 
again't the people of another State." Any-
way, t he Central G overnment is responsible 
because wht'n the Merapani incident occurr· 
cd, then both the State Governments, that 
is the Government of Nagaland and the 
Government of Assam were run by 

Congress (J). Therefor e, they could easily 
sit round a table and fllld a solution. The 
Shastri Commis~ion has been appointed. It 
llas submitted it~ rcpo1 t. J hope that the 
Central Government would come forward 
to defuse the si tuation and find out a per-
manent solu11on. Therefore, I would Ulce 
10 know from the hon. Minister what are 
the economic packages that they are goina 
to deliver for the North-Lastern region. 
Because, look at the nver Brahmaputra. 
Every year it causes terrihle Ooods in 
Assam, but its water can be utilised for 
generating hydro-electricity. Its resources 
nre untouched. Therefore, I would also 
like to know from the Minister what steps 
he is going to take against that office 
bearer who wrote the letter t o Vijay Ran-
khal. 

I would abo lil.c to know the steps 
that are going to be taken for the perma-
nent solution of this !-order problem. 

SHRl OJNbSH GOSWAMI (Guwahati ): 
Mr. Deputy-Speaker, the hon. Minister in 
his statement has made u broad overview 
of the entire Norlh·f.JMcrn region and the 
situation that cxis1s in different States 
in the area. 

J will not like to co\er all the aspects 
and J will not also 1m 111.0 1hc economic 
question, the economic deprivation o• that 
region because the time will not permit me 
to do so. I prefer to take these aspects 
into account whcne-.cr we have some other 
occasion to discuss the problems of the 
North-Eastern region. I will confine myself 
to the immcdiutc problc:m which prompted 
me and my other collcagul·~ to give notice 
of this Call Atten1ion and that i the ~cuing 
up of polling booths b} the Nagaland 
Government for the elect ln that 1s going 
to take place within As am areas. The 
whole question to ~omc extent h:is become 
academic, because the elect o ns will be over 
within one and a half hour~. 

But slill the problem need\ to be resolv-
ed and the problem cannot be brushed 
aside and should not be brushed aside 
merely because the elections will be over 
within one and a half hours. Assam's 
shares with Naaaland a boundary of 434 
KM aod tbe Naaaland State c:amc: Into 
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existence by the Nagaland Act of 1962. 
Earlier, Nagaland was a part of As5arn. a 
dis trict and the boundary of Nagaland was 
notified as early as in I 925. This is the 
constitutional position which tbe Govern-
ment of India and Nagaland mu~t acccpr. 
The Nagaland claims certain areas of 
Assam. The Nagaland claims not only the 
ground but certain areas which under the 
1962 Act should be within ib territory. 
The Nagaland claims certain territory on 
the ground that the Nagaland doz~ not 
accept the 1925 notification and the boun-
daries as was drawn under the 1962 Acr. 
It can be that there are boundary question~ 
like this all over. For example the ques-
tion of Bclgaum is there. Punjab claims 
certain areao; of H aryana. Haryana claims 
certain areas of Punjab, but still const1tu-
uon.illy. A territory which h \l.ithin a 
particular State, till v.e amend the comt1-
tutional provisions, redraw111g the boun-
daries, rcm1ins with that particular State 
Legally and constitutionally all thc\c so-
callcd disputed areas arc today within the 
boundaries of Assam. Unfortunately, 
Nagaland encroached a large tract of:? 7000 
hectare:. of A5sam territoay large tract~ of 
forest s have been destroyed. What i~ sur-
prising is that by a notification, Nagaland 
has ta~cn ov.:r 89 villages of Assam. Herc 
is 11 State which is being run by the party, 
which Is run in the Central G overnmenr. 
I believe that some constitutional sanctity 
should be maintained by all the State~ ff 
a Stale is permillcd to claim the territory 
of other States by a notification, then you 
will appreciate what will happen to this 
cou ntry. What the Home Minister says 
in bis statement is very interest ing. 

'A~ the House is aware, a terri-
torial dispute has been pending 
between A.ssam and Nagaland 
arising from the claim of Nagaland 
Government to some adJOin1ng 
areas of Assam on the ground that 
these were traditionally Naga areas 
which were wrongfully taken away 
from the erstwhile Nagaland Hills 
District by the former British 
Government by notification issued 
in 1925 ... • 

Nagaland wants to undo what has 
rcmainc'd - from 192 S till today, the 
aood year of 1987-a part and parcel 

of Assam. Even that claim cari be there. 
J cannot say that one cannot claim. Till 
the claim is finally adjudicated by a proper 
authority and the constitutional changes arc 
made, the~e are a part and parcel of Assam. 
I want to poin. out this concept of tradi-
tional areas. If we :ict upon this concept 
of traditional arcJs, we will create insur-
mountable problem~ m the North Eastern 
R egion becau'e every State of North Eastern 
Region can claim the temtones of other 
States in such concept. You have the 
claim of Greater MiLOram. Arunachal will 
have us claim If this concept is given 
some credence then it may destroy the 
foundation of this country, and we will re-
open the \ery question of boundary virtual-
ly in all the States. 

I hope the Mumter will agree that 
"l<1galand has violated the agreements enter-
ed into between the two States to maintain 
Jaw anJ order and the two incidents have 
.:ilready been mentioned- one in 1979 
Chungajan and another in 1985 Merapani 
-where more than one hundred people 

were killed. Now the Assam Government 
has shown its willingness to resolve this 
problem, because we believe and strongly 
believe that if the North l.:.a,tern Region is 
to prosper and progress then it is only 
rossible if there 1~ coordinated efforts of all 
the States together and harmony amongst 
the people of the North Eastern Region. 

We do not want that in this boundary 
question there should be differences between 
the people. What can we do ? The Sun-
daram Commi~s1011 wa~ appointed by the 
Government of India. The Commission 
has given its recommendation. We have 
accepted this recommendation Whether the 
recommendation i' in our favour or not, 
since an independent body ha\ given a 
recommendation we have accepted the re-
commendation. There was a decision to 
demarcate the boundary by an agreement 
between Assam and Nagaland with the help 
of the Central Governmcnl by the officials 
of Surveyors of Jndia with security afforded 
by the Government of India forces. We 
accepted it. The demarcation of boundary 
was started. Then suddenly Nagaland stop. 
ped it. These arc certain things on which, 
I believe, the Central Government should 
firmly clarify its po5ition. 
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Coming to the question of po ll ing 
booths, in 1980 and 84 elections, Naga· 
land Government wanted to set up some 
polling l>oolhs within the territory of Assam 
on the ground of administrative convcn· 
iencc. The Nagaland Government wrote to 
the Assam Government in the past election 
that ~::au5e some of their voters wanted, 
11 was difficult to set up polling booths-
because or gee.graphical location or other-
Wi5e, I do nol know- they may be permit-
ted to set up some polling booths within 
our territory. As the request came at the last 
moment, the E lec tion Commis~ion also 
requested thet let thi s election be passed 
and allow these booths 10 be set up. This 
was permitled by the predecessor Govern· 
mcnt but on certain specific grounds and 
conditions, T he fi rst was that th is had 
b::cn pcrmillcd because of a formal request 
made by the Government of Nagaland to 
the Government of Assam. It was made 
a 11solutcly clear that arrangement was pure-
ly temporary and for that occa~ion only and 
would have no binding effect for the future. 
That wa~ done as a good ges ture. It was 
made very very clear that it would not he 
made a precedent. But unfortunate ly, every 
time b::forc elections you come up and say: 
"For this election you permit us." l hrcc 
elections have pa~sed. Was it not necessary 
that after I 976 elections, l 980 elections 
and I 984 elections this thing was setlfed ? 

What the Nagaland Government did 
this time was that the minimum rcquaire-
ment of requesting the Assam Government 
to ~et up these polling booths was not 
complied \\ith. They came and wanted to 
set up the polling booths as If th is is a 
part of their own territory. On that we 
approached the Home Minister and the 
Election Commission that when these 
arc admi11cdfy within the territo ry of 
A5sam, constitutionally Nagaland cannot 
se1 up any polling booth because the cons-
titutiona I requirement is that the polling 
booth may be set up only in lhe 1erritoriol 
Jurisdiction of that state where elections take 
place and voters of that particular s tate 
only participate in the Assembly elections 
of that 'Lale. J belong to Assam. I have 
no right to participate in an election of 
Bengal or Bihar. Thal const itutional 
posilion was very clearly taken. Whal 
did the E lection Commission do? The 
Eleclion Commission assured-I will read 

it- 1hat slatus quo ante will be mainlained 
only for the seven polling booths for which 
there was earlier agreement. We even did 
not agree to that propos ition. Aocordina 
ro us lhc earlier agreement canaot have 
any binding effect to it. The earlier 
Government of Assam agreed but thls ~ime 
we do not agree. Therefore. we do not 
agree lo the setting up o f polling booths, 
even those seven polling booths 10 wltich 
the Government of Assam agreed oo an 
ea rlier occasion making it e.itplicitly clear 
that it would have no binding effect oo 
fut ure. But the Election Commission 
issued f a press note which says that the 
Commission's approval vide its letter to 
the Chief Electoral Officer, Nagaland. 
Kohima, to the polling s tations proposed 
10 be set up for the purposes of general 
elect ion to the Nagaland State Assembly, 
was given subject to the presumption that 
no polling station other than those airccd 
to earlier be 1hc two S ta te Governments, 
have been propo~cd to be set up in the 
disputed area. I am quoting from a noti· 
fication from the Election Commission. 
By the same letter vide cndotSCIJICnt, the 
Commission has also requested the Chief 
Secretary of the Government of Assam to 
allow Government of Nagaland to main· 
tain the s tatus quo ante in lhe matter of 
sett ing up of polling stations in the dis-
puted area for voting for the ensuing elec· 
tions. The Chief Election Commission has 
pcomised to ver ify as to wJictbcr the 
polling stations that arc proposed to be 
set up in the disputed area in conncclion 
with the ensujn~ efction to the Nagaland 
Assembly, involve any deviation from the 
arrangemen t as agreed to by both the 
State Governments i.e., the s tatus qao 
ante position . That is to say, the statu1 
quo ante posi tion. We made it very clear. 
Our position bas been that we do not 
agree cvc1 to this proposal of the Election 
Comotissicn. But what has h.ippcncd ? 
The Naaaland Government is trying to set 
up 44 p 11lina booths. Even ff the Elec-
tion ,Commission's instructions arc taken 
into consideration- because there arc very 
clear instructions-" the Commission desires 
that the list of polling stations-aaain I am 
quotiog1from a letter of lhc Election Com-

mission the Chief Electoral Officer-of cons· 
tilucncics falfioa in disputed areas should 
invariably be checked and verified physr· 
calfy by the District Election Officers coo· 
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cerned to see that no polling station is set 
up in disputed areas; apart from those 
already agreed by both the State Govern-
ments of Nagaland and A ssam." That is 
to say, the status quo ante regarding the 
agreed books should be maintained in 
setting up of polling stations. Unfor-
tunately, the Nagaland Government has 
not even accepted and acted on this advice 
and have tried to set up 42 polling boohs. 
I would like to know from the hon. H om.! 
Minister whether he has any information 
to that effect. 

Now, a Committee was set up. When 
the Committee went there, we said : 
"Kindly verify these area on the basis of 
ttie Survey of India maps, or bring in 
officials of the Survey of India to find out 
or make the physical verification." The 
Committee said : "No. Neither we arc 
taking the help of the Survey of India 
officials, nor of the Survey of Ind ia maps" . 
How are you going to physically 
verify whether a polling booth is within 
tercitory of Assam, whet her that polling 
booth was actually there in the earlier 
election, whether that is the polling booth 
which conform to one of the seven agreed 
polling booths ? Unfortunately, nothing 
to that effect was done and no effort was 
made to find out whether there was any 
deviation. My information is-and that 
is what the Government of Assam has 
strongly protested-that now they have 
changed it. Now they have said not seven 
polling booths, but we will set up polling 
booths in seven villages. Earlier, the 
Election Commission's instructions were 
clearly for seven booths only. When you 
say that it should b:: 'ante', it meant seven 
polling booths. The Government, the 
Election Ce mmission-unfortunately, I am 
to remark-have taken a partisan att itude 
all throughout. Now the hon, Home 
Minister says that the Government of 
Assam requested for both CRPF and BSF. 
We did. Becau~e under the tripartite 
agreement, the patrolling of the border is 
t he duty of the para-military forces. But 
the agreement says that the para·military 
forces must act to protect the border of 
bOtb the States. The para-military forces, 
in the name of elections, cannot be used 
to violate the territorial sanctity of one 

State. What is being sought to be done 
today is that the para-military forces are 
being used to violate the territorial sanc-
tity of Assam and to hold eleccions in the 
Assam in the Assam areas, in total viola-
tion and disregard of the Constitutional 
provision~. And this is tht: strongest 
objection that we make. Of course, we 
are not surprised because A ssam has the 
unique experience that in 1983, in the 
name or Constitutional compulsion that it 
c0mpels the holding of elections, and 
election was held with these forces. result-
ing in the death officially of 3.500 people 
rnd unofficially of 7,000 people. J had 
the occasion of stating it in the Rajya 
sabha . . . (Interruptions). 

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNlCATIONS 
(SHRJ SONTOSH MOHAN DEV) ; What 
abo~t the Sha~tri Commission"s Report 1 

SHRI DINESH GOSWAMI : I had 
the occasion to state in the Rajya Sabha 
that whatever might be the causes 
7 ,000 people died, and I had the occasion 
to state that if the Constitution is 
such that it compels the killing of 
7 ,000 ixople, it is t>etter that we have a 
fresh look to the Constilutionyl provisions. 
Therefore, l strongly resent and express 
my view against this partisan attitude. 
But sti ll I will say that at some point of 
time the matter needs to be re~olved. A~ 

I said at the beginning, we cannot allow 
this to continue to the North·Eastern 
region. We want to live in peace. Now, 
the Shastri Commission says: have another 
commtss1on. The Central Government set 
up the !:iundaram Commission, the Shastri 
cornrJ1ission wants setting up of another 
comm1ss1on. That commission will give a 
recommendation. What is the guarantee 
tha'I that commission's recommendations 
will be accepted by Naga land ? Why not 
a settlement is sought to be arrived at on 
the basis of the Sundaram Commission's 
recommendations itself 1 Why this cannot 
be made the basis of a discussion ? After 
all, Sundaram was not an officer of the 
Government of Aasam. Sundoram was an 
officer who was asked to investigate and 
that was on the instructions of the Govern-
ment of India. Therefore, l l lwill submit 
that on the Government of India's 
inlt iative ... ((Lnterruptions). 
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S. BUTA SINGH H e was not a 
Commission. 

SHRl DJNESH GOSWAMI : Then, 
what ,vas he 1 

S. BUTA SJNGH : He was only find-
ing the facts It was not a Commission. 
You are mistaken. He just went to study 
the situation there. That is all. 

SHRI DCNESH GOSWAMI : Will you 
kindly read the recommendations ? 

S. BUT A SINGH ; There arc no 
recommendations. He found the facts and 
brought them out. 

SHRI DJNESH GOSWAMY : Then 
why are the bindings ? Arc there no 
findings of the Sundaram Commission ? 
Mr. Chairman, there arc clear recommenda-
tion~ of the Sundaram Commission. Let 
the Home Minister place it on the Table 
of the H ouse. Let him do it. Why does 
he not ? After all Sundaram Commission 
was brought into existence nor by the 
Government of Assam, but by the Govern-
ment of Jndia and the Governrraeal of India 
is not accepting the position. Then exactly 
what J sta te is that it is n partisan attitude 
of the Government of India. Because there 
is the G overnment in Nagaland which 1s 
their own Government, everything that they 
are doing 1s in favour of the Government 
violating all constitutional provisions But 
still I submit that serious efforts must be 
made to resolve thi5 boundary problem. l 
will request the Government of India to 
take the initiati ve immediately after elec-
tion to sec that this boundary problem is 
resolved because this boundary problem may 
set in motion, forces which may create explo-
sive sir untion in the North rastern region 
nnd I for one believe that the people of 
North-Ea5tern region musl live with har-
mony, must live wi1h under~tanding nnd 
must work together for the betterment 
and economic prosperity of th is region. 
Therefore, my question to the Home 
Ministe r will be : will you kindly place 
Sundaram Commission's Report, whatever 
its recommendations are or whatever the 
document 1he Sundaram, Commission has 
aiven to the Government of fnd ia ? Will 
the Oovernment place it before the H ouse 1 
What steps the Government of India pro-
pose to take in concrete terms to help in 

the demaccation and settlement of this 
question so chat in the e lection which will 
be coming in I 990 or earlier, you should 
not then say 1hat the Nagaland Govcrn-
menl, the Government of rndia and the 
E lection Commission asked the Govern-
ment of Asssam that within the Assam areas 
allow polling boo1hs to set up and given 
an assurance that your para Mtlilary forces 
will nol be used for tht' purpose of violat-
ing the Consritutiona I sanctity and lhc 
terrilorial sancl ity of Assam. 

[Translation] 

SHRr ZAINUL BASHER (Ohazipur) : 
Mr. Deputy Speaker , Sir. in his statement, 
the hon. Minister o f Home Affairs has pre-
sented a detailed description of the silua-
tion in the North East. There can be no 
two opinions about the view chat the situa-
tion in the Norlh-Cast 1s tense. Altbouah 
as a result of the efforts of the Central 
G overnment and of the Home Ministry in 
part icular, the situation today is much 
better as compared to what existed 4 or S 
years ago. Such incidents arc s1ill occur-
ing m some area or the other time and 
again leading to a tense situation. 

Certain incidents have occurred In 
Tripura recently which inricare that terro-
orist activities are again on the rise. There 
was compara!ive peace in Tripura for many 
years bur since some months, innocenl 
people are being killed by T.N.V. guerillas. 
News to this effect are pouring in thC9C 
days . 

Similarly, Meghalaya was a peaceful 
State in the North-East and incidcnls of 
this kind were rare there. But now the 
people who are nor the original inhabi-
tants of Meghal11ya are bein1 attacked. 
The Nepalis, the Bengalis, the Biharis and 
people from various other communities who 
haw settled in various parts of MaJhalaya, 
parlicularly in Shillong, and are enPICd 
in business or service ere beina a11acked 
and tortured. These 1nc1dents are rapidly 
increasing in th is Stare since recently. 

In Mizoram, there is comparltive calm 
and lhe credit in this respcc1 goes to the 
Accord signed between our H on . Prime 
Minister and MNF leader Shri Laldenp 
as a result of which It seems that no pro-
blem is arisina there at present. 
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In Manipur also, there is a terrorist 

aroup oporatint and terrOrist incidents are 
frequently occurina there and people are 
bein1 killed. 

The situation In Auam which is the 
largest StlUt in the area is much better as 
cooipated to the years gone by. It has been 
possible laraely due to the Assam Accord 
signed between the Hoo. Prime Minister 
and the leaders of Assam. Although peace 
h as returned to the State, yet the minor 
incidents which are st ill occurring indicate 
tllit alt is not well in this State. The atti-
tude of tlte Assar\1 Government is not pro-
per tdw6rds the non-Assamese, Bengali s 
and <lthers who have settled there from 
outside. During the A~atn elections, I 
bad the op~ttunlty to stay in t'he district 
of Dllrang. A few dllys ago, a delegation 
fton1 Darang came to me to complain that 
tbtft district has been affected by floods in 
tht riYer Br"dhhlaptltra. There is an area 
called Clihal in this district which is s itua-
ted on tl\e banks of rive Brahmaputra. 
Olalll 'Arca is thickly populated and majo-
rity of t~ population consists of Bengali 
farmers. This area is frequently submerged 
under flood waters during the monsoons. 
The resident& of this area shift to other 
places durina these days. This year they 
were not allowed to return to Chaal after 
the floods ceceded. They were stopped from 
aolna there·· ... · (/nterrMptions) · · · ···Assam 
Government stopped them; who else can 
do so. • 

sttnttatly, t here a~ several areas in 
A'sSHt wlltre peorle f rom other regions 
hllve seflttoll 'sltice SO, 100 or ~SO, years 
... ibjusttte al'M! exCCS'SeS are being com· 
Mtlfle4 on thetn at the Goverhment level . 
Assam Ocm:NMJeot <is re9p0nsib1e for it and 
we *e tc:bmtantly rgetting tej>O\'ils to this 
'df«:t. 

SHIU ATAUR RAHMAN (Bar-peta) : 
You shoukl •\IC a11 accouat of the .11M1nber 
of people that are being looked after by the 
Oo\lel'lllMmt of ·Assam .s well. 

Slllll 2:>.nilUL BASHER : If you 
want, I w10 surely provide those fiaurcs as 
abtt when I get them. Ri&ht .now, I want 
to provide those ftaures wbicb are avaiJable 
witll ~ 

You are well aware of these things. A 
terrorist group has come into being in this 
state also which is attacking the linguistic 
ailld religious minorities in particular. The 
Chairman of the United Minorities Union 
was shot dead recently. Such incidents of 
terrorism are occurring frequently and it 
dearly shows that the situation in the 
North-Eastern region is not normal. The 
situation is tense and unfortunately some 
State Governments also have a hand in the 
creation of tension in these States. 

SHRl GOKUL SAIKIA (Lakhimpur) : 
You have spoken a white lie. 

SHRJ ZAINUL DASHER : Take the 
example of Tripura. 

(/nterrup1io11s) 

[Translation] 

You kindly listen to me .. . (/nterrnp. 
lions) 

[English] 

MR. DEPUTY SPEAKER : No inter-
ruptions. No Intervention . 

SHRI DINESH GOSWAMI : I do not 
want to intervene. Every member has the 
right to speak. But I only want to point 
out that we do not accept h is allegation. JI 
is baseless. (Jn1err11ptio11s) 

[Translation] 

SHRI ZAINUL BASHER : I would like 
to speak about Tripura. The Government 
of Tripura is taking action against the TNV 
extremists under normal laws. The terrorist 
activities are very serious there. Jn a single 
incident. IS or 20 persons are being killed 
and so far as I am aware, the Anti· Terrorist 
laws are not applicable in Tripura. An 
Anti-terrorist laws are not applicable in 
Tri.pura, the TNV Terrorists who are ap-
prehended are being released on bail and 
they are indulging in similar activities 
again. (Interruptions) I would like to ask 
the hon. Home Minister as to why Anti-
terrorist Jaws have not been invoked in 
TriJ)ura where terrorist dctivities are conti-
nuing and such activities are increasing ? 
Why are Anti-terrorist laws DOI being in· 
voked in Tripura ? Is the State Govern-
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menl n ol to blame for this? Why is the 
State Government not invoking nnti-
terrorist laws in the Stale whereas terrorist 
apprehended under normal law~ are being 
released on bail and proper action 1s not 
being taken against them ? The hon. Home 
Minister should look into JI as to why this 
1s not being done, 

So far as Assam is concerned, I would 
like to sicy that the main in1ention or 1he 
agreement which was signed wirh regard to 
Assam was that there should "e peace bet-
ween Assamese and non-Assamese. There 
should be a feeling of fraternily belwcen 
various communities. But such incidcnls 
arc happening almost daily ''"d non-
Assamese are being evicted from their 
land. At least during floods one should 
adopt human attitude, but even w hilc giving 
Hood relief, flood \'ictim\ are beinf dic;cn 
minored against. 

(!nterr11ptio11s) 

f E11glish 1 
SHRI DINESTI GOSWAMI : J strongly 

repudiate this allegation. ll i~ entirely 
untrue. If my friend want~ to make the 
allegation, he can do, but ir 1~ rotally 
false. 

( Interruptions) 

[ Translatio11] 

SHRI ZAINUL BASHER : (ven dunni:: 
the flood s, the A~~amese and non-A~~ame~c 
are being given relief on a different sc:tle. 
And as I have said earlier that the people 
of Chhal area in district Dar:ing n1c not 
being allowed to return to their homes. J 
would like to a~k the hon. Minister whe-
ther many such complain!~ have been 
received in the Ministry of Home AITa1r~ 1 
Jr so, what action has been taken on them? 
Some people are being harassed by saying 
that they nre foreigners. I w a\ 1 here at 
the time of elections and I had seen that 
the people were being haras~ed unneces-
sarily. 

(/11terr11pt/011s) 

So far as boundary dispute between 
Assam and Nagalaod is concerned, it is 
really o matter of serious concern. There 
are boundary disputes between many States, 

but it is very stra11ge thing that a State for 
which boundary has been ti.lled leaally, 
should set up polling booths in &nother 
S1nte. II has not been seen anywhere else. 
I have come to know that this has happen· 
ed there earlier also a nd people of that 
area have voted also. An agitation was 
launched in Assam a lso that people of tbar 
area should not vote in the elections of 
Nagaland, but e\en then 70 or 75 per cent 
of people ba\e exercised their franchise 
in the Nagaland elections. J think that 
people more or less to the same extent 
might have been voting in Assam elections 
also. II is not a good thing that same 
people should vote in elections of As&am 
and Nagnland both You should resolve 
this issue. 

\\'hene\er a problem to solve the boun-
dary dispute between two States arises 
before us, the Go,ernment appoints some 
commission. The commission submiis its 
report also, but one or the other State 
docs not accept the verdict. I would like 
t o ask if there is any law or not under 
which the verdict of a commision on the 
border dispute should be acceptable to both 
the States 7 I would like to ask the boo. 
Home Minister if any such provision has 
hel'n made in the law or nut ? Because we 
h;.\C ;ccn that rn the case of Punjab and 
H n1).rna. three Commissions \JI.ere set up 
and the reports g1,cn by these Commissions 
w,ere either reJectcd at one time by PWJjab 
and at another time l'y Hao ana and some 
time by both the States. Similarly when a 
report wa~ given m respect of Maharashtra 
nnd Karnatnka, ii wa~ rejected either by 
one Slate or the other and some time by 
both the States. The hon. Minisier says 
that Sunduram Comm111ce was not a Com-
mission. but Shi i Swamy claims that it was 
a comm1ss1on. Whether it was a commis-
sion or a commiucc, it had g1vt'n some 
findings and these findings \\ere rejected by 
the Nagaland Go,ernment. Jf the States 
are not bound to accept the findinas of a 
Commission in th1~ manner, I think that 
boundary disputes can never be resolved. 
Tt should be made bind1n11 on them. Jr you 
set up any commi~sion for deciding tbe 
boundary dispute, you would have to mike 
a provision that the repor t of the com-
mission would be b1ndina on both the 
State Governments, because whcn°"-er uy 
such commission i' ct op, 11 \>'ould be 
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neutral, Jn the H ome M inister considering 
to set up any such commission or Panchayat 
with the concurrence of both the State 
Governments of A'\sam and Nagala nd ? 
Would you arpoint any such rerson who 
could give hi~ award \\htch might be accept-
able to both the State Governments 7 H ow-
ever no such thing has happened before. 
The late Prime Minister, Shrimati Indira 
Gandhi had ghen an Award in respect of 
Chandigarh, but it was not accepted. Simi-
larly Awards were given on many issues, 
but even these A1\:1rds were not accepted. 
There has been only one case in which the 
Award of Trivedi Commission was ucccptcd 
by U.P. and nihar both. Though some-
times some defects nrc observed and some 
incidents t akc place, hut as a whole, the 
Award of Trivedi Commission has been 
accepted hy hoth the St:itcs of Bihar and 
Uttar Pradesh I would, therefore. like to 
ask the h0n. Home Minister 1f he is think-
ing to make any ~uch provision ? 

M r. Deputy Speak.:r, Sir, in the end, I 
would like to <>a v one more th ing with 
your pcrm1•s1on. In Tripura and especially 
in Meghalaya, the situation is very serious. 
Jn Assam pee-pie arc l'Cing deprived of their 
property ; they arc be1. r evicted and they 
are becoming homeless. but they arc not 
being killed. But in Tripura and Megha-
Jaya, there is a nsk to the lives of a large 
number of p ·opk who have sell led there 
from other State~. 1 he tcnorists arc looting 
them and killinr them I would like to 
ask the ion. Mini srcr a' to wh.11 steps arc 
being trtkcn to died; these terrori\t acti-
vities? 

[English ] 

MR. D I:PUTY SPl AKLR Now the 
hon. Mini\ICr will reply. 

SHRI DINl"Sll GOSW/\MY : I want a 
clarification 1 he. hon. I lomc Minister ju~t 
now said about Sundaram Commission and 
that 11 wa\ merely ~cd to do somet hing. 
I would ltkc to ask a ~pec1fic question. Is 
it not a fact that a meeting was held on 
11th D ecember. J 979 at the instance of the 
Union Home Minister in the presence of 
Chief M inisters of Assam and NagaJand in 
which it ~a\ decided tha t an expeditious 

permanent solution to the differences re. 
garding the border between Assam and 
N egaland sho uld be found and, that the 
report of Shri K .V.R. Sundaram should be 
made available to the Governments of 
Assam and Nagaland , that those specific 
aspects of the s tudy with which the State 
Governments do not agree will be listed out 
by them, that the rea~ons for such disagree-
ment will be set out and that these com-
ments of both these States should be made 
available to one another? 

15.00 hrs. 
Therefore, in l 979, the Sundaram Com-

mittee's report was made the basis by the 
Union Home Minister for a setllemcnt of 
the Assam-Nagaland problem. l want to 
know from the Union Home Minister 
today, but for political motivations, what 
other grounds docs he have at his com-
mand to say that the SundaramCommi ttce's 
recommendation is not acceptable ? 

(Jnterr11p1io11s) 

S. BUTA SINGH : Mr. Deputy Spea-
ker, Sir, let me at the outset dispel the 
impression that is being sought to be creat· 
ed by Shri Goswami. He himself has not 
mentioned that Sundaram was either a 
Committee or a Commission .... (Jnturup-
tions). You have read it and in that it is 
only mentioned that the Sundaram·s report 
should be made avail.able to both the State 
Governments ... . (J111errup1ions). Therefore, 
what 1 have said was that it is neither a 
forma l Committee nor a formal Commission. 
Mr. Sundaram was asked by the Central 
Government to go and find out the fact s to 
enable both the Gove1 omcnts to come to a 
conclusion. He says that the report was 
made available. My information is that 
what Mr. Sundaram had brought as fnct s 
from there were made available to both the 
G overnments. 

SHRI DINESH GOSWAM I : J have 
not said that it was not made available. 

S. BUTA SINGH : Bot h the Govern· 
ments have not taken any decision on that 
As a matter of fact , subsequent to that I 
understand that this Shastri Commission 
was appointed because whatever findings of 
Sundaram were there, they were not accept 
able. Therefore Mr Shastri was sent as 
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a Commission Jo make a report to the 
G overnment of Jndia and that I have dealt 
with in my speech. 

SHRf AMAL DATTA (Diamond ll ar-
bour) : T hat is not mentioned in that 
Shastri Commission's report. 

(/nterruptions) 

S. BUTA SINGH : This is my problem 
... (/11terruptio11s) Without understanding, 
without reading the matter, he comes here 
and makes all kinds of speeches and 
innuendoes. 

(/11terruptio11s) 

SHRI DINESH GOSWAMI : T hat is 
not correct. Shastri Commission wa~ cons-
tituted to enquire into the incidents of 
Merapa11i. As I have already pointed out, 
for this purpose, in 1979, the Sundaram's 
report was made the basis. 

S. BUTA SINGH : It is ~ub~equcnt to 
Mr. Sundaram's study and al~o to ~omc 
incidents that look place, Shas tri Commis-
sion was asked to do this. That is what 
J am replying. Unnecessarily, he b trying 
to bring in some politics. Where is the 
poli1ics here? He says it is politically moti 
vat ed. 

SHR I 8 HADRESWAR TANTI (Kaha-
bor) : Yes. 

S. BUTA SINGH : Your saying 'yes', 
wi II not cut any ice. 

SHRI DINESH GOSWAMI : Neither 
yours. 

S. BUTA SINGH : There is no poli-
tical motivation. Let me tell you thnt \\C 

have no political motivation. Please 1 ry to 
undcr~t.rnd. (ltmcrruptions) l et u~ face the 
is~ue~. insrcad of accusing each other. This 
will not help either Assam or Nagaland. 
<rnterruptions) N o. You must be dispas-
sionate. You must be objective in finding 
a solution to this problem. (Jntcrr11ptio11s) 
By raising the vJice. by creating postures, 
by shouting, by blockading the economic 
supplies to one State, you cannot solve any 
problem. r agree wirh Dr. Sudhir R oyji. 
He says that he condemned it ; resort to 
blockade of any hi&hway or any economic 

blockade is dettimenral 10 the national 
interests. I appreciate the feelings and the 
sentiments expressed by Dr. Sudbir Roy. 
No Government, no political party should 
try to blockade csscntiul supplies, specially 
in the difficult terrain of our North-Eastern 
Region. 

SHRI DTNLSH GOSWAMI : He should 
congratulate the G1Hernn,ent or Assam 
because the Government of Assam took the 
initiative ... 

(Jmerr11ptio11s) 

S. BUTA S11'Gll : Do you want con-
gratulations? Do you ''"Ill it for blockad-
ing the essential ~uppli<;s for Nagaland, 
for seven days ? I condemn lhis with ail 
the force at my comm:i'ld. (/nterruptions) 
This is the tendi:nc> 8.)' st an ing the 
people of a St;ite, you \\:int a certificate 
from this House ? 

SHRI DINESIJ GOSWAMY : Unfortu-
nately, Mr. liuta Singh either docs not 
understand Cnglish or he intentionally 
misreads. (/111err11pti1111.d What l am saying 
is mis-read . (/111err11ptiom) 

S. BUTA SINGH : We 'hould blame 
1he A~sam Go,ernmen1 . JIO\\- can we 
praise it ? That 1s the probkm. l wam to 
ask : who put up the blocl..Jde ? 

(lnterruptio11s) 

DR. CHINTA MOHAN (Tirupati) : 
Sir, the H ome Minister, ins1c,1d of coolina 
down the situation, •~ creating a problem. 

( fll/(•1 lllpl io11.1) 

S. BUTA SING H · Ir is a mar·er of 
great concern 1h. 1 an econ<'mic blockade 
by an organised GO\C1nmcnt 1• not con-
demned by you. What I.ind cf representa-
tive arc you ? 

(J111err11ptu111s) 

MR. DLPUTY-SPcAKl R : Please 
order. He has listened to oil your points. 
If t here is any dispute, a rhc end, you can 
raise that. 

Untemq11lon1) 
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MR. DEPUTY-SPEAKER No, no. T 
cannot allow. 

S. BUTA SINGH : In this respect, we 
must be guided by the national Interest. 
And the national interest always says that 
we should ... 

(/11terr11ptlo11s) 

S. B UTA SINGH : I heard your Mem-
ber Sudbir Roy speaking Unttrruptions) If 
you don't want, J cannot. 

U11terr11pt1om) 

SHRT AMAL DATTA : Not only re-
garding blockade but I am also condemning 
your inaction for the last :?5 years. 

S. BUTA SINGH : You waor to accuse 
my fore-fathers. Go on. Jf I am held res-
ponsible for what my fore-fathers ha\c 
done, you are also equally responsible. This 
House is jointly responsible. Jf I am respon-
sible, you are also responsilile. Therefora, 
let us come to the problem The Members 
of Parliament must approach the national 
problems very dispassionately That is what 
I am sayina. There are three aspects. 

( !11terrup11011J) 

MR. DEPUTY SPEAKER : Listen 10 
what he says 

S BUTA SINGH : Three maJOr thrngs 
have been highlighted in toda)' ·s Calling 
Attention. One is, most of rhe Hon. Mem-
bers have said that the Centre i~ neglecting 
the North-Castera region. J would like to 
devote ... (/11terruptio11s) Kindly listen. 
Either you listen or J have to wind up and 
finish the debate. If you have asked for 
information, kindly be prepared for that. 
(Interruptions) I cannot oblige him for what 
he wants me to say. I ha\e rhc facts with 
me. Whatever is the facts arc with me, I 
will place it before you. 

Sir, it is wrong to say that Centre is 
neglecting North-Eastern reaion. The fact 
is that the total plan outlay in Sixth Plan 
was Rs. 2,7:?7 crores in which Central 
assistance wa~ of the order of Rs. 2014.50 
crorcs. Whereas now, as compared to 
.Rs. 2 , 700 crores, the total outlay for the 
Seventh Piao stands at Rs. I 45 cror es of 

which Rs. 893 crores is the Central Assis-
tance. T his is a big leap, a bigi jump in 
the allocation for the North-Eastern region 
so far as Central allocation is concerned. 
Hon. Members an: moae educated than me 
and can find out that this allocation is a 
substantial jump from the past Five Year 
Plans to the Seventh Five Year Plan. 

Some Hon. Members have asked about 
the backwardness of the North-Eastern 
1egion with regard to the railway lines and 
the de\clopment of railway works in that 
area. Sir, I have with me five pro1ec1s 
which arc substantial projects. One is 
Dharmanagar Kumarghat in Tripura. 
The distance i~ 3 3 Kms and the estimated 
cost is Rs. 37.JO crores, and the cxpendi-
tu1c is Rs. 36 crorcs. The 22 kilometer line 
from Dharmanagar 10 Pcchartal has been 
opened in March 1986. The balance will 
be completed by De,cmber J 9S9. The 
V\OrJ... 1s g0ing on as per schedule. 

Next is the Silchar J1ribam Assum-
Man1pur railway link. Its distance is 49 
l..domerers and S 2 °{ of the line is expec-
ted to be complct..:d in December 1989. 
The ne.<t prOJCCt I\ Lalabazar-Bhairab1 1n 
Assam-Mizoram which " 48 Km~. long. 
SS%. i.e., 30 Kms. from Lalabazar to 
.lamira is c;xpcclcd to be opened by 
February 1988 ; the balance will be comp-
leted in the year 1990. The next project is 
llal1para-Bhalukong in Assam-Arunachal 
Prade,h ~h1ch 1'> JS Kms. long. 4 7 % work 
is expected to be commissioned by Decem-
ber 1983. Similarly. on Amguri-Tuli hne 
in Assam·Nagaland 20 % has progressed. 
Works have been taken up and wi ll be 
comnlctcd as per the scheduled time-iablc 
dr:mn by the various authorities. 

I would like 10 meruion some of the 
other very very important projects which 
have been tal..en up • I won't take the 
lime of the House in enlisting how the five 
year allocations have been raised. But T 
would like to mention a few very important 
decisions which the Government of India 
took. The very fact that the Prime Minister 
himself has appointed a Central Committee 
in which most of the central ministers are 
members and whatever department is 
concerned with any projec1 in the north-
eastern region, that department is involved 
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in that Commillee, itself shows the concern 
of the Centra l Government. The H ome 
Minister is heading the Committee and 
monitoring the programme of implementa-
tion in the north-eastern region. 

Some of the projects are the Ranaanadi 
Hydel Project with an estimated cost of 
Rs. 3 J 2. 7 8 crorcs, the RCiional Mining 
School in Nagaland with an estimated cost 
of Rs. 3.22 crores, the establishment of S 
MW Gas Turbine Set al gas based thermal 
power station at Baramura in Tripura with 
an estimated co:.t of R s. S.26 crores, tbe 
Mechanical Cargo H andling P lant at Po.ndu 
with an e:.timatcd cost of R s. 6.56 crores 
and also a Road Bridge over river Brahma-
put ra at Bhomoraguri near Tezpur has been 
commissioned at a cost of Rs. 89.14 
crorcs. 

A~ a part of the commitment made to 
the Government of Assam, an llT has 10 be 
established. A Project Advisory Committee 
has bc.:n set up under the Chairmanship 
of Shri Niten Bhaya, Member, Plann-
ing Commission. Apart from !IT there b 
also a propo~al for setting up of a Central 
University in Assam. 

In order to improve the cement supply 
10 North Ea>tern Region, the Minist ry of 
Railways will move an average of JS rakes 
per month. The earlier average was less 
than 30 rakes per month. 

Similarly, to further improve the supply 
of foodarain ' • more FCI godowns are beina 
constructed in the region. Transport sub-
sidy has been liberalised and it has been 
rai~ed from 7 S % to 90 % - -unprecedented . 

Similarly one more technical consul-
tancy organisation which is IDBI sponsored 
will be set up lor the north eastern state~. 
The Go\ernmcnt of India have approved 
re-revised co~t of Kopili Hydcl Project at 
Rs. 212 crorcs. 132 single circuit KV 
line linking Kumarghat and Aizawl had 
beeo completed by Nor1h Eastero Electric 
Power Corporal ion. The construction or 
132 KV J iribam-Aii:awl lioe is going on 
and is cxp:ctcd to be commissioned in 
198 7-88. With the completion of this line, 
the cons1raint on How of power to Mizoram, 
Tripura, Darak Valley districts of Assam 
will be removed, 

The construction of I 32 KV line link· 
ing Gohpur in Assam and ftaoqar in 
Arunachal Pradesh at a cost of Rs. 2.40 
crores bas been approved for transmiNion 
of Power to Arunach al Pra~ from 
Assa m. The Nor th Eastern Council has 
commissioned the National Ins titute of 
Urban Affairs for a detailed study on the 
problems of urbanisation and urban devo-
lopmcot of the north-eastern areas. 

These arc some or the very very imPor· 
tant projects taken up at the national level 
and are being monitored by the Central 
Committee consisting of very very senior 
officers. M inistcrs are themselves involved 
in thi s and the hon. M in lslcrs in their own 
respective departments mak.e very frequent 
visits to the north eastern zone so as to 
see that the projects taken on hand are 
implemented without any loss or time. 

Some of 1hc hon. Members made certain 
political charges. T hey arc ill-founded and 
mo1ivatcd, J should say. Sir, if J touch 
upon any subject the hon . Members will 
rise. They want their own voice to be 
heard and they do not tbe other side of the 
picture to be put before the H ouse. I would 
like to say in all humility tha t let us take 
the issue of elections in certain disputed 
areas. H ow t.he whole thina dc.veloped 7 
Shri Dincsh Goswami would not let me 
have the privile&e Of ioi tiatioa Jbc mO\'C, 
I requested both the Chier Ministc11 that 
Central Election Commission wrote to us 
that there should be 5omc arranacmeo.t sioce 
elec1ion is goioa to take place. We started 
the process with the respective a overoments. 
Whem we found tbat the respective govern-
ment officers arc not comma to a final 
decision [ contacted both the Chief; Minir 
ters. They came here. We held tJie D'IC'Ct• 
ing. lo that mcetina we made aJJ the pro-
PoSals. Tbe Chief Minister of Napjaod, 
myse lf, Ch;ef MioiSLer of Assam. their 
cahinet colleaaues and olber ofticcrs were 
present. We had a bi& mcctina. ill that 
meeting what Shri Goswami said wu res-
pected. I appealed to Shri MohaotA in tbc 
national interest that sin~c you have allow-
ed three earlier clcclions and 1~ time left 
at our disposal is short so please help us. 
Only a few days a rc left. CEC bas publish-
ed the list of pollin& stations. So pie... 
help us. It will be • aoodwill 
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gesture on the part of the Assam Govern-
ment and without any p1ejudice to the 
claims and counter-claims and also without 
setting nny precedent ... 

SHRI DINESH GOSWAMI : But this 
has been repeated for the last three elec-
tions. (Interruptions) 

SHRI AMAL DATTA : Why every 
time we have to do the same thing ? 

S. BUTA SINGH : I was saying as Mr. 
Goswami said that earlier also it was 
mentioned 'without precedent' so I requsted 
the Chief Minister of Assam that I will 
take responsibility that after this election 
I will not wait for any State or any party. 
l will take the initiative myself. T will call 
a meeting and we will sec that this situa-
tion does not arise for the next election. 
It is humanly impossible for anybody to 
say that on such and such date both the 
States will agree. Afterall they have to 
agree. I can only persuade them and plead 
with them. They can even come to some 
understanding and decide the issue 
tomorrow itself. 

Therefore, J requested the Chief Minis-
ter of Assam that I on behalf of the 
Government of India appeal to you that I 
will take up myself anj initiate the process 
and try to bring both of you together and 
based on certain previous thmgs-the 
Commission's report or whatever is avail-
able we will place before them. Now 
Shast ri Commission has made positive 
recommendations. There are two recommen-
dations-one is .short-term and the other is 
long-term. In the long-term approach the 
Shastri Commission has mentioned : To 
bring about a lasting peace and tranquility 
in the inter-State t:iordcr of Assam and 
Nagalaod immediately we should appoint a 
commission with the powers to give an 
award binding on both the State govern-
ments within a fixed time-limit to settle 
the long outstanding claim of Nagaland on 
some of the areas included in the reserved 
forests of Assam. Government has reques-
ted the two Chief Min isters to evolve an 
agreed term of reference and suggest panel 
of mutually acceptable names for appoint-
ment of an arbitrator/mediator whose 

award or decision would be binding upon 
the States. This is what we a rc following. 
Afler the Shastri Commission report came 
we have got in touch with both the State 
Governments. They have not been able to 
tell us whatever was required under the 
recommendation of this Commission. 1 
promised to take it up myself. We will 
si t together and find out the mutually 
acceptable dates and then s tart the process. 
Jn the same meeting Shri Mohanta mentio-
ned that earlier it used to be the practice 
that the Chief Mjnister of Nagaland will 
write formally. I immediately asked the 
Chief Minister of Nagaland. He said that 
J am prepared to give it in writing. You 
dictate a letter and we will have it. 

SHRI DIN ESH GOSWAMI : Why a 
counter-propo6al was not put that instead 
of setting up election booths within Assam 
which is un-Constitutional kindly remove 
t hese booths a few kilometers awayJ ... and 
·put it in Nagaland so that we may have a 
constitutional election. 

S. BUTA SINGH : There are thousands 
of voters. Had it been one ~polling booth, 
perhaps it would have been possible. This 
point was also discussed with Sbri Mobanta 
.and his colleagues. It was found impossible 
to carry that large number of voters from 
one place to the other. It was not found 
possible. Moreover, it is a prerogative of 
the Chief Election Commissioner under the 
Constitution to set up the polling stations. 
Therefore, no Government could deviate 
from the election process which is control-
led and guided by the Chief Election 
Commis~ioner. This idea was also mooted. 
It was rejected. Therefore, the Chief 
Minister of Assam did not accept this pro-
position. He said, "No, r cannot take 
this letter." Then, towards the end of the 
meeting, when I asked him (he was here) 
what should be concluded, he said. "1 will 
give you our reaction little late after the 
meeting." Then, he went back. In the 
meantime, the Chief Election Commissioner 
also called a meeting of the election offi-
cers of both the States. He drew a p10-
,gramme and finalised the list of the polling 
stations. 

Sir, Shri Goswami is either trying to 
confuse me or be is himself confused. He 
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is not making a difference between 'polling 
station' and ' polling booth'. There can be 
more than one polling booth in one polling 
stat io1.. There can be four polling booths 
in one polling station. So, he was trying 
to mix up the r.umber, of 14 polling booths 
with 7 polling stations. 

Just now, I have got a report of the 
study team which was sent under the direc-
tions of the Chief Election Commissioner. 
It has reported that there is no deviation-
not even lo a comma-in the practice 
which was prevailing in the Inst election. 
The same polling stations v.erc established 
this time. 

SHRI DJNESH GOSWAM I : The 
Election Commission's o rder was that 
polling booths should be put up only in 
those booths where both the Assam 
Government and the Nagaland Government 
agreed. The agreement was in relation 
to 7 polling booths. Now you are trying 
to deviate and say that whatever polling 
booths were put in the last election, the 
same will be repeated. The case of the 
OovernmPnt of Assam clearly Is that there 
is a deviation because the Government of 
Ass11m, in the past, agreed to 7 polling 
booths but 42 polling booths have b:en 
sought to be put up this time. 

S. BUTA SINGH : That's why l say : 
He Is agian confusing 7 polling stations. 

SHRY DINESH GOSWAM I : Who i~ 
confusing whom, I don't know. 

S. BUTA SINGH : You are trying to 
confuse me. I refuse to be confused. 

SHRI DINESH GOSWAM I : l cannot 
confuse you. 

S. BUTA SINGH Seven polling 
stations in sewn villages. The s:ime number 
in the same number of villages have been 
commissioned this t ime. Not a single 
more station has been established. Not a 
sinale more polling station has been opened 
by the Nagaland Government. This is the 
report from the Election Commission's 
team about which J am tryina to inform 
the House. 

SHRI DrNESH GOSWAMI : Election 
Commission itself has deviated. 

S. BUTA SINGH : There is oo devia-
tion. J have 10 take the decision of the 
Election Commission in this case . I am 
sorry. I cannot be led by the decision of a 
particular State Government. 

SHRI DINESH GOSWAMI 
not tried to confuse him. 

I have 

S. BUTA SINGH : It seems be will 
disagree. But what 1 am stating ia a fact 
that the team, which went on the ground, 
has reported that there is no deviation 
from the number of polling booths which 
were there in the last elcclion. Let us 
agree on that. Then:'.ore, there is no 
problem. 

Until half-an-hour before, my report 
was that the elections in the area have 
gone on smoothly. There is no problem 
on the ground. The problem is only with 
Shri Goswamiji. 

SHRI DINESH GOSWAMI : You 
should congratulate the Government of 
Assam that it has created no problem. 

S. BUTA SINGH : let us come to the 
end of the day. When the election ia 
complete, I will aive my appreciation for 
a good work done by the ,cople on the 
ground. Jf the Assam Oovcrnmcot bas 
cooperated, I will definitely extend my 
apprec1a11on. J am not that miserly, I 
will definitely congratulate. Therefore, the 
limited issue of holding an election there is 
nearly coming to a completion without any 
hassle. 

Other points raised by some of the 
Hon'ble Members opposite-Shri Amal 
Datta and others- relate to certain c.lo-
ments in Tripura. Tripura unfortunately 
is hotting up because the elections are 
approaching. Therefore, whether it is the 
ruling party or the opposition party, they 
arc trying to level cha1ges qainst each 
other. I do not th ink the Members will 
expect me to disclose what the CPM bu 
been doing with TNV. Mr. Rankha l was 
given a loan. My information is that the 
CPM tried to aive some kind of aoi.c. to 
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Mr. Rankhal who is the head of TNV. He 
toolc some loan, stayed for a few days nnd 
went ' back. He was even given a petrol 
ptlmp. •Sir, only the other day ... /ntnrup-
1/ons) ... 

SHRI AMAL DAlTA : He himself is 
very much confused. 

S. BUTA SINGH: You cannot con-
fuse me. Tbc other day while replying to 
a Stured Question, my distinguished col-
Jeque, Shri Chidambaram inrormed this 
aupsf House that ten lcnown hard-cored 
TNV people who were arrested by the 
ORP \Wre •enlarged on bail by the Oovcrn-
'ment . This is against our advice. We 
advised the State Government not to do 
this, it is a dangerous thing for the security 
forces , i t is dangerous fo r the people of 
that area but our advice was not headed 
to and they were refeased. Who is helping 
whom 7 What is the use of h urling charges 
over here ? What is happening on the 
ground 7 Now, the people arc bein1 int i-
m idated. They are not allowed to pnste 
their posters and they are killed in large 
number. This is the state l.'f afl'alr. The 
matter was so serious that I had to trnvcl 
all the way. I had to go there. l went 
to Tripura. 1 held a mcetins • f a ll the 
parties in which no party member from 
CPM kftlled any charge against TUI~. 

It iS" only. ilf this House that I a m hearing 
the cbaraes. We held a .meeting there and 
nobody refused. 'Now the clectfon is hotting 
"UP aod they must find some charge and it 
is usual for many parties to do such 
thhl1•. 

Therefore, these are baseless charges 
and J refute them. We have to go to the 
people. Let the people decide whether they 
want to carry on with this party or change 
tho Government. Why should they be 
barueed or ioeimidated or prosecuted ? Sir, 
we ftl'ftCd the State Government that the 
1 Stb October is a 'black day' for the TNV. 
Every yeaNbcy come and kill the people 

•on•that day. This time our wanaing was 
not ..tMeded to. It resulted in kllllna a 
1.,.ntumbcr of people. The ·Government 
i• <oot tatina strong measures • which was 

• ..,,- in a joint mectina that Anti·terro-
rists Act will !»....applied .and that people 

will be boo ked for anti-national activities. 
This Act is nor being applied. What can 
we do ? They wanr ro mix with these 
extremists forces and win their favour for 
winning rhe elections at the cost of national 
secutiry .. . (J11trrr11ptio11s) Therefore, we can-
not ignore the fncts . These fact s have a 
~aring in national security With great 
difficulty, we were able to bring the Chief 
Minister of Tripura for declaring certain 
a reas, distur~d areas which he agreed .. . 
(Interruptions) ... 

SHRf SURJ:SH KURU P (Kottayam) : 
CPM is engaged in terrorism in Tripura. 
Do you mean rhat ? 

S. BUTA SINGH : This is for you 
to decide. I am placing the facts before 
you. 

SHRI SURESH K URUP : What is rhe 
fact ? 

(Jnttrr11ptivns) 

S. BUTA SINGH : Jn a meeting it 
was decided that the Anti Terrorist A ct 
would be used, that area would be declared 
as disturbed area, that TNV party would 
be outlawed and that we would supplement 
the force and we have done all rhat . 
Unterruprions). 

You do not know that. I t was said 
in th is very H o use. The Chief Minister 
had a meet ing with us. Here in the 
Parliament r s hared this decision with the 
House. We replied many quest?ons on 
that. It is very convenient to forget 
things which one does not like. These are 
the agreed decisions. We requested the 
State Government to implement those 
decision, but unfortunately, these decisions 
have not yet been implemented. But I 
s hared this with the House Therefore, it 
no use levelling charaes here. Once you 
level a charge, it hns to be met. I am not 
~evelling any charge, but what I am saying 
iis that certain decisions were taken and 
the decisions taken in that meeting are not 
being implemented. That is my complaint. 
If I cannot tell the H o use that the decisions 
are not being implemented, I am not worth 

the sau .. . (fnterrupt/ons). 
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SHRT SUR ESH K UR UP : You may 
level any criticism against the Tripura 
Govcrnme11t, but do not make allegations 
that CPl nnd CPIM are encouraging 
terrorism in Tripura. We arc paying there 
with our Jive~ (Interruptions). 

S. BUTA SINGH : Sir, the situat ion 
in certain parts of North-East is precar ious 
Wherever extremist activities are there, 
these have to be tackled. Whether one 
party's Government is there or the other 
party's Government is there, it does not 
make any difference, because the 
security of the nation, security of the people 
is concerned. What I am trying to drive 
at is that we should work jointly, see that 
these anti-socla I forces, extremist organi 1a-
tions did not play hell with the lives of 
the people. Unless we implement the 
decisions that we take, it 1s not possible 
either for the State Government or for the 
Centra l Government to deal with the 
situation. That is ''hat I am tryina to 
derive at . . (/llft'rr11ptio11s). 

They made many allegations and I am 
tryina to tell the facts, but they are not 
prepared 10 listen That is the position. 
ln the larger interest, in the n:llional 
interest, let us forget about party affilin-
tions, so far as anti-national and terrorist 
menace is concerned. They arc doing \\ell 
\\1th us in Punpb, CPIM and all other 
parties. (/111erruptions). 

S. BUTA SINGH : You are trying to 
build up atmosphere for the elections. Our 
motive i' not elections. Elections are 
there .. (/111erruptio11s). Your rnotive is the 
elections, our mot 1ve is not the elections. 
Our morive is much larger. We want to 
have the integrity, unity of the country at 
heart. Elections are \Cry material, but not 
that material. We would like to win 
the elections. but not throuah these 
methods. The,e methods go to weaken 
the fabrics of the unity. We should not 
a llow these methods to come in. 

Now, I can assure Shri Goswami and 
the august Hous· that now the elections 
will be over and irrespective of the fact 
that the Assam Government did not coope-
rate with us, I will definitely tnke nn 
initiative, l will initiate the procass to see 
tha t bo1h the State Chief Minis ters are 
brouaht toaether and based on the earl 1er 

recommendations, or whatever papers t11ey 
want to br ing, an amicabie settlement is 
found to the Nagaland and Assam border 
dispute and it could be settled in fife 
national intere.st so that peace and tran-
quillity is established in that area. 

SHRr DINESH GOSWAMI ; We -ate 
not satisfied with the answer. We find lbat 
in this matter a partisan attir ude has been 
taken by the Ministry and in protest, \\C 
walk out. 

Shri DineJh Gosll'oml nnd som~ oflter 
/ton Members tlte11 lrft tile House. 

15.34 hrs. 

BUSINESS AD\ ISORY COMMl1TEE 

Fort) Third Report 

THC MINISTER OF STATE JN THE 
MINTSTRY OF PARl IAMENTARY 

AFFAIRS (SHRIMATJ SHFlLA DIKSHIT): 
I beg to mo've : 

"That this H ouse do agree with 
the Forty-third Report of the 
Busi!less Advisory Committee 
presenred to the House on the 
16th NoH·mber, 1987." 

MR. DEPUTY-SPEAKER The 
q1 lStion is : 

" That this H ouse do agree with 
the Forty-third Report of the 
Business Advisory Comm ittee 
presented to the House on the 
16th November, I 98i ." 
Tiie 11101io11 wns adopted 

JS 36 hrs. 

[ TrnnstnrionJ 

MATTERS UNDl:R R ULE 377 

( i) reed to t ake steps for social Int~ 
gration. 

*SHRI ANADl CHARAN DAS 
(Jaipur) : We are Jivina in an old and 

*The speech was onainally deliw~ 

Ill Oriy~ 
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[Sbri Anadi Charan Das] 
orthodox society. The caste system which 
is still prevailing in our society is coming 
in the way of our progress, It is the main 
obstacle in the preservation of the unity 
and integrity of this great country. lhcrc-
fore, it is very necessary to make a drnstic 
change in our social system. In this con-
text , I would like to gi\c some suggcstions. 
If these suggestions arc implemented, there 
will be a great improvement in our society. 

All the marriag.:.s should be registered, 
The Sarpur.chs of each Gram Panchayat 
should be lmrowerc(I to register every 
marriage cm J'1)mcnt of Rs. 5/- by every 
couple. Thuc;1ftc1 the marriage certificate 
should lie issued to the bride and 
b.idcgroom It is necessary to 
encou1,1gc intcr-catc mnrriagc and the 
services shc>uld be 1csencd for them in 
Government and scmi-Go,crnmcnt establish-
ments and other raei litit>s should be pro-
vided to them. I urge upon the Govern-
ment to implement the~ c suggestions to 
impro\e the esi•tint' socinl system. 

(ii) Need to direct the Government of 
J\1adhyn Prndcsh to fill up the 
meant posts of doctors in Tribal 
arra~ of the S tate. 

SHRI MANKURAM SODI (B11star) : 
Mr. Dcput) Spe:ikcr. Sir, many important 
posts in di L'rcnt Departments in District 
Bas tar of M ~dhya Pradesh :11 c lying vacant 
and as a re,ult, the dc\'elopmcnta l works 
are being h"mpaccl. In hcallh services 
alone. 6' pot ' of doct"rs :ire ly ing \':leant 
Id mini l'HC centres in rurnl arc:.is, there is 
shor!<'" · < C p;1r:i-mcdic·il ~;ttff in ::tdclition 
to doctor.. Local p..:oplc should be 
recruited in the ~tal., 

There i•. :1ct1tc 'horiarc or medicines in 
Mini PHC crn1 res Such medicines arc 
supplied in m~r y ccntrc-s which do not ha"e 
any utility in that :iren. 

I would. therefore request the Central 
Governmcr.t th:t1 it should is \ ue the direc-
tions to the St:itc Government to recruit 
doctors and other staff in Tribal Sub-Plan 
areas in sufficient number. The Govern-
ment should also take a decision 10 sanc-
tion spcciol pay to the doctors and other 

staff working in rural areas so that they 
could get an incentive to work there. 

(iii) Need to pay interim relief to the 
workers of BALCO In Korba. 

DR. PRABHAT KUMAR MISHRA 
(Janjgir) : A few days back, the Ministry 
of labour had made an announcement that 
labour would be given interim relief this 
year and as a result, about 22 lakh workers 
would be benefited. Many officers and 
labourers go: the benefit also, but it is a 
mailer of great regret that the workers of 
RALCO working in Korba in Madhya 
Pradesh have not got any benefit with the 
result that the workers of BALCO in Korba 
arc resorting to strike and are organising 
torch procession and indulging in Rasta 
Roko agitation. A ' a protest, the workers 
h.ave not celebrated ' Diwali ' festival this 
year. 

As there are units lik N.T.P.C., DAICO 
and coal mines in K orba, it may have its 
effect on other Public Undertakings and 
the generation c•f power might be 
obstructed. 

T would urge the Government to make 
the payment of interim relief to the workers 
of BALCO in Kort-a so that peace could be 
maintained in this important industrial 
town. 

(iv) Need to take relief measures for 
furmcrs of Uelhi affected by drought. 

SllRI BHARAT SfNGH (Outer Delhi): 
Mr. Deputy Speaker, Sir. recently I toured 
severa l villages of rural Delhi alongwith 
the hon. Mini~tcr and the Chief Executive 
Councillor. In Nazafgarh and Kanjhavala 
Dloeks the people asked for fodder and 
seeds and also demanded that irrigation 
:ind fertilisers s hould be provided on subsi-
di1ed r::itcs. They also told that due to 
non installation of transformers on tubc-
wclls they were unable to run the tube-
wclls with the result that they were unable 
to lace the drought and were not able to 
sow rabi c1op. No subsidy is being given 
on fertilisers and fodder is also not being 
provided at the rate of Rs. 60/- per quintal. 
Rs. 16 crores were allocated for facing the 
drought in the rural area of Delhi, but no 
provision for seeds and fodder was made 
in thiit. 
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T, therefore, request the Government 
of Tndia that ii should issue dircc1ions 
immediately for providing these facilities 
to the farmers at the eariiesr so that the 
rural people might not feel afraid of the 
drought. At the same time, arrangemenls 
may kindly be made to provide 
loans through cooperative banks so that the 
farmers are able to produce more food-
grain for Jndia by their hard work. 

r English] 

(v) Need lo sanct ion immed ia te ly a 
containerised telepho11c excha nge 
for Kasargod district in Kera la 

SHRI J. RAMA RAI (Ka~aragod): JI is 
surpri5ing to note that some important 
towns and district headquarters of our 
country are even now suffering from Jack 
of prop~r 1clccummunication facilities. To 
bridge the gap between growth and develop-
ment of these fa s l l1looming cities and 
distric t headquarlers and 10 faci lita te 1he 
people from the hazilnh of improper com-
munications, new telephone exchanges have 
to be ins talled-

Kasaragod is a dis trict headquarters 
town, which is even now handled by a 
manually operatrd cxchanre. Lot of lime 
and money is being wasted to acquire 
suitable land to ins tal the telephone 
exchange, and after the acquis ilion of 
said land, the department is somehow 
postponing the construction of the new 
building. 

I t is learnt that the containerised 
exchanges will solve the problem of com-
munications temporarily. a11d the building, 
space and amount required for the same 
will be the minimum. About 2000 con-
ncctio i:s can be provided from one such 
exchange. 

fmmodiatc steps should be taken to 
construe! a pucca huildiug to instal the 
main telephone exchange at Kasaragod 
town. 

Since Ka~aragod is a very fast growin,; 
town, the mounting waiting list for telephone 
connect ions can be controlled only if 
proper measures are taken quickly There-
fore, I reques t the boo. Minister of 

Communications to ~anction a containerised 
exchange a s a lemporary measure to solve 
this immediate pro blem. 

JS.40 hrs. 

[SHRIMATr BASAVARAJESWARI in 
the Chair] 

(vi) Need for Ccntrnl help to ensure 
early completion of a memorial to commemo-
rate movement again~t untouchability a nd 
for the human rights to the down-trodden 
Vaikom (Kerula). 

SHRI SUR ESH K UHUI' ( Kottayam): 
Vaikom Saty;igraha i~ a hiotoric event in 
the modern hi• lo ry of Kcrala. This 
m o vemen t :igaimt un!ouch<ilility a nd for 
human right,; was laum:hed in the twenties 
and was led by great soci..I rcfot mers like 
Shri T.K. Madhavan, Shn K .P. Kesava 
M enon, Shri Kelappan aud Shri R.V. 
Ram:isw<1 my Naickcr with the blesoings of 
Mahatma G and hi and Srec Narayana Guru 
The movement had a me'"Jt!..: for the entire 
nation and rightly did it touch the hearts 
and conscie nce of the pcop)i.; a II over India 
and roused them to ~1c ti on. 

Mu;iatmu j1 him;cJJ vi,1tcd Vaikom in 
co nnection with 1•1<.' ugit.:itio11 Tr ha5 t here-
fore been the s1m·crc ,~, .,h and hope of the 
citizens of Vui kom that a fitting memorial 
should be put up al Vail..0111 in honour of 
the m ovement. A humble l'<-'ginning was 
made by G overnment of K1.;1,tla J I years 
ago when it accepted the proposal for a 
memorial. It was Smt. J11di1a G.rn<fhi who 
laid the founda tion stone for the memorial. 
Hllt no furt hc1 ;t.:ps h.1\.: been taken by 
the a uthorit ic' >i11c1.; lhlr . lt ·~ a matter 
of regret tha t the con tru.:111·1, •lf such a 
hi s tc1ric monument b t1l.ikd •o lightly. I 
rt>que\t th.: Pr ime M1n1stll 1~1 intcr\C.nc and 
pr o• idc :i ll possible help ;n,n:ding tir::mcial 
ht"lp for the con;t ructio11 of thi' memoria l. 

(vii) Nct'd to p 1reh~ 'C' doth rcqolrcd by 
Gol'crnmt'nt Orgnnis:itinrs from State 
Apex Socic til'S and Kbadi Bo:1rd. 

SHRI P. KOLA NDAIVLI U lG obiehetti-
playam) ; The Handloom Industry is one 
industry that is s t11ving lo nurture the 
Indian cultural hcrit ug~. 1 he handloom 
industry depends very much on hc.:avy 
physical exertion and it has to be saved. 
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[Sbri P . Kolaodaiv"lu) 
Due to the frequent stagnation of handloom 
goods, the poor handloom weaver is put to 
areal hardship and is suffeting for want of 
food . This situation h as to change. The 
Central Government sh ould pass orders to 
the effect that the following organisations 
buy their cloth requirements from the 
HandJoom and Khadi sectors only : l 1) 
R.aiJways ; (2) Shipping ; (3) Tourism ; (4) 
Posts and Telegraphs ; ( 5 I Medical services. 
(6) Education i (7) Securi1y Forces : (81 
Civil A viation Department : (9) Central 
Public Work\ D epartments ; and (IO) 
Industrial and Min ing Departments. 

At present the Central Go"ernment 
D epartments are purchasing their require-
ments through tendc1 s. Unfortunately the 
handloom weavers are not in a position to 
quote competitive rates in the tenden 
because the cloth produced in the coopera· 
tive sector, the weaver has to be paid 
more. 

The Government should immediately 
come to the rescue of poor w.!avcrs and 
pass necessary orders for the pureha~e ~f 
cloth rcquiremenb from State Apex Soc1elle~ 
and K hadi Board at cost price plus an 
agrceed margin to cover the overheads of 
the Apex societies. 

[ Tramlatio11 I 
(viii) Need for the Central Government 

to take over the scheme of drink-
ing 'ftater supply to Nandgaon 
( Nasik district) 

SHRl S.S. BHOYE (Malegaon) . 
M adam Chairman, the villages in the 
Naodgaon tehsil of Nasi k dbtrlct arc reeling 
under severe drought. These villages fall 
under my constituency. There has been no 
ram in that aro:a for the last 10 years. As 
a result of this, a ~erious problem of 
drinking water has arisen there. The area 
is administered by a municipality. 

A scheme for supply of drinking water 
through taps to Nandgaon from the nearby 
Girna dam at Malegaon has been formulat· 
ed which involves an expenditure of more 
tbnn R s. 10 crores. But the scheme is 
hanaing fire due to lack of funds. I, there-
fore, urge UPon the Central Government to 
take over this State Government scheme, 
set up a separate fund for this and to save 
this drought affected area from the miseries. 

15.47 hrs. 

STATUTORY RESOLUTION RE : 
DISAPPROVAL OF CONSTITUT-
ION (SCHEDULED TRIBES) 
ORDER (A MENDMENT) ORDl· 
NANCE, 1987 

AND 
CONSTITUTION (SCHEDULED 
TRIB.l:.S) ORDER (AMENDMENT) 
Bl LL-Contd 

I E11glisli] 

MR CHAIRMAN : The House will 
now tat..c up further consideration of the 
following motions moved by Dr Chmta 
Mohan and Dr. CSmt.) RnJcndra Kuma ri 
Bajpai on the l :?th NO\lemlcr, 1987 , 
namely: 

"That this H ou'c disapprove~ of 
the Const itution (Scheduled 
T mbes) Order (Amendment) 
Ordinnncc, 1987 (Ordinance No 5 
of 1987) promulgated by the 
l'res1dent on the 19th September. 
1987." 

'' That the Dill to prcn1de for the 
inclusion of ce1tam tribes in the 
hst of Scheduled Tribes specified 
in relation to the State of 
Meghalaya, be taken into con· 
sidcration." 

now call Shn Janga Reddy to sreak. 

l Tra11J/a11011] 

SHRI C . JANGA REDDY (H anam· 
konda) : Madam Chairman, the On.lmance 
promuli:atcd by the Government ha~ come 
at a time v.hen it should not ha'e been 
issued. The trihal p1oblcm is not confined 
to Mcghalaya alone ; it is prevalent in 
Maharashtra, Andhra Pradesh and other 
States also. Jn other States also there a1 c 
se\'cral organ1sat1ons for registering the name 
of the respective castes in the matter of 
reservation and this topic bas been under 
discussion for the last several years. ln 
Meghalaya, three trabes namely Boro 
Kacharis, Koch and R aba Rava, have been 
i.electcd. Elections arc not yet due in 
Meghalaya. These will be held in 1990. 
What is the hurry ? If you '"ere 10 go in 
for de-limitation assembly-wise, then where 
i s the census ? Can you tell the population 
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of each tribe. If the Election Commission 
asks by how much the number of seats will 
increase if they are included in the list. 
then what will you say ? how many seats 
will be increased in all ? When asked from 
the r ibrary, I was told that ii was a secret. 
I do not know why it is done so ? r read 
out what was asked 

[English] 

"List of the tribes related to the 
area from which these specific 
tribes (Boro Kacharis, Koch, Raba, 
Rava) have been selected for 
inclusion through ordinance and 
what is the estimated number of 
tribes in each of the tribes included 
and not included ?" 

[ Tra11slatio11] 

And this is what has been replied : 

[English] 

" The lis t of communities which 
have not been included in the list 
of Scheduled Tribes in Meghalaya 
cannot be disclosed in the public 
interest." 

l Tra11slario11 1 

r fail to understand as to what is 
'public interesl' in ii? Which State 
Government has recommended and when ? 
Whether the State Government recommen-
ded one year ago or has given the 
recommendation recently? Why Slate 
Government was not asked for such a Jong 
period ? Whelher they recommended or the 
Election Commission forced you, as a 
re5ult of which you are now declaring ? 
Whether you are going to accept if such 
proposals come from other States also ? 
Which States have sent proposal for includ-
ing certain communities in the list of 
Scheduled Cas1es and Scheduled Tribes and 
what ac1ion is being taken on them ? When 
will these steps be completed ? You should 
do these things after a countrywide census 
is done. If you do not do I his at that 
time, t hen you will have to do it separa-
tely. In Andhra Pradesh, Lambaro commu-
nity was included in the Scheduled Tribe 
list between 1971 and 1981 but a proper 
census was not conducted for this purpose. 

Tberefere, cases were filed in the High 
Court and Supreme Court which were 
decided after three or four years. Thinas 
are not going to be solved by one person. 
Therefore, you should tell us whether you 
are going to give reservation to them on 
tihe basis of 198 l census ? I would also 
like to say that the work relating to their 
inclusion should be left to the E lection 
Commission. During the elections of 
Samitis, Mandals a nd Zila Parishads in 
Andbra Pradesh Lambaro community was 
included in the list of Scheduled Tribes but 
there was some shortcoming because of 
which certain people went to the courts 
and the Election Commission bad to 
accede to the demand. Now if you want 
to do it, it should be done after 1988. If 
one or two seals increase or decrease what 
difference is it going to make ? You should 
not have any objection in this regard, 
whether it is from a tribal or from ·non. 
tribal. You have already reserved mujority 
of the seats for the tribes. In the state-
ment it has been stated that : 

I English] 

"The elections to the State Legis-
lative Assembly of Meghalaya are 
due to be held any time before 
February.'' 

" Any time before February"-

[Translation] 

What does this mean ? Elections can be 
held today also. 

[English] 

What is the due date ? When will it be 
held ? We are not sure. 

[Translation] 

If you were to do this before elections, 
!hen why was the Bill not brought before 
this session of Parliament ? When was 
this proposal sent by the Megbalaya Govern-
ment ? You arc doing this so that this may 
have intact on the Nagaland Legislative 
Assembly elections. Therefore, for your 
benefit you are categorising scheduled 
tribes and sub tribes. You are doio1 this 
in violation of tbe Constitution. Session 
of the Parliament is held after every two 
months ? you can bring the Bill in any of 
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(Shri C. Janga ReJdy] 

them. By issuing thi~ Ordinance, you 
want to fetch maximum votes in fdvour of 
the Congress in the Nagalan<l elections. 
But what I feel is that voters are not with 
you . H owever liberal you may be in 
spending monely, but in the Bofors case, 
your face has been blackened. Therefore, 
nothing can be done now. You should not 
lnisuso the Parliament and the Comtitution. 
You issuej the Ordinance in September. 
You could have brought thb legis la tion 
when the Parliament wa~ in session if you 
were in a hurry. But you were in a hurry 
because the elections were in the offing 
and you wanted that the voters should 
favour you . r want to ask you as to what 
is the objection in disclosing the names ? 

I t has been writ ten a t one place rn it : 

[E11gl1sh] 

"List of tribes of Nagaland, 
Arunachal Pradesh Manipur, 
Assam, Mi1.0rnm which have not 
yet been included in the list of 
Scheduled Tribcl> in the Consti-
tution." 

[ Tranrlation] 

What is the objection in di sc lo~ing the 
number? Whal 'pu'llic intcr.:s t' is involved 
in it, I his is beyond my comprehe nsion. 
What objection you have rn disclosing the 
proposal which has b.:en re.;eiv.:d from the 
State Government ? Which easies anj s ub-
castes you want 10 rn:lude in the list of 
Scheduled Tribes ? You arc going 10 
reserve now 50 to 80 p;r c.:nt s:ats for 
the Scheduled Trib~s . but r fail to unJcr-
stalld as to wh1t i; 'P 1blic 1 11.:r~,1 • invol-
ved in di>::lo;in ~ it? rn aJ Ji tion, what 
propo~al~ h1ve b:en received from other 
States ? In Andhr.i Prad~,h. people of 
Udar caste live in the hi II~ and are engaged 
in the job of breaking stone,. Their con-
d ition is worse than the S;;heduled Tribes. 
What you are going to d o to include them 
in the Scheduled Trib!> l1 ~ t. Dhohi1> are in 
the list of Scheduled Castes in Uttar Pra-
dei h and Tamil Nadu , but why they are 
ID the cstcgory of backwards in Antlhra 
Pradesh ? If the children of two l>hobi 
ramilies in Tamil Nadu and Andbra 
P radesh marry, in which category will you 
put them Lambaras of Maharashtra are 

living near Nagpur and are called Shugali. 
One of the hon. Members oi this House 
belongs to 1ha1 community. But in Maha-
rashtra Sugalis do not come under the 
category of Scheduled Tribes whereas in 
Adilabad Shugalis arc considered as Sche-
duled Tribes. 

After all, why does the Government 
keep s uch dispartiel> for different Stalcb. 
II creates a lot of problems. Jt is learnt 
that the Washermen's Association from 
Andhra Pradesh is about 10 start an inde-
finite hunger stri l.c a t Delhi What the 
Government is going 10 do in this regard '! 
There is no difference between the Dlwbis 
of Andhra Pradesh and those of Tam ii 
Nadu, because wa~hing of clothe~ is the 
profC's,ion of both the communities. The 
Dhobis of Andhra Pradesh should be given 
a Slatus equal .o that of the Dhobis of 
Tamilnadu and Uttar Pradesh. D o > ou 
ll11nk they lack rn qualifications ? If the 
G overnment really whishes to give appro-
priate status 10 the Scheduled Castes and 
Sch~duled Tribes, a Commission s hould be 
l>Ct up at the national level. Representation 
from all communities should be submitted 
to that comm'~\iOn anti the llSI should be 
revised by the G overnment in accordance 
wi th the recommendations of the Commi l>· 
sion. lf the Government takes action on 
the ba\is of the recommendations of the 
States, 1he situat io n will further aggra' ale. 
When some police pc1~onnel were murdered 
rn Ad ilabad, the Chief Minis ter of Andhra 
Pradesh bJd said the Shugahs of Maha-
rashtra would be deported back to their 

nome State because they were not tribals 
and were exploiting the Tribals of Andhra 
Pradesh due to whic h Naxalitcs arc on the 
rise. Thi~ reveals the feeling of our Chief 
Mini~tcr. Why the Oo\ernmen1 does not 
want to include all the tribes /girijans in 
the li st ? If you do 11. 11 will remove doubts 
from the mind~ of the people. This is the 
reason that they arc being exploited at 
some places. rhis gives impetus to 
Naxalism. r would, therefore, like to 
reques t that a Commission at the national 
level should be set up by the Government and 
l i~I~ of scheduled castes and i.cheduled 
tribes s hould be revised on the basis of its 
recommendations to restore parity between 
various communi11es. Thereafter there 
will be no chance of a particular tribe 
getting recognition as scheduled tribes in 
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one State and the same tribe not getting 
the same ~latus in some other Slate. 

With these words I support the spirit of 
this Bill. In order to remove this dis-
crimination, l had submiued the disapp10-
val notice ~o that all the communities in 
various States get e~ ual status. Unfortu-
nately, no dl\cussion could be held on this 
Bill during the last 3 days due 10 unJvoid-
able reasons. In spite of that you were 
k ind enough to give me an opportunity to 
speak on this Bill for which I thank you. 

DISCUSSION R E. REPORTED 
NEOOTIA1 IONS BETWEEN THF 
GOVERNMENT OF INDIA AND 
THE L'NION CARBIDE COR-
PORATION FOR OUT-OF-COURT 
SETTlE\1ENT IN REGARD TO 
PAYMPNT OF COMP.CNSATION 
TO VICTEMS OF BHOPAL GAS 
TRAOf DY 

16.00 hrs. 

[Englishl 

MR. CHAIRMAN : We will now take 
up Discussion under Ruic J 93. I call 
upon Shn I. Rama Rai to initiate the 
discus:.ion 

SHRl I. RAMA RAl (Kasargod) : I 
rise to initi:uc the discussion under Ruic 
193 on the reported negotiJtions between 
the Oovcrnmcn1 of India an<l the Union 
Carbide Corporation for an out-of-court 
settlement in 1 cgard to pay1m:111 of compcn-
~ation for the victims of Dhopal Gas 
tragedy. 

The rncident which occurred in the 
month of December, J 984, has shocked 
the entire world Although the world's 
worst rndustrial d"aster, even now. none 
can say for ~ urc, not even the Government, 
as to how in iny have died and how many 
more wilt di e:. The m11tcr was discussed 
in detail in Parliament on various occa· 
sions. P.1rliament has subsequently passed 
the Bhopal Oas Leak Act in I 985 nod the 
Government hJs taken the full rc3pons ibi· 
lity to sue the Company which caused the 
catastrophe in the court of Jaw and also 
to providt- relief and rehabilitation to the 

victims during the pcndency of the liti· 
gation. 

H ere, I want to point out that even 
though we have discussed many times the 
present situation i~ about the immediate 
result of the suit pending and the Iona 
lasting result after this particular suit . The 
immediate result is regarding the compcn-
sat ion matter. That I am going to touch 
first. Then the far-reachina effect and the 
far-reaching result is regarding the leader-
ship which we are giving to the Third 
World countries which arc looking at us 
for an example, how we have dealt with a 
multinational company. 

Considering the inordinate delays in 
Indian courts and the number of suits 
pending here it is natural to have a sett le-
ment out of court for speedy relief so that 
immediate relief can be given to the v~ 
urns. Probably this may be the reason why 
the talk of this reported neaotiation crept 
in. I am saying that this is only a repor-
ted discussion. The original compensation 
amount was 3.3 billion dollars which the 
Government of India had demanded and an 
independent body, the Citizen's Council of 
Bhopal, estimated it to be 4.J billion 
taking into account only the Indian stan-
dard of living and earning. By newspapers 
and magazines we demand that we are 
going 10 wind up the case. We are golna 
to come to a settlement for 600 million 
dollars. By the amount, 11 is said that an 
injured person 1-; going to get only Rs. 
15 ,000 and a family of a deceased person, 
that is whose bread earner has died, will 
gel slightly more. If we compare this to 
the recent incident, where compensation 
was awarded to the victims of the A ir 
lndi a plane crash in 1984, we find that the 
v1ct im~ were paid Rs. I 0 lalchs per bead. 
How can w.: comp:ire 1h1s compensation to 
the amount we arc gornii to give for a 
fam i ly of tho,.: who d 1ed in th is tragic 
incident ? 

Of course, we all know that public 
memory is short and the anxiety and aaita-
t ion rn the minds of the people has gone 
down in these three years. Even thouah 
some relief works are taken by the Govern-
ment no compensation amount bas been 
paid so far, which has created sort of 
demoral.isation amona the victims. 
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[Shri I. 'Rama «ai) 

You c.an recall the remarks of the Hon. 
Speaker who directed the Government to 
pursue on a war footing the case for pro-
vidil)g co"lpensa1ion to the victims of 
Bhopal aas disa.ster. These remarks came 
after pointed criticism of the Bhopal gas 
diS;l$ter. He asked the Ministers to 
viaorQJ.l.~ly )lUrsue the matter and ensure 
the payment of compensation to the kith 
and kin Qf the persons that were killed in 
the disaster and the 'living dead'-he 
ref~ so-because there are more than 
two lakhs of people who are permanently 
disabled due to this incident. Even though 
these remaa;Jcs were made in July J 986 
QQthing has .been done so far with regard 10 
c.OIQpensa ti on. 

My humble request to the Government 
is, if at all there is a move for neaotiation, 
this has to be confined only to the interim 
relief between the Government and the 
C0111pany till the final suit is disposed on 
merits. 

~s pointed out, the original demand of 
compensation was for $ 3.3 billions and so 
far the Government was pressina what 
wo11ld be fair to the victims of the Bhopal 
Gas .ir!lgedy. Now, the emphasis is shifted 
to a SC.Ulement , if at all a settlement is 
going to come, that would mean fairness 
to all conce.rned, that is both the accused and 
the j)Ctitiooer. If it is so, the very principle 
of this legal battle gets diluted. It i s not 
ooly a case for compensation but involving 
a question of developing countries who 
always look at India for leadersh ip. Also 
it is .Qllf burden, now to establish a legal 
doctrine re.sardjng the liability of Multi-
national Enterprises. The developing 
CQU.lltdes are usually selected for setting up 
hazardous industries by the Multinational 
Enterprises. We know that no advanced 
country will permit to set up such indus-
tr.ies in their counlry. Here is a test case 
of crucial importance for future guidance 
to the determination of compensation for 
simifar maes disaster. Successful trial of 
the case will be an example of the first 
successful effort to hold tile ttrst World 
company JegaUy fiable for a disaster in a 
third world co.intry on merits. 

Madam Chairman, Trans National 
Corporations are at present everywhere in 
the world, especially in the third world 
countries. For the last four decades, TNCs 
cou Id not be made answerable inspite of all 
the attempts by the Third World Govern-
ments including India at UN level Here 
is a trial to show that a TNC could not 
gel away with killing ~ 850 people and 
maiming over two lakhs and damaging the 
future generations of many families. 

J am not going to drag my speech since 
w.as just asked to set the ball rolling. 

Many eminent speakers are there to put the 
things in a better \~ay so that the Govern-
ment can take note of the public opinion. 
The Government can make out the public 
opinion from the speeches of veterans like 
lndrajit Gupta. 

In short, we can say that an imperialist 
country committed crime against humanity 
in Hiroshima and Nagasaki. Herc a 
multinational corporation has committed 
a crime in Bhopal. A special court has to 
be set up so that we can speed up the 
case and dispose the case as early as 
possible. A repetition of incidents of this 
type is deterimental to humanity. I once 
again request for speedy disposal of the suit 
and if at all the Government is coming for 
an out of court settlement, then the public 
opinion has to be mobilised. We have read 
in the yesterday's paper that responsible 
persons of Delhi have given a memorandum 
to tlhe Prime Minister giving all the facts 
and other tbings. 

While giving the relief lo the vic tims 
we have to see the quantum of relief and 
also the quantum of awakening, the quantum 
of the danger, the quantum of all future 
makingup towards this Multinational Cor-
poration, especially in Third World countr-
ies. The ex-minister is also si tting here. 
I think he has given a categorical ans\l<er 
that this case will be handled in a best way, 
most speedily, effectively, equitably and to 
the best advantage of all claimants. I hope 
the present Minister will also take the case 
or the compromise in a similar spirit and 
do the needful and see that the affected 
people are relieved from their hardships. 

SHRI BASUDEB ACHARIA (Bankvra) : 
Tbe attempts of the Government of 
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Jndia to have an out of court settlement 
for the Bhopal gas 'ictime, were received 
with prorrst from persent of various walks 
of lire. After a few d&ys '~e will observe 
the third anniversary of Bhopal gus tragedy 
which is the grea test industrial genocide. 
But after three years the families of gas 
victims arc yet to receive compensation. 
Yesterday, hundreds of "omen from Bhoral, 
some in burqa, assembled at the Boat 
Club protesting again\t Go\'ernment's 
unilaterrl decision to ha\'c an out of court 
\ett lcment for compensatron for the Bhopal 
gas victims. Why 1s the Government in 
such a hurry? rs it because of the fuel 
that \\hen the third annivcr~ar) \\ill come 
on 3rd December, the world press \\ill 
rnl..c up the issue on::c again ? That is ''hy, 
the Government of India i~ in such a hurry 
to have an out of court settlement 

Quite a numbc1 of limes 1~e have 
discussed the plight of Bhopal gas 'ict ims 
here in this Hou~c. We nused their 
problem' but the Government of India 
had always shown callous attitude to their 
problems. fvrn :1f1cr three years they could 
not ex1rac1 1n1crim relief for them 11hat 10 
i.peak of compcnsntion. 

The Government of Jnd1a has assumed 
all responsibility for claiming comp.::n\ation 
for Bhopal gas victim~. fhis Bhopal ( , 3, 
Victims Claims for Compensa1ion Act 11as 
enac!ed in the year I 985. Now the BhopJI 
gas vic11ms have no other altern:1tive. !he 
Government of India \\Cnt IO lhC Un11ed 
States or America to file a case there. What 
was the argument of lhc Government there 
when they went 1here 10 file the case 
for claiming comp..:mation ? The argument 
was that the Indian judicial system lack 
practical and procedural capacity to han~le 
this case. Bui this argument was set aside 
by the J udge, J ohn Kennen. What w~s 
his argumenl 7 His a rgument was that 1h1s 
litigation offers a de,cloping na11on an 
opportunity to vindicate the su1Tc11ngs of 
its own people within the framework of 
legitimate legal sy~tcm, and 10 ~epri'e the 
Indian judiciary of this opportunity to stand 
tall before the world, and to revive lhe 
history of subservience and subjugation 
from which India has emerged. After 
spending huge sums of money on litigation 
in the United States of America, we Jost 

the case there. My bunch is that the case 
was not properly pursued in the UnifFd 
States of America and that is why che 
Government of India was defeated there and 
came back and filed the suit in the Bhopal 
Dis trict Court .. . (/n1err11ptions). 

SHRI s. JAIPAL REDDY (Mahbaball· 
gar) : Madam, this was to be originally 
discussed as a Calling Attcntion:[Motion, 
in "hi ch case l he Members should have 
been provided with a note. 

MR . CHAIRMAN : What is that you want 
10 say. Mr. Reddy? He is not yieldina. 
What am J to do ? 

SHRI S. JAIPAL REDDY : He i1 
yielding. 

SHRI BASUDEB ACHARJA : I am 
yie lding, Madam. 

MR CHAIRMAN : Then please resume 
you r (eal. What are you saying ? 

SHRJ S. JAIPAL REDDY : Madam, 
thi~ que,tion was to be discussed as a 
Calling Attention Mo tion , in which case 
the signatories should have been provided 
with a note. II has been converted into a 
discu~sion under ru le J 93 to enable 
Members 10 express their views, not to 
relieve the G overnment of the responsibility 
10 prO\ ide a note. We arc discussin1 iQ 
the air. We arc compelled 10 assume and 
presume. Should not the Government 
ci rcul:i1c some note providing us the facts 
and figures ? Some statement should have 
been there. 

MR. C HAIRMAN : Under 193 discus-
sion, you :ire supposed to speak. The 
Mini~tcr will hear and afterward~ be will 
reply. 

l> HRI SUR ESH KURUP ( Kottayam) : 
Madam, it would hove been helpful if the 
Government had informed the House as to 
what 1s the posit ion of the negotiation chat 
arc going on. 

SHRI S. JAIPAL REDDY : What 
e~actly is the posi tion ? Arc we 10 bella-c 
1he reports and speak on that basis? 
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MR. CHAIRMAN: Mr. Jaipal Reddy, 
I would like to inform you that your Calling 
Attention bas been converted into a 
discussion under rule 193. Under Ruic 
1 93, Members arc supposed to speak. 

SHRI S. JAIPAL REDDY : Please 
hear me, Madam. Oridinarily it was a 
Calling Attention Motion. In the Business 
Advisory Committee, it has been converted 
into a discusrion under rule 193 on our 
demand. We welcome that. You are right 
that under Rule 19 3, the Government is 
not obliged to circulate a note. Since it 
was originally admitted as a Calling Attent-
ion Motion, Government must have got a 
note ready. We are discussing on the basis 
of assumption. 

THE MINISTER OF INDUSTRY 
(SHRY J . VENGAL rRAO) : It was not 
admitted a Calling Attention Motion. 

SHRJ S. JAIPAL REDDY : It was 
admitted as a Calling Attention. 

SHRI J. VENGAL RAO ; But after-
wards it has been converted into a 
d iscussion under Rule 19) ... (/nturuption). 

SHRI S. JAIPAL REDDY : Madam, 
are we to believe all the press reports and 
offer our reactions ? Would the Govern· 
ment clarify its position with regard to the 
basic items ? 

MR. CHAIRMAN : Mr. Reddy, what-
ever has been discussed out~ide the House, 
I do not know. Now it has been converted 
into a discussion under Ruic J 93. There-
fore, you have to speak :ind the Mini ster 
will give the reply. That is my ruling. 
Please resume your <eat now. 

SHRI S. JAlPAL REDDY : What is the 
Minister·s reaction, Madam ? 

MR. CHAlRMAN : He has already 
said and I have given my ruling. It has 
been converted into 193 discussion. 

SHRl S. JAIPAL REDDY : What are 
the facts, we would like to know. Madan, 
I know the hon. Minister for too long. He 
is capable of giving very cryptic reply and 
get out of the whole damn thing. 

MR . CH AIRMAN : I have given my 
ruling. Mr. Reddy. Let him speak and 
afterward~ •he Minister will reply. 

SHRI BASUDEB ACHARIA : Madam, 
this decision of the Government for an 
out of the court set tlement has definitely 
come as a setback to thousands of victims 
who expected adeouate compensation, both 
financial and legal. Thi s sudden decision 
of the Government for a quick seitlcment 
has also amounted to a re\'ersal of its 
earlier commitment to pursue its claim for 
damages through legal process. Now the 
Government of India is agreeing to have a 
compensation that will be from S 300 million 
to S 600 million. It is because the Union 
Carbide Corporation have agreed to pay 
300 million dollars. Now the Government 
of India want to have out-of-court settlement 
and the amount that will be paid by them 
will be between 300 to 600 million dollars. 
But the claim which was made by the 
Government of India, both in the United 
States of America and in Bhopal District 
Court was 3.3 billion dollars, which is the 
minimum componsation that can be claimed 
for the Bhopaal Gas victims because of 
the extent of damage and the number of 
persons involved arc so large. If the 
Government of India has now, agreed for 
out-of.court settlement for 600 million 
dollers as compensation. If this so, they 
could have agreed to this amount :earlier 
also. Why did they not agree to this 
amount earlier ? Why did they file the 
case in the USA? These poor vict 1ms had 
to wait for long years· They were n ot paid 
a single pie as compensation. Of c ourse 
relief wns given. But why interim relief, 
was not extracted from the Union Carbide 
Corporati on ? It was also three years since 
the accident took place in Bhcpal. They 
have waited for long three years and they 
can wait for no more year for higher com-
pcnsi.tion to be decided by the court. Now, 
this minimum of 600 million dollars would 
work out to R s. 15,000 per family and 
that too this amount of compensation would 
be paid in 20 years in instalments. Thi s 
amount of R s. 15,000 will not even meet 
their medical expenses. 

THE MINISTER OF I N DUSTRY 
(SHRI J. VENGAL RAO) : I do not k now 
who ,geve h im a ll this wreng information. 
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S HRr BASUDEB ACHARfA ; The 
minimum compenstion which they claimed 
was 3 .3 billion dollars . 

SHRI S. JATPAL REDDY : Madam, 
you are allowing a discussion. The whole 
Issue is in the air and he says that the 
whole thing is wrong .•• (fnterrnptio11s) 

SHRl BESUDEB ACHARIA: Now, the 
Government of India want to protect the 
interests of the Union Carbide Corporation. 
This was disclosed by a Senior Lawyer of 
the Government of India, Shri Vapa Sarathy. 
He said that Government wanted a settle· 
ment that would be fair to all parties 
concerned. Fair to all partier concerned-
how all parlices come into the picture? 
(lnterruptio11s). Now you are equating the 
poor victims, gas victims, with the Union 
Carbide Corporation. So long the Govern-
ment wanted to protect the interests of gas 
victims. At least we were tol<l like this in 
this House and the Prime Minister himself 
said that this Bhopal gas tragedy is insepe-
rable from the payment of compensation 
and other matters. It is inseparable from 
India's image sentiment and self respect. 
So long the Government of fndia wanted to 
protect the interests, of gas victims as we 
were told in this House, but now you want 
to protect the interest of Union Carbide 
Corporation, who committed the greatest 
crime. Why Government wants to absolve 
the U.C.C. of its responsibility, whether it 
is the result of Government's recent 
intitiative to improve relations with the 
United States of America like Defence 
cooperation and so on ? 

Madam, I must say, this decision of the 
Government is really a polilical relre::tt 
from its earlier commilmcnt to take on 
multinationals. This seriously compromises 
and undermines the vict ims' interests. 

Madam, the Supreme Court of India 
appointed Comm1llee with Scientists. Two 
members of this Committee, Dr. Anil Sad 
Gopa l and Dr. Sujit Das, have pointed out 
that a fres h scientific evidence indicates 
persistence of toxins in the bodies of the 
victims, They have urged the Government 
o f India to take into consideration this 
factor befo re a rriving at a sectlement. 
Madam, the compensation is really 

important. 
pensation, 
important, 
important. 

No doubt paymept of eom-
the amount to be paid, is 
but liability is not less 

SHRI J . VENGAL RAO : Madam, 
with your permission I would givo some 
information. 

Unterruptio11s) 

SHRI JNDARJIT GUPTA (BamhatJ : 
At last a statement is coming now. 

SHRI J. VENGAL RAO : No, not the 
statement. 

Today the case is before the Bhopal 
District Court. Now we received a 
telephone call according to which they 
observed : 

"Now that it is reported tha t no 
settlement has taken place so far, 
the court deem it fit to ~et down 
the case for heuring. The pending 
pctitition deserve to be decided in 
a time bound manner. The parties 
shall appear on 17th November 
J 987, for drawing up or a schedule 
for hearing in the pending peti tions 
so that the case can be presented 
in an expeditious manner." 

SHRI SAlf.UDDIN CHOWDHARY 
(Katwa) : You have wasted so much time 
in this process. Why you want out of cuurt 
settlement ? 

SHR I J. VENGAL RAO: We have 
received it today only. 

U111errupt io11s) 

MR. CHAIRMAN : He is giving the 
latest information. 

S HRI INDRAJIT GUPTA : That means 
you tried for out of court se11lcmeot. It is 
quite clear. 

(/11terruptio1is) 

MR. CHAIRMAN : Mr. Aeharia, 
please conclude. The time allotted for this 
is only two hours. There ate many more 
Members who would Jil.c to participato. 
Please conclude. 
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SHRI BASUDEB ACHARJA : 1 am 
concludia£. ( lllterruptions). 

The Government is very slow. The 
Government took three years. But even 
theq, the Government could not extract 
anything from them. Not a ~ingle paisa 
was extracted from the Union Carbide Cor-
poration as compensation. 

SHIPS. JAIPAL REDDY : D id you 
understand the statement ? You want us to 
react ... 

MR. CHAIRMAN : He 1ntcnencd and 
gave the latest information. 

SHIU S. JAIPAL REDDY : The que~­
tiol) whether the settlement wa~ reached or 
not sho uld be known to the Go,ernment. 

MR. CHAIRMAN : He has not given 
any s tatement. He has given tne informa-
tion. 

SHRl S. JAIPAL REDDY . T he Hou,c 
need not be told through the court ob~er­
vation. l t 1~ ridiculous. There must be 
Government statement. Government should 
come for\.1-ard with a statement. 

MR. CH AIRMAN : It is juq to hcln 
the Members he intervened. 

SHRI S. JAlPAL REDDY : We do not 
nted tbe observation Of the court in IC• 
gard to the position of the Government. 

MR. CH AIR MAN : This 1s the infor-
mat ion which has given to the House. 

( /11terr11ptio11 r) 

SHRI S. JAIPAL REDDY : The hon 
Min ister should not try to be too clever. 

SHRI J . VENGAL RAO : I have given 
the correct information. I am not in the 
habit of giving false information. 

SHRl S. JAIPAL REDDY : You did 
not pass r igh t information, either. 

MR. CHAIRMAN : He has not given 
the statement. He bas given the informa-
tion to the H ouse. 

(/11 terr11ptio11s) 

MR. CllAIRMAN : Dr. Datta Samant, 
11 is not 111.c this. I have not asked you to 
talk. r have not allowed. 

U11terr11ptio11s) 

SIIR I UASUDEB AC'llARIA: I demand 
that the Go\crnment mu)t try to e-<traet 
interim comp..:nsation 1111 the final compen-
sation 1s Jl<tid and must try for expeditious 
decision 1n 1hc cour1. These gas victims 
waited for three years but not a single 
paisa has been paid as compensation. The 
Government could not extract a siniile pa1sa 
from the Union Carbide Corporation. The 
Union Carbide Corporauon which commit· 
tcd the r.rcate~t crime, the greates1 indus-
trial geno1..idc ~hould not be allowed to go 
~cot-free. They should 1-c runishcd and 
the gas v1ct1ms 'hould be 1mrned1atelv com-
pensated The Government should 

0

try to 
e>.tract con rensation from the Union Car-
bide Corroration. 

MR. C HAIRMAN : Shri ViJay Kumar 
Yadav-not hc1c. 

Shr1 Z:11nul Bashc1. 

[ Tra11slatio11 l 
SHRI ZAINLL BASHLR CGha 1ru1) : 

t.lr. Sp~akcr. Sir, the Bhopal Gas Tragedy 
1s the \\Ol't 1ndu~tn,d :ll:1.1dcnt C\cr happen-
ed in the world. Thousand' of people fell 
victims to this accidenl. More than .:!000 
people died and thou\ands were injured. 
Thou and' of familie, \\C1c ,hallerl:d. The 
most d1strC,bJOg part 1s that though more 
than thfl·c }Cars ha'e p.1sscJ since the acci-
dent rook placo, the victims have not so 
far been na1d any comrcn,ation. The case 
is ~huftling l'ct\\ecn one coun and the 
other :-nd the efforts arc conhncd to reach-
ing an our ol the court ~clllcment It is a 
matter of great distrcs' No compensation 
has 1--ccn paid during 1he last three yearb. 
Doori. of courts arc being knocked. It 
appear\ 1hat the Gove1nmcnt is finding 
itself helf)lebs as if it has no powers to do 
anything in this regard In the first inb-
tance, the case was taken to U.S.A. for 
trial in their court. Lor of discussions took 
place on this subject at that time a lso. JI 
was stated that the ca~e was being trans-
ferred to U.S.A where the Union Carbide 
bad more, assets and there were changes 
of ge tting more compensation there Madam 
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Chairman, I was not able to understand 
at that time also that why s uch a move was 
made when there was a law, a system and 
a judiciary in our country and instead of 
trying thrs case in our courts why it was 
being taken to U .S.A. But we had 10 re-
main content v. ith the hope that the court 
of U.S.A. might provide more compensa-
tion to the poor gas victims. This satiated 
the doubts in the people's mind. But the 
court of U.S.A. did not respond. It took 
a lot of time and finally the case was trans-
ferred to Bhopal. 

AN. HON. MEMBER : We returned 
insulted. 

SHRI ZAINUL BASHER : The dispute 
arose in Bhopal for the reason that the 
District Magistrate said tha t it would be 
good thing if both the parties arrive at an 
out of the court mutual settlement. Perhaps 
the question of settlement was also being 
considered in U.S.A . It has been the effort 
of the Government to reach an out of the 
court settlement as it would have been far 
better had the gas victims got more relief 
under the settlement. I am of the view 
that the Government of India had clear 
intentions and il really wanted that help 
should be provided to the gas victims. All 
of u s known that litigation in the courts is 
a t imc consuming process because appeals 
are made from court to court which takes 
a lot of time. But for how long will the 
gas victims of Bhopal wait ·1 A large num-
ber of them will die and c0n1;.iensa1ion will 
be paid to the grand children of those 
victims who are survived by male heirs. The 
Government of India did nothing wrong by 
thinking of an out of court settlement. The 
question of arriving al an out of the court 
selllement was also discussed in the U .S.A., 
but nothing worth while was achieved. 
Thereafter 2 to 3 dates were fixed. Today 
the court hos decided that sine no out of 
the court settlement could be reached, le£al 
procedure of the case will take its own 
course. Nooody knows as lo when the gas 
victims will be able to gel compensation. 
The hon. Minister did not say wnether the 
District Judge delivered any verdict with 
regard to providing interim relief. The gas 
victims must get some interim relief till 
such time a final decision is taken in the 
matter which might take a lot of time. They 

should get relief to the extent whereby *Y 
could s tart their own work to stand on 
their feet or undertake any occupation to 
earn their liveliboocL 

While on the one hand, there is the 
Question of some people who eHher died 
or injured or were affected by the leakqe 
of gas at Bhopal, and on the other hand 
there is also the question of resett lement 
of those workers who have been rendered 
jobless due to closure of the factory. Out 
of them nobody has either so far been 
resettled or got any alternative job. Now 
the problem before: the Go~rnment is bow 
to resettle them. I would like to know 
from the Government as to how this work 
cou ld be expedited. As a matter of fact, I 
am nor an advocate or a legal expert. But 
this much I know that court proceedings 
take unduly long time. Now the case is 
being tried in the court of the Dis trict 
Judge, Bhopal. It is just possible rhat it 
might got to the High Court later and ulti-
mately to the Supreme Court. Nothing can 
be said as to how much time it will take in 
the process. Does t he Government have 
any such powers whereby it can constitu te 
a special court and the decision of that 
court will be final without any scope of 
appeal ? Our hon. Member, Shri l ndrajit 
Gupta is a labour leader. J would lille 
that he may advise the Government about 
(he action it could take in this regard. If 
the Government has no such legal powers, 
it may please be ascertained whether any 
such law can be enacted or not. As a matter 
of fact, there arc large n umber of laws in 
our country. There are labour laws and 
there is provision to grant compensation to 
people dying in factory accidents, The mill 
owners are compelled to pay compensation 
in such cases. l would like that our le1al 
experts should study the Jaws Jn depth and 
ascertain if the Government has any power 
to take compensation from the Union 
Carbide under these laws. If the Govero· 
ment enjoys any such powers, it ma)I plc_asc 
be ensured that these powers are uied. I do 
not understand as to why it became llCQCS• 
sary to take the case to a civil court. I 
want that our effort shouJJ be to 1et more 
and more compensation within mirumum 
time under the existioa labour laws or civil 
laws. The people dylna in rajJway acci-
dents act compensation to the ~tent or 
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Rs. S0,000 and people dying in air crashes 
get compensatio n in lakhs of Rupees. 
Workers or other personnel dying in 
factory accidents are also paid cornpensa· 
s atioo . There is a provision of payment 
or compensation to contract labourers work· 
ing at lofty places in the event or an in-
j ury. I want that similar the arrangements 
shou ld be made by the Government for 
paying maitimum compensation within 
m1n1mum possible time to Bhopal gas 
vic tims. If the hon. Minister only says 
this m ucb that t he case is sub-judice and 
the Government cannot do unything till a 
decision is ta ken by the court, several years 
will pass and the gas victim~ will not be 
a ble to get any compensation in time. If 
this wor k is expedited, they could be re· 
settled, they could engage thcmselvc\ in 
some employment. This wauld help in 
their rehabilitation. This is so far a!> the 
suffering lot i~ concerned. 

I wou ld also like to know wh.11 Go,ern· 
ment proposes to do for those worJ..ers "'ho 
have been rendered joblcs~ bccau'c of the 
closure or Union Carbide facto1y ? After 
a ll t hey too have a family for whom they 
h ave 10 earn bread. They ~hould, there-
fore, be provided alternative cniployment. 
What steps are being taken in this direc-
tio n ? The H ouse may be informed about 
it. 

l o t he end, I would once again reque~t 

lhe ho n . Minister to expedite the matter of 
compensation-either t hrouiih out-of-court 
settlement, court settlement or through any 
other means-and try to provide as much 
co mpensation as possible to sufferers at the 
ea rliest. I feel ther e lies tho interest of 
most of the people. 

[English] 

MR. CHAIRMAN : Now that the H on . 
Member Shri R amashray Prasad Singh is 
not present, I will call Shri Madhav 
Reddi. 

SHRI C. MADHA V REDDI (Adi la· 
bad) : M adam, without wasting the time of 
the H ouse, 1 would like to directly come 
to the question of out of court sc11lemen1. 
While Mr. Jaipal R eddy was trying to say 
here was that we should have been given 

fu ll information so tha t the time of t he 
H ouse would not have been wasted . Just 
now, the Hon. Minister read out certain 
message from Bhopal that the district court 
has now said that since these parties h ave 
not come to compromise, we will proceed 
with the ca~e. IL is a very simple in for-
mation. It has no s ignificance because he 
has proceeded with the ease. I am happy 
that hearing is going 10 take place continu-
ously from 26th or so. But the point is 
that there was a talk of 'out of court 
se11 lemcnt '. }-or the last one and a half 
months, nego1iu11ons between the Govern-
ment of India and the Union Carbide were 
going on. I would like to know whether it 
is a fact or not. 

Now, Madam, one reason is that the 
judge ha~ ~ugge!>ted that. Naturally, a 
judge in a civil suit is going to suggest, 
"'l\hy don't you try 10 make a compro-
mise ?" This is a general observation which 
any court is going to make. Now what 1s 
the case here ? 11 1s not a s imple case we 
are representing. The Go\ernment or 
India is representing o•er three laJ..hs of 
people. We ha\e pas~ed an Act here, the 
Bhopal Gas Leak Disaster Act in 1985 
under which we had taken over the full 
powers 10 a single vic11m 10 go 10 the court 
!>eparately. Thi~ 1\, you have completely 
monopolised hgh11ng all the cases in civil 
court. This i~ :i very \erious mailer. Now, 
negotiation, 1f you are going to start 
for out of court se11lemen1, well, legally, 
you arc certainly within your limits. 
Legally, you ha•e got full rights because 
under Section 3 of the Act, you can nego-
tiate with parties, you can reach out of 
court se11Jement, you can withdraw the 
cases and so on. But legally while you are 
correct, arc you morally right ? Can you 
take the risk? Can you take full responsi· 
bility of seuling the cases of three lakhs of 
people and tell them that we have settled 
the case on your behalf and you have got 
the justice ? Whatever justice you may get, 
maybe, according 10 you, it would not have 
been possible for you to get more com~n­
satioo. Even then, how are you going to 
convince them ? The blemish will remain 
for ever on Government of India t ha t out 
of court settlement has been made without 
any regard to the actual requirements of 
victims. There is no question of your 
trying to make any out of court sell lc· 
ment . The obsorvation of the judge docs not 
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mean that tomorrow you arc not aoing 
to make a settlement, not at nil. Tomor-
row certainly you would like to make a 
settlement if you think that it is possible 
and rensonnhle. You are likely to enter 
into nn out-of-cotirt settlement. I would 
like 10 know whether it is the intent ion of 
the Government and whether they have got 
the authorisation in whatever way. I las 
the Government published it in the official 
gazette inviting any objections to 11 from 
the victims giving a certain amount of 
time 1 On the contrary, there arc rerorts 
that the people are objecting 10 ii, people 
are agitating against ii. People are sitting 
dlinma.r in Delhi, Dhopal and everywhere. 
The victims are telling from the house.tops 
that they don't want any out-of-court 
settlement There is a ba11d/1 in Bhop:il 
today and there was a dlin111n here ye-rcr-
da)'. 

My point is that there is no justifica-
tion at nil whatsoever for an out-of-court 
settlement in a situation of this type. Do 
you menn that you have got only the 
interest of the victims at heart ? You want 
to settle the case because the judge has 
observed that since it is going to be delay-
ed a lot of people who are the victims arc 
suffering. They are not get'ing relief ; no 
interim relief i~ given to them. So, the 
judge is anitious to see that there is some 
sort of an out-of-court settlement, a just 
settlement according to him, so that the 
compensation could be said 10 the '1ctims. 
But who is rc~ponsible for the delay 1 Arc 
you not responsible for the delny of one 
and a half years or almost two yenrs ? 
For six months you were going about in 
the <'Ourts of the United Stales. Then, 
\\lhen a direction came from the United 
States' Court judge that the case should be 
tried in India, you had to come back to 
India. For o;ie and a half year~ you h:id 
been fiah1ing for all 1hc preliminary mallers 
and ultimately all the preliminary obJCC· 
1ions had bet'n over-ruled. Ce1 tainly in 
any litigation of this type, anybody would 
make n lot of objections which have to be 
sorted out by the Government. Everything 
has now been settled and today the court 
is in a position to proceed with the hearing 
of the ac1ual case. 

The second araument in favour of the 
o ut-of-court settlement is that, even if there 

is a settlement, it is not aoing to be exccu· 
led, it is very difficult 10 get it executed. 
You will have execution problems, even if 
a decree is given. You have claimed 
about 3.3 billion dollars, if that is correct. 
How are you going 10 get the decree exe-
cuted becau~e 1hn1 much property is not 
there which is free from all incumbrances. 
Every indus1ry will have properties ; but 
all the properties h:ive got some sort of a 
liability. That much property is not there 
in lnoia, with the Union Carbide India 
Lid. We are dealing with 1wo companies, 
as a matter of fact. There is one company 
which is the principal company, the Un ion 
Carbide Corporation, USA. That is the 
main comp:iny. This has got its subsidiary 
in India which is called the Union Carbide 
hdia Ltd. Our claim. if I know it correct-
ly, is against both because we have made 
bo1h the companies parties to the suit . If 
that is so. 1hc Indian company, i.e., the 
subsidiary company may not be having that 
much property in India and we have to go 
to the llni1ed Slates and get the decree exe-
cuted. You may have difflcultics in that. 
This is all the propaganda and publicity 
which is going oa behalf of the Union 
Carbide tlrnt it is very ditncuh, we won't 
get anything and ultimately the people will 
suffer, so it is better if we have an out-of. 
court sett lement. And we arc believing 
it ! We are coming under the infloeoce of 
their propaganda and "e arc very anxious 
to settle ii. I would like to know whether 
it is correct or not. 

The real problem here is that when we 
have taken over the rcspoMihility to repre-
sent the v1ct1m~ we have failed 
to do one thina. namely, give them the 
mlcrim nlief. I am ~ure you can make a 
claim for interim relief in the court 
although the court may or may not agree. 
I know even the Union Carbide will not 
agree to interim relief ~•nee 1heir defence is 
that the accident was because of a sat». 
tagc. The workers have sabotagcrd and 
this is the reason why the accident took 
place. That is their defence. How will 
they give interim relief ? But what about 
Government of Jndia ? When you ha~ 
taken the responsibility it is your duty to 
provide relief in whatevtr shape you cq. 
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SHIU 1. VENGAL RAO We have 
provided interim relief to the utent of 
Its. S .S crores till today. 

SHRI C. MADHA V R E DD! : My 
point is whatever interim relief is to be 
aivcn it is the responsibility of the Govern· 
mcnt of India because you have taken upon 
yourself the responsibility of represent· 
illj them in the court and getting the com· 
pcnsation for them. If tomorrow you fail 
and do o.>t get anything out of the suit in 
that c.ase the exchequer has to pay. Suppase 
tomorrow you get ao adequate compensa-
tson as you have been trying to get cer-
talnJy the interim relief wh ich you arc 
aoina to aive can be adjusted. 

There arc many reparts durina the last 
2·3 months reaarding the seriousness of 
the accident. I remember when this issue 
was discwse<I here we wanted the ICMR to 
undertake research to find out the gravity 
of the sitution. The reasons for this :ind 
what is goina to happen 10 the people who 
are victims of this tragedy. r understand 
that the condition of many victims is not 
improving at all. Those who have been 
laospitalised immediately after the accident 
they arc still s uffering. A s a maucr of 
fact their condition is deterioratioa day by 
day. Wby is it so ? A s a matter of fact 
tOere was research conducted by RRL, 
JMlopal and also tbe e~rts of the medical 
college and they found that there was some-
thing else. The condition of the victims is 
not improving. There is possibility that 
they may not live long. 11 may not be true 
but I would like to know what is the 
report of the ICMR whom we had asked 
to look into ? H ave you received any 
report of the ICMR regarding the Bhopal 
traac<ly or not ? 

Another Point I • •ould like to make is 
that while an out of court settlement is 
talked about nobody mentions about the 
criminal liability. What happened 10 the 
CBI whlCh wa' investigating ? H as it 
woken from its long slumber or not ? A re 
yolJ golna to give up that criminal investi· 
gation it you are going to have an out of 
cOo'rt settlement ? These are t he questions 
which require certain clear answers and I 
would Ii~ the hon. Minister to reply to 
,)!em, 

SHRJ VEERENDRA PATIL (Gul-
barga) : Madam Chairman, Bhopal gas 
tragedy is the world's worst tragedy 
of the century, I think very shortly three 
years arc going 10 be over because the 
tragedy occurred on 2J!I December, 1984. 
More f than 2500 people died and more 
than 3 lakh people were affected. Some 
of them were crippled. They are partly 
disabled, permancn1ly disabled. We don't 
have the details about the damages of this 
gas tragedy. 

17.00 hrs. 

Madam, H on'ble Member~ are aware 
that in 1985, Government assumed the 
statutory powers 10 claim compensation on 
behalf of our victims. Accordingly, a 
case was filed in an American court. As 
per the direct ions of that courr, the case 
was taken to Bhopal District Co urr where 
it is pending now. For the last 2·3 weeks. 
there have been reports m the Press abour 
the negotiations that are going on betY.een 
Uovcrnment of India and the Union Car· 
bide for a se ttlement about the compensa-
tion. We are reading and hearing the 
reactions of the people and also of the 
victims. I agree with the Hon'blc Members 
when they say that many eminent jurists, 
academicians, journalists, poltticians and 
also the victims arc against a negotiated 
settlement. But J want to submit at this 
stage that those Y.ho are for negotiated 
sett lement and those who are against such 
a settlement, everyone has in mind the 
welfare of the people who have suffered 
because of this tragedy. Therefore, ii b 
not fair on the part of any Member to 
attribute any motives or make any charges 
saying that those who ore for a negotiated 
settlement, they are conniving with the 
company or sellina away the interests. 

SHRT C . MADHAV RE DDI : Nobody 
said that . 

SHR.r VEERENDRA PATIL : Shri 
Basudeb Acharia has said it just now. I 
think, he said : Government wants to pro· 
tcct the interests of Union Carbide. That 's 
why I should mention this point. 

We hear that the damage that has been 
claimed and q uantified is 3.3 billion 
dollars. J do not know. It is for the 
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M inister to fell U'i whether the quantifica-
tion has been done s~icntifically ilnd 
whether they arc in a pos1t 1on to con"incc 
the court about the cl:um of S 3.3 billion. 
Naturally the court will ask them. Whnt 
is the break-up ? How you have claimed ? 
Why you have claimed ? Unles'> you con-
vince the court-whether it is Indian cour1 
or an American Court I don't think the 
judiciary is going 10 pronounce s1mpl) 1 c-
-::ausc you are demanding something Sn, 
you ha,·e to convince the cour1 

The Bhopal Gas Leak Dis:ister (Pro-
cessi ng of Claims) nill. 19P.5 became an 
Act on 291h March 198''. Tn St'tlion 1> 
of that Act . 11 1' said that Government 1s 
going to frame a \Cheme I don •t k11111\ 
whether a scheme h:i' hccn framed .ilr.:ad). 
According to th:it ~ch.:mc , the G cnernm:nt 
will register 1hc dai1m I do not kno\\ 
whether the a .wcrnmcut has taken upon 
itself the responsibility of processing the 
claims. 1 want to I. now about it because 
a doubt is still lurkinc in my mind. that 
whether the G o,etnmcnl 1s in a flO\ilton 
to tell the C'our• as to because or th1 ~ 
1ragedy, hO\\ many ~0ple died hO\\ m:111~ 
people suffered. How mJny neople a1e 
still suffering and what about those who 
took bi r th imnwdiatcly after the trJgcdy '? 

what is the effect on those children? I do not 
know whether this \\01 I.. is done or not I 
have my own doubts It is for the Mrn1~tr) 

to 1ell u'> whether the Gl'vernmcnt is not 
armed with all this mat •rial. simply Jelling 
the Court that they want 3.3 billion dollars 
as comricnsation and that they han· taken 
the riowers by the Par linment to claim the 
compensation. I don't think the JUdic1a1y 
1s goi ng to be convinced 

DR. DATTA S/\MANT 
South) : T he ~·irvey i' not 
Government. 

(Bom~a> 

"ith the 

SHRT VEER ENDRA PATIL : Whate· 
ver it is, it is for him to clarify. 

SHRI J. VENGAL RAO Nearly 
S,25 ,000 people claimed as mentioned h) 
my earnest colleague Mr Patil. We ha\e 
to prepare documentation for .:ach person 
with X-ray a nd other equipments. Out on 
S,25,000 c laims, we hl\\C prepared docu-
mentation for o nly 7000. It will tnl..c 
another four years. 

SHRl V£fRENDRA PA TJL : Madam, 
that is \~h> I was very pa rticular to aet 
this information As the hon. Minister 
was pleased to s:iy that they have n:ccived 
claims from 5,25,000 people and whether 
those claims have been regis tered a nd o ut 
of those claim' how many have been pro-
ccs~ed and what is the resu lt of those pro· 
cessed. I am asl.ing becau~e I don't know 
\\hethcr tht G lHernment has claimed 3.35 
billion dollar' or it has not claimed any-
thing or there i~ sufficient time for lhe 
GO\ernmcnt to claim as a future d ate. It 
1~ for the Minister to tell us because lhe 
\1ctim~ arc cl:timing t hat they a rc enti tled 
for 4.1 hillion dollars. We do not have 
•tn) oflleial 'et\IOr from the beginning a s 
to the quant1t) that has been claimed by 
them a' compcn~ation from t he Union 
Carbide Corporation. We are only hcarina 
aPd reading 111 the Press. I wan t to know 
whet her the com pen sat ion has been quant i-
fied and after quantifying it whether the 
G,1,crnment 1s rn a posit ion to justify lbe 
compensation that they have claim'Cd , 
"hethcr the) arc in a posi11on 10 prove 
v. ith the document ind all C\•idencc~ that is 
necessary to eqohli'h 1h:1t compensation. 
When we a~k the Court claiming compensa-
tion of 3.3 billion dollar~. it only indicates 
the magnitucll' of the tragedy, and the 
""' ,1 ,ufTc1111i; Then, na turally the Cour t 
\\ • , a\I... 1f not th.: Court the other party, 
1h.: defendant will ask you as to what is 
t hC' amount that you ha'c ~pent for pro-
rnlrng relief to tho~e people Wh3t 1~ 1he 
:imoun1 you h:l\e already \pent or pro-
posed 10 ~rend fo1 the welfare of those 
people who have <;uffered ? When there 
i~ a drought or Oood, State Govcrnmcn1s 
depend upon the Central Government for 
petting relief. for ~cttrng funds hut they 
do not wait . The) stan spendin~ money 
1n the hope that one day or other they arc 
going to get the money and the C'C'n tral 
Government is ~om~ 10 reimbur~c. 

Naturally, 111 this ca<;e also, we cannot 
take the claim, we cnnnot take a sta nd in 
the Court ~ay111g that \\e could not do any-
thing. becau'c we could not get any com-
rensaticm \\'e cannot rake that '>land. 
Natural!). either the court or the dcfen· 
cJants 1\111 ask you how much you have 
spent when you arc cl:t iming 3,3 billlon 
dollars. I do not know, it is a guess work ; 
you mny not have spent more than Rs. 20 
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f Shri Veerendra Patil) 
or R s. 25 crores, although the tragedy 
occurred three years back. 

17.11 hrs 

(MR. DEPUTY SPEAKER in 1he Chair] 

SHRJ J VENGAL RAO : We have 
spent R s. 55 crorcs. 

SHRl VEERENDRA PATIL : Whate-
ver it is, and we :ire claiming 3.3 billion 
dollars and I do not know whether it is 
going to come in one lot, or in instalments. 
in five years :ind in how many years. I 
do not kno\\ all that. 

The hon. Members are aware of the 
fact that the Union Carbide in Bhopal is 
the subsidiary of the main company, the 
Union Carbide Company. And we need 
not have and doubts abvut our claim 
against that Company, because it is a subsi-
diary company of the main Company. The 
subsidiary company has got certain assets 
in India, but compared to the claim that we 
have made, the assets in India are very in-
sigificant. These may not be for more than 
40 to 50 million dollars. Naturally, 
whatever compensation we get either by 
settlement or through the court, I think, 
we have to go again to the United States 
for enforcing the decree. Nearly 90 to 95 
per cent of the amount that we get has to 
come only from the United States. If the 
court deerc.:s our suit and if they award 
3.3 bill ion dollar~ by way of compensation 
these will ~ realised only if the company 
has got the as~ets. Whether the assets 
are there \'. ithout encumbrances or with 
encumbrances is .i di'fcrent matter. I want 
to know. whether the Government has taken 
any pains to assess or ascertain as to what 
are the assets of the main Company, not 
only in Jndia but in the entire world. 
They arc rc<f'lon~ihle to pay the compensa-
tion, I ut only if they have got assets, we 
can reali se the amount. 

DR. DA TT A SAM ANT : They have 
got assets worth 7551 
have got their balance 
reducing their assets. 
sign. 

mi Ilion dollars. I 
sheet, but they are 
That is a dangerous 

SHRI VEERENDRA PATIL : I am 
only asking the Government whether they 

have made any assessment in this ragard 
and collected Statistics about the assets of 
this company. Jf the Goverument is con-
vinced that the Company bas got sufficient 
assets, then there is no difficulty. Govern-
ment can teU us and it will be a great 
relief not only to the victims, but the hon. 
Members sitting on both the sides, that 
whatever amount is decreed by the court, 
we are going to get. Otherwise, supposing 
if the assets arc not there or if the assets 
are there but there liabilities also , then 
after deducting the encumbrances the assets 
may not be sufficient. I think, the com-
pany at the time can go to the court and 
declare insolvency. What will then 
happen ? Not only that. in the meanwhile, 
because the case is going to take a Jot of 
time, if they try to transfer the assets or if 
they try to create more liabilities then what 
is the remedy that you have sought from 
the court, so that during the pendency of 
the case in the court they should not try to 
create any complications with regard to the 
assets of the company, so that after the 
decree there \\>Ould not be any difficulty at 
all in realising the amount ? But again 
after getting decree we have to approach 
the American court for the enforcement. 
They can contest. r cnn say without any 
fear of contradiction that the Union Car-
bide Co. can create a lot of problems and 
complications. They h ave already taken a 
stand that this is not a case of negligenc~. 

This is not a case where design is defective. 
This is a case of sabotage. I do :iot know 
whether they will be stJcccssful io establish-
ing it or not, that is a different matter. As 
the hon. Member sitting on my left said 
that the court case may drag on for years 
and here they might go up to the Supreme 
Court, then we have to go to the American 
court. There also we do not know at 
what stage the ca~e is going to be decided 
finally. Here, the ti inc fact or is also 
important and you should not forget rhat. 
I am telling this l:ecausc: although l am 
not a Labour Leader but I had an oppor· 
tunity to work in the Labour Ministry for 
some time. Sir, there are so many labour 
Jaws where for redressal of the grievances ' 
of the workers severa l provisions have been 
made, for instance, concilia1ion, arbitra-
tion, adjudication and so many tribunals 
also. But our experience is that when the 
workers arc aggrieved, they resort so 
strike ; they so on strike. They used 10 
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come to me when I was in charge of the 
Labour Ministry. I used to tell them, 
"Why do no t you go to the tribunals with 
your demands , as all the tribunals are 
pres ided over by the judicial officers. " 
You know, every time the Labour Leaders 
used to tell me, "Yes, you have provided 
all these organisations for giving us the 
relief but that relief we do not get in time. 
Jn tribun:i l a case will drag on for years 
und we do not have the patience. We want 
quick results. We get quick results only 
when we resort lo strike. " I quoted this 
incident so that you can imagine the plight 
of the Bhopal victims. They are not a 
few ; they arc in Jakhs. 

DR. DATTA SAMANT : Thi ~ is not 
a labour dispute. The victims here arc not 
the laboun. 

SH RI VELRENDRA PATIL : Let me 
compl~te my argument. For the last 3 
years what relief they have got. J think 
it is jus t a drop in the ocean. 

AN llON . MEMBER : Not even that. 

SllIU VEERENDRA PA TJL : 2,SOO 
people died. What about their depen-
dents ? Their earning member has died 
and so life has become \Cry cosily for 
them. Lot of people have become disabled. 
f hey cannot mo\e ; they cannot sec. So, 
how they are making out their livelihood, 
wchave to imagine that . So, what J would 
like to know is, whether the compensation 
that the company is going to offer is ade-
quate or not ? We should seek justice only 
from the court and not outside the court. 
What is the stand of the Government ? We 
have to decide about it. Then we have to 
prepare o urselves to wait for another five 
or six years. 

SHRI INDRAJIT G UPTA : What is 
your stand ? What are you in favour of ? 

SllRf V.CERENDRA PATIL : So far 
a~ outside the court negotiated settlement 
is concerned, l do not blame the Govern-
ment because this proposal came from the 
judges. Judges took the initiative. Not 
ooly the judges here in Bhopal, but a lso 
judge in New York or somewhere in 
America mooted tbjs very idea and sugges-
ted that we should try for settlement 

outside the court. H on member Shri 
Indrajit Gupta wanted to know what my 
stand is. Before J spell out my stand, 
let me point out one ti ing. Yesterday, I 
was reading an article published in a very 
important daily written b> a famous 
journalist. J am Q1JOllng him. He said, 
" Bhopal gas \ictims mu:.t not be made 
guinea-pigs 1n 1he JUdi .. ial laborntory" 
Let us not fight Ol I the ca~e of the suffer-
ing people on pa11y Imes f,cn:. Let us try to 
unite and also see that ndeq1Jate compen-
sation is made availnble to tho~e people. 
I am even p1epared to go to the extent of 
saying that if G ovcrnm1;nt of India has 
claimed 3.3 b11l1on dollars by way of 
compensation, then ut ka t 15 per cent 
of that money mu~t 1m1111.:d1atcl> be set 
apart and it :.hould be kept at the disposal 
of the Commissioner "hom you appointed. 
This would stra1ghhh1} cn;ible him to 
s tart the work on reh. biht. tiun and pro-
viding rel ief to those r1:opk. Once tbe 
compensation is paid, Go\\.:rnment can get 
the money reimbuncd by deducting the 
amount from the eompensalion Eminent 
jurists, the retired Chief Ju•tice of the 
Supreme Court as well as many other 
retired judges an: ugninM ~cttkme111. They 
must be ha\ing \Jlid rca~om fer this. 
H erc it is a qucs11on of p1 m-.1ples as \\-ell 
as money. Jf we can ge1 b,1tl , 11 i:. " ell 
and good. Bui 1f \\C I.ave 10 m .. Le a 
choice between prt0c1rh.:s and compeosat1on, 
t hen T would prefer compensation, bc;:ause 
i1 is in the interest of those people who 
are suffering. l t is for their welfare and 
benefit. 

The Ministc1 a11n~1u1K~d ju't now that 
negotiations ha\c f,1ikd. Ma.>bc, the 
n egotiations ha\C fo1lcu Ohr thl quantity 
of compen~ation demanded b} u~. l know 
the mentality of that 1.omr:tn) t ec:iuse 1 
had occasion to deal \11t'1 this prC'blem for 
a short period. Tlwy might ha'e started 
with as low a figu1e a~ 300 or 400 m111ion 
dollars. Our Go1 e1 nmcnt might have 
demanded much more and a' a rC'SU lt, 
negotiations might ha\e failed Hon. 
members rightly a\kcd the Government 
about their po licy or attitude towards this 
problem. I feel t hlt if the comrcosation 
is going to be adequate-reasonably 
adequate- then, ii is t>etter to prefer ocao-
tiated settlement. .fa e.n if the oeaotiatjons 
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have failed, tha t is not the end of 11. 
think nego tiation< can again be qar ted 
after some time. I do not 1' an t that the 
door for negot iations be closed for e\cr. 
I do not agree wit h those hon. members 
who are no t in favour of any negotiation 
at all and who say that wh atc,er re th! 
amount, even 1f 11 were a single pie, we 
should get it only through the court. r do 
not agree with t h is view. 

SHRI SURESH K UR U P : What about 
the criminal responsibility of the Union 
Carbide? 

DR. DATTA SAMANT : 2,500 people 
died. T his fact is \l'ry important. Shall "e 
withdraw everything from the courh ? 

SHRJ VEEREN DRA PATIL: I did not 
say tha t. This is only with regard to 
negot iated settlement for compcnsaCton. 

DR. D ATTA SAM ANT : What aboo..1t 
fixing the criminal responsibility ? Who is 
responsible ? 

SHRI VEERI:ND RA PATii . If )OU 

want a reply, you muM address that ques-
tion to t he M inister 

SHRI ~URESH K URUP . What would 
have been your opinion if you were there ? 

SHRI VEER ENDRA PAT IL : J do not 
wish to take much time of the H ouse, Mr. 
Deputy, Speaker. I feel that this " tbc 
c ase where meticulous c.ire has lo be taken 
in orde r to establish the case and aho the 
c laims that we have put before the Court 
I think , our ofhcen '~ould do the ;ob and 
ultimately either out \ ide the Court or from 
the Court the victims will get ;ust ice. And 
the; G overnment, I hope, v. i II be suscesful 
ultimately in gelling ;usticc to those who 
have suffered a lot in 1984. 

SH/U INDRAJIT GUPTA <nasirhat) : 
Mr. Deputy Speaker, Sir, I do not intend 
at this la te hour to repeat many of the 
ar~umen ts which the Members have already 
cmvloyed on th is side of H ouse to press 
the point of view that the G overnment 
would be ill-aqviscd to go in for an o ut of 
Court settlement. 

The information given to the House 
just now by the hon. Minister for Indus try 
merely !-.,aylt 1ha1 the Judge ha~ repo rted 
that toddy the J 8th of No .. cmt er, the two 
parties ha\-e not come before h am with an y 
agreement The 18th November was the 
date which the Judge has fixed . 

SH RI J. VENGA L RAO : He h ad 
dJTecteJ the two parties ... 

SllRI INDRAJ IT GUPTA : H e has 
told that if they are able to come to a 
settlement . they mu~t appear before ham 
by the 1 l!rh of November. Today, he has 
reported that they ha\e not so reported. 

~HRI c. MADHAV Rroo1 . N o. 
There 1\ no d11cc11011 from the Court. 

SH RI J . VlNGAL R AO . The court 
directed the 1wo parties to try out of court 
\Cit lemcnt. 

SH RI INDRAJ IT GUPTA : No, Sir 
11 wa\ rcporlcd to the Judge !hill the two 
Pilrtie-; :ire trying between them,elves for 
an out of Court 'e11lcment, whereupon the 
Judges 1d, "All right, let them make therr 
aitempt\. But m !hat case; 18th Novem-
ber is lhc last date uptc which, J will wail. 
By 18th. t!iey mu\t come and rcr<'Tt to me. 
1f they have reached an agreement " No\\ 
the r0,111on is that no \uch agreement has 
been arrived at yet. Therefore the J udge 
has no altcrnalivc but lo say that "J must 
now proceed with 1l;e hearing of the case." 
Jt is o'naou\. So, he has fixed the 27th 
of Novem"er as th.: next date Th1\ docs 
not al all mean that the Government h as 
given up its attempts to reach an out of 
Court \Cit lement bcc·Ju•e we do not know 
the Mina~tcr doC\ not tell us anything: 
[verybody here 1' complaining on bot h 
~ides of the Hou~c - 1ha1 we do not know 
'IVhat the Government 1s upto What they 
arc 1ry111g to do ? What is t he inten tion ? 
What is its effort ? 

DR. DATTA SAMANT : After 11th 
December, 1987 ... 

SHRI INDRAJrT GUPTA : What 
I I th December ? 

IS 

DR. DATTA SAMANT : When the 
Pa rliament Session comes ;o an end. They 
d o not wa nt you to criticise them. 
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SHRI INDRAJJT GUPTA : Obvrou~ly, 
anybody who bas visited Bhopal after this 
t 1 agcdy took place and h as gone around 
and seen 1hings for himself docs not need 
to be told over-and ove1 again that thc \c 
poor suffering people are badly in n.:cd-
urgently in need-of imrr.cdra1c relief or 
compensation To the ordrnary poor man, 
whether ii comes to him m 1he nilme of 
rt:ltcf or m the name of eomp ... md11on, J do 
no1 1hrnl. 11 ts very ma1erial But he needs 
1hc mean~ of su~tenancc. He necll; mcd1 
c.i l attention. He needs some alt..:rn111ve 
employment ror those people who have 
been thrown o ut of their jobs. 

As you know, a vast m<iJOrity of p.:ople 
"ho were ulTccted were poor people. He· 
eau\c the ga~ leak.mg out of that fattory 
blew rn a ccrtam direction; the \\ ind 
rook 11 111 a ccr1.1in d1rect1on \\here 11 ha~ 

afTceted :111 the localitiel> \\ :iich ar.: \cry 
congested slum areas and which arc O\'Cr· 
\vhdmingly inhabitcd by the \'ay-vcry pcor 
people. It aho alTccted the Ra1f\\.ay .:oil)· 
nies which cannot be dcs:ribcd JS a \l um 
area. I regret to say even the R ailway 
cmployces-~ome 150 of them - \\ho pen· 
shed-who were killed-due to this pon.onou' 
gas in that colrny during the late 111rht 
when ever) body was a'lecp 0n a cold 
w11nc1 night. at lca~t when I \i~11cd that 
Railway Colony, I w.1~ told • har. a f r a 
R a1ll\a\ M n1~1ry i~ concerned or Rarh\ay 
Board rs concerned, they ha"e not done 
anything for relief of those Rail\\a} 
employee~ 

r am not talking about lhe Stnlion 
Ma~tcr who died at hi5 post in rhe ra ilw;iy 
~tation, \\ho \luck. to hi'> po't to the la~t 

minute, and managed to avert the \vOrM 
collrs1011 bl.!l\vccn r.iilwa} tra111' which would 
have ta l;cn place, if he had run a\\ay from 
hrs post What recognition ha\C we g1\cn 
to these pco;lle ., I do not know If we 
can impose spcci.rl levies or t:n;c' for the 
purpose of drought relief-I ~upport 1t-
for relief of 'ictims of drought, could we 
not start :1 I uml for the \ 1c11m5 of thrs 
ga\ u1~aster ? Why can't Government lhink 
of some tax or some kvy, the proceeds 
of whrch will be entirely ~pen t for the 
relief of these poor reoplc? We ha\c not 
done anyth ing. Three years have passed. 
So, what the" mean no" rs this-of coun.c, 
need an adequate or sum of money to grvc 

them proper rehcf, while your case aoes 
on in the court for compensation. But 
the point r want 10 make is that ii is not 
on ly a question o f financial assessment or 
the compensation due. That is one aspect, 
a very important aspect, no doubt. But 
another aspect rs nor being touched on. 
This is a test case before the whole "l\IOrld, 
lx:fore all rhc undcr-de,clopcd countries, 
the Third World coJntrics of the world, as 
to whether a mult r·national company which 
1~ operating from o ulside your country and 
"hich is responsible for creating what bas 
been described in some foreign journals as 
a chemical Hiroshima in Bhopal, whether 
1hat company is to be held legally liable, 
or not. T suggest that until this company 
i~ hcla legally lial le, you cannot decide the 
quantum of compensation. The question 
of compensa tion rs hnked 9.ith this liabi-
l11y. They are conl~ti ng their liability. 
They arc saying tha t thi~ company was not 
responsible for thi s. Sometimes they say 
it was due to sabotage ; sometimes they say 
it was due to some nrgligcncc of the local 
manage111c111. Sometimes they say some-
thing else. They arc tryina to contest 
their own liability for th is ghastly disaster. 

I can tell :vou you must be knowing 
better than mc-ahou1 the determinat ion 
\1h1ch the Go\ernment of India sho.,cd up 
till now, 1111 recently rn pursuing this case, 
1n rCJCCtrng the 'arrous offers wh ich the 
Unron Carbide has made &cveral times 
offering out-of-court settlement - why were 
they rejected by you ? You rc1cctcd them 
every time, because you were trying to 
srand firm on this principle ... . 

THE MINISTER OF INDUSTRY 
(SllRI J. VFNGAL RAO) J:ven today, 
our ~tand rs that 

SHRI TNDRAJIT GU PTA : Tbe Third 
World countries arc looking to India. 

In the United Nations , for ycau and 
years-Mr Natwar Srgh knows it- there 
ha\e been attempts to formulate a proper 
code of conduct for these trans-national 
companies, ~pecially when they operate in 
under-developed countrici. where they do 
not bother to obscne safety standards or 
labour standards or anything. Tbey do 
things which will not be tolerated in lbctr 
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own countries ; but because of condition~ 
in countries like Tndia, and even countries 
poorer than India, they get away with any-
thing they like. That legal liability ha's to 
be fixed . 

It is a test case for the entuc under· 
dcvclopcu world. If India now docs 
somctbin&. motivated by "arious con~idera­

tions such as those Mr. Vccrendra Pati l has 
mentioned here, what \\ ill happen ? I do 
not ascribe any motives to Mr. Patil ; but 
be bas &ot some doubt> in his nund, of 
various kinds which he has mentioned here: 
'Have they got assests ; will be able to get 
that money ; what will happen if it goes on 
for years 1' anJ all that. If, because of 
such and similar ·rgumeots you decide to 
drop tbc cas.:s-going in for out-of-court 
settlement mean~ that the case 1s dropped-
the question of pursuing the legal liabi li ty 
or this company is fini shed, gone. r ~ay 
that India's belfresoect and I ndia's reputa-
tion in the non-aligned, Third World will 
go down. That is the point. 

A s Indians als11, I think all of u~ have 
got self-respect, as Indians. These people 
cannot be allowed to behave in this wny in 
this country : kill so many people ; nt'arly 
three thousand people have died while they 
were still asleep Tam not tall..1ng about 
all the livestock which perished, tnc cattle, 
the buffalos, goats and everything which 
were killed, and which died. 

If you go to Bhopal and see the people 
there you will find that even now in the 
hospitals in Bhopal the people including 
cbHdren who were hospitalised at tbc time 
arc still not discha rged from hospi ta ls , who 
cannot stand, who cannot walk, who can-
not breathe and '"ho cannot ; cc. I think 
an)body who had not been to Bbopnl will 
never be able to appreciate the full mag-
nitude or what has happened. Therefore, 
apart from the question of compensation, 
even ,f you want to negotiate for a settle-
ment, I say that you must ~trcngthcn your 
own bargaining po!>itioo ; and that can 
only be strengthened once the le&al liability 
of this compansy is established . which they 
are challenging. There is no pressure on 
them at the moment. On some day if he says 
200 millions and I am willing, be will say, 

.all right ; 1f you ~bout 11 b, t morel they arc 
willing to go up to 400 millions. Are we 
beggars a~kmg charity from the~e people 7 
Once the leg:il l1abihty is established, it is 
we who w•ll be able: to dictate terms to 
them. That is why, more than anything 
else, I am pleading with the government 
that they should not go along this path. I 
do not knO\\ why th1~ has suddenly started; 
previoLosly, thi>t \\3S not the stand Of our 
government. Why has this change come 
about ? now w11hin a month and a half? 
Ts it be.:~1..sc a fter the Prime Minister 's 
vi~it to US? 

SHRr J . VENGAL RAO : 
correct. 

That is not 

SHRI INDRAJIT GUPTA : I don•t 
expect you to ~ay that 11 is correct. 
doubts ansc m our mind. 

PROF. MAOH U DA:-.UAVATE 

But 

He 
must go on 1ccord that ti I!> not correct. 

SHRI INDRAJIT GUPTA : Now it is 
all rigl:t. But 1< it JUSI a toincidcncc that 
after some talk~ have ~tarted now with 
Reagan we arc as,ured th.ii c<"rtain things 
which we ourselves used to say here, we 
arc now as,urcd that i1 i~ not correst that 
C IA is operatmg m ou r country. 

SHRI J . VENGAl RAO : In what way 
1s this concerned wtth Bhopal ? 

SHRI INDRAJIT GUPTA rt is 
concerned very much bcc:iu~c what is •here 
1hat has prevented Reagan and his friends 
fron1 suggc~ting th;it you see it would not 
he advisable to pursue this case beyond a 
certain point. 

SHRl J. H :.NGAl. RAO : If you have 
got any doubt, plca~c .,,enfy that from 
Gorbachev. (/11tclfl1ptio11s) 

SHRI 1NDRAJJT GUPTA: Why 
should I ? He ha& nothing to do with it. 
I would certainly like to .,,cnfy it from the 
Prime Minister. Why should I go to him 7 

PROF. MAOHU DANDAVATE: He 
js under the impression that you are from 
USSR. 
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SHRI JNDRAJIT GUPTA : It is 
a lready beini.t stated here by some friends 
th at t his obligation is very much more on 
the government si nce we have pa~sed that 
Act here and you have taken it upon your-
self to be the sole representative of all the 
claimants ; nobody else i~ allo\1-ed to test 
any case ; you have taken it on yourself 
T his H ouse has passed that • Act. I don't 
blame you The H ouse has passed on 
Act that you arc the sole c ustodian of the 
interest of those people "ho were in 
Bhopal. Then now who has authorised 
you to go for this out of corn t sc1tlement ? 
You are talking about poor people suffer-
ing there. Yes, they arc ~. urrcring. But 
they were aho poor people who were at 
the Boat C1ub yesterday. So many thou· 
sands of Muslim women, some wen: wearing 
burkhas ; rnme were without lmrkltas but 
with bundles of their belongings, who had 
come here to demonstrate aga111~t out of 
court settlement. Today, there 1s ; a ba11dh 
in Bhopal. I think the Minister knows 
about it. The message which has come to 
him admits 11 that today there has been a 
bandh in Bhopal. ls the ba11dh in favour 
of out of court settlement or agains t it ? 

SHRI J. VENGAL RAO : Now they 
came to kno" the truth. 

SH RI lNDRAJIT GUPTA · Who came 
to know the truth ? 

SHRI J . VENGAL RAO , The people. 

SHRI INDRAJIT GUPTA : We also 
not know what is the truih 7 

Sll R I llASUDEB ACIIARIA We 
also do not know \\hat b the truth ? We 
arc asking you to tell u~ the truth . 

SHRI S JAIPAL RCDDY : We arc 
also as~ing you to tell u~ the truth 

PROF. MAOHU OANDAVATi 
Have you issocd any Whip ? 

SHRl JNDRAJ!T GUPTA : We should 
not have any illusion in our mind about 
the intention of this company. There are 
well-known reputed journ:ils lik..: Wall 
Street J ournal and the Washington Post . 
If you reac! in the Press you will find that 
they have reproduced many things that 
1bese papers have wrillen about this case ; 

and the Wall Street Journa l, for example, 
say~ that the Union Cnrbide is prepared 10 
settle for a figure provided the payments 
are stre tched over I to 30 years ; even the 
money they are prepared to give will not 
be given in one go, in lumpsum; they 
wanted to stretch ii over a number of years. 
As it is, 600 million dollars is the fiaure 
round v.hich the bargaining is going o n, 
has been worked out that it will come 
in an average 10 Rs. l 5,000 per bead I Rs. 
15,000 is going to save those people! That 
too stretched ever a large number of yenn! 
The account ghcn, according 'o 1he 
Waslti11g1011 Post 1'l that Union Carbide 
wants all the charges dropped. That is 
what they are more imcrc~ ted in and they 
' ay that they will pay 650 million dollars 
provided it is spread over to seven to ten 
years. So. 11 you agree 10 compensation 
on such terms what will 11 actually mean 
for those people there '! How much wlll 
they get ? 

Therefore, this is all a question of 
evading responsibtltly and it is the d uty of 
the Indian Government, not on behaJf only 
of the Bhopal victims. but on behalf of 
the millions and billions of people in this 
underdeveloped world whom we claim to 
represent and who are looking to us for 
fighting this case on the basis of a principle 
11 is our duty 10 see that we do not yield 
and do not surrender. We are saying a ll 
this because the Minister has not told us 
clearly what the Government rs proposina 
10 do. Are th:y a oing to try arain for an 
out-of-court sertlement or for dropping the 
idea ? 

SHR I J . VENGAL RAO : Mr. Indrajit 
Gupta, 1here is no difference of opinion 
between you and 111e but unnecessar ily do 
not politicise thi~ issue. 

PROF. MAOHU DANDAVATE: He 
is d.e-stabilisi.1a the country ! 

SHRl INDRAJIT GUPTA ; I believe 
that our lawyers, our Attorney G eneral and 
the other people who are en trusted wi th 
the preparation of this case, have donc-
my information is-a good job. It is 
not a~ Mr. Pa til sisid that they have not 
been able 10 do anythina. Of COUTIC, i i is 
a h uge task , a volum1Dous task, no doubt. 
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SHRI VEERENDRA PATIL : I have 
never said that the officers have not done 
anything. l only wanted to know from 
the G overnment. He is unnecessarily 
putting all this into my mouth as if I am 
pleading the case of the Union Carhide. 
Just now the hon. Member asked "who 
bas given you the power? ' Parliament 
bas given the power to compromise. You 
please look into this. In Section 3 it is 
said that, "the power of Central Govern-
ment to represent a claimant", in that in 
part (b) is "enter into a compromise." 
Parliament has given th- power to negoliiate 
and compromise and now the hon. Member 
is saying "Who has authorised Government 
for a compromise" and all that. I only 
said, that I want to know, whether Govt. 
are in a position to establish the case, and 
what is the time required for all that. And 
J never pleaded the case of Union Carbide 
Do not try to misinterpret the facts. I 
never tried to plead. J do not hold any 
brief for Union Carbide. 

SHRl INDRAJIT GUPTA : What 
words did I put into your mouth ? 

SHRI VEERENDRA PATIL You 
said that l pleaded this case and that case. 
I never pleaded the case of Union Carbide. 
I said, I know the mentality of the com-
pany, it is very clear. 

SHRI INDRAJJT GUPTA : You know 
the mentality! I ask you, what is the men-
tality of the company ? 

SHRI VEERENDRA PATIL : The 
mentality of the company is to escape 
without giving any compensation. 

SHRI INDRAJTT GUPTA : Good. 
Say that. That is what J am saying. 

SHRI VEERENDRA PATIL : I am 
also saying the same thing. Simply be· 
cauee I a sked for certain information, the 
inference by the hon. Member is that I am 
trying to defend the case of Union Car-
bide. Jt is very unfortunate. 

SHRI JNDRAJJT GUPTA: You may 
not defend. I said that, I do not ascribe 
any motives to you. But do not say things 
on the l'lo.:>r of the H ovse that you or any 
other Member may say, which will only 
confuse that Mugistrate in Bhopal now. 

SHRT VEERENDRA PATJL : So, 
~hould I not ask the information from the 
Minisrcr ? 

SHRI fNDRAJIT GUPTA : Ccrlainly. 
H e should have made a statement before 
hand. U11terruprio11s) My final point is, 
my information is that out lawyers and the 
Attorney General and all of them have 
collected enough evidence and enoguh data 
to show that as a ma11er of fact no deci-
sions were taken by the management of 
this Bhopal factory without the approval 
and knowledge of the parent company. All 
the questions of design, cf the operation, 
of the maintenance, of the safety standard 
of the Bhopal unit were with the approval 
and the sanction of the parent company. 
Therefore, cerlainly lhey arc liable. Now, 
the only thing l will sny is, if this case 
goes OQ, some other unpleasant fall outs, 
incidental fall outs may come to light. 
Dec· use the que~tion will be as~ed for 
example, who In the first instance permitted 
this company to set up this factory, thi$ 
ha1ardous chemical factory in the middle 
of a crowded locality in the city of Bhopal: 
the capital of Madhya Pradesh ? Generally 
such factories are not permitted to be set 
up in the crowded localities. They a rc 
situated at some distance away from the 
crowded area. Who gave them the permission 
in the firs t place ? 

AN HON. MEMBER Central 
Government. 

SHRI INDRAJJT GUPTA : Any 
Government it my be. It should be brought 
to light also because T know the Corpora· 
tion in Bhopal. It objected to it twice or 
thrice, but nobody has heeded to its objec-
tion. So, some other things will also 
come to light. It may guide us in future. 
When such type of r.lants are ro be esta-
blished in the country we should have 
guidelines which we have to follow. l may 
state that there may be some olher people 
also not here in this House, who may be 
dropped as soon as possible so that other 
unpleasant things do not come to light. 
Therefore, now Mr. Vengal Rao, you have 
got an opportunity to clear up the whole 
matter and tell the House clearly whether 
today's message from the Bhopal should be 
taken by us as an indication that this out 
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of court settlement attempt which was 
being made is over or whether you intend 
to pursue it again . What is your inten-
tion ? What do you propose to do ? You 
kindly inform. 

SHRI J VBNGAL RAO : I gave the 
message today. 

SHRI JNDRAJIT GUPTA : There is 
nothing in it. It only says that therl" is 
no settlement. r am saying that I would 
not oppose a settlement provided it does 
not precede but follows the establishment 
of the legal liability of the Company. The 
whole si tuation is different in that case 
and your positi">n will be much stronger. 
That is the point . You should not turn 
it around and put the cart b~fore the horse 
and surrender yonr whole arguments, your 
bargaining strength and everything by 
agreeing to a out of court sett lement with-
out fixing the liability of the Company for 
the whole disaster. So, I hope he will clear 
up all these points when he replies. 

MR. DEPUTY SPEAKER : I want to 
inform the House. Actually we decided to 
allot only two hours for this object. The 
Minister wants to leave now and also 
tomorrow he is not available. Therefore, 
he wants to reply now itself. If we take 
the time factor, he is ready to finish within 
the time permitted. 

DR. DATTA SAMANT ( Bombay South 
Central) : Today. 

MR. DEPUTY-SPEAKER : Yes, today 
itself. 

DR. DATTA SAMANT: We have given 
the notices long back and we arc patiently 
waiting for it. 

(Interruptions) 

MR. D EPUTY-SPEAKER : Actually 
this subject was allotted for 'Calling 
Atte11tion'. Because of the demand from the 
Members we converted it to 19.L You 
have alr;ady taken more than the time 
allotted for calling attention. What can 
I do ? The Minister is ready to reply for 
that. 

(Interruptions) 

f Tra11.rla I ion) 

SHRJ K .N. PRADHAN ( Bhopal) : Mr. 
D eputy speaker, Sir, l am elecled from 
Bhopal nnd this is a very important issue. 

IE11g/ish] 

DR. DATTA SAMA NT: Do not side-
track the issue. 

MR. DEPUTY-SPEAKER : I am not 
sidetracking the issue. 

(/111erruptio11s) 

MR. DEPUTY-SPEAKER : One sugges-
tion T can make. Put any clarification after 
the Minister replies. 

U11terr11ptinns) 

SHRI SURESH KURUP (Kottttyam) : 
ft has been convertted to 193 just be-
cause .... . 

Unterruptions) 

SHRI S. JAIPAL REDDY (Mat\bu~ 
nagar) : Sir, I sat down in favour of Shri 
Gupta. I want to learn from him and' then 
speak on this subject. 

MR. DEPUTY-SPEAKER : He had 
:.!ready covered all your points Your 
master ha~ already spoken. Why do you 
want to speak ? 

(/111erruptio11s) 

MR. DEPUTY-SPEAKER : How lqoa 
can we extend. 

DR. DATTA SAMANT : In the morn• 
ing, calling attention went for three hours. 

MR. DEPUTY-SPEAKER : Ma~m. 
the Minister wants to reply. 

(/11terruptio11s) 

SHRI S. JA£PAL REDDY : Extend the 
time by two hours. 

MR. DEPUTY-SP.EAKER Two bowrs 
I cannot. 

THE MINISTER OF STATE ,IN 11JE 
MINISTRY OF PAllLlAMBNT>&Y 
AFFAIRS (SHRIMATI SHIE:J..A .QIK· 
SHIT) : The Minister bas said that ho will 
be only able to reply on Monday. 



is S Disc. rt!. Compt!11Sation 
to Victlsms of Bhopal 

NOVBMBBR 18, 1987 

DR DATTA SAMANT: We will t ake 
it up on Monday. 

SHRIMATJ SHIELA DIKSHIT : We 
have to take into consideration 1hc Busi-
ness Advisory Commillec's recommenda-
tion. 

OR . DATTA SAMANT: It is n ques-
t ion of two days more. We can take it up 
on Monday. 

SHRI J. VFNGAL RAO: l can reply 
on Mond:iy. I ha"c no objection. 

(/11rerruptio11s) 

SHRI S. JAIPAL REDDY : Where arc 
you going Mr. Minister 7 

(Interruptions) 

MR. DEPUTY SPEAKER : Two hours 
have been allotted for this and those two 
hours arc over. 

SHRI J . VENGAL RAO : 1 will not 
be available before Monday. 

SHRl S. JAIPAL REDDY : We can 
discuss it uplo 7 o"clock and the Minister 
may reply on Monday. 

PROF. MAOHU DANDAVATE: When 
all arc agreed. lei us pul it on Monday so 
that more Members can speak on that day. 

SHRIMATJ SHIELA DIKSHlT: If 1he 
House agree~. I have no objection. We 
can continue on Monday. 

[ Tra11slatin11J 

SHR I K.N. PRADHAN ( Bhopal) : Mr. 
Deputy Spcnker, Sir, I hnve 1-ccn elected 
from lh~. t unfortunate city wh ich was 
struck by the worst 1ragedy in 1984. 
Puring the past three years, we tried to 
fiaht the cases for compeMal ion in 
Amenc:in courts but we did not succeed and 
the cases ~ere tran .fcrrcd to the District 
Sessions Judge of Bhopal. It will be no 
exaggeration if we say that during the 
course of last three years we arc back to 
square one in this respect. Herc I want to 
draw the attention of the House to a par-
ticular th ing. We should not treat it as a 
simple case of providi(lg compensati on to 

victims. We should not think that because 
some people have died, some have ~n 
affected by gas, others have suffered finan-
cial loss, therefore, they should be given 
compensation. About two months back, 
when the idea of out-of-court settlement was 
not in the news, everybody- whether he 
was in Bhopal or Delhi , whether he belon-
ged to any political party-was concerned 
about the court proceedings. E\crybody 
apprehended that keeping in view our 
present judicial system, it may take ten, 
fifteen or even twenty yenrs for cour t 
settlement, thereby depriving the poor gas 
victims of the timely compensation. Every· 
body was of the view that there were so 
many inter-related issues like-official valua-
tion, the amount of compensation, the 
means through which it would be received, 
the treatment facilities for gas victims, 
the arrangements for improvement 
of environment-and it would have 
better had there been an out-of-court settle-
ment. 

So far as th:: 'Bhopal Bandh ' is concer-
ned, it is being 0bscrved not bccaule the 
Government has decided for an o ut-of-
court settement but tecause undue publicity 
is bein& given to the fact that the amount 
of compensation likely to be received is 
negligible, and nobody would get anythina 
substantial. The people apprehend that the 
Goveromenl will arrive at a settlement on 
Jow terms and thereby deprive the ga:. vic-
tims of substantial relief compensation. Tl".e 
entire city is protesting against this. T hey 
are not against an out-of-court settlement 

J would like to cite an example. The 
Government h&s granted an ex-gratia pay· 
mcnt of Rs. J 0,000 per head to the next 
of kin of the deceased, Over 2800 more 
1-"Cople arc to get this amount. The 
Government also decided to grant Rs. J 500 
as relief to the weaker sect ions whose 
income is below Rs 500 per month. I bad 
talks with many people in this regard and 
J told them that when compensation is 
decided, they will be the losers. I told them 
that whenever compensation is decided, the 
economic condition of the people who died 
and those who were otherwise affected , is 
taken into consideration. But everybody 
felt that something was helter than nothina. 
They thought that a bird in hand was 
worth two in the bush. They apprehended 
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that if their case was fi led in the court, it 
might tak.! several years before a settlement 
was reached and nobody knew when they 
would get the compensation. You will be 
surprised to know that out of I .3 or 1.4 
Jakh affected fomtlies, about '84,000 
families have claim<'d Rs. I 500 a) relief 
by showinK their income below Rs. 500. 
It is, therefore, eviden t th:it the pe(lple are 
anxious and agitated. It is true that the 
Government has helped a lot, but some 
political parties a re making politic:tl capi-
ta l out of it by creating rescnrmcnt among 
the masses. Being the represcntati\'e of 
the people of Bhopal, I "ould like 10 
thank the Prime Minister, Shr i Raj iv 
Gandhi for reaching Bhopal on the very 
first day and gi,inr much needed succour 
to the gas victims, whereas the opposition 
Members. who $hcd crocodile tears, did 
not go 1.here and ''ant ahead \\Ith their 
election campaign. I would like 10 suhmit 
tha t the scientists, .he jurists and other 
cxpcrls may analyse the situation in which-
ever way they like, but unless we evaluate 
1hc Joss of life and ivoperty, we shall not 
be able to set prorer compensa1 ion. For 
that , we shall have to Mudy the factual 
position. 

So far as relief is concerned, the next 
of kin of the deceased is gett ing Rs. 
10,000. 84,000 families have been given 
Rs 1500 M relief. Under the step-up plan, 
thousadns have been prov1 tied employment. 
Work-sheJ~ ha,·c b..!en constructed and 
people an: provrdcd work. ~t1/ll'adiJ a~d 
A1t1:a11wt11fi1 are coming llJ' 111 the crly 
wherein pregnant women and the women 
having children are provided _milk and 
bread in ord~r 10 prnrcc< thc11 health . 
About R<>. 8 crorcs ha\<! been spent on 
e nvironmen1 impro\ement tn Bhopal. One-
third of the affected area has been pro· 
vidcd with good r 1aJ s, waler dra'.nagc 
sys tem and electric supply. Work 1s 1r. 
progress in half of 1hc affected urea. I am 
hopeful thal the Government will put in 
more effcrts and remove the shortcomings. 
Similarly. we shall have to presen_t the 
factual position so far as the question of 
getting compensation is concerned 

18.00 Im •. 

Shri l ndrajit Gupta has said that 
criminal liability should be fixed first. 

Why so ? I would like to submit that it 
may appear good in principle and by say-
ini: so we can present ourselves very well 
in international polit ies, but a poor man 
of Dhopal "ill not agree to it . He will 
say that so far a s the quest ion of fiidoa 
criminal liability or ci\il liability is con-
cerned, he will not mind if these liabilities 
arc not fixrd but he must get conmpensa-
tion as early as possitilc. Why a wayout 
cannot be found in this regard ? But one 
thing tha t have to be kept io mind is that 
th is can be done only when the maller of 
compensation is taken up. 

This is a fact that 28SO persons have 
l'een killed. These are official figures. I 
am the Chairman of the Committee which 
deals with their applications. I cannot 
say whether the death to ll as shown in 
these figures 1s accurate. But there are 
many families which have been completely 
wiped 0111 . There are some persons who 
h:ive been reported missing. Yet there are 
others who have no heir. Some people have 
left fo r Uttar Pradesh and some other have 
gone tc distant places in Madhya Pradesh. 
Nobody knows about those who were 
k illed. 

Similarly, thousands of people are 
s ufferi ng from different d iseases even today. 
T he most dangerous thing is that 1he hearts 
or orher organs of rbe body of almost all 
who ar..: Jiving there are affected. Their 
cfliciency has been reduced in the propor-
tion o f the volume of gas that they have 
i nhalcd. T here are people whose resistencc 
power ha\ been lost. You can get it 
veri fied by the f.C. M.R. personnel or o ther 
scien1is ts. For instance, if I have inhaled 
even a little quantity of gas, I shall surely 
die earlrer than I was to drc in the natUTal 
course. Nobody will live his full aae 
1n that city of Bhopal. This you take as 
cer1am. 

The biggest problem is beina faced by 
those who work on daily wages to earn 
thei r livelihood and a re livina in areas 
inhabited by the poor. Their etliciency bas 
gone down. The work they need today 
s hould be such which ~omen can do in 
order to earn two square meals for tbalt-
sches and for their children. It is cbc 
women .,. ho pine for work there lo Bhopal 
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today, b«ause they have to run their house-
holds. Their naked and huoiry children 
weep before them b«ause their fathers arc 
not able to 10 to work. What is needed 
there is that more: and more employment 
should be provided to tbe women. I would 
request the hon. Minister that he should 
arranae to provide them with sewina work 
from such CClltral Government depart-
ments wb.icb can provide such work. There 
are Muslim ladies and with the prevalence 
of p11rdah system, they cannot do each and 
every work, such as, scwina of clothes. 
The State Government wrote to the N.C.C. 
Department eight months back, but they 
did not care even to reply to tho letter. A 
lot of rctter can be provided to such women 
if they arc imparted with some kind of 
trainioa. 

Now take the types or diseases the 
~ are sulTerina from. In some cases 
tbc doctors say that they are suffering from 
TB. Hooest amona the doctors arc or the 
opioioo tbat t~ condition of those suffcr-
i111 from luna. heart aod liver diseases bas 
aurav~ after the aas leakage tragedy. 
Tbc jqJWttion of gas bas further worsened 
their condition. 

Sir, the people of Bhopal do not go 
for pot( morham HYinl that wby should 
tM)t alkwi the body to be moulect But 
there w«e peoj>Je on whose body the post 
mortwn was conducted. The women of 
tut area wbo were not preanaot at the 
time of this tragedy but became pregnant 
aia mcndas or one year or one and half 
,..r after this accident were also affected. 
The poat morlum conducted on the dead 
foetus of such women prove that they too 
M¥e been aft~ted by the aas leakage. 
Wh.Ue settling the compensation, we have 
to tM:e Into account not only those who 
have Clied or those who are suffering from 
diSO&US but also tbe future generation. 
Will they not be included in the murders ? 
The babies were murdered before they were 
born and, u such, co(Jlpensation should be 
bed for them too ... (/nterruplions) 

SHIU JNDllAJlT GUPTA : You mean 
to say tbat liability should be dropped. 

Slftll K.N. PRADHAN: My difference 
Of opinion wltb you Is that you want the 
HAility to be ftxed first . 

sWlI ~NDllAJIT GUPTA : lo ~bat 
~ you will not act bi&ber compensation. 

SHRI K.N. PRADHAN : I would like 
to tell Shri lndrajit Gupta that tbouah he 
knows the actual position pretty well, yet 
be might be praising somebody else. 
Government does oot mean the Prime 
Minister or a particular officer, but the 
Government as a whole. The Union Car-
bide has corrupted the people before this 
incident also and they continue to corrupt 
them even today. We know the extent to 
which the officers have tried to dilute this 
case of compensation. We have fought to 
wipe out !his corruption. We have also 
said that we must be vigilant lest they 
should pocket the compensation themselves. 
I have challenged them. You can get It 
inquired into independently. I shall prove 
as to how many officers have tried to be 
dishonest in this regard. We must be 
vigilant lest the officers should pocket money 
from the Union Carbide thereby making 
the case weak. While settling the case or 
compensation, you should get the coopera-
tion or the public also. The public opinion 
in fa\'our of the Government should be 
respected. We shall have to find a way 
out for that. l do not want to cast 
aspersion on any officer, jurist or a doctor. 
But the misfonune is that some of the 
pcoole in our country think that most or 
the officers can be bribed. We shall have 
to keep that weakness before us while 
deciding the matter. Lakbs of people are 
going to suffer on this account and the 
public opinion too is likely to ao against, 
It will be the people who are to suffer. 
Thc.refore, you should malce such an 
arrangement that representative of the 
public should be associated in settliog the 
case of compensation and public opinlor 
too should be taken into account. \\ ' 
want that the people should not be <.nta" 
gled in litigation for l S to 20 years. H 
should be paid compensation as early 
possible because it will be in their o. 
interest. A misgiving has &one into 
minds of the public that something is be1 

settled secretly. Kindly dispel this feel; 
from their minds. With these words 
conclude. 

18.08 bn. 

The Lok Sabha then adjourned till 
Elt.en of the Clock on Tiursday, November 
J9 , ,1987/ Kartika 28, 1909 <s•a>. 

h, PriDtoc1 bf M/1. VJDdbya Vubfol PacbaiDI, Delhi·l IOOS3, 




